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LOK SABHA DEBATES

LOK SABHA

Tuesday November 12, 1974/Kartika
21, 153€ (Saka)
I'e Lok Sabha met at El>ven of the
Clock

—

[MR. SPEAKER in the Chair]

WELCOME TO THE ROMANIAN
PARLIAMENTARY DELEGATION

MR, SPEAKER: Hon. members,
at the outset, ] have to make an an-
nouncement,

On my on behalf and on bchalf of
Ihe hon, members of {he House, 1
have great  pleasure 1n welcoming
s Excellency Prof, Dr. Nicolae
Giosan, Charman of the Grand Na-
tional Assembly of the Socialist Re-
public of Romama and the hon,
membets of the Romaniau  Parlia-
mentary Delegation who are on a
visit to India as our honoured gucsts,

The delegation arrived this morn-
ing and will be in India for four
days. We wished them to stay for a
Jonger period in our country, but
owing to their other engagements it
has not possible for them to stay here
for more than four days. This is too
short a stay, but we shall try our best
to include in their programme as
many things as possible, doing our
best not to tire them. They are now
seated in the Special Box, We wish
them a happy and fruitful stay in
our country. Through them we con~
vey our greetings and best wishes to
their Grand National Assembly, Go-
vernment and ‘the people of the So-
cialist Republic of Romania:

2394 LS—1

ORAL ANSWERS TO QUESTIONS

Withdrawal of concession in Freight
Rates

‘21, SHRI S. R. DAMANI:
SHRI K. M. MADHUKAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railway Boa:d
has proposed {o withdraw the con-
cossions 1n the freight rates now et-
tended to several export items;

(b) if so, the salient features

thereof; and

(¢) the reaction of the Commer:e
Ministry to these propusals?

THF MINISTER OF RAILWAYS

(SHRI L. N, MISHRA): (a) a.d
(b): Yes Sir, It has becn decided
{0 withdraw freight coucession ai-
lowed hitherto in respect of all cou a-
modities buoked to Ports for expirt
except iron ore and manganese ore.

(¢) The Ministry of Comme:-e
have suggested reconsideration of tie
decision.

SHRI S. R. DAMANI: The hea.
Minister has taken this decision at a
time when there 13 keen competition
in foreign markets. On the one hand,
our costs are going up and, on the
other hand, there is keen competition,
At this time, the freight concession
has been withdrawn. How much
will it yield? It will yield only about
Rs. 4 crores. In this connectior, a
Committee consisting of senior offi-
cers of the Ministry of Commerce
and the Ministry of Railways was to
be set up to discuss and find out the
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alternative suggestions, May I know
from the hon. Minister what recom-
mendations have been made by that
Cummittee and whether they have
bcen accepted?

SHRI L. N. MISHRA: No recom-
mendations have been made, It is
still under examination., 1 must say,
at this stage, that it is very difficult
for us to revise our decision.

SHRI S R DAMANI: This was a
kind of incentive, a kind of help, to
those units which are established in
the interior of the country in order to
meke them competitive with the units
near the ports. May I know how it
18 going to affect those areas. those
un.ts, which are established in the
interior of the country because we
want to set up more and more indus-
tries there?

SHRI L 'N. MISHRA: So far as
the export of raw material is con-
cerned, we are continuing it. Iron
ore and manganese ore are the mam
itcms of exports. As regards the
manufactured goods, the units are
ni1 very much far off from the ports.
Most of them are located in Bombay,
Calcutta and Madras. I do not think
the withdrawal of freight concession
shauld, 1n any way, adversely affect
the exports. Apart from that, as Mr.
Damani knows and I also have got
the experience, the exporters get a
number of concessions in the form of
replemishments, ete. etc. They have
been making fabuloug profits.

SHRI J MATHA GOWDER: On
what grounds the Ministry of Com-
merce has suggested the reconsidera-
ticn of their decision?

SHRI L. N. MISHRA: The same,
as Mr. Damani was advocating the
case, to give incentive to exporters.

SHRI M. RAM GOPAL REDDY:
1 want to know from fhe hon, Min-
istet, after withdrawing the freight
concession, whether any exports have
fallen down.

SHR! L. N. MISHRA: Our exports
have not fallen down. In 1958, for
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the first time, it was introduced in
1espeetl of 9 1lems and up till now 159
items more have been added. As re-
gards iron ore and manganese ore,
they are getting concession to the tune
of about Rs, 3§ crores, What we are
going to have is only Rs, 54 lakhs by
withdrawing the concession.

st gHo THo TN : WeAW WEIET,
et awr o WE T T 4B &
W Y, 39 qE AAT AT A AR
& fa¥ ey sy g fr o a2 fawdmr
ZISHW # FwE fear 9w 2, S
faza #1 aig T foan o 2, foa &
FFOET 100 FIT A FT AT
X T @S FY EAT &, T FAuer
FY fozzr far o 1 F FORTT ¥ qwAT
ATETT E—OWAE F WO AT S Fad
Y mrEETH 97 HHSTOA H FAIA
faar ST vRT @, FT oAVEIR @ T
FEREEST 1 FXGT HIAT ATPR TOrafagt w1

V¥ wwna g 5 o W gm
g &, A O A AHEE @R R
wwT WY 29 @ ¥ 6 gy e
AT g ar Jfewr s gR, 9
® g% aw 5+ § wrgar § B Gor

m 2
@
%

st vy T TR @ TeIw WE,
adr wgre % ard (&) o1 gee
iy | Horpwn wrg f S T O ®
¥ wreen § foor o< o ke B
W W fan T 9 R W e
w fear e ?
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DEMAND FOR INCREASE IN PRICE
OF CRUDE BY CALTEX AND
EXXON

*22 SHRI C. K. JAFFER
SHARIEF:

SHRI G. Y. KRISHNAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether there has been de-
mand from Caltex and Exxon for in-
creases of 50 cents and 33 cents per
barrel in the prices of crude oil, res-
pectively;

(b) if so, the reasons therefor; and

(c) the
thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRT K. D,
MALAVIYA): (a) Yes, Sir.

tt) and (¢). The reasons for the
price increase have not been given
by the oil companies. Each company
has its own commercial considera-
tions for determining specific prices.

reaction of Government

g
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the Persuan Gulf countries. So, that
has caused some econfusion with re-
gard to evaluation and justification.
We are not yet able to understand
the justification behind this cost. We
have asked the oil companies, Caltex
and Exxon, to let us know the rea-
sons for the increases of 50 cents and
38 cents.

SHRI C. K. JAFFER SHARIEF:
May I know what are the measures
that the Government has contem-
plated to take to meet the situation?

SHRI K. D. MALAVIYA: Govern-
ment is taking several steps, It is
quite alive to the situation. But the
fact is that. on the international
front, there has been an unfortunate
situation developing with regard to
the prices of petroleum products and
crude, which is beyond our uontrol.
We are watching the situation and
are contacting our friendly countries
and also the Companies which are
carrying on trade in oil. We hope
that we will be able to control the
situation within the framework of
the conditions that are before us
which we have reckon with.

SHRI RAJA KULKARNI: It is
quite clear from the reply given by
the hon. Minister that the Govern-
ment has asked the oil companies to
clarify as to why the demand for in-
crease in the crude oil price has been
made. But, meanwhile, before the
Government gets the clarification, is
it not a fact that these oil compenies
will effect this demand by another

.way, that is, by importing less crude

within the avallable foreign ex.
change that ig allocated to them by
the Government? What does Govern-
ment think about it?

SHRI K. D. MALAVIYA: We have
taken the situation into considera-
tion, Bo far as Caltex and Exwon
are concerned, it is mot that they are
all out of our control, We releage the
foreign exchange and ag soon as we
are saflsfied with the quintum of in-
creage that has been made by them
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due to circumstances which are un-
avoidable for them also, we have to
recogmse the situation. As the hon.
WMember is very well aware. the pri-
ces of crude oil have shot up since
October 1973. So, as ompared with
that, the increase of 26 or 59 cents s
not very much although we are not
satisfied as to why they have increased
it. Therefore, as soon as we know the
reasons behind, we shall make some
sort of arrangements with them be-
cause we cannot create such condi-
tions which will make 1t difficu't for
us to get the crude oil, It is a diffi-
:ult situation.  Therefore, I would
request the hon. Members to reco-
gnise the situation and the difficulties
of the situation.

=t gen o wga : SAT A S
F frr 2 fr vy wma 2 fr 95w
¥ 9 93 2 9T 39 7 qur 1y F aar
97 2 AW 7Y FY IT A FE G709
FAF AT FEA TE frav ) A
a6 WEAT H 9319 T AT ¢
9 2 AdY off AR Arvv AW HE AW
i N, Mg drad @
FIARE IMTATFTANEE?

st ¥o To FEAW : AT FATY
g SeET 7@y gAr &, faadt gw @
HETT & AT T FASAT 720 AW
ST gH 49 & 73 17 wF § g o
11 2 g7 F € Ty ST st
¥ faad wrda gl A A Rewrgada
¥ AF AT F AT AT A
§% 7 §B AT HET I, W
wgt wer frrr g amt A AA N
sTA ¥ qft geidi afcdfenfs @
wdr & St &4 g4 797 FT gAF WA
w7 A AR Iq F g N waETr §
aFar & ) wfeT 9T Ty aga Y Ay
EW 3@ AW W OF §f a<g ¥ wand
& avy § 5 g wad agi 3 %7 S
FLUT I TTh TEFRAAA T A |
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sty qw o SER wE g
T EITF AN AW A e A
CEILIE

st %o WMo wEEE : A U W
AT 6 WA F T I g T ANTEAT
femrs 4 ozt & | AR A9 qm
qIAT & AT agET § 99 F wifaw At
oA g

st o fer ooy weft oS X
aTg f 3 wmaw &1 W W G &
FUT T T I &7 TUA T L HT T
2 ¥ quam g & v & ferga
FTEA H 3| AT T8 1 qHaT FAY Sy
FY I19 ¥4I 43 721§ T€ 98 AT 2 797
T WAY oY WL G A YW oave ¥
%2 qrgT H1v GFA F A0 A 97 v 2
g FT A7 FT w4V 97F fmr ? gr
®IE d97 A7 FAEY qA@I4H 7,

st ®o o RrEET 2 AT ATOT
F1 FAT AZT AOAAT §T TN 7 E AL
az #3 widl 717 g% 2, granfa aa
araw & B oz wwm ® o33 S aa
T AFGAT § AT AAFL B | WA
@ AE 7 AN vaTaw FAT SRR
@ # I W AT gEAw E | WA Ay
¥ afgfy a9 & ww gz @
& &1 AFAT & a7 g9 9§ 39 97 famm
4\

SHRI H, K. L. BHAGAT: I would
like to know from the hon, Minister
whether we can expect some day to
be gelf-gufficient in crude ofl and if

so, approximately when and in hew
many years?

SHRI K, D, MALAVIYA: It is the
sincere effort of the Government to
become self-gufficient in crude oil and
go far as T am concerned, I am very
optimistic that in due course of time,
say in a few years' time we should
become self-sufficient. It takes five



9 Oral Answers

years for an oil field to be discovered
and produced. We have to discover
several oilfields and I hope that within
a reasonable time we should produce
large quantity of oil which may make
us self-sufficient.

Export of Naphtha

*

*24, SHRI VASANT SATHE.
SHRI DIHAMANKAR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

atltention of i13overn-
ment has been drawn i{n the news
reports about likely  distress export
sale« of Nuphtha by India 1o relieve
eritial sullage problem facing retiner-
1es,

tb) if so the factors leading (o that
situalion and reaction of (jover: ment
thereto, and

(a) whether

() action taken in the metter?

THE MINISTER OF PETRULEUM
AND CIIEMICALS (SIIRI K. D.
MALAVIYA): (a) to (¢). The con-
sumption of molor gasoline has been
reduced by flscal measures so as 1o
augment the production of Naphtha
for needs of our fertilizer plants based
on Naphtha, There has however, been
some accumulation of its stocks be-
ocause of low off-take by tertiliser
plants. Ahout 1.24 lakh tonmes of
Naphtha hag been exporled so fur in
the current year and another 20.000
tonnes is likely to be exporied in the
current month, It is proposed to
export another 50,000 tonnes later in
the year if considered necessary. The
cxports of Naphtha have been at the
going market price.

Efforls are being made to see that
the existing fertiliser plants are run
at full capacity and the commissioning
of new fertiliser plants nearing com-
Rletion Is expedited, It is expected
that the Naphtha off-take by fertiliser
plants will improve fromn November
onwards,
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SHRI VASANT SATHE. Is he aware
of distress sale of about 1.50 lakh
tonnes of which 1,26 lakhs have al-
ready been exporied which is going to
cause this countr; loss of Rs, 17
mllion dollars becuuse of the lower
market rate which has come down
from 125 dollars to 80 dollars? On
the one hand we ara n.i able {o util.se
the Naphtha lor thy terfuiser plants
and on the other hand 1 want to &sk
this question. Is it not a fact tnat
fertiliser plants are working to it ptr
cenl or even 36 per cent capacity? Is
there no coordinaliey  tetween the
Petroleum  and  Chemical  wings  of
your Ministry” Could not you visua-
lise the use ot petroleum in thiy coun-
try? How 1s 1t that Naphtha  was
allowed to be slored and we are 10-
quired to go 1n for i tres: sule an.
all that? In the refinery joa hine
layofl and in fertilisa~5 there 1s shopt-
age of production. Can you consider
this by any stretch of imagination as
coordination, Sir? In the Defence
Mimsiry there is a cwrcular that a
certain storage capacity has tc be
maintained by prvale/public  sector
ol companies. Has this been aonc?

SHRI K. D. MALAVIYA: Theie 1s
no doubt that abou: 1,50 lakh or less
than that quantity of Naphtha has
been exported, 1.24 lakh at a ceitan
price and about 10 060 tonnes at ano-
ther price. But we have not tustained
any loss on this sale because the
selling price that we have got is at a
profit although the fluctuations in the
internationa] price are beyond cur
control.

It is, of course, a fact that stocks of
Naphtha were accumuint'ng in the
country becaus: of the fertiliser plants
not being able to take it for their own
use. The main reusnn being Coro-
mandal fertiliser plant was shut down
towards the #nd of August for main-
tenance, We could npor take.ol
Naphtha for that, Then Madras fer-
tiliser plant wag a.sop shut down for
about ihree months because of some
trouble there. The shut down of Kota
plant was alsp necessacy hecause it
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was expanding. There was, therefore
a compulsory reduttion in the con-
sumption of Naphtha from all those
plants. Also Durgaour feriiliser plant
has not yet come up to e average
produciion streamn and we are actively
considering as to what has happened
which hag created the situation of low
production. Thewe are the two reasd1 6
responsible,

SHRI VASANT SATHE: What about
coordination?

SHRI K. D. MALAVIYA: As regards
coordination, there iy full coordination.
When technological imbalances have
crept up in the production pattern of
the plant wel] it 1s not alweys due to
coordination between two departments.
There might be some other reasons
which we are examining. A Com-
mittee was appointed to go into it
and it hag given its report and we
are examining the report as to what
has happened. My colleaguc, Mr.
Ganesh, hag visiled some ¢f these fer-
tiliser plants and we hope in a mouth
or sp the situation will improve =0
that take-off of Naphtha is rapid.

SHR1 VASANT SATIIE: Ig it a fuct
that from Naphtha we are short of
kerozene in this country and we could
have utilised this capacity instead of
allowing 1t 1o go wast2? You said
that we made a profit. That means
our cost in the country and wnat we
earned from outside thers has been &
margin. When 1 said loss it was on
the basig of the earlier world market
and reduction to B0 dollars to which
you had to sell and on the other hand
vou are importing kerosene, Why
could we not converlt Maphtha into
kerosene which is so much needed in
our rural population? 1s it a fact that
we have imported kerosene from a
muMi-mnational racketeer company like
Kuwait Petroleum Company which is
not a national company of Kuwait?

SHRI K. D. MALAVIYA: Unfortu-
nately, Naphtha cannot be converted
into kerosepe. There are three ranger
within the distillation column of @
refinery, The upper dlstMation is
Naphtha and motor-spirit. Motor
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spirit and Naphtha cannoi be converted
into kerosene or diesel snd diceel and
kerosene cannot be converted ingo
Naphtha.

Then in the middle distillation we
can exchange the quantity between
kerosene oil and HSD. It is the govern-
ment policy to increase as much pro-
duction of hsd in place of kerosene as
possible because of the erratic mon-
soons. We need hsd for agricultural
purposes, Therefore, vur policy iy 10
reduce the margin of kerosene produc-
tion in order io increase high speed
diese] which has no relation absolutely
to increase or decrease in the produc-
tion of Naphtha. Motor-snirit con-
sumplion hag been reduced and it is
the Government policy not tp increase
the consumption of molor-zpirit.
Therefore, that Naphtha is either to
be converied inip fertilis:r or hus to
lie in stock and sold in the external
market at the price which is available

SHRI KRISHNA CHANDRA HAL-
DLR: The hon. Minister in his reply
said that as some of the fertiliser
plants are shut down we cannot
utilise napththa produced in our
country and, as such, we arc export-
ing 1t to other countries. Further
he said his colleague, Mr, Ganesh, has
visited many fertiliser plants and he
has also recently wisited the Durga-
pur fertiliser plant. The Minister
has further stated that the Durgapur
fertiliser plant has not yet come to
the production stage. Is it not a fact
that the Italian company has supplied
sub-standard equipment and because
of that it has not come into pro-
duction? I also want to kmew when
all those fertiliser plants wil be run
properly se that napththa is not ex-
ported to other countries.

SHRI K. D. MALAVIYA: It is the
firm determination of the Govern-
ment to Improve the technological
imbalances that have developed into
the Durgapur fertfliser plant and my
colleague went there and saw those
things. We have just got the whole
fhing examined and certaln mixtures
of these equipments have been put
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together and we have identified the
problem also. It is hoped that all
those imbalances are likely to be im-
proved in the next month or 2 couple
of months and production in Durga-
pur fertiliser plant should improve,
We shall see to it that our fertiliser
plants reach their maximum effi-

ciency.

st wy foned o www wERA, waAr
wgeT ¥ v fr wwwr #r oaw Ay
W ¢ fe e o7 SoE geT v @
AFAT TN Iq FT AT BeaTEe
N Frrare g F g T @
aFfea g fr wgww w1 wAwTd g 5
Hzmzere & warar Biafora e
& fRg AT TRUTH ¥ A9 AT E )
1 WA 1974 ¥ 7T FT W -
wfgsa 33t & fau 272 =91 wfa
= ¥ T IR AFET 22 A 7 9f7
A FIIGT AAT § IA & 1% T F oy
geefl qedlad wrs & W o o7 8
% | a7 w4 gafan agrT @ ar aife
"7 #vr, afer wake w@ir owfa
TR A7 AW F A AT F7 AT Y
oY § W FEANT HF JIET GEHAT 9
IEM I F703 BT ST AW § 49
i#a1 1 9g & safae ¥7 @1 ¢ f7 aw
¥ oF g=re w1 Sfg zw g wamn
AT | Y TEE RTAT 4T | TAftAm F
AA wgrey @ sEAr wgarg ..

= wew 9% : 91T F FET HT HIHAA
& % o wzrar w4 W R Y
fwar 7

Wt 7y foed : & 7@ AR @
g | AT &Y 9t g awAd &, T &7
FIE [ A § Ig AT AN A A9 W
s@r ¢ ! g gafan g g fs
T Ww, Ifraw s o7 omfr
qarg &7 € & grw wvd W oaTw ¥
QF T T qfy e T wer femr
AT 1 AT & W ¥ Q) e e
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g srd 1 A F A mgea & JrAAT
wrgaT g & owT & @ & wrewmr
¥ ATEN FT TRANA FIA AT 4@A
gt Y TIRAT FT TR FA ATA
qfews T i ot SRe §, 98 e
¥ gfemw W@ ¥faww s g,
A1 Z7 AMFT AT ATHAT SqTET § A
it 4G Ffawer drewzq @ 3w Pl
SATET FT §FA 9 | AT ST 775 A2
J Fgr FHMEATH F7 qa77 2, & o777
 wrAar wigm g & A § fafwey
ITERN & AT T AT WG T K8 AT
#r AYfa aqrd qr wAY ave T oEr 99T
FTH FT FIH WG £99 7

st %o Fo wrwAR : WM AFEA,
F6F wAdra 77w 35 fa@ g1

sy v fomd : A8 & foar gar 787
gidqgErg

wt ®e W wrewy : AT T § famA
A aTd KT A AFT |~ (I -
wh ary g7 & ) 9fy fo3 g1 & gefo
% qafaa aar &1 d-gares amn
o F2m faar fagr | waT 'few #T F
A 7 FA AL FE A IWE I
351, 39 1 R AaTtAE wam" &m0 w7
37 F faad 71 77 %% 7 37 F M@
g s F@IE |

AGAT FT  FHATA AZ-HAFA
TS ¥ T & | ST 9w ¥ oA
agt w9 & I g A fr aTRar €
- wer zeedy & fay e gedT
& gt F1 %¥ fFar srar @ A9 a8
Vg ¥ qETE A7 wY AF @4 9 &1 @@
AT § 1 AT ¥ A vy forad Avoen
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Zrw AT 22 o 4g@T q9T 97 IE
Tt 73T T a1 Fl FE 5T g
FT 20 TAAT FATQT 9 AT 47 HHFAL
7 fr g g wisr & amge & mr )
TATAY g9 T AT @1 FI AN FAT AL
FT7 %T AAF FT & T @ o 9
1 72T FTH WY FAOAC AT | TT FA
st A7 F74 ¥ {70 A agar 91 |
s wg, e S0 Ft qAET EAT Tifen
fr w1 7% za W@ gwr BF 22 A
w11 wfy z FY atg § A7 1 Fhwa
zzEnr a1 afEarss, EMEC L ES Ul
AT ZITHT T FFAMA G 2 39 & W
g3 7o A WA R A o A A
w7 w7 @9 W T | 3E AT
F94 AT AT | ZAC W WE FA§ Iq
F1 HAT4 ZHIC TEA RAT & qH & WX
¥z T% 7 & OF gAT T F AA
gq{r{l szra aar 41 fF W ATATH
I AW AT AR AH AN G
mﬁw&l%:li

| ot my feed WA AEEA, AT
mF AT g EgT R 7 BT 0w
q1, §7 g war sfa &= AT AT
m‘.@meﬁﬁmwmwn?aﬁw
mtmvsﬁmﬁﬂﬁﬁa’qﬁ?ﬂ%
Tger YT T v g ?

SHRI MOHANRAJ KALINGA-
RAYAR: Sir, naphtha is one of the
very important  components for
manufacturing fertiisers. Also it 1s
a very important part for manufac-
ture of plastic products. The two
monopoly concerns are supplying the
granules to most of the factories—
small-scale and large-scale indus-
tries—in this country.

The price has recently been raised
to a very high rate. They say it Is
due to non-availability of Naphtha.
In this respect, what is the rationale
oimwﬂcyutmoﬂingitwhmﬂmy
cannot meet the local demand?
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SHRI K. D, MALAVIYA, So far as
the local demand of the pelro-chemical
and plastic industries 15 concerned all
the producers will get Naphtha at 2
very reasonable rate bevause we have
got Naphtha. It cannot be below the
cost of production of Naphtha, But
there will be no difficulty in the avail-
ability of Naphtha to indigenous pro-
ducers of the petro-chenuc.! indusiies
and they will be satisfea with the
price that will be charged.

Ymport, Consumption and Supply of
Petrol, Kerosene 0Qil and Diesel
+

*25 SHRI R. R SHARMA:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
slate

(a) the pereentage of o1l imported
by India to the oil consumed by her
and the percentage by which its price
hag been increased during the last
two years;

(b) the percentage by which pri-
ces of diesel and petrol have been
increased 1in India during the same
period; and

(¢) the per ltre sale price today
of dicsel, petrol and kerosenc res-
pectively and the extent of the ele-
ment of dutics and taxes included in
it?

THE MINISTER OF FETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): (a) The percentage
of bil imported by India to the oil

consumed during 1972 and 1978 is
given below:—
Year Percentage of oil
imported to the oil
consumed
1972 T . 62:6%
1973 * * ’ 65:5%
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The percentage of average price
increase of the crudes being imported
on Ist January 1972 and 1st January
1074 ;5 about 4075 per cent,

{b) During the last two years, the
price of High Speed Diesel Oil in-
creaced by 26 31 per cent and that of
petiol by 13622 per cent

f¢) The per relail selling pirces of
High Speed Diesel Oil, petrol and
kercsene and also the percantage of

taxes and duty in Delhi are as
under*—
Sclling price Percenage
per litre ofdutic and
taxes include
in the seling
prices
1 HSD 111 44 1°
2 Petreld 3.27 6% §°,
3 Krrwene 1 o8 40 7',

SHRI P G MAVALANKAR. All
these facts and figures should have
bes + given 1n a statement instead of
m % oral answer,

st W WA st o omedd o,
ATEET AAT WEWRA § ;AT FAemar
fr 62 71 65 wlfom &% ==-wraw
g9 TUE Av4 ¥ R ow & wrsw
A wrA " g fr o & ot @
A & Teqvad 7 8w ATy X feeey sty
A & ol 27 gAY 200 AW ¥ AW
T TFAT 93 ?

st o Wo wyEEm : FouT AW
Tarfer w0 w1 oy faew -dw
9] & wrewr g @ W W A T AAr
T AT ...

=t gen ww weEw : feadr ?

st ¥ WMo wreflm N s ¥
78% 09 75 o T WTET WEYH
7T § W W grEn 6 wE %
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< ZHT 19 §—FF 7-8 1A
T HIT IET JART FT AR | oF
aeat grd w1 d= fowy awm ar
FATT FEAMET HIT TATET &% AMEAC |
T WIWT 31 WA &1 A & #7=’l
TH FTE AET § F=AT AT 994 20 H
IR FT qA | 39 7 ATyl 7
& wtv Aw Y 7 & A g wfed )
faqar A= &1 3ATIA AEAT wa,
IAdY Y TP AvR A A AW QA
Sy |

M TW TR WAl 7T WEET A7
‘wrw # fF e Awa A & O,
T2 A A T 72§ W7 WA
HERT T T &7 #&rpre AT Grar 2
& STAAT AEAT AT T WA ITEY
w7 ¥ W FE FW FE AT WA
F4 qifs Foqmd w1 afur & afar
TP faer 7%, 9 & 37 7O s
7 a1 F7ar § =ifed ?

st ¥o To W@ : IR
Sreded & I gfmr we w Fame
warar a2 7 &, 7 fo fp oY %2 omawr
TOEA FE AW W § S|/ 9HE
FTAT B (AT AT, AT HEAT FL
fear & 1 =Y awE ¥ EAR ;T Y 2
HEW § WK TW ¥ ORI B WAEAr
BT & A gw e wrAer ¥ oFAr
FY STRT WIS GAT FL A |

SHRI NOORUL HUDA: The hon
Minister has just now stated that the
price of kerosene oil in retail is
Rs. 1.08 per litre. I would like to
ask him as to the extent of shortfall
in production in our country as far as
kerosene is concerned, and secondly,
whether he is aware of the fact that
kerosene is selling in the countryside
at the rate of Rs. Z50 per Titre or
more and what is the reason for such
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blackmarketing in kerosene, These
are the two questions that I weuld
like to ask.

SHRI K. D, MALAVIYA: We are
importing some kerosene. I haYe mo
‘exact figures just now before me,
Perhaps it is more than a million
ionnes or something like that.

SHRI NOORUL HUDA: A million
ionnes?

SHRI K D. MALAVIYA: We are
importing kerosene to the extent of
a million tonnes or perhaps more. I
have not got the figures just now.
Perhaps it is much more than one
million tohnes. I will pass on the
information today or tomorrow, Just
now, I am not able to get the figure
here. But the fact is that, as I have
Just now mentioned, it is one of ihe
muddle distillates and we are con-
cenirating more on HSD in order to
help the irrigation projects and other
projects. Kerosene, unfortunately,
because of its shortage, is selling at
a much higher price than what has
been scheduled, and 1t is a misfor-
tune that the retail sellers are taking
full advaniage of the scarcily con-
dition. I want to make a statement
in the House today that it will be my
sincere and more expeditious effort
to see that this shortage of kerosene
and diesel is removed. To that end,
we are convening a meeting on the
16th of this month to consult our
Chie{ Ministers as to how the distri-
bution system of kerosene has to be
improved in the villages and the
rural areas, so that this blackmarket-
g is stopped, I hope that the price
of kerosene oil, as & result of these
consultations, will decresse and also
there will be a peripheral increase In
the supply of kerosene to the States.
That will improve the situation.

€t g W : wrdw ER fr R
wgr ¥ e g Am & G, Orgd wTaw
ot €ruer o7 wwe § | ag ooy &Y P
Ay feed a< Qo §, Fewrd ®
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1 q3diz FAT § a1 gAY
TETE FIT 2 | IE F AT 19 a7
ERTR 1 L6 ATo FY 355 i ¢ fafrez
¥ @ 45 #7 § 9 ¥ Fwlaw w=O
fr fo avg & gw S0 A aa
F faaze & wrw ATERT w7 owwd £
wa W & F g8 sarar T Wi
gefm M Figard a2 3@ &
ATET FY F g9 A T 9T TV GRT |
& w2 v 7 ¢ B T A A enaenr
¥ A 1w et | w AT
e ¥ weew ¥ A€ qu
Ty &, & 9w A @ e,
Fagarfs TR W gw ato 16 W
5% § fearewe )

ot wey aty o F ;AT I
fir wre & fewrr & war @ 7w A
WA &7 <@ § 1 3 7 o ¥ W
e wrQur e &, v & R e
s ST @ 7
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M Aw o gon & oA Y
¥ oo wg § fe o 16 wET &
Qg ATHTT BT A6 § HIE MRS TG
W W TE 9 @ v S dfeT
W W w7 ¥z A% BT X ARG
@1 § wa ¥ & argy ST 34T 6T
& & faad srer gawr faor &
¥ fredwm ?

st ®o o wWI  TTEE TG
Y ag¥ ¥ oY 1 Qar A A @ Fr Wrg
wree areT Agr @, Ak Frafew, e
agr wr, ®r€ fraw =& av | QY @@
& £ 1 EHITT ATAT NI @AT @
f ot sferdar oY« awg 7 &
TN IR L | I oy gw
FUAT TOFA Fd & 1 oAfEA 16
ardra 1 gax d5% g ¢ R

st R agTa M fXGAN & 68
wia smrA & a7 ¥ A w@en 7
FaaTar "7 W wfquT 9 92, 7w
w0 A A EW AMT 7 IR WA fA
i Wt zfefaaq SeewT g 2w ¥
21 @1 ¥ 39 #1399 g7 fae ¥ few
w47 A gy §, 517 92 wAw wifge
Wt & B F faweom, & s s g
fr fo & wgwe w9 Wwi¥ ¥ W
W 3a% w5 faaar & ag ¥ 471 IR
wor ar B Saafor w5 & a7 W
A i o fr ¥qwy w7 7 AR,
g AT ZAT F T I UIHT T FIARW
T 7 gAT 9T 1 A gy N ¥ w4
T 971 9§97 99 5 gw ¥ @y wiw
Trar o v & W7 R@e Wi & foray
ar wr &1 AN gy T F oy
¥ W1 W {14 § 4y 76 e
gidr

ft %o Fro wrodty : any g ¢
o gk firar Rer § waw wdor ¥ Ak
Q| M ¥ T ¥ 1 v o az @
2N ¥ fr o v w0 o T qwe
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w1 &, fee dfor & g8 Wik a7
grar & | oY 59wy feafa g1 agr
t fr oaw & Feadr w0 gl ) e
FE W GAFT AT §, A HIE 9T Y
am Fgar 8 wR owarie geafaar
T3 AR HY A o T @ ) gafay
feufa are 78 & 1 wewe FmavT gm
9T ML FT W R, FeEw  gETr
wrftg & W 79 Friww w9 fr
T ¥ v A9 W 5%

of pEREAT  wOU  f mAy o
q ST F1eaT g & e & v fean
qrEr W OAX A § 7 WA % weav
ot w7 fagdt &1 aw g 1 7w
79 AT & 9T a7 AR FY TI7T s
7 Ady fammr £ 1 3 S T 97 fum
TA FT FAT ATFGT [T FIA A1 TR 7
H g7 717 B A By 30 & Soa
Y7 (A& 737 A9 F 77 WY § Ay
JRAT | AT IT W BEH HAATT G
tmA g fema A 9T & 7

st %o W0 WD : maw W,
§T o1 9991 F IHT T sq1q 2 Faur
# & wae T 9% ¥ fr aor a7,
argT & W FF g, 73 wfa o
W Y g g F wfer g weqfa
& afcr 9% aaf a7 ArcFrassy gl
afred &) 9T A N @ avar ¥ Ty
T AR W 9T T AT Ao w7 o d

wd 1975 ¥ wegafy frataw v i‘r.
fa ot @t W) s v W weary

*27 : ot AT W R
fafe, W wvt w17 T 7w
TAA B FO F (%

(%) ¥ 9RE=@C 9qi # gecoe
T e § 1€ weqar § v wope
w7 faw 1975 ¥ AR We
YT W 9T F 9 qeaaAly frafer
waR wr g WX

(&) afeet, ofrgawwrrerorg ?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) No such pro-
posals is under construction,

(b) Does not arise,
it TATOATS TESY ¢ e ST,
TR UT LA 0 1970 F [oET
T g # AT @l Avg & O Twow
W (Zur W ar [F AR R A
AEY BT WOTAT | AR 27 [ERIET H
A /e w47 A ) AT # s A
FeA: g % ot wd oAl {E (Fur
o yz F7 74T E 7 yw w4 ATE
T AT HET & A VR D W AT
FIT WA AR FA AN A AqC AT
q T (R s ?
W g W wHAW WV U
qd ST § F WE AT VT W
¥ Q1T W WA AT TS A4 F AT
5 TR F AR E, T F N L0
FIIT ®o & TH F (0T 0 [T HET
71 (=)
oY ferfar fawr @ s ST 3T
F AR {F HEFT T 10 FUT Fo F197
¥ o & ug ver woEE ° g far
W, 747 a1 3H ¥ @AF FEAE
A (Ol
ot gew W wHAT AT §iET
aret ¥ o & Gu o @ WIC ST
g wiet s E
W WA : ug 9 g F ww
I T FCE & AT W ST grEd
Sfeww w99 @ & glAar § foaw
ot s fafred § g A AT |
AT FAA § | WY F AT Gwg A
% & 1 97 FY o T Y v g
ot TrTaTe Srelt ¢ B T T
s & s e
WS AP ¢ AT FB ST |

SHRI H. R, GOKHALE: The
question is:
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“Whether theré is any truth in
the press reports that Government
propose to dissolve the present Lok
Sabha and hold a rid-term elec-
tion in 1975".

To that, the answer is, “No such

proposal is under consideration”.

What more answer can I give?

St T et : A gEe

FAGOWE & T I OAVE AT W =R

Frawdt & v %7 9 & &1 &9 a7

SETEA | FAOH TR ET R AT

Ay &Y Ay W a4 W E (T owfed

T WY A HEA B A F e

FEEET e T WA gw & 7 s mr

A BT AF AT AT, HEgd § 7

SHRI 1I. R. GOKHALE: With re-
gard to news paper reports 1 woulc
not say anything bemuse all kinds o
reports appedr in newspapers,

With regard to dehrmtation, ] would
give an answer. Delimitation 15 In
Progress, They are trying to exp
dite it as much as possible and they
are hoping that they will Le abl:
complete the delinutation of all the
States by July, 1975,

SHRI PILOO MODY: I would like to
know from the hon, Mimster, with tus
great leyal backgiound, whether 1f is.
in the opinion ot the Government.
undemocratic to dissolve the Legis-
lature of Bihar but democratic to dis-
solve Parliament,

MR. SPEAKER" I cannot ask him to
express opinLons You can ask for
facts.

SHRI PILOO MODY:
know, with his legal backgrouna.
whether he considers dissolution of
Parliament as a democratic act but
dissolution of the Bihar Assembly as
an undemocratic act,

MR. SPEAKER: I cannot ask mm to-
expresg opinions.

wl gvn W weww : wsaw
wgRT, A qw qgNEHtw &1 €W
7 us it ot § |

MR, SPEAKER: ] am gorry, The
Question Hour fg over.

I want to
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‘Cancellation of trains due to shoriage
of Coal

»23, SHRI GAJADHAR MAJHI:
SHRI M. S. PURTY"

Will the Minister of RAILWAYS
be pleased o state:

(a) the number ol passenger iruins
cancelled due to shortage of coal dur-
mng the last three months:

(b) whether ‘Goverment hsve made
any scheme to restore these {rains, and

(c) if so, the salient features thrre-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI1): (a) 284
pairs of passenger trains Pave re-
muined cancelled due to shortage of
coa]l during the last three month-,

(b) and (e) Traing remamminz car-
called due to shortage of coal wiliL be
reintroduceg as and when loco coar
stock position with the Roilways 1m-
proves and slabilises at a reasoiable
level,

Export of Petroleum Products

*26. SHRI RAM SHEKHAR
PRASAD SINGH:
SHRI P. M. MEHTA"

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether as a result of prudent
management of its gcarcity level re-
sources India is considering to rxport
petroleum products worth Rs. 100
crores during the current year:

(b) if so, the particulars of petro-
leum products likely to he expnrted:

(c) whether recently an agreement
in thig regard has been reached with
‘the Iran Government; ang
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(d) if so the items lkely to he ex-
ported to Iran and other countries?

THE MINISTER OF PETROLELM
AND CHEMICALS (SHRI K. D
MALVIYA): (a) Yes Sir

(b) Apart from the sales of bunker
fuel to International shipping and
ATF tg internationtl airlines, other
products likely tn be exported ure.

(1) Naphtha

(1i) Bitumen

(1) Low-wviscosily index Lubes,
(iv) Wax

(v) Orthoxylene

(¢) and (d): An agrcement has 12-
cenlly been signed by IOC with un
Iramran Company for expor! o! B.t.-
men to that country,

Linking of Agarfala with rest of India

‘28 SIIR1 DASARATHA DEB Wil
the Minister of RAILWAYS be j'cased
to state:

(a) the progress ol the scheme to
link up Agartala Ly railway with lhe
rest of India;, ang

(b what are the specific woiks that
have been undertaken In tlus respect”

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) und b
For providing rail link to Agar
taia, Preliminary-Engineering-sir -
Traffic Surveys for Dharmanagar-Agar-
tala Project and Traflic survey for
Dharmanagar Kailashahar-Kumarghat
and Agartala-Sabroom  rail  links
were carried out. These projecls v.ere
all tound to be unremunerative now
1t has heen decided to carry oul
Engineering Survey for short rail ink=
from Belonia station in Bangladesh
to Belonia City in Tripura and from
Akhaura in Bangladesh to Agartala
in Tripura. These links would provide
rail link to Agartala through Bangli-
desh. Government of Bangladesh have
agreed with the proposal for move-
ment of cross trafic from Calcuita to
Agartala vin Chandpur (in Bangladesh)
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and rice versa Construclion of these
sidings would be congidered in consul-
tation with the Ministry of External
Affair and the Government of Bangla-
desh after the exact cost of these
sidings becomes known,

Production of certain Costly Drugs by
Foreign Companies

*20. SHR1 BHOGENDRA JHA: Will
the Nimster of PETROLEUM AND
CHEMICAILS he pleased to state

(a) whether manufacture of certain
costly drugs not produced in India
like Doxy cycline are being entrusted
to a foreign company, even when the
IDPL and Indian sector have the
facility to get know-how for the pro-
duction of the same drug; and

(b) 1f so, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). No decision has yet been
taken to grant a letter of intent for
manufacture of doxycyeline by any
foreign company.

List of Consignments of Foodgrains
net cleared from Geods Yards on
Seuthiern Raltway

*30. SHRI C. K. CHANDRAPPAN:
SHR] H. N. MUKERJEE:;

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Southern Railway had
agreed to give a daily list of consign-
ments of foodgrains and other articles
which have not been eleared from the
goods yard within a weak, to the
Tamil Nadu Government for taking
necessary action;

(b) if so, whether ali the Railways
are giving such informatioms to the
State Governmants comcerned; and

f ,10t, the reasons therefor?
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THE DEPUTY MIN:STER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, Sir. As de-
sired by the Government of Tamil
Nadu, a list of consignments of food-
grains and pulses lying unrielivered
for more than seven days at Royapu-
ram Goods shed is furnished in them
by the Southern Railway Adrurustra-
tion.

(b) No, Sir.

(c) Such informatioy has not been
asked for by other State Governments

Treat o fagt & A o wwiE s W
HTTC

*32. ot fewfer foewr @ w7 W@)-
foram stz vaTaw WA 47 TR WY FT
&3 0¥

(%) weav fafiwer gt fredt
F AW AR wWART & W
Y7 FAT § waa (FEY /L Wi

(&) ®ir wer OF a9 & (ST
frzdy & 7 a7 agw wumr Hwz F

(w) = sz 7 falaw sqwf
43 faedt & &= w1 fafr & [9q 3©
R ifEsr g, o

(%) &fx g, & aoavady qe
aarg ?

dgaw T (1 e
#o wrowhw :

(%) ot W PRt & Aw ¥
w12 [ugel wa w1 9w ¥ W W
wrafen Ty AR &

(=) farwit s ot ftforer Somrewrer
T qewi ¥ v gfr % wrow, waE
¢ § I B DR IRA B Wi
&t gk ® & qu wor dee off §
wer § 1 faforwr $8era Qered oY
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aua ¥ femsfiar w1 ¥y, WAw AN
g e 1 fredy | & dw ¥ (wQ Ty
T F1 A FE WEART (g 7 4,
W & BT TR, o A Al
we & ) dar Y @ & (n g SRy
R/a1 % AZf F AT F1 A SEFT &1
wt £ | 54 FloAtd ¥ e § (9 o
iR e A g AT mET
Tt HFTHC H 11,000 Hrel o q41
sady ¥ wwTac # 9 & 11,00 Wl
e wrdfeq & TF WEAT A FAAT
¥ AT W WEcH AT AT 980HC
14,000 Wred ewe € wf &1 Foas
T i ferzdY & qe Ay qoeng A feqla
Faure W A () AN ()
Ffr woa T, fwady & go (wlasas
Hqw faior) ®Ew, 1970 & weftT
qEi FTAETN W FUAT F G FAT
i ¥y SrgAnTeoHi & wE} (el
F AT ¥ A WEEAN (¥ AT T
o wTdl & 1 T FEE B
afam7 fat & e eaet o frzdy
F W F GeHT W e [ v
& HwT (27 1§ |

Discovery of New Oll Flelds in Assamy

*33, SHRI INDRAJIT GUPTA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

fa) whether new oil fields have
beep, discovered in Assam through the
efforts of O & NGC;

(b) whether recently Soviet oil
Minister visited Assam and suggested
‘measures for further development of
oi) industry there; and

(c) if so, the facts thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): (a) Yes, Sir. Ofl has
been discovered by ONGC in Charali,
Amgurl and Borholla,

(b) Yes, Sir, in January 1974.

(c) As a result of discussions with
the Soviet team headed Ly the Soviet
Minister for Oil Indusiry, it was agre-
ed that:—

(i) The discovered fields would be
developed expeditiousiy;

(ii) The production from the exist-
ing wells would pe increased; and

(iii) The techniques of secondary
recovery would be widely applied.

To give effect to these ideas the
Soviet side agreed tc supply cerlain
sophisticated equipments, tools and ac-
cessories as well as to depute Soviet
experts and specialists and provide
training facilities for Iniian specialisis
in their laboratories.

In pursuance of thnse discussions,
ONGC has placed viders on USSR for
the supply of enamel coated tubings
and two units of neutron pulse gene-
rator logging tool to identity the layers
which have been cutling water in
some oil-fields. Orders have also been
placed for renting an automatic station
for measuring the Anw, composition,
pressure and tempe:ature of fluid in
the pil wells, 4 Soviet experts have
already come to India in pursuance
of the discussions with the Soviet Oil
Minister and 14 ONGC experis have
already proceeded to USSR for train--
ing in the laboratories there, -

Proposal to offer Equity Shares of’
Haldia Refinery to U.AE.

*37. SHRI D. D. DESAL
SHR1 ANADI CHARAN DAS:

Will the Minister of PETROLEUM.

(a) whether Goverrment propoSe to
offer 40 per cemt of equity shareg of
the Haldia Refinery to the ¥nited Arab
Emirates;

(b) whether this will ensure regu-
lar and uninterrupted supplies of
crude; and
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(c) if so, the reasons for the delay
in taking the decision?

THE MINISTER OF PETROLEIM
AND CHEMICALS (SHRI K. D,
MALAVIYA): (a) to '¢). Some dis-
cussiong have been held with the UAE
on the possibility ~f supplv of crude
oil to India on Soft terms and partici-
pation of UAE in a- oil refinery in
India. No final decirion has yet been
arrived at,

Occupancy of Traing running betwcen
Delhi and Bombay

*38 DR. KATILLAS: Will the Minister
of RAILWAYS be pleased to stale:

(a) what is the percenlage of occu-
pancy of Class I and Class IT in the
iollowing traing from 1st Seplember,

1974 from Delhi {o Bombay and
back:—

(i) Rajdhani Express,

(1) Deluxe/Western Exapress, and

(i) Frontier Mail;

(b) what is the cosl per passenger
io the Railway administralion for
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carrying a passenger to the above
distance; and

(c) whether due 1o these trains
many other passenger and goods

traing cannot cover the required dis.
tance as per the capacitly of the en-
gine ang load as they have to stop at
certain stations {o give passage t. the
above {rains?

TIIE MINISTER OF STATL IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SIHAFI QURESII)' (1 A
statement 15 laid op the Table ¢f [he
Sabba.

(b) The cost mcurred by the Ruiawvay
Admimistration for carrying a fa.cel-
ger over varying distarcee 1s not oy ail-
uble,

fe) On a section where s w wpred fact
nassenger as well as goods {r-ans have
to operaie, the tcalure of precclence
of the tast train over the other si.wer
trzing is inevitable in oider t¢ Jriove
the optimum utilization »f astets. Such
detentions to slower Liains ure taus,
inheren{ in train movemenls and can-
not be treated as avoid: hlz deiend s

The prcentage oxcaputin of Rylhm Exo-ess, Deluxe/West i Express und
Frontier Mail trains between Delhi and Bombay for the period Seprembar en ! Ocie’ o1y

1974 is given below (—

(i) 3 Dn. Bombay Centrll Dt.lhl Fron-
tier Mail .

4 Up Delhn-Bombay Central
Frontier Mail

(ii) 25 Dn. Deluxe/Western Express
26 Up Deluxe/Western Express

151 Dn. Bombay-New Delhi

" ngid.tuni Express . . .

152 U] New Delhi-Bombay

A.C.C. Tirst A.C.C. beecond
Chair Class
Car
46 97", 1007,
40% 78% 100",
55% 91", 775 100%,
62% 81%, 67" 1007,
53% 96",
50% . 7%
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New Formula for acquiring shares ef
Burmah Shell and Caltex

*39, SHRI N. K. SANGHI: Wil the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Government are con-
sidering a new formula for acquiring
the shares of Burmah Shell and Cal-
tex companies;

(b) if so, the reasong for not adopt-
ing the same principle which was ap-
plied for acquiring the shares of ESSO;
and

(¢) whether any decis.on mn this re-
gard has been taken and if so, the
salient featureg thereof?

THE MINISTER OF FETROLEUM
AND CHEMICALS (SHRI K D,
MALAVIYA)- (a) No decision has
seen taken on the modality of aequir-
ing the assels ol these private o1l com-
pames. The Government are consider-
ing the terms, conditions and all other
questions in Lhis regard.

(b) and (c¢), Do not arise

Wagons held up at Garhara Yard due
to Floods ip Bihar

40 SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether due to excessive raing
and resultant finods causing lang slides
n link embankments at Mokameh and
hiul junctions 1n  Bihar during  the
month of Scptember, 1974 4 large
number of wagong awaiting tranship-
ment have been held up in the Gar-
hwa yard; and

(b) if so, the reasons for the delay
‘n 1epairing the embankments?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
}?OHD. SHAFI QURESHI) (a) No,
ir,

(h) Does not arive
2894 Lg—2
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Decline in Passenger and Freight
Traffic

201. SHRI D. P. JADEJA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the passenger and
freight traffic are continuously falling
ang the Railways are finding it diffi.
cult to contain the deficit ay the level
indicated in the supplementary
budget;

(b) if so, the reasons therefor; and

(c) the steps proposeg fo be taken
to reduce the deficit?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SIRI
BUTA SINGH) (2) aud (by No.

(c) Question does not arise.

Memorandum submitted by National
Forum of Shareholders

202. SHRI K. MALLANNA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased t
state:

(a) whether any Memorandum by
the National Foium of Shareholders
has been submitted to Government
suggesting that with funds amount-
ing to over Rs. 100 crores made
available to the company manage-

ments by the dividend freeze, the
tendency to hoard stocks, increase
inventories and spend lavishly has

increased;

(b) whether any control oy restric-
tion has heen placed on the compames
to use the extia funds or there ig any
provision in the Companies Act to lorce
them to spend the funds in a parti-
cular manner; and

(¢) if not, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIKS (SHR1 BEDA-
BRATA BARUA) (a) Yes Sir. Gov-
ernment has i1cceived the Memoran-
dum.
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(b) and (c). No, Sir. It is not pro-
posed to put anv curbs at present on
the discretiop of compamnies 1 ulihising
the extra funds.

submitied by Hindu
Temple’'s Protecition Committee
Tamil Nadu

203. SHRI LALJI BHAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Tamil Nadu Hindu
Temple's Proteclion Comrmittee had
submitied a memorandum asking the
Government (i) to re-lay the Railway
line and to re-introduce the train ger-
vice once again to Dhanushkodi, (ii)
to re-establish the pier back at
Dhanushkodi (iii) to order an ad-
interim stay of removing the existing
track from Pambun Junction te
Rameshwaram Road Siation; and

(b) if so, the steps taken by Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) In view of the technicsl difficul-
ty of maintaining the line on account
of sea erosion and tidal waves experi-
enced in this area and the unremune-
rative nature of the line, it is proposed
not to restore the railway line from
Pamban to Dhanushkodi and to re-
establish the pier back at Dhanushkodi.

F 1
Construction of Alignment in Kangra
Valley Railway

204. PROF. NARAIN CHAND

PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the latesi position with regard

to the construction of the alternate
alignment on the Kangra Valley
Railway; and

(b) whether the work would be
expedited in view of the importance
of this line for the economy of the
regiong

NOVEMBER 12, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). There
had been various difficulties in the pro-
gress of work due to non-availability
of requisite material sghortage of
labour and availability of funds. Des-
pile various difficulties, railways are
making all out efforts to complete the
project at the earliest possible, The
line is expected to be opened to Goods
traffic by 31-12-1975 and Fasseager
Traffic by 31-3-1876, The overall
physical progress is about 60 per cent.

Expansion of Sindri Fertilizer Plant

1205. SARDAR SWARAN SINGH
SOKHI: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether the Sindri Fertilizer

Plant in Bihar ig going to be expand-
ed: and

(b) if so, salient features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 K, R. GANESH:
(a) Yes, Sir.

(b) A scheme known as ‘Sindri
Rationalisation Schemc' is under im-
plementation for manuiacture of
346,000 tonnes of triple superphos-
phate. The implementation of this
scheme would eliminate dependence on
natural gypsum and quality and supp'y
of which are presenting difficulty.

In addition, Government have also
sanctioned a scheme for large-scale
expansion of this Plant, The scheme
known as the ‘Sindri Modernisation
Scheme' has been sanctioned at an esti-
mated cost of Rs.’ 89 crores, including
a foreign exchange component of
Rs, 22 crores (nearly). Credit arrange-
ments have been negoilated with I.D.A.
w.th regard to extarnal financing of
this project, which envissges an addi-
tional production of 128,500 tonnes of
nitrogen. The projact, which will be
based on fuel oil ay the feedstock in
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stead of coke/coke oven gas ag at pre-
sent, is scheduled to be completed in
1978,

Bequest from Kerala Government for
Allotmeng of Ammonium for Soda Ash
Project

206. SHRI VAYALAR RAVI Wil
the Minister PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government of Kerala
has requested the Central Government
to allot enough ammonium for its
proposed Soda Ash project under the
Kerala State Indusirial Development
Corporation;

(b) whether the Central Govern-
ment have not yet taken a decision on
thig request; and

(c) if so, the reasons therefor and
the steps taken to speed up the pro-
cess 80 as to help an early starting of
the project?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R GANESH).
(a) Yes, Sir.

(b) and (¢). It has been agreed
between M/s. Fertilizers & Chemicals
Travancore, Ltd. (FACT) and the Gov-
ernment of Kerala that FACT who
have been issued a letter of intent for
the establishment of a 100 tonnes/day
caustic soda plant will implement a
20g tonnes/day soda ash/ammonium
chloride project for which a letter of
intent has been issued to Kerala State
Industria] Development Corporation
and the latter will undertake imple-
mentation of the caustic soda project.
Actiop in regard to the issue of letters
of intent to FACT and KSIDC for soda
ash/ammonium chloride and caustic
soda projects respectwvely will be
considered on receipt of applications
for industrial licence from the respec-
tive partles.

38
Special Courts to try Smugglers

207. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
LAW, JUSTICE AND COMPANY AF.
FAIRS be pleased to state:

(2) whether the Central Govern-
ment are contemplating to set up

special courts to try the smugglers
detained under MIS.A,;

(b) if so, the number of such cases
pending; and

(¢) when the
functioning?

courts will start

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R, GOKHALE): (a) to (c). Persons
detained under the MIS.A., are not
liable to any trial under the M. IS.A.
1t self. In its 27th Report, the Law Com-
mission has recommended that Parlia-
ment should enact a comprehensive
law, authorising the setting up of spe-
cial courts and laying down a special
courts and laying down a special pro-
cedure for the effective and speedy
prosecution of economic offences. This
recommendation is under the conside-
ration of Government.

Capacities of different formmlations of
M/s. Abbotts

208. SHRI BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the capacities of ‘manufacture of
M|s. Abbotts at the time of securing

COB licence during the last three
years;

(b) whether all the capacities
applied for were given to them and
if they were verified, the means of
verification and the conditions and
terms of the COB licence issued;
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(c) whether Abbotts were given
formulations clubbed in such a way
that they can import 25 tonnes of
Erythromycin per annum for formu-
lations;

(d) whether  they had applied
specifying separate capacity for each
item and if so0, the reasons for which
the capacities were clubbed together
particularly whep every item had a
separate registered trade mark; and

(e) the quantities of Erythromycin
allotted to M/s. Abbotts by STC dur-
ing the Iast three years, their price
and the mode of payment?

THE MINISTER OP STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI X. R. GANESH):
(a) and (b). A statement indicating
the nameg of the items applied for in
the COB application, production durjug

NOVEMBER 13, 1974

Written Answers 40

House, [Placed in Library. See Naq,
LT-8452/74). COB licence was granted
based on best performance during
these years on the recommendations of
the technical authorities viz. DGTD,
DGHS, efc. As COB licence was
granted to take cognizance of the acti-
vity already establistred, no conditions
were imposed in the C.O.B.

(c) and (d). M/s, Abbott Labora-
tories Ltd. applied for a separate
capacity for each item. Clubbing of
capacity for each category wag done
with a view to provide certain amount
of flexibility to adjust output of their
product-mix in accordance with the
demand pattern within the overall ap-
proved capacity und not tn enable
them to import 25 tonnes of Erythro-
myecin.

(e) The quantity and value of Ery-

1968, 1989 and 1970, capacities applied  thromycin released to M/s. Abbotb
for and capacity granted in the COB  during the last three vears was
licence is laid on the Table of the under—
Erythromycin Stea- FErythremycin Ethyl
rate Succinate
Year Qty. Value Qty.  Value
fin lakhs (Rs likhs
Rs.,

1971-72 4030 kgs. 66:0 600 kgs. & €o
1972-73 8000 kgs. 64:0 600 kgs. 8-00
1973-74 5000 kgs. 3360 2000 kgs. 20°00

Payment is made against letter of credit/demand draft.

Zonal Railway Users’ Consultative
Committee (South Eastern Rallway)

209. SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minister of
RAILWAYS be pleaged to state:

(a) whether memberg on the Zonal
Railway Users’ Consultative Commit-
tee in the South Eastern Railway
from West Bengal, Orissa and Bihar in

special interest are equal in number;
and

(b) if not, the number State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No, Members
representing “Special Interests” are
nominated on the basis of their asso-
ciation with the various interests con-
nected with the railways users No-
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minations under this category are not
made on Regional or State basis

(b) West Bengal — 9
Orissa — 1
Bihar — 6
Madhya Pradesh — 3
Maharashtra — 1
Centre for specialised training to

Scouts and Guldes foy RailWayg in
Raiwala (Hardwar)

210 SHRI D B. CHANDRA
GOWDA:

Will the Minister of RAILWAYS
be pleaseq to state:

(a) whether there is a centre for
giving specralised training to scouts
and guides for the Railways in Rail-
wala near Hardwar;

(b) if so, its aims and objectives;
and

(c) the facilities provided therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) The aims and objectives are the
same as laid down by the Bharat
Scouts and Guides Organisation: and

(¢) Two buildings with three rooms
each and open space for pitching
tenls and holding out-door activilies
is awvailable.

AT afcager o sfwar w a7 &
forr s

211 «t wrew Fag oty - 3T
T gAY A X FY 90 A o

(¥) ¥ T oA A gAOE AN
HrETOr WX G aqArw & fag www
¥ ey ot Aot e AR
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(@) w e ast #, abare, wfy
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wWe ;A7
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ST AT e &7 Wer [T frmfr a3
# site fear i | 1975-76 & fag
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& fear s @ § 1
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1. T ¥ 4% ¥ gur e
BT & WX T T ¥ W S
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FHT &raaT WyEATEA wiaw 2 AW I
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FRAT gemE e o W@ WA
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3. w&tg:rﬁwarm & ¥
ferg avamare o € *v werw: gfee
¥ TATAT AT @I |

4. wfaferr ararare * wir g
O & fag X gar€ & afivoderr
¥ gAR 7 & fag waa. dgd A A
#Y q&IT agrdY o7 @ § W qrarara
F wrAvEEAT & w7 ¥ g wea-
T faeare arel & @iy ¥ afcada fran
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5 9% IAESH WX ST
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7. X WA TCHIAT JATH A 709
oy B T § N gareird algw § W<
TLAF WA GG § (AT WA Frorar
F WANT AT AAGF HAT GAT FA9-
@i & o gwear FW § W) IR
o1 Feaar AT X 3 § WX TT TH1T
WETTAT QAT TLATH AEN FGIAT IATAT
ggar /I gIT wrawigal § e XaT
FT Ga TgIAT I7T W § |

8. g ITavT FATHT ¥ AT qH
“F% ¥ fag avamara &1 e & wrIe
qafet, A qiFa wiie, TgF g AT
#7 A GIE T A A9 HT Jaw
FRrgEm S @Y

NOVEMEER 12, 1974

Written Answers 44

Steppiag up of Oll Produetion in
Asmam Fields

212, SHRI R. S. PANDEY:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether o0il production at
Galeki, Lakwa and Rudrasagar oil
flelds in Upper Assam hag been re-
cently stepped up; ang

(b) if so, the present daily pro-
duction at these flelds?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (BHRI K R.
GANESH): (a) Yes, Sir.

(b) During the second fortnight of
October, 1874, average Oproduction
from Galeki, Lakwa and Rudrasagar
fields was of the order of 173, 1495 and
339 tonnes per day respectively.

Public ang Private Sector Firms
owing sums to Eastern Railway for
supply of Wagons

213. SHRI PRABODH CHANDRA:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether public and private
sector firms owe huge sums to
Eastern Railway for supply of wagons;

(b) if so, the amount due for the
last three years; and

(c) the
posed?

remedial measures pro-

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): (a) and (b). The
total amount of demurrage for deten-
tion to wagons on Eastern Rallway at
the end of the last three years was:
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1971-72 Rs. 179°33 lakhs
1972-73 Rs. 238 45 lakhs
1973-74 Rs. 424 32 lakhs

(c) Following steps have been
taken to realise the amounts due:—

(i) firms are regularly contacted
and meetings are held at ap-
propriate level;

(ii) The matter has been taken
up with the Ministry of Steel

for realising dues from Steel
Plants,

Setting up of {hree Fertilizer Planta
with Japanese Credit

214. SHRI MOHINDER SINGH
GILL: Will the Minister of PETRO-
LEUM AND CHEMICALS he pleased
to state:

(a) whether in spite of yen credit
from Japan for setting up three ferti-
liser plantg in the country only one
unit is likely to come up during the
Fifth Plan period; and

(b) if so, the reasons for delaying
the other two plants?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R
GANESH): (a) No, Sir.

(b) Does not arise.

Allotment of Petrol Pumps to
Punjab

215, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) the total number of petrol
pumps allotied to Punjab during the
last two years;

(b) whether any number has been
allotted to Amritsar; and

KARTIKA 21, 1806 (SAKA)
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(c) if so, the broad olltlines there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) 66 retail outlets have
been commissioned by the oil compa-
nies in Punjab during 1972 and 1973,

(b) Yes, Sir. Two outletg out of
ithe ubove were commissioned in
Amritsar.

(c) Allotment of retail outlets (Pea
trol Pumps) are not made State-wise
but on commercial considerations.

FAQ, 1974 ¥ @ WTCANT Tow
ﬂ - Sy
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T giewl & 177 safe gomga
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Proceeds due to Auctions of Goods
acoumulated at various sidings

217, SHRI YAMUNA PRASAD
MANDAL:
SHRI M. RAM GOPAL
REDDY:

Will the Mimister of RAILWAYS
be pleased to state:

(a) whether Government have
auctioned all the goods that had got
accumulated at the various railway
sidings for a considerable period; and

(b) if so, the sale proceeds of goods
auctioned during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
information is being collected from
the Zonal Railways and will be laid
on the Table of the House.

Fixation of Meters on Gas Cylinders

218, SHRI BANAMAL]L PATNAIK:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to state:

(a) whether there is any proposal
under Government's consideration to
fix meters on gag cylinders for show-
ing the quantity of gas in the
eylinders; and

(b) if so, the broad outlines there-

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM

NOVEMBER 12, 1974

Written Answers 48

AND CHEMICALS (SHRI K. R,
GANESH): (a) No, Sir. '

(b) Does not arise.

Recruitment of S8.C./S.T. under
special discretionary powers
219, SHRI P. M, SAYEED:
SHRI S. M. SIDDAYYA:

Will the Mmister of RAILWAYS
be pleased to state:

(a) whether statistics are being
maintained by the Railway Ministry
regarding the number of Scheduled
Casle and Scheduled Tribe candidates
recruiled under special discretionary
powers vesied in the (General Mana-
gers, for selecting Scheduled Caste/
Tiiby candidates fulfilling lower
slandards of suilalnlity; and

(b) if s0, inp how many caseg these
powers have been utilised bv the
respective General Managers and in
how many cases it was considered
necessary by the Railway Ministry to
ask the General Managers to utilise
this power more frequently and
liberally, during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) (i) The stati-
stics are being maintained since after
the establishment of the Special Cell
in the Ministry of Railways.

(i1) The Railways have been asked
to exercise these powers as and when
considered necessary,

(b) The information as to in how
many cases these powers have been
exercised by the General Managers is
being collected and will be lald on
the Table of the Sabha.
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Confirmation of Assmistant Ufficers
(Unclagssified)

221. SHRI BHAGWAT JHA AZAD:
Will the Minister of RAILWAYS be
pleased to state:

(a) how many of the temporary
Asgistunt Officers (Unclassified) re-
cruited by the Indian Railways
through the UPSC from 1955 to 1967
have so far been confirmed and how
many are still temporary;

(b) the time by which the tem-
porary officers are likely to be con-
firmed; and

(c) the reasons why they have not
been confirmed so far even though
they have put in 7 to 19 years of satis-
fattory service after their selection by
UPSC?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):

(a) Depariment No. No. yet
confir- to he,
med confirm

- ed

Signal & Tclecummur ica-

ticn Engg. * 57 51
Stores 35 Nil
Transpormmn (Po“ er) &

Mecharical Engz 38 1
Accounts -+ 11 Nil
Transportation (Traffic) &

Commercinl ) 37 [ g

ectrical . . 93¢-¢

Civil Engmeermg . 142 286

“5 selected bat notification yet to issue.
. ise.lec:ed bur notification yet to issue.
¥%7 selected but notification yet to issue.
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(b) and (c). Temporary Oflicers are
ehgible for confirmation in Class I
Service against a yearly quoula set aside
for the purpose, This qucta has been
increased from time to time and from
1966 it is 60 per vcent of the actual
intake from direct recruitment, With
a view, however to accelerating the
process of confirmation of these, Offi-
cers the quota preseribed for the pur-
pose has recently been increased subs-
tantially in consultation with the UPSC
and it is expected that al] the Officers
with satisfactory record will be absorh-
ed within eight to ten years.

Seizure of Foodgrains from Wagons
by Tamil Nadu Government

222, SHRI SAMAR GUHA.:

SHRI B. K. DASCHOW-
DHURY:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Government of
Tamil Nadu seized foodgrains worth
about rupecs three crores from rail-
way wagons sent to that State;

(b) whether these foodgrains re-
mained either unclaimed or uncleared
for many days and if so, facts thereof;

(c) whether any inquiry has been
made as regards the sender or sgnders
and receiver or receivers of such food-
grains;

(d) break-up of the nature and
quantity of foodgrains seized by the
Government of Tamil Nadu; and

(e) whether any foulplay has been
detected; and if so, the facts about the
foodgrains seized by the Government
of Tamil Nadu, including the proce-
dure of distribution of such food-
grains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The Government
of Tamil Nadu have geized foodgrains
and pulses valued approximately
Rs. 6.75 lakhs and not Rs, 3 crores.
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(b) The consignmenis were lying
undelivered for periods ranging from
10 to 97T days,

(c) In most cases forwarding sta-
tions were asked to serve rotice on the
senders as the consignments were
booked to ‘self’. Leading merchants
dealing with commodities were also
cor.tacted to effect delivery of goodg if
the consignment were for them.

(d) The consignments seized by the
Government of Tamil Nadu comprsed
of the following commoudities:

Bags

1. Toor - . . . .
83
2. Urd - . . . . 145
3. Gram Dal . v . 500
4. Wheat 216
5. Grams . . . . 2405
ToTaL - 3349

——— e —

(e) Information is not available with
the Railways.

Proposal to Ban Motor-Car Racing on
Highway in view of Petrol Shortage

223. SHRI A. K. SAHA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state: ,

(a) whether Government propose to
ban the highway racing of motor-cars
considering the acute shortage of
petrol; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). State Governments are
competent to regulate racing speed
in accordance with the provisions of
Section 120 of the Motor Vehicles
Act, 1939. No such ban is under the
consideration of Government of India
at present.

NOVEMEER 12, 1974
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Satna-Rewa-Beohari Railway Line

225. SHRI RANA BAHADUR
SINGH. Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Planning Commis-
sion and the Ministry of Finance have
given their opinion regarding the con-
struction of the Satna-Rewa-Beohari
railway line;

(b) if so, the salient features of
their opinion;

(c¢) if not, the period by which con-
sultation shall be completed; and

(d) whether survey of the propesed
line has started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (d). A traffic
survey for a new BG. line from
Satna to Bechari via Rewa has
recently been completed and the
1eport is under examination. The
survey report has revealed that the
project will be financially unre-
munerative, However, a final decision
regarding taking up this line for con-
struction will be taken after the
survey report has been examined in
a]] its aspects.

It is premature to make a reference
to the Planning Commission or the
Ministry of Finance regarding taking
up this project for construction,

Representation from Cotton Textile
Industry im Eastern India

226, SHRI TRIDIB CHAUDHURI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government received
any representation from the cotton
textile industry in Eastern India,
particularly from the Bengal Mill
Owners’ Association for introducing
railway freight equalisation for cotton
imported from cotton growing States
in Northern and Western India and for
the restoration of the special station-
to-station freight rates for cotton offer-
ed by the Northern Railway on cotton
consignments from Punjab to Calcutta,
and

(b) the decision of Government on
these representations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) The request was not agreed to.
However, the proposal for equalisa-
tion of railway freight on raw cotton
was examined by Ministry of Com-
merce who have referred it to the
Planning Commission for detailed ex-
amination.

Construction of Railway Line to Con-
neot Katarnia Ghat with Kauriyala
Ghat (N, E. Railway)

227. SHRI B, R. SHUKLA: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether the construction work
of the railway line proposed to con-
nect Katarnia Ghat with Kauriyala
Ghat on N. E. Railway vw river
Ghagra has been slowed down; and

(b) if not, within what time the
movement of trains is likely to com-
mence on the said line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a). No.
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(b) Movement of trains on the
section is likely to commence by
January, 1976,

Use of Hindi in Qffices of Indian
Railway

228. SHRI S. C. SAMANTA: Will
the Minister of RATLWAYS be pleas-
ed tu stale:

(a) the reasons why inspite of the
creation of a post of a Director
(Hind1) 1n the Railway Board, there 18
little progress in the use of Hindi in
the Ministry, the Rallway Board and
various Zonal Railways even in areas
with staff knowing primarily that lan-
guage;

(b) whether the Hindi work suffers
due to lack of financial sanctions; and

(¢) the steps being taken to see that
emergency or economic stringency
prohibitions and restirictions do mnot
apply in the case of Hindi work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A post of Dir-
eclor (OL)) & Industrial Publicity was
created in the Boards office with
effect from 1-12-73 As a result
thercof, the Hindi implementation
work in the Railway Board's office
and on the Railways has gained
further momentum.

(b) No.

(e¢) Does not arise,

Take Over of Accumulated Stocks of
Foodgrains by Tamil Nadu Govern-
ment

229, SHRI P, A. SAMINATHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Union Governmen.
have objected to the decision of Tami!
Nadu Government to take over the
accumulated stocks of foodgrains lying
in the Royapuram and Tondiarpet
yards; :

NOVEMBER 12, 1074
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(b) if so, the reasons fpr such objec-
tion;

(c¢) whether the foodgrains were
lying in the station for more than two
months; and

(d) if so, whether it hag been re-
ported that large consignments of
_goods are lying in the various stations
in the country for the last two monthe
and nobody is coming forward to
collect them after the heavy raids; ang
if so, what steps Government are
taking to confiscate them immediately~

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arige.

(c) Only one consignment of 145
bags oorid was lying at Royapuram
Goods Shed for more than two
montihs,

(d) The information is being
collected and will be laid on the
Table of the Hoyse,

Looting and Robbing of Passengers on
Meerut Line

230. SHRI MAHADEEPAK SINGH
SHAKYA:
SHRI M. RAM GOPAL
REDDY:
SHRI PRABODH CHANDRA

Will the Minigter of RAILWAYS
be pleased to state:

(a) whether looting and robbing of
passengers have become frequent on
Meerut line; and

(b) if so, remedial measures taken
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. Only 2 cases
of dacuity involving passengers have
occurred on this line during the last
six months,

(b) Such cases come within the
purview of ‘Law and order and
‘Police including Railway Polce"
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being a State subject, the Government
of Uttar Pradesh is taking necessary
steps to control such crimes in railway
¢ramns within the means available at
theiwr disposal by way of &scorting im-~
portant trains at night, posting of
regular beat patrols at station plat-
forms, Kkeeping surveillance over
criminals and knowp bad characters
and prosecuting criminals for specific
offences,

West Bengal Stheme for a Coal-Based
Fertilizer Project

231. SHRI MADHURYYA HALDAR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
slate-

(a) whether the Government of
West Bengal prepared a “Coal-based
fertiliser project” scheme to be located
n West Bengal, and undertaken as a
Ceniral project; and

(b) if so, the employment oppor-
tunity to be generated by that and the
reaction of the Central Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). The Government of
West Bengal had come up with a
request for the setting up of a coal
based fertilizer plant as a central
public sector project in the State
liowever, no details in regard to the
lechno-economic aspects, including
tmploymeni potential to be gencrai-
ed, were received.

The State Government have been
informed that the resource position
does not permit creation of any addi-
tional fertilizer capacity in the public
sector during the Fifth Plan period.
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Proposal to Set Up Power Plants in
All Units of F.CIL

232, SHRI VIRBHADRA SINGH:
DR. H. P. SHARMA:

Will the Muuster of PETROLEUM
AND CHEMICATLS be pleased 1o
state,

(a) whether Government propose to
set up caplive power planis in all the
Units of Fertilizer Corporation of
India; and

(b) 1if so, the main features thereof?

THE MINISTER OF STATE IN
THF MINISTRY OF PETROLEUM

AND CHEMICALS (SHRI K. R.
GANESH) (a) and (b) Captive
power generalion facihties have

already been developed at the Sindri
Unit of the Fertilizer Corporation of
India. Installation of 125 Megawatt
set at Gorakhpur hay also been
approved For olher wunits/projects
of the Corporation, the need for
captive facilities would have to be
examined on the merits of each case.

Worlg Bank Loan for Fertilizer Units
in India

234, SHRI D. K. PANDA Wil the
Minister of PETROLEUM AND CHE-
MICAILS he pleased {o state

ta) whelutr World Bank has givea
a loan of 17 nullivn Dullars for L2ti-
lizer units in India;

(b) 1f so. the facts thereof; and

(c) whether thig would help the coal
based Korba fertilizer plant and the
Paradeep projeet?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a) and (b). A credit assistance of
$17 million has heen extended Ly the
ID.A. for plant improvement opera-
tions. This amount ‘would b utibised
for additions and alterations neces-
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sary to optimise capacity utilisation in
the existing plants of the Fertilizer
Corporation of India and the Ferti-
lizer And Chemicals Travancore
Limited,

(c) No, Bir,

Aliotment of Funds for Coal-based
Fertilizer Planis at Korba and
Paradeep

235. SHRI DEVINDER SINGH
GARCHA;

SHFI K. MALLANNA:

Will the Mamster of PETROLEUM
AND CHEMICALS be pleased to

state:

(a) whether the Planning Commis-
sion has not made any allotment of
funds for <@ missioning of the coal-
oused fertih:er plants at Korba ard
Paradecp 1n view of constraint on fis-
cal resources; and

(b) if so, whether these prujects are
to be given up for good or some alter-
unative arrangements through foreign
ussislance .1¢ being made to run the
Fianis in view ol the acute shortage of
fertilisers in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a) and (b). Funds have been provided
for the Korba Preject and work there-
on is in progress. The Paradeep Pro-
Ject hag been approved n principle,
but construction work has mnot yet
started.

ll‘ﬁ. h ﬁ “,

236. st fowgeme el ;o wT
e st Tomm FET 98 T@aw B
I w30 i

(%) ¥ & fafoe wt & aforor
¥ & & fag feg 91 @ Saet 7
wa o feadt sfa gE &1

(@) o aau ¥ o o0 AW WG ;

Written Answers 6o

() o s v fy frddy
s i gq g W @ W AW R
g W

(v) o ¢ ferm s o
fwar or W g 7

ifew Wt cowm v ¥
v Wt (st & wite  wéw)
(%) & (7). gwr e & W
T & T T 2N TSR FY A& |

Amount Shared by Railways in the
Construction of Safderjang Flyover

238. SHR1 SHASHI BHUSHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the amount shared by the Rail-
ways towards the cost of construci:ion
of Safdarjang flyover in New Delhi;

(b) whether any compensation has
been pud to the familieg of those who
died when two spans were broken, if
so, the share of Railways in that
amount;

(¢) what other assistance was pro-
vided by Railways in the construction
of Safdarjang flyover?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The Railways
share of cost as per sanctioned esti-
mate is Rs. 6,76,648.

(b) The spans which collapsed
were under construction by New Delhi
Municipal Committee and Railway
was not concerned with the accident
and therefore the question of Rail-
way's sharing the compensation, to
the families of those who died, did
not arise.

It ig understood that compensation
hag been paid by the New Delhi
Municipal Committee at the rate of
Rs. 10,000 to the Overseer and
Rs. 7,000 to the labourers in addition
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to ex-raliac payment of Rs. 1,000 to
the overseer and Rs. 500 to the
labourers,

(c) A temporary leve] crossing for
the road traffic for the perlod of cons-
truction, and necessary culverts for
diverting services were provided by
the Railway.

Ad-Hoc Postingg for Class II Head-
masters of Railway High Schools
(South Central Railway)

239. SHRI P. NARASIMHA REDDY:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the South Central Rail-
way has obtained permission from the
Railway Board to make ad hoc
arrangements for Clasg II posis of
Headmasters of Railway High Schools;

(b) if so, whether ad-hoc postings
have been done;

(c¢) whether the ad-hoc postings
were not completed due to representa-
tions from a section of junior staff;
and

(d) whether the South Central Rail-
way propose to complete the ad-hoc
postings expeditiously?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH: (a) to (d). Since the
question regarding laying down the
procedure for filling up of Class II/
Class I posts of Headmasters and
Principaly was under consideration.
ad-hoc promotions of Headmaterg on
the South Central Railway were per-
mitted,  Instructions have seince
issued laying down guidelines for
selection to Class II posts of Head-
masters/Headmistresses on Railways
and the South Central Railway are
taking necessary action to conduct
the selection.
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of Hathi Committee
toAbnlllhBrmdeann

240. SHRI S. A. MURUGANAN-
THAM;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Hathi Committee an
drug industry appointed by Govern-
ment has recommended abolition of
the brand names of 13 popular drugs;

(b) if so, the broad outlines and
purpose thereof;

(¢) whether a concerted campaign is
now being mounted by foreign firme,

to scuttle the move of abolition of
brand names; and

(d) if so,
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (d). The Committce
on Drugs and Pharmaceuticals In-
dustry, headed by Shri Jaisukhlal
Hathi, has yet to finalise their recom-
mendations regarding abolition of
brand names. The concerned par-
ties have placed their views before
the Committee,

Government’s reaction

Re.instatement of Permanent angd.
Temporary Employees dimmissed
removed frem Service

241, SHRI MADHU LIMAYE:

Will the Minister of RAILWAYS
be pleased fo state:

(a) the total number of permanent
and temporary employees, who having
been dismisseq or removed from
service in connection with the Rail-
way strike, have not been reinstated
till the 10th November, 1974;

(b) what is the actua] number of
employees, from among those who
have not yet been taken back, against
whom charges of sahotage and violence
have been framed;
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(c) the number of casual workers
who have been removed from the rolls
and are not being given any work;

(d) the reasong for the delay in
completing the procesg of reinstate-
ment; and

(e) when will tue process of rein-
statement of the workers who do not
fal]l under (b) be completed?

THE DEPYTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) About 5100
permanent and temporary employees
have not been taken back to duty so
far. {

(b) Information is being collecled
and will be laid on the Table of the
Sabha.

(c) About 9000 casual labour/subs-
titutes have not been re-engaged so
far,

(d) and (e). After the strike was
called off unconditionally, the Gov-
ernment decided to deal with the
cases of these staff sympathetically
and orders were accordingly issued.
Individual appeals submitted by the
affected permanent and temporary
employees are being reviewed on
case to case basis. This process is
continuing,

Re-arrangement of casual labour/
substitutes depends on the actual
requirements of the Railways.

C.BlI. investigations against Lodna

Colliery Co. Ltd., Globe Motors Lid,,

New: Standard Engineering Co. Litd.
ang Bharat Jule Mils Lid.

242. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No, 2346 on the
13th August, 1874 regarding C.B.IL in-
vestigations against concerns during
1972, 1973 and 1874 and state:

NOVEMBER 12, 1974
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(a) what are the findings of the
investigation of Lodna Colliety Com-
pany, Globe Motors Limited, New
Standard Engineering Company Limit-
ed and Bharat Jute Mills Limited: and

(b) what action hes been taken
against those found guilty of violation
of Companies Act and other provisions
of the law?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The case
against Lodna Colliery Company
(1920) Limiteq iz still under investi-
gation. In the case agamst Globe
Motors Ltd., a charge-sheet has been
filed in respect of one of the alle-
gations against S/Shri B. K Bedi
(former Director, Globe Motors)
Harbans Singh (former Managing
Director, Globe Motors), Paras DNas
Jain and Shri Pal Jain, under section
120-B IP.C r/w 409 TPC und ser-
tion 409 I.PC, in the court of Chief
Metropolitan Magistrate, Delhi, on
19-10-1974. The case is under trial.

In the case against New Standard
Engg, Co. Ltd, a charge-sheet was
filed on 29-4-1974 in the court of
Chief Metropolitan Magistrate, 32nd
Court. Bombay agamst S/Shri J V.
Patel (Managing Director) A, V. Patel
(Whole-time Directory of the company
and 4 others. namely S/Shn C. L.
Shah M,P; Ashrafi (dealers in iron
& Steel) H. M. Dabuwalla. L, L. Na-
zereth and S. M, Mistri (employees
of the company) under section 120—
BILP.C. r/w 409 1P.C. and section 7
of the Essential Commodities Act.
S/8hn  J. V. Patel and A V. Patel
were also charge sheeted subsequently
under section 409 I, P.C. and section 7.
of the Essential Commodities Act,

In the case against Bharat Jute
Mills Ltd a charge-sheet was filed
in the Court of SPJM, Howrah on
26-3-1974 against S/Shri R. K. Dass
and C K. Dass (Directors of the
Company), and K. R. Guin (emplo-
yee of the company) under section
120—-B LPC. r/w section 409 1P.C.
for misappropriation of funds of the
company, etc.
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(b) C.B.L. has pointed out contra-
vention of Companies Act, 1856 anly
in the case of Bharat Jute Mills Li-
mited. A show cause notice has been
issued to the company in this respect.

Caleutta High Court Judgment om
removal from Service of Raillway
Personnel

243. SHRI SAMAR MUKHERJEE:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are aware
that Calcutta High Courl has set aside
the order of removal from gervice of
several railway personnel;

(b) whether in view of the High
Court judgment Government propose
to take back into service all the dis-
missed Rallway workers;

(c) if so, when; and
(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) yes.

(b) Government have already filed

appealed against the judgment of the
Calcutta High Court;

(¢} and (d) Do not arise extept in
cases whoere appeals against the judg-
ment have not been filed and the
effect of the judgment is that the dis-
missed workers should be taken back
mto service.

Andhra Pradesh High Court Judgment
op dismissal of Casual RailWway
Workers

“44 SHRJ] Y. ESWARA REDDY;

Wil the Mimster of RAILWAYS
be pleased to state:

(a) whether his attention hag been
drawn to Andhra Pradesh High Court
judgment declaring dismissal of 500
casual Railway workers as void; and

(b)i.f.o.ﬂ,. tak
ment the steps taken to imple-

2904 Y & -

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): Yes.

(b) An appeal was filed before the
Division Bench of the High Court
and a stay order has been obtained.

Coanversion of Rupsa.Talband Narrow
Gauge Line into Broad Gauge

245. SHRI ARJUN SETHI:

will fhe Minister of RAILWAYS
be pleased to state:

(a) when was the traffic gurvey for
conversion of Rupsa-Tarband narrow
gauge section into broad gauge in
Mayurbhanj District taken up for
consideration and When was it com-
pleted;

(b) whether the Committee ap-
pointed by then Deputy Minister of
Railways has recommended to extend
ltuptothenearutpolnthlﬂomh-
Bombay railway line making it econo-
mically viable; and

(c) ¥ so, the reaction of Gowvern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Survey for this
conversion was sanctioned on 18th
Septemver. 1970, and completed in
September, 1971.

(b) Reference is apparently to the
Uneconomic Branch Lines Committee—
1969, which was headed hv the then
Denuty Minister of Railwave. This
Commttee eame to the conclusion that
exfension of the line weuld not be
commereinlly  pishfied

(¢) Does not ance

Tperadation of Postg of Station
Masters/Assistant Station Masters
246 SHRI RAJDEO SINGH:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the upgradation of
Station Masters and Assistant Sta-
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twn Masters 13 under the actrve con-
sideration of the Rmiway Board,

(b) whethe; the Railway Board
has received reépresentation from any
member of Lok Sabha regarding u;'»
gradation of Station Masters
Assistant Station Masters and

and

(e) 1if so, when these are likely to
be finalised?

THE DEPUTY MINISTFR IN THE
MINTSTRY OF RAII WAYS (SHRI
BUTA SINGH) (a) and (e) The
Railway Boaid have undertaken a re-
view of the grade-wise distribution of
posts m various non-garzetted cadres
(ineluding those of Station Musters and
Assistant Station Masters) with the
obrect of removing anomalies ard eas-
ing promotional bottlenecks It is too
early to estimate the lkely date of
finalization of this review

(h) Yes

Financial Crisis in FECI

247 SHRIMATI BIBHA GHOSH
GOSWAMI

Will the Minister of PETROLEUM
AND CHEMTCALS be pleased to
state

(a) whether Government  are
awale ¢f the giave financial ci1s13 of
Fertilizer Corporation of India which
has resulteq in putting off work on
the Korba Fertilizer Plant and Para-
deep Project, and

(b) 1f so reaction
iheieto?

of Government

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR! K R GANESH)
(a) and (b) There
erisis in the FCI

18 no financial
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Late Funnuing of Truins on BD, €D,
and C.G Line en Edstern Raflwuy

248 KUMARI KAMALA KUMARI
Will the Minmster of RAILWAYS
be pleased to state

(a) whether Government are aware
of the fact that Trams on BD GD.
and CG line on Eastern Railway
always run seven to eight hours late
angd 1t 1s a regular feature of these
lines

(b) 1 so, the steps
the tiain there 1n time,

taken to run

(c) whether no Ist class bogie 13
attached to traing running on these
lines, and

(d) 1if so the reasons therefor?

THF DIPU1Y MINISIFR IN 1HE
MINISIRY OF RAILWAYS (SHRI
BUTA SINGH) (a) TIhe punctuelity
peiformance ol tramns on these seclions
has not been satisfaciory mainly on
actount of misu e of alaam chain ap-
parafus disconnection ot hose pi1pes
and inteifcrence with s!gnallmg dppat
atus by musere inis and consequent dis
loc ition of (due  crossings on single
Iine scelion

(b) Whereas all avoidable deten-
tions are being tuken up with the de-
taulting Railway stafl miscreant acti-
vy 1s bemng tackled n concert with
the il authoritiec through  coordi-
nation at suit ible levels

(¢) 1st class accommodalion 1s pro-
vided 1n the trams runmng on these
lines

(d) Does not arisc
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Suggestion from Shipping and Trans-

port Minisiry regarding Movement
of Goods by Trucks

950. SHRI SAROJ MUKHERJEE:
Will the Mimister of PETROLEUM
AND CHEMICALS be pleased to
“late:

(a) whether the Ministry of Ship-
ping and Transport has suggested to
his Ministry to re-consider Govern-
ment's restriction on the movement
of goods by trucks over a distance of
500 kilometres; and

(b) if so, the reaction of his Minis-
try thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS ($HRI K R. GANESH)

(a) and (b). Instructieas issued to the
Btute Governmenis regarding resiric-
tions on the movement of goods by
trucks beyond 500 kms, In consultation
with the Ministry of Shipping and

Transport are being reviewed by the
Government

Resolution passed by Assam Assembly
regarding nationalisation of foreign
0il Companies

251, DR, RANEN SEN: Wil the
Minister of PETROLEUM AND CHE-
MICALS te pleased to state:

(a) whether Government are aware
that the Assam Assembly has unam-
mously adopted a resolution urging
the State Government to take steps
for the nationalisation of the foreign
oil companies in the State;

(b) if so, whether Central Govern=-
ment has received any communication

on tius from the State Government;
and

(c) the facts thereof and reaclion of
the Central Government thereto?

TIE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI K. R  GA-
NESH): (a) and (b). Yes, Sir,
(¢) The resolution adopted by the

Assam Legislative Assembly to move
the Governmeni of India to take steps
for nationalisation ot foreign owned
o1l companies and share- operaling in
As~nm ha, been forwarded by the
Assam Government for taking neces-
sary aclion,

The controlling interests of Esso’s
operations in India have already been
acquired through negotiation and legis-
lation Negotiations are in progress
with Burmah-Shell and Caltex.

Regarding Oil India Limited, and
Assam Oil Company, the matter will
be considered at the appropriate time.
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Scheme of 1.0.C. to increase production
of cooking gas

252. DR. H. P. SHARMA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether the Indiap Oil Corpo-
ration has drawn out plans to incre-
ase the production of cooking gas;

(b) if so, the main features of the
scheme; and

(c) the steps taken ip
thereof?

pursuance

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Yes, Sir.

(b) The main
scheme are:—

features of this

1. Increasing the LPG availability
from present level of about 136,000
Metric Tonnes per annum to about
. 312000 metric Tonnes per annum by
1979-80.

2. Provision of additional cylinders
and valves to meet the increased de-
mand.

3. Storage facilities at refineries, bot-
tling locations, etc,

4. Facilities for bulk transport re-
quiring special type of tankwagons
and tank-trucks.

5. Special facilities for loading/un-
loading.

6. Bottling plants in areas of heavy
consumption.

(c) The following steps have al-
ready been taken by IOC in pursuance
of the above scheme:—

1. For meeting the LPG cylinder re-
quirements IOC has already imported
5000 tones of special quality steel and
has also obtained a fresh import licence
for 5000 mertic tonnes of LPG steel to
cover - its cylinders requirements for
the year 1975-76.
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2. IOC has finalised arrangements
for manufacture of 60 tank wagons on
joint ownership basis in order to faci-
litate bulk LPG movement from
Koyali Refinery to Shakurbasti.

3. Orders have been placed for ma-
nufacture of 16" tank trucks for bulk
movemernit of LPG. Orders for another
14 are being processed. Two trucks
out of these are_likely to be delivered
this months.

4..A new bottling plant has been
planned at Kanpur and is likely to
come in aperation by mid-75.

5. Work is also in progress to ex-
pand LPG bottling plant facilities at
Shakurbasti.

6. Additional loading and unloading
facilities for tankwagons are being pro-
vided at Koyali and Shakurbasti.

Relaxation of condition of ExPerience
for S.C./S.T.

253. SHRI S. M. SIDDAYYA:- Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether it has been decided by
the Railway Ministry to waive and/or
reduce the condition of experience in
the case of candidates belonging to
the Scheduleq Castes and Scheduled
Tribes for appointment in certain
categories of posts; and

(b) if so: (i) when were these
instructions issued; (ii) what gre the
details of such posts; and (iii) whether
these ingtructions have resulted in
inerease in the intake of Scheduled
Caste and Scheduled Tribe persons in
the various posts concerned?

THE DEPUTY MNISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) (i) On 27th June, 1972.

(ii) A statement is laid on the
Table of the Sabha.

(iii) Yes. [Placed in Library. See
No. LT 8453/74.]




l';oposal of M/s. May anq Baker for
Associating Indian capital

254. SHRI CHAVDA: Will the
Minister of PETROGLEUM AND
CHEMICALS be pleased to -state:

(a) whether M/s. May & Baker had
a stixbmitted a proposal for associating
~ Indian capital in 1965;

(b) if so, the facts thereof;

(¢) whether their proposal was plac-
- ed before the Foreigp Investment
Board or any other Government agency
for approval of collaboration and if
0, what was the decision taken;

@) whether the decision was conve-
- yed to the party; and if not, the rea-
sons therefor; ang

(e) what is the loss of foreign ex-
change to our country not conveying
the decision?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
L2

(a) and (b): M/s. May and Baker
- Limited, Bombay submitted a proposal
r associating Indian capital in 1964
nd the details of the proposa! were as
nder:—

(i) A private company will be for-
: med in India which will later
become a public company with
an authorised capital of Rs. 3
crores;

-
Lol

(ii) To assign to the new company,
the land, buildings plant, ma-
chinery, equipment, stocks and
other physical assets of all
kinds in their factory in Bom-
bay and tha gcod-wil] of their
business in India, which was
priced at Rs. 33,33,333;

i-i.i) to supply to the new com-
pany, their know-how relating
to products manufactured at
the date of agreement and in
consideration of the know how
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etc.,, and for exploitation. in
the territory of India, full paid
shares of Rs. °33,33,300 to be
allotted to the foreign firm;

(iv) to enter into an agreement with

the new company providing in
consideration, of a royalty of
7% per cent on the net selling
prices towards use of patents,
trade marks, etc., for 15 years;

(v) the new company shall appoint

M/s. May and *Baker (India)
Pvt., Ltd., as the distributor of
their products at a commission
of 174 per cent on the sale
realisation;

(vi) to sell to Indian 10 per cent of

the issued capital of the new
.company;

(vii) To repartriate the proceeds of

. the sale of shares referred to
above.

(c) ’ifhe proposal was considered by

‘the Foreign Agreements Com-
mittee in its meeting held on
the 23rd February, 1965 and it
made the following recommen-
dations:—

ri) Tn the proposed public com-

pany M/s. May and Baker Ltd.
be asked to bring down the
share of their holdings to 60
per cent of the investment, in
two stages. In the first stage,
the holding may be about 80
per cent to be brought down
to 60 per cent at the second
stage. This process should be
completed in a period of about
8 years;

(ii) wher the new company is in-

corporated in India, no branch
of M/s. May and Baker Limit-
ed, Bombay, incorporated in
England will be allowed to
function in India. Distribu-
tion of products shall be by
the new company not by a
fully owned subsidiary of the
U.K. Company.
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(iii) It may be necessary to agree
to some payment as royalty,
technical know-how fees and
for good-will. These will have
to be further examined:

(iv) Repatriation of capital should

be avoided as far as practi-
cable;
(d) and (e): The information is

being collected and will be laid on the
table of the House as soon as possible,

Demand for increase in price of
wagons by manufacturers

255. SHRI BIREN ENGTI:

SHRI B. K. DASCHOW-
DIIURY:
Will the Minister of RAILWAYS

be pleased to state:

(a) whether wagon manufacturers
have incurred a huge backlog in the
supply of wagons contracted for;

(b) whether ‘manufacturers in the
public sector have demanded an 1in-
crease in price and want the mattoer
to be referred to the Bureau of Pub-
lic Enterprises whereis private manu-
{acturers have no done so. ang

(c) reaction of Guvernment 1o this
demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF RA'LWAYS (SIIRI
BUTA SINGII): (a) As on 1st October
1874 the wagon bunlders have outstand-
ing orders 1o te ftune of 292345
wagons in lerms of four wheeler., out
of which 10,8455 wagons are orders
overdue with respect to onginal con-
tractual delivery dates.

(b) No, hut the Ministry of Industry
and Civil Supplies (Heavy Industry)
referred this matter for consideration
of the Ministry of Railways.

(¢) Normally priceg against egnclud-
ed contracts are not to he revised parti-
cularly when broad elements of costs
are covered by escalation provisions in
the contricts, which is the case in
wagon confiracts,
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Re-instatement of Rallway Employees
of Lucknow Division (Northern
Rallway)

256. SHRI SARJOO PANDEY:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are aware
that employees belonging to various
categories of the Lucknow Division
of the Northern Railway have not
been reinstated so far;

(b) if 8o, the reasons for this delay
by the Divisional Superintendent; and

(¢) whether Government have given
a fresh directive for remstatement of
the Railway employees?

THE DEPUTY MINISTER IN THE
MIN'STRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢). On Luck-
now Division oi Northern Railway, out
of a total of GO permanent and tem-
porary employees whuse services were
dispensed with, 44 have so Iar been
taken back 1o duty ¢s a result of indi-
vitdual appeals. These appeals have to
Le considered on case to cuse basis and
the Rudway Adminmistration are mak-
ing eflorts to finalise all penching ap-
peals expediliously.

Re-encavement ol  casual labour/
srubstitutes depends on the actual re-
quirement of the Railway in these cate-
pories, Towever, out of 30 casual
labour/substitutes who  representerd,
28 have been re-engaged; 2 represen-
tations are under consideration.

Crude oil supplied to H.P.C. under
Agreement with ESSO

257. SHRI SEZHIYAN: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the quantity of crude oi1 sup-
plied to Hindustan Petroleum Corpo-
ration under its agreement with Esso
since March, 1974;

(b) the price per barrel paid so far;
and



the amount payable by the Cor-
ation due to withdrawal of credit
s by EXXON?

E MINISTER OF STATE IN THE
C RY OF PETROLEUM AND
\ ICALS (SHRI K. R. GANESH):

he quantity of crude oil supplied
Esso to Hindustan Petroleum Cor-
[ Agreement
arch 14, 1974 to October 31,
4 is 16,95,402 tonnes.

b) The F.O.B. price per barrel for
Arabian Mix crude, comprising
ent Arabian Light and 20 per
t Arabian Heavy, imported during
above period wags $9.266/bbl as on
14, 1974, $9.566/bbl as on
,1974, $9.764/bbl as on Septem-
1947 and $11.094/bbl as on
3, 1974. These prices are sub-
adjustment due to variation in
avity.

[here were no credit facilities
h made available by EXXON for
supply of crude oil prior to the
sition of majority shares in Esso
ard Refining Company by Govern-
14th March, 1974. The pro-
re in vogue, however, was that on
pt of the invoice from Exxon, the
ittance was made after obtaining
> 1sswn of the Reserve Bank of
3. This resulted in a timelag of
) 40 days betwen the date of load-
crude and the remittance of the
nt. In terms of the Agreement

International Company and the
nment of India, Hindustan Petro-
orporation Limited are required
n an irrevocable letter of Credit.
this procedure, the remittance
ed within seven to eight days
date of loading of crude.

on rail crossing between Thanur-
Thayyala (Kerala)

. SHRI A. K. GOPALAN:

the Minister of RAILWAYS
eased to state:

hen was the work on rail
ng between Thanur-Thayyala in
completed;
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(b) the reason for the delay in
opening the rai] crossing after its

completion; and

(¢) when it is likely to be opened?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c¢). The work
‘C’ class manned
level crossing at km. 631/25-632/1 at
Thanur Station, to pass a new

of provision of a

road

from Thanur to Thieyyalingal, was
completed on 1st October, 1974 and it

was opened to traffic on 18th October,

1974. The approaches to the level
crossing were completed by the road
authorities in September, 1974. There

was, therefore, no delay in opening the

leve! crossing.
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I 5 3 " 5 6
Northern. 6. Hindumalkot-Sriganganagar 5 4 BG 27-56 11-1-70
7. Singrauli-Obra x - -~ BG 57-56 30-4-70
8. Kathua-Jammu . . ; BG 77°10  2-10-72
:Southren. 9." Mangalore-Panambur Mixed Link . MG/BG 25°86 14-10-72
South
Eastern 10. Cuttack-Paradeep : . i ' BG 84'31  9-7-73
‘Western. 11. Jhund-Kandla Railway Project.
Maliya-New Kandla Section r . BG 100-76 19-9-69

Negotiations with leader of All India
Locomen and running staff Association

269. SHRI S. M. BANERJEE: Will
‘the Minister of RAILWAYS be pleased
‘to state:

(a) whether all the demands for
which assurances have been given by
the Railway Minister, have been con-
ceded in respect of Locomen and Run-
‘ning Staff; and

(b) whether negotiations have taken
‘place with the leaders of All India
Locomen and Running Staff Associa-
tion; and if so, the results of the nego-
tiations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRT
BUTA SINGH): (a) and (b). The line
of action to be taken in respect of the
grievances of the Loco Running Staft
was indicated by the Minister for Rail-
ways in his statement in the Parlia-
ment on 13-3-1973. Action has been
taken accordingly on the various assur-
ances and a statement is attached giv-
ing the position.

Statement

The dates by which action was
generally completed by the Railways
on the various assurances detailed in
the statement of the Minister for Rail-
ways meeting in the Parliament on
13-3-1973 are detailed below:

(a) (i) Staff arrested in connection
with the May—August 1973 agi-
tations were released by Sep-
tember 1974 except for those
charged with offences involving
sabotage, damage to Railway
property and violence.

(a) (ii) All State Governments were
requested by end of December
1973 to withdraw charge-sheets
framed under D.I.R. in connec-
tion with offences not involving
sabotage, violence or damage
to Railway property.

(b) Released staff were taken back
to duty by end of September,
1974.

(c) Proceedings of reversions, sus-
pensions and removals arising
out of May—August 1973 strike
were cancelled by end of Novem-
ber 1973; disputed cases were
referred to the Sub-committee
of the Loco Running Staff Griev-
ances Committee appointed for
this purpose; this Sub-committee
has recently completed its de-
liberations.

(d) Breaks in service arising out of
the above strikes were condoned
by Railways by the end of Nov.
1973; disputed cases were re-
ferred to the Sub-committee of
the Loco Running Staff Griev-
ances Committee referred to in

()5



'ritten Answers KARTIKA 21, 1896 (SAKA)

and Pharmaceuticals Limited

gs and Pharmaceuticals Limited
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and Hindustan Antibiotics Ltd.

Project

Capacity Proposed Capital cost Rs.

iacinamide Plant i

iprmulation Uity ' 2

. Antibioties  Limited
nicillin Plant IT ; 4 ;
rythromycin b " 5 -

L

ew Antibiotics . 3 ; ,
A

[ndustrial Enzymes . : :

New formulation Unit ! :

v

lakhs.

, 300 tonnes fall:oo

Tablets 1500 mil- L0000

lion wvials & cap-

sules so million

Syrup 1 lakhs

litres, ointment:

1 KL.
. 160 mmu 579- 84
. 19 tonnes 40311
. I8 tonnes 17916
. 20 tonnes 115°06
. Capacity for for- 600°23

mulating 287 T
of bulk drugs.

ecessary allocations

lan.
¥

y in commissioning of Haldia
ilizer complex due to labour
. trouble

SHRI ARVIND M. PATEL.:
' SHRI VEKARIA :
. SHRI M. KATHAMUTHU:

. the Minister of PETROLEUM
‘Iv HEMICALS be pleased to state:

a) whether the commissioning of
‘Haldia Fertilizers Complex will be
her delayed due to labour trouble
the delay in the supply of equip-
; and

(b) if so, what steps will be taken
ave good indusirial relations and
0 speed up the supply of material
for the timely completion and com-
ssioning of the project?

HE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
'HEMICALS (SHRI K. R. GANESH):
es, Sir.

of funds have been made for the purpese in the draft Fifth Five

(b) Every effort is being made to
ensure timely procurement of all the °
items of equipment and also to pro-
mote and sustain industrial harmony.
The cooperation and assistance of the -
State Government has also been en-
listed in this regard.
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Separate rosters for reservation of
S8.C./S8.T.

264. SHRI SAKTI KUMAR SAR-
KAR: Will the Mimster of RAILWAYS
be pleased to state.

(a) if orders jssued by the Railway
Ministiy to the wvarwous iecruiting
authorities under them op the 1ith
February, 1972, fo ma.niain separate
rosters for applying reservation orders
for the Scheduled Casles and Schedul-
ed Tiihes, bott at the time of imtial
recrutiment and at the time of con.
firmation, are being followed by the
authorities concerned without any
exception. and

(b) how 'many Scheduled Caste and
Scheduleg Tiibe persong have been
confirmed, since the issue of above
orders against reserved posis under
each of the recruting authordy con-
cerned, out of the {vtal number of
confirmations made in services and
posts to which the above orders are
applhicable”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI!
BUTA SINGH): (a) and (b). Informa-
tion is being collected and will be laid
on the Tul le of the Sabha.
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Utilisation of Naphtha for producing
iertilizers

266. SHRI C. JANARDHANAN:

Will the Mimister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether Naphtha 15 available in
Jarge quantity for expurt because of
the failure of the fertilizer plants n
the countiy to absorb the pioduction
fully, and

(b) if so, the factg thereof and
measures proposcd to be taken for the
maximum utilization of the capacity
of the fertilizer plants?

. THE M'NISTER OF STATE IN THE
| MINISTRY OF PETROLEUM AND
[IEMICALS (SHRI K R GANESH)
1) Yes, Sir

(b) The ofitakes of Naphtha by
Fertilizer plants have been lower than
he anticlpated levels bbcause of delay
n the commissioning of the new ferti-
1zer plants and the inability of the
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existing plants to run at tull capaecity
because of mechameal breakdowns,
labour trouble, etc.

Efforts are being made to see that
the existing fertilizer plants run at
tull capacity and the commissioning of
new fertilirer plants nearing comple-
tion 1s expedited It 1s expecled that
the offtakes will improve from Novem-
»er 1974 onwards

Schemg lo secrm'g self sufficiency in
ertilizers

267 SHRI JAGANNATII MISHRA:

Will the Minister of PETROLEUM
AND CHEMICALS

be pleased to slate:

(a) whether Government have
drawn up g huge scheme to secure
self-sufficiency 1n fertihserg trom 1975
t nwards, and

(b) if s0 the salient features of the
scheme, the estimated expendature in-
volved in the implementation of
stheme and how Government propose
to raiso the required resources for the
purpnse?

[1IE M'NIS1CR OF STATE IN THE
MINISIRY OF PE1ROLEUM AND
CIIEMICALS (SHRI K R GANESH)
tay and o) A laige stale programme
tor expanston ol fertilizer capacity 1s
en isaged dunng tue Fith Plan petiod
When this prosramme 1s implemented,
{he terhilizer capacity which p.esently
Jdande at 194 milbon fonues of nitro-
gen and 0736 million tonne, ol phos-
phates 15 espected (o nse o 6o milbion
tonnes of ritrogen and 17 million
tonnes of P203  The development ol
this capacity would take nlace in the
pubiic private and cooperalive sector
while some of the prolects are ¢apect-
ed to be commissioned during the
course of the next 2 vears, lhe others
may be comoleted onlv towmds the
end of Fifth Plan Period Also the
plant, would take about 3 wvears tn
outimise proluctien Takng thece
factors into accouni, the production
{from all the planis and projects en-
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visaged in the fertilizer programme is
expected to be in the range of about
3.6 to 4 million tonnes of nitrogen and
1 million tonnes of P205. This would
fail short of the anticipated demand
for fertilizers which are estimated at
5.2 million tonnes of nitrogen and 1.8

million tonnes oi P205 by 1978-79.

The public sector fertilizer vro-
gramme envisages the setting up of
five new plants in addition to those
which are under various stages of im-
plementation. The necessary budget-
ary support for this programme will

also be secured.

In addition, a fertilizer project in
the cooperative sector would be set up
at Phulpur in U.P. Letters of intent
have also been granted for setting up
fertlhzer progects in the. prlfate sector

at ‘Kakinada (Andhra Pradesh), Kota
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Financial performance of New Rail-
‘way iines openeq in Fourth Pian

268. SHRI B. S. BHAURA: !
Wiil the Minister ot RAILWAYS
be pleased to state:

(a) which are the new Railway
lines opened in the Fourth Five Year
Plan and what is the present financial
periormance of these new lines; and

(b) if these have proved to be un-
economic lines, the reasons therefor
and measures being taken to make-
them economical?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). A
statement giving new lines opened in
the Fourth Five Year Plan is attach-
ed.

Information regarding their present
financial performance and  also if
they have proved to be uneconomic -
lines, the reasons therefor - and
measures ‘being taken to make them
economic®is being collected and will
be placed on the table of the Sabha

(Rg;asthan) and GuJarat.J subsequently el 2 I
Statement
Railway  S.No. Name of Project Gauge Length Date of
(in Kms.) Opening
R 3 . 4 s 6
Central. 1. Singrauli-Katni BG 254-26  7-2-72
Eastern.. 2. Permanent Diversion of Tildanga-
Farakka line upto South abutment of
Barrage with a bridge over  Feeder
Canal. BG 782
3. Provision of BG Railway Bridge over !
the Farakka Barrage. BG 2:24 !) II-II-71
4. BG connection between the left bank II
abutment of the Farakka Barrage and |
Chamagram excluding  interchange 1
point at Malda. BG 2:40J

5. Diversion of the Ballalpur Halt-Tildanga
line along the left bank of the Feecer

Canal i i i . i BG 5:98 28-1-7z




B9 Written Answers KARTIKA 21, 1896 (SAKA) Written Answers 90

b P 3 4 5 6
Northern, 6. Hindumalkot-Snganganagar . . BG 27 §6 1I1-1-70
7. Swngrauh-Obra . . 3 F 2 BG 57 56 30-4-70
8. Kathua-Jammu . 5 « ‘ BG 77 10 2-10-72
Southren. g. Mangalore-Panambur Mixed Link MG/BG 25 86 14-10-72
S?l::thern 10 Cuttack-Paradeep . i BG 84 31 9-7-73
Western. 11. Jhund-Kandld Raillway Project.
Maliya-New Kandla Section BG 100 76 19-9-69

Negotiations with leader of All India (a) (1) Staff arrcsted in connection

Locomen and running staff Association with the May—August 1973 agi-
tations were released by Sep-

269. SHRI S. M. BANERJEE. Wil tember 1974 except for those
the Minister of RAILWAYS be pleased charged with offences involvmg
to state: sabotage, damage to Railway

property and violence.

(a) whether all the demands for (a) (n) All State Governments were

which assurances have been given by requesied by end of December
the Railway Mimster, have been con- 1973 to withdraw charge-sheets
ceded in respect of Locomen and Run- framed under DILR. in connec-
mung Staff; and tion with offences not involving
sabotage, violence or damage
(b) whether negotiations have taken to Railway property.
place with the leaders of All India
Locomen and Runmng Staff Associa- {b) Released staff were taken back
tion; and if so, the results of the nego- to duty by end of September,
tiations? 1974
THE DEPUTY MINISTER IN THE (¢) Proceedings of reversions, sus-
MINISTRY OF RAILWAYS (SHR' pensions and removals arsing
BUTA SINGH) (a) and (b) The line out of May--August 1973 strike
of action to be taken in i1espect of the wete cancellea bt end of Novem-
prievances of the Loco Runnminy Stafl Yier 1973 Jisputed cases wele
wis an i ted Iy the A ter for Rail- e vl o the St oennmmittee
Ways 1n s stiuement in the Pl fib+1e » Ry npe St 1* Glev-
ment on 14 3-1974  Actiny has been oo~ o v tee anginted fa
T ken 1 condingly on *he v wois as ur- thi 1 noo ¢ this Snh-con mittee
ances n¢] a state ent s  tiiched gn- W, v ! mitlated v de-
ing t-e position Ilevatin e
Statement (d) Breaks in se.\ ¢¢ anising out of
the above strihes were condoned
The dates by which action was hv Railways by the end of Nov
Eenerally completed by the Railways 1973 cisputed cases were re-
on the various assurances detailed in ferred to the Sub-commuittee of
the statement of the Minister for Rail- the Loco Running Staff Griev-
Waye meeting in the Parliament on ances Commuttee referred to in

13-3-1973 are detailed below: (c)
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(e) Periods of absence arising out
ol August 1973 agitation were
adjusted againsi leave (earned
or to be carned) by the end of
November, 1973; disputed cases
were referred to the Sub-com-
mittee mentioned in Hem (c)
above.

() Charge-sheets of an admimstra-
tive character connected with
May—August 1973 agitations
were withdiawn by November,
1973; disputed cases weie refer-
red to the Sub-commitiee of the
Loco Running Siaff Grievances
Committee mentioned at (c).

{(g) The Loco Runmng Staft Griev-
ances Commitiee also examined
3 other stall grievances in ac-
cordance with the agreement and
two of these namely, (i) ‘equal
pay for equal work—an 1.sue
raiked with reference to the Fire-
men and Shunters—and (1) pro-
tection of pay of mediecally in-
capacitated staff, were finalised
in the Loco Runnmg Stafl
: Grievanees Sub-commliitee held
on 16/17 Sepiember, 1974. The
third 1ssue relating to the ra-
tionalization of the basis for the
paymenl of Mileage Allowance
15 presently under 1the con-
sideration of the Committee

Damage que to running of traing by
Territorial Army personnel during
May, 1974

270. PROP MADHU DANDAVATE
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the damage caused by
Territorial Army men in running
traing last May has not been made
good;

(b) whether the Territorial Army
men were running the trains without
having experience; and

(¢) whether this had resulted in
normal running of trains?

NOVEMBER 12, 1974~ Written Anfivers o3

THE DEPUTY MINISTER IN. THE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) to (c). Informa-
tion is being collected and will be
laid on the table of the Sabha.

Recommendations of Congress M.Ps.
for employment in Railways

271. SHRI SOMNATH CHATTER-
JEE Will the Minister of RAILWAYS
be pleased to state:

(a) whether a policy decision has
been taken ang accordingly instrue-
tlons have been issued to consider
sympathetically applications for em-
ployment in the Railways with due
weightage if such applicationg are
recommended by the Members of Par-
liament belonging to the Congress
Party; and

(b) if so, how many persons have
been employed i the Railwayg since
March, 1971 on the basig of recom-
mendations of the Memebrs of Parlia-
ment belonging to the Congress Party?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.

#E & o WYo HETIW ¥ 91, TATiOaT
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Cancellation of fralns on Wesiern
Railway

274. SHRIMATI ROZA
DESHPANDE:
SHRI BANAMALI PATNAIK;

SHR! MOHINDER SINGH
GILL:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether about 100 trains had
been cannelled recently in the West-
ern Railway;

(b) if so, the reasons therefor, ana

(¢) the loss Government had suffer-
ed due to this?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). As on
1-11-1974, 58 pairs of tralns were re-
maining suspended on account of
shortage of coal and another 8 pairs
for shortage of water.

(c) No separate accounts of pas-
senger earnings is kept for individual
train. However as the majority of
suspended trains run over short dis-
tances or on branch lines, the resultant
loss in earnings are not likely to be of
any magnitude,

colour of uniforms of
Guardg

275. SHRI R. P. YADAV: Will the

Change In

Minister of RAILWAYS be pleased
1o state:
{a) whether white uniform of

Guards are being changed to Khaki
ones; and

(b) if so, the rcasons therefor and
the reaction of the Guards as a whole
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Guardg Grade ‘A’
and ‘B' are given uniform of white
drill in summer and serge blue in
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winter and Guards Grade ‘C' are given
Uniforms in Kbaki drill in stmmmer
and Khaki serge in winter. Thede are
in accordance with the recommenda-

tions of the Uniforms Committee,
1969-70.
(b) In recommending the uni-

forms for the different categories of
Guards, the Committee have taken into
consideration the nature of duties per-
formed by them. Representations
have been received from the recognis-
ed uniong suggesting that the uniforms
for Guards Grade ‘C' should be the
same as for the Guards Grade ‘A’ and
‘B

wferay foret 3 weiwa el it
wrew w frate
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Additional soft credit from Iran to
India

277 SHRI \EKARIA: Will  the
Mimster «of 1.0 EUM AND
CHEMICALS be pleased to state:

(a) whether Iran is likely to pro-
vide additional soft credit to India
for the purchase of crude;

(b) if so, the quantity of crude oil
which Iran has agreed to supply
against the credit; and

(c) the total quantity of crude ex-
pected to be imported from Itan dur-
ing the next year?



g7 Written Ansivers KARTIKA 21, 1896 (SAKA)

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)

(a) o (c). Apart Irom the long-
term Agreement for the supply ol
crude o1l for Madias Refineries, Iran
had agreed to supply 1 million tonnes
uf crude o1l on deterred payment terms
to the 10C during 1474,

No firm decision has been taken s0
far for supplies during 1973

Looting of trains carrying foodgrains

278 SHRI BHOLA MANJHI: Will
the Minister of RAILWAYS he pleased
to state:

(a) how many trains carrying food-
prains were looted during the last six
months, and

(b) whether these trains were pun
with armed escorts?

THE DEPUTY MINISTER IN THE
MINISTRY OR RAILWAYS (SHRI
BUTA SINGH)' (a) 18 cases ol lool-
ing of wagons carrying foodgrains have
occurred on all Railways during the
last s1x months

(b) Only onc of these tramns had
armeg escorts,

Offer from Sindri Fertilizer Factory
to Calcutta CorPoration

279. SHRI R. N. BARMAN:

Wil the Minister of PETROLEUM
AND CHEMICALS be pleased to state,

(a) whether the Sindr1 Fertilizer
Factory has offered its technical know-
how to assist Calcutta Corporation to
purify muddy water and to modernise
with entirely Indian components the
Palta Water Processing Unit;
has

(b) if so, whether the offer

heen accepted; and
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(¢) the nature of assistance given
by the State Government io imple-
ment this offer?

THE MINISILR OF SIAT1E IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH).
(a) to (¢} Information 1s being col-
lected and will be laid on the lable
of the House,

Mysore Paper Mills Limited

280 SHR1I M KATHAMUTHU .
Wil the Munister of LAW, JUSTICE
AND COMPANY AFFAIRS bhe pleased
to stale,

(a) whether Government are gwaile
that Jalans dare manceuvring to take
over the Mysore Paper Mills Limited;

(b) whether the Central Govern-
ment and the Karnataka State Gov-
einment have taken any meadsures lo
prevent such a take over by Jalans;
and

(c) it s0, the sulient ifeatures there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPAY AFFAIRS (SHRI BEDA-
BRATA BARUA). (a) Yes, Sir,

(b) and (c). On a complamnt under
section 409 of the Companies Act, 1956
by one of the directors of the company
diawing attention to the acquisition ot
contiolling interest of the company by
the Jalan Group and the eflorts made
by some persons 1o frustrate the
scheme of expansion of the company,
the Company l.aw Board in iis interim
order dated 27-9-74 under section
409(2) of the directed that no resolu-
tion passed or aclion taken to mdke a
change in the board of Directors at the
Annual General Meeting of the Com-
pany on 30-9-1974 shall have eflect un-
lesy cunfirmed by the Company Law
Board.

Since then some interested persons
have gol injunction from Courls res-
traiming, iner alia the company nol
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to give any effect to any resolutions
passed at the annua] general meeling
held on the 30th September, 1974,

Sale of Platform Tickets at Delhi and
New Delhi

281. PROF. NARAIN CHAND PA-
RASHAR. Will the Mmmster of RAIL-
WAYS be pleascd to state:

(a) the number of Platform ticketa
sold at Delhi and New Delhi Railway
stations separatcly during ten months
of the calendar year from January to
October, 1974; and

(b) the toial income from the s»lt
of these tickels, month-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
number of Platform tickets sold at
Delh: and New Delhi stations and
the earmings therefrom, month-wise,
from January to October, 1974 were
as shown below:

AT DELIT

Munth No, of Harnirgs
Ben

sold
January, 1974 - . 163312 ::8;’8' [+5]
February, 1074 141128 35280 25
March, 1974 - 178376 44594 00
April, 1974 - . 160886 8044300
May, 1974 - . 111391 55695 00
June, 1974 - 176100 88050 00
July.x974 -+ - 148528 74264-00
August, 1974 -+ 126627 63313-00
September, 1974 - 134723 67361 50
October, 1974 - - 141120 70560°'CO
TovAL + 1482191 6;.»055; ‘;

it e e
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AT NEW DELHI
Month No. of Eamings
platform
tickets §
suld

January, 1974 - 186391 4§;§;'?5
February, 1974 . 162139 40532- 25
March, 1974 - 1839851  47562-75
Apnl, 1974 - . 169138 84569 oo
May, 1974 108075 54037 50
June, 1974 193635 91817 %0
July, 1974 160211 Rolos so
August, 1974 141089 70344 so
September, 1974 144285 72142 S0
October, 1974 160686 R0343 oo
To1A1 1605500 aas;;m

Petrol Dealers permitied to sell
Kerosene Oil

282 PROF. NARAIN CHAND PA-
RASHAR: Will the Mimster of PET-
ROLEUM AND CHEMICALS be
pleased to slate.

(a) the number of Petrol dealers
who have been given the permits to
sell kerosene oil, State-wise, during
the current financial year; and

(b) whether this arrangement will
be extended to all the Petrol dealers
in hilly and backwarg Stateg like
Himachal Pradesh and Jammu and
Kashmir?

MINISTER OF STATE IN THE
MINISTRY OF PETROLUM AND
CHEMICALS (SHRI K. R. GANESH):
(a). 17 retail outlet dealers in Uttar
Pradesh and 4 retail outlet dealers in
Delhi have been given permission to
sell kerosene oil during the current
filnancial year.



yor Written Answers KARTIKA 21,

(b) The echeme of selling Kerosen®
Oil through retail outlets is already In
operation at some of the retail outllets
in Himachal Pradesh and Jammu &
Kashmir. Extension of this schem®
will be done in consultation with the
State Government in a systematic,
phased and selective manner.

Non-Compliance of Terms of Licences
by Foreign Drug Firms

284. SHRI DHAMANKAR: Will the
Minister of PETROLEUM AND CHE-
MICALS he pleased to state

(a) whether the foreign Drug
Manufacturing Units are not adhering
to the terms and conditions of the
industrial licences; and

(b) if so, what steps have been
taken to ensure that these conditions
are honoured by these drug units?

MINISTER OF STATE IN THE
MINISTRY OF PETROLUM AND
CHEMICAJS (SHRI K. R, GANESH)’
(a) and (b)' In the indusirial licences
granted to the foreign drug manufac-
turing units, the conditions that wme
zenerally impnsed include some of the
following:—

(i) Export obligation;
(1i) Dilution of foreign enuity:
(iii) Supply of a specified percent-

age of actual production of
bhulk drug to non-assorinted
formulators;

Taking up of basic manufac
ture of bulk drugs involved in
formulations licenced in spe-
cifieq period of time;

(iv)

capacity upto

(v) Limitation of
can be

which  production
achieved.

The manufacturing units are requir:
od 1y execlue export bonds with CCI
& B in respect of their export obli-
gations: and the dilution of foreigh
equity is looked after by Mimstry of
Finance (Controller of Capital Issues).
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As regards the condition at (ii1) above
the list of all drug firms which are
required to supply a perceniage nf
their actual production of hulk drugs
to non-assnciate formulators has been
sent to LD.M.A. OPPI and A.IMO.
They have been informed that in case
some formulating unit feels agrieved
regarding non-supply of bluk drugs by
manufacturing concerns, such unit
shoulq approach Minisiry of Petroleum
and Chemicals 1o seek redress NManu-
facturing units of bulk drugs on whom
this conditinn has been imposed are
required to furnish an annual report
rogarding supnlies of bluk drugs io
non-associateq formulators

As regard (iv) above the import of
relevant bulk drug are allowed onlv
for the specified period, after which
the unit has {o commence basic manu-
facture of {hr yame.

In 8o far as (v) above is concerner.
there have heen certain cases of exces<
production hy foreign as well as other
drug manufacturing units. The ques-
tiop of exces. production is heing
examined.

Propesal from IDMA for the Estab-
lishment of a Drug Finance
Corporation

285. SHRI DHAMANKEAR-
SHRI VASANT SATHE:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Indian Drugs Manu-
factures Association have mooted @
proposal for the establishment of &
Drug Finance Corporation by Govern-
ment to ensure better financial facili-
ties to drug units: and

(b) it so, the reaction of Govern-
ment to the proposal?

TIIE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CMEM'CALS (SHRI K R
C{ANESH)- (a) and (b). The Indian
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Drug Manuflacturers Association
(IDMA) in reply to a Questionnaire
issued by the Committee on Drugs and
Pharmaceutical Industry has suggested
setting up of a Financlal Corporation
for Drugs and Pharmaceuticals which
should look after liberal financing of
the Indian sector, at reasonable rate of
interest. This suggestion is under con-
sideration of that Committee

Restorations of Passenger Trains

286 SHRI DITAMANKAR: Will the
Minister of RAILWAYS bLe pleased to
state:

(a) how many passenger trains,
Zone-wise are still to be restored; and

(b) what steps have been taken or
are proposed to be taken for early
restoration of these passenger trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a). As on 1st Octo-
ber, 1974 the Zone-wise position] of
passenger carrying trains which re-
mained suspended was as follows:

Railways I:::ar: :f
suspended
Central 2 ¥ Nil
Rastern - : ' N1
Northern : J 1.5
North Eastern . 12
Northcast Feontier -+ . . Nil.
Southern . . . . 140
South Central . . . 6
South Eastern . . .
Western » . . 63 ;
TOoTAL - r__—-;s;:

(b) The restriction «f the cancelled
traoins can be considered only when
coal stock position improves and stabi-
lises at a reasonable level,

NOVEMBER 12, 1974
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Second Class Bogie from Tatanagar to
Amritsar and from Tatnagar to Delhi

287. SARDAR SWARAN SINGH
SOKHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether his Ministry propose to
run one II class bogie from Tatanagar
to Amritsar to be attached to Punjab
Mail at Asansol keeping in view the
great rush of passengers and the diffi-
culties to which the long distance
passengers are put;

{(b) whether another sleeper-cum-
sitting TI class bogie from Tatanagar
to Delhi i« also proposed to be attach-
ed to 11 Up and 12 Dn to meet the
heavy rush: and

() if so, the aprroximate date by
which that would be done?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH ) (a) No.

{(h) No

(¢)y Does not arise

Construction of Road-Over-Bridge at
Jugsalai Bazar at Jamshedpur

788. SARDAR SWARAN SINGH
SOKHI: Will ithe Minrister of RAIL-
WAYS be pleaseq to state:

(a) whether hig Ministry have re-
ceived any suegestion for the early
construction of a Road-Over-Bridge
at Jugsalaj Bazar, at Jamshedpur on
the South Eastern Railway, which was
unanimously recommended bv the
Divisional Railway Users’ Consultative
Committee at its meeting on the 18th
July, 1974 at Chakardharpur (South
Fastern Railway) considering its ur-
gency from the public's safety point
of view; and

(b) if so. when the construction of
the Road-Over-Bridge would com-
mence?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH): (a) Yes.

(b) As per extant procedure, the
proposals, for replacement of existing
busy level crossings by Road over/
under bridges are to be <ponsored by
the State Governmenti/Road Authority
together with an undertaking to bear
their share of cosl. The Government
of Bihar have not so far sponsored a
firm proposal for construction of Road
over-bridge al Jugsalui Bazar at
Jamshedpur. Action can be {aken by
the Railway only afler such a pro-
posal is sponsored Liy the State Gov-
ernment indicating the relevant priority
and provision in their hudget for their
portion of the work.

Re-Introduction of Trai, Services Can-
celled in Kerala

289. SHRI VAYALAR RAV™ Wil' the
Minister of RAILWAYS he pleased to
state,

(a) the particulars of train services
which still stand cancelled in the
State of Kerala after the recent Rail-
way strike;

(b) whether Government have re-
ceived a number of representations
from the general public in that State
requesting for the re-introduction of
these services; and

(c) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) All the pa-senger
carrying trains which were cuncelled
in Kerala State due to strike have been
restored  However. 22 pairs of trains
which were cancelled on cecount of
enal shortage siill remain fullv/parti-
ully cancelled.

(b) Yes.
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(c) When the loco e¢oal stock pusi-
{ion improves and stabslises, 1estora-
tion of the passenger irun. presently
remaining cancelled will be con-
sidered,

Proposal to lease Cochin off-shore
area to Foreign Companieg for Oil
Exploration

290. SHRI VAYALAR RAVI: Will
the Minicter of PETROLLEUM AND
CTIEMTCALS be pleased to stale:

(a) whether there is any proposal
to lease out Cochin off shore areas to
foreign oil companies for oil explora-
tion: and

(b) if so, the facts thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICATS (SHRI K. R
GANFESH): (a) and (h) Proposals
have been received from certain foreicn
parties for explor-tion of the con-
finental shelf area, adjoining Kerala
const, for petroleum.

Progress of Drilling Operations in
Bombay High

2u1. SIIRI VAYALAR RAVI will

the Mimster of PETROLFUM AND

CHEMTICALS le pleased to state:

(a) whether the drilling operations
in the Bombay High are progressing
as per schedule; and

(b) if so, the propress made so far
and the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHFM'CALS (SHRI K R
GGANESH) (a) Yes. Sir

(bY The first well on mun Bombav
Hivh structure has been  completed
and tested. A technjcal appraisal



indicated the date o be inconclusive,
The second well is being drilled at
present,

Allotment of Petro] Pumps to
Rajasthan
292, SHRI SHRIKISHAN MODI-

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the total number of Petrol
Pumps allotted io Rajasthan during
last two years; and

(b) how many out of them have beep
allotted to Jaipur?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEM!CALS (SHRI K. R.
GANESH): (a) 22 refail outlets have
been commussioned by the o0il  com-
panies in Rajasthan during 1972 and
1973.

(b) 4 retail outlets.

Allocation of Kerosene 0il to Rajasthan

203, SITRI SHRIKISIIAN MODI:
Will the Minister of PETROLEUM
AND CHEMICALS he pleased lo state:

(a) whether any allotment of Kero-
sene o0il has been made to the
Rajasthan State during the last
quarter; and

(b) if so, break-up analysis of the
same, month-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
{(a) and (b). Yes, Sir. Monthwise
allocation of kerosene oil to Rajasthan

State during the last quarter was as
follows:

(Figuresin M. Tonnes

Alloca-
tion
July, 1974 5,211
August, 1974 - '5,754
September, 1974 - ' 6,149

Railway Platformg without FElectric

Lights in Rajasthan

294. SIIRI SJHIRIKISHAN MODI
Will the Minister of RAILWAYS he
pleased to state:

(a) the number of Railway Plat-
forms at present in Rajasthan where
arrangements of electric light do not
rxist; and

(b) steps proposed to electrify the
Railway Platforms there during the
current financial year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Platforms at 326
railway slationg in Rajasthan do not

have al present arrangements for
clectric light. *
() During the current financial

yveur Roilwnys have proposals to elec-
trify 16 stations in Rajasthan. The
remaining stalions will be considered
for electrifi~ation as and when electric
power becomes available nearby and
subject to availability of funds.

Assistance from World Bank for Coal-
Based Fertilizer Plants

295. SHRI VASANT SATHE: Will
the Minister of PETROLEUM AND
CHEMICAILS be pleased to siate:

(a) the quantum of World Bank aid
likely to be available for developing
coal based fertilizer plants during the
5th Plan;
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(b) whether for want of funds the
work at the coal based Korba and
Paradeep Projects has been put off
indefinitely;

(c) whether {feasibility studies of
more coal based fertihiser plants have
been completed; and

(d) if so, what are the proposed
locations and the time schedule 1or
taking up the workg on these plants?

THE MINISTER OF STATE IN
THE MINISIRY OF PETROLEUM
AND CHEM CALS (SHRI K R.
GANESH): (a) Presently, no coul-
bused fertilizer plant has been poscd
to the World Bank for aswustance.

(b) No, Sir.

{c) and (d). The Fertihcer Corpora-
tion of India 1s currently conducling
locational studies to asess the suit-
ability of possible sites 1in wifferent
paits of India for setling up addi-
tiona] fertilizer capacily based on coal.
Separalely, the Corporation has alwo
done, at the insltance ot the Assam
Industnal Development Corporation, a
study for the location of a coal-hased
lertilizer plant in Assam.

Import of steel sheets by Cochin
Refineries

206. SHRI VASANT SATHE, Wil
the Mimister of PETROLEUM AND
"HEMICALS bhe pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news
“eport regarding the import of steel
sheets by Cochin Refineries which is
neing offereq for sale as they are no
longer needed;

(b) if s0, the reaction of Government
thereto; and

(c) the action taken in the matter?
THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
THEMICALS (SHRI K. R, GANESH)"
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(a) to (ec). Atlention of the Govern-
ment has been drawn to the News
Paper Report regarding ofier oif 1m-
ported steel tor sale by Cochin Reh-
neries  Limuted. On account of the
sloppage of production of bitumen
steel which has already been imported
has become surplus. In consultation
with the Government, Cochin Refline-
ries Lalmited 1s expouring the possibi-
liies of reducing the very high stocks
by distribution among other users ol
bitumen drum steel.

Oji exploration by Sagar Samrat in
Bombay High

297. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minster of
PETROLEUM AND CHEMICALS
be pleased to state:

(a) whether Sagar Samrat is con-
tinuing to make exploratory work at
the Bombay high;

(b) 1if so, the areas it has surveyed
during the Jast six monthg and the
results achieved; and

{c) whether it had abandoned some
spots after some initial drilling be-
cause of some technical difficulties and
if so, when work on these spots will
be resumed?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESI{).
(a) Sagar Samrat 1s continuing its ex-
ploratory drilling work at the Bombay
High structure,

(b) Sagar Samrat 1s not a survey
ship Il 1g a driling vessel Sagar
Samrat has so far drilled two wells
and is presently drilling the third well
at a localion on the Bombav Hich
structure, The first well drilled on
Bombay Iigh structure flowed nl and
gas during testing.

(¢) The well drilled by Sagar San
ral on Tarapur structure in the Ara-
bian Sea to a depth of 2782 metres
was abandoned on aceount of compli-
calions encountered in the well during
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driling and having regard to the over-
all salety of Sagar Samrat, There 1s
no plan at present io re-start work on
the Tarapur Structure.

Progresg in oil exploration in
Jaisalmer

298. SRI BISHWANATH JHUN-
JHUNWALA: Wil the Minister of
PETROLEUM AND CHEMICALS
be pleased to state;

(a) what progress has been achiev-
ed in the asniling work at Jaisalmer
in Rajasthan for finding oil resvurces;

(b) whether the investigations of
the samples already received reveal
the presence of oil in that area; and

(c) the time by which the work at
Jaisalmer will be completed?

THE MINISTER OF SIATE IN TIIL
MINISTRY OF PETHOLEUM AND
CHEMICALS (SIIR1 K. R, GANESH).
(a) 6 exploration wells 11 5 structures
were drilled prior to 1468. The sixth
well, drilled on the Mauanhera Tibba
structure struck gas at a shallow depth.
8 relatively shallow assessment/deve-
lopment wells were also dnlled m thie
structure 1o assess the gas find.

Deep drilling is now 1n progress at
Shumarwali Tala: in Jaisalmer District
and the well has been driled upto
2838 metres as on 3-11-1974.

(b) Thé flush and corc samples ob-
tained from the well are under labo-
ratory investigation. Unless the dril-
ling is completed and the well 15 {ully
tested, it is not possible tn say anylhing
about the potential,

(¢) The drilling at Shumarwali Talai
is in progress and is expected to be
completed in about 3 monihs. Two
more struclures one a! Gotaru and the
other at Langwala are likely to be
taken up for drilling in due course of
time,
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Unmanned railway crossings in
Gumrat

299, SHRI D. D. DESAIL: Will the
Minister of RAILWAYS be pleased to
state:

(a) the number of unmanned rail-
way crossings in Gujarat State; and

(b) the steps taken to avoid acci-
dents at such crossings?

THE DEPUTY MINISTER IN TIHE
MINISTRY OF RAILWAYS (SHRI
BUTA SIN(GGH): (u4) There are 3704
unmanned level crossings n Gujaral
Stute.

(b) To reduce actidents al unmanned
level crossingg the [ollowing preven-
live measures have been taken.—

(1) Stops Boards have been promi-
nently displayed at the approaches
to all unmanned level crossings with-
in rallway  boundary t, warn the
road-users o crossg the ralway trach
cautiously;

(1i) Whisile Boards have Leen fix-
ed enjoining upon the drivers of the
approaching trains to whistle as the
train approaches the unmanned level
crossings as an additional warning
io road-users;

(iii) The stale Governments are re-
quesied for provision of road signs
on approaches to all unmanned level
crossings;

(iv) The Stale Governmaents have
also framed rules under the Motor
Vehicle Act requiring the drivers of
all vehicles to stop short of the
unmanned level crossings and then
cross the railway line after ascer-
taining that the track is clear on
both gides;

(v) Educative campaign to spread
safely conseciousness amongst the
road-users ig also being carried out by
way of appeals fo automobile Asso-
ciations, etc; issue of leaflets in re-
gional language through the police
authorities 1o >wners/drivers of fast
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moving vehicles; publicity through
the medium of All India Radio,
cinemaslides, etc.

In addition, the level crossings where
both road and rail traffic is heavy and/
or visibility ig restricted are being
converted intp manned level crossings
op the basis of periodical traffic census
or on receipt of reguest from State
Government/Road Authority on a
programmed basis.

Allotment ¢of petrolenm and gas to
Gujarat State

300. SHRI P. M, MEHTA: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether the Gujarat State is
facing acute shortage of petroleum
and gas;

(b) whether the State has been all
along ignored in these respect and if
60, the main reasons therefor;

(¢) what is the allotment made to
the State for the last three months
in regard to petroleum and gas and
what was the total demand made by
the State Government; and

(dy what steps are being taken Lo
restore the full quota to the State?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a) to (d). There have been mo re-
ports of any shortage of petrol any-
where in the country including
Gujarat. No Statewise allotments of
petrol are being made.

IOC has also been meeting the
Indiane Gas refil requirements of its
existing customers in Gujarat. How-
ever, Gas supplies by Burmah Shell
were affected because of the reduced
throughout of their refinery. The
position has since improved consider-
ably. No quotas of Gas are being
allocated to the states.

234 LS8
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Quotas of kerosene oil are how-
ever being allocated to States based
on availability of product and past
consumption pattern in the States. In
order to achieve saving in consump-
tion, cuts have however, been applied
to all States since the beginning of
this year. The allocation and actual
supplies to Gujarat in the last three
months from July to September are
given below:

(Figures in M.Ts.)

Meonth Allocaticns  Supplies
Jwy - - *7917 20592
August . . 18058 20409
September 18190 1y476

This will indicate that actual kerosene
supplies to the state have indeed been
more than the allocations.

The extent of cuts on kerosene
quolas have however since been re-
duced. In the month of November
allocation for Gujarat has been in-
creased to 23.024 MTs against 19.550
MTs in October, 1974,

Re-instatement of dismissed/suspend-
ed employees in Gujarat

301. SHRI P, M. MEHTA: Will the
Minister of RAILWAYS be pleased lo
state:

(a) whether all the suspended and
dismissed railway employees in the
State of Gujarat against whom there
were no charges have not been taken
how
many such employees are still under
suspension on account of the May,
1974 strike; \

(b) how many employees have been
taken back;

(c) whether the reports submitted
by the respective officers have showm
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that none of these employees are in-
volved Iy sabotages; and

(d) if so, what are the reasens for
mot taking them back in service?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No; 12 employees
are stll under guspension and were
suspended on valid grounds.

(b) 1476 employees who were sus-
pended from duty have Leen taken
back,

(¢) None,

(d) Police cases have been instituted
against the 12 employees still under
suspension.
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Cempletion of work of Banspani-
Talcher Railway

303. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILWAYS be pleased to state the
quantum of work completed till now
on Banspani-Talcher Rallway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH); Preliminary Engincet-
ing and Traffic Surveys for Talcher-
Bimlagarh Rail Link with extension to
Banspani via Koira Valley have been
completed. Further consideration to
this project can be given onl; after
receipt of the report of the Study
Group appoinieg by the Governtent
for the development of Malangtoh 1ron
ore deposits which will feed this lhne.

Birective to Siate Gevernmenty; not
to isdwe bus pernilg for mew routes

304. SHRI D, B. CHANDRA GOW-
DA: Will the Minister of PETROLEUM
AND CHEMICALS be pleased to stale:

(a) whether any divective has been
isgued by hiz Miinistry to the States
not to issue permits for buses on new
routes or for additionai buses on the
existing roufeg for the temaitting part
of the year 1974-75; and

(b) it so, the reasons thereof?

THE MINISTER OF STATE IR THE
MINISTRY GF PETROLEUM. AN,
CHEMICAES (SHRI K, R. GANESH):
tx) and* (). THEWE pivasurés algnge
with #ome othavs weid retommeristh
to the State Governmenty in order to
achieve economy in the consumption of
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diesel oll in the transport, ag 't iltural
and industrial sectors, The ciréulas in
this yegard was 18suéd in eonsuliation
witn the other roncerned Miniklries.

Rallway platforms without electric
lights in Goa

305. SHRI PURUSHOTTAM KAK-
ODKAR: Will the Minister of RAIL-
WAYS be pleased to state the number
of Railway Platforms at present in Goa
whete afrangements of electtic lights
do not exist?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) Platlotms at 7 railway
stations in Goa are at present not elec-
trfled, Two of the 7 stations are
under electrification and at the remain-
g 5 stations electricity is not avail-
able ip the wvicimty.

Petrol pumps allotted to Goa

306. SHRI PURUSHOTTAM KAK-
ODKAR. Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state the total number of Petrol
Pumps allotted to Goa during last two
years?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)
Four retail outlets have been cOm-
missioned by the oil compames 1n Goa
during 1972 and 1873.

Allocation of Kerosene oil to Gos

307, SHRI PURUSHOTTAM KAE-
ODKAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to statd?

(a) whether any allotment of kero-
Beng gil has been made to Qoa dur-
ing the last quarter; and
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(b) 1f so, the 1864 thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM- AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). Monthwise allocations of
kerosene oil made to Goa during the
last quarier were as follows:

(Figures in MTs.)

Allocation  Adhoc  Total
Assistance Al ca-
on "equest tion

July 74 751 250 ool
August 74 756 250 Too6
Sept. 74 711 - 825

Assistance from World Bank for
Phulpur and Sindri Fertilizer Plants

308. SHRI G. Y. KRISHNAN:
SHRI N. E. HORO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased fo
state:

{a) whether the World Bank has
agreed to finance the foreign exchange
requirements of Phulpur Fertilizer
Project i the co-6pereiive sector and
the modernisation of $indri Plant; gn@

(b) if so, the main features there-
-

THE MINISTER OF STATE IN THE
MINISTRY OF PEIROLEUM AND
CHEMICALE (8HBM K. R. GANEBH):
() €nd (b). Negoationg Mive been
concluded Wwith the international Déve-
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lopment Association for a credit of
£91 million to meet the foreign ex-
change cost of the Sindri Modernisa-
tion project, Similarly, negohiations
have been concluded with the World
Bank for a loan of £109 million to
finance the foreign exchange reuuire-
ments of IFFCO's project at Phulour.

Measures to increase production of
Fertilizer

300. SHRI DEVINDER SINGH GAR-
CHA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether under-utilisation of in-
stalled capacity and almost halting
any further expansion of this capa-
city has caused a scrious sel back
in the production of fertilisers in the
country and the position has been fur-
ther mggravated due to power short-
age;

(b) whether the official policy and
planning over the yearg has oscillated
between reliance on foreign capital
which i not coming forward and an
inflexible stand in favour of doing the
job entirely with admittedly inade-
quate resourceg in investible funds,
equipment and gkills in this highly
sophisticated and specialised fleld;
and

(c) what measures are being ad-
opted to increage the production of
{ertilisers in the country with a clear-
cut view point and poliey?

THE MINISTER OF STATE IN THE
MINISTRY OF FETROLEUM AND
CHEMICALS (SHRI K. R GANESH):
(a) While the capacity utilisation 1n
the old and ageing plants such as those
at Sindrl, Alwaye, Neyveli etc,, has
been low, the performance of other
units based on modern processes has
been satisfactory. The capacity utili-
sation of the latter units could even
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have been betler but for certain exter-
pal constraints mainly power. It is,
however, not correct to say that crea-
{ior of additional fertilizer capacity has
been slowed down.

(b) No Sir, a clearcut policy as
enunciated in the Brochure entitled
“Guidelines for Industries” published
by the Ministry of Industrial Develop-
ment 1s followed.

(¢) Beveral measures such is reno-
vation. debottlenecking and modermsa-
tion of the operating units have been/
arc being taken to optimise produc-
tion. Ip addition a large scale pro-
gramme 1s under implementation in
the public, private and the cooverative
sectors for creation of additional ferti-
lizer capacity, With the implementa-
tion of this programme the capacity in
terms of Nitrogen, which prescntly
stands at 1.94 million tormes of MNitro-
gen, would zo up to 6.5 milln tonnes
of nitrngen by the terminal year of
the Fifth Plan.
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Dacoity on Howrah-Rourkela

Express

311, SHRI SUKHDEO PRASAD VER-
MA- Will the Minster of RAILWAYS
be pleased to state:

ta) whether armed dacoits 10bbed
the passengers of Howiah-Rourkela
Fxpress of their belongings on the 26th
September, 1974; and

(b) it so, what necessary security
sleps Government propose to *ake in
future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) Yes. On the night
of  25/26-9-1974 some passengers
travelling in a 2nq class compartment
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of 323 Up (Howrah-Rourkela Express)
were robbed of their cash and belong-
ings by 8 Armed persons while (he
train was running between Panskurd
and Shyamchak railway stations.

(b) ‘Police including Railway Police’
bemng a State subject. the Government
of West Bangal is taking recessary
sleps to control such crimes in Railway
trains within the means available at
their disposal by way of escorting 1=
purtant trains at night, shadowing
suspects by armed policemen in plain
clothes, pousting of regular bea! patrols
at station plaiforms ang waiting halls,
keeping surveillance over criminals
and known bad characters, prosecuting
criminals for specific offences and
under the preventive laws.

Offer to set up Mini-Fertilizer Plants
by some Firms

312. SHRI R. S. PANDEY:
SHRI PRABODH CHANDRA:

Will the Minister of PETROLEUM
AND CHEMICALLS be pleased to
state

(a) whether ceriain firms have offer-
ed to set up mini-fertilizer plants in
some States to overcome 1ts shortages;
and

(b) if so, the decision of Government
thereon?

MINISTRY OF PETROLEUM AND
CHEMICALS (SIHRI K, R. GANESH)"
(a} No specific ofter has been receiv-
eq in this regard.

(b) Does not arise.

Concessions offeregq by Libya to
0 & NGC for Oil Exploration

313, SHRI R. S. PANDEY: will the

Minister of PETROLEUM AND CHE-
MICALS be pleased to state.

(a) whether Libya has offered some
concessjons to O & NGC for oil explo-
ration; and
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(b) i wo, the nature of concessions
and Government’s reaction thereto?

THE MINISTER QF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANESH):
(a) and (k). Both India and Libya
have agreed jn principle to explore
possibilities @f collaboration in the
field of oil exploration. A team of
ONGC experts recently visited L.bya
for discussions with the Libyan Nati-
onal Oi] Company and for evaliating
the oil prospects of Libya.

Programmg for Production of
Fertilisers
314. SHRI S. R. DAMANI: Will the

Minister of PETROLEUM AND CHE-
MICALS be pleased to state:
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(2) how many licensed projects in
Fourth Plan perivd for additional
capacity of fertilizer production under
new andlor expansion programme

have starteq work and what are their
broad features;

(b) the projects which are schedu-
led to go into production by March
1976 and how much additional capa-
city will result thereunder; and

(c) what special attention is being
paid for their completion to save on
imports of fertilizers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):

‘Dol 1 1 Denils of frridizer  projects JLiczisai/sanctioned n the Fourth Plan

peridl are given below :

Project
located

State where Capacity in terms of.T
nutrients

Date of cmmence-

1 ment of production
(in ’o00 tonnes)

N P 205
1. Namrup Expansion Assam 152 January 1975
2. Barauni . Bihar 152 March 1975
3. Kalol/Kandla Gujarat 215 127  November 1974
4. Ramagandan Andhra Predash 228 October 1976
5. Talcher 7 . Orissa 228 October 1976
6. '(Il‘r‘rf:)mbw Expansion Maharashtra 7% 75 April 1977
7. Tuticorin , Tamil 253 51 February 1975
Nadu
8. Haldia i . West Bengal 152 75 October 1976
9. Kota Expansion (I) Rajasthan 42 o November 1974
10. Cochin Phase (I1) Kerala 40 114 October 1975
11. Korba . B i . Madhya Pradesh 228 i October 1978
12. Goa Goa | 171 42 Nitrogen  unit gone
into  production
13. Mangalore Karnataka 160 o June 1975
1. Khetri ¢ N N . Rajasthan 90 January 1975 B
15. Sindrl Modemnisation . Bihar 1.9 March 1978

(¢) The progress of projects uder imolementation is reviewed periodically amd necessary

steps are taken to expedite their completion.
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Allocation of Eeromene Gil o Pumjab

315. SHRI RAGHUNANDAN LAL
BRHATIA: Wil the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

(a) whetber any allogation of kero~
seng oil has heen made ty the Punjab
State during the last quaiter;

(b) if so, break-up analysis of the
same, month-wise; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):

{a) and (b). Allocations of kerosene

ol supplies made to Punjab State

during the last quarter were as
follows:

(Figure in Mts.)

Allocations

July, 1974 - . . . 9081

August, 1974 * RosI

September, 1974 9461

(e). Does not arise.

Railway Platforms without Electrie
Light in Orissa

316. SHRI ANADI CHARAN DAS:
SHRI P. GANGADER:

Will the Minister of RAILWAYS
be pleased to state:

l (a) the number of Railway plat-
:orms at present in Orissa where

Jirangements for <lectrie lights do not
Cx1st;

(b) steps proposed t> clectnfy the
Reilway platforms there during the
current financial year; and

(¢) future plan of Government in
*his regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Platforms at 77

stations in Orissa do not have arran-
gement for electric lights at present.

(b) Out of these 77 stations 1i sta-
tiong are programmed for electiifica-
tion during 1974-7§,

(c) As an when electric power sup-
ply becomes available nearby, the re-
maining stations will be considered
for electrification.

Allocation of Kerosene Oil to Orissa
317. SHRI ANADy CHARAN DAS:

SHRI P. GANGADEBR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether any allotment of kero-
sense oil hag been made to the Qrisga
State during the last quarter;

(b) if so, break-up analysis
same month-wise; and

of the

(e) if pot, the reascns therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). Yes, Sir. Atlocations of
kerosene oil to Orissa during the last
quarter have been as follows:

{Figures in Mts.)

Allocations
July, 1974 4038
August, 1974 * ¥ . & 5425
September, 1974 - . 4800

c). Does pot arise. X
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Re-Starting of Drilling Operations by
Bagar Samrat

318. SHRI S. R. DAMANI: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state’

(a) whether Sagar Samrat has again
been commissioned after it was 1ested
during the monsoon period,

(b) if so, the main features of the
dnlling programme diawn up for the
next few months, ang

(c) how 18 1t related to the previ-
ous operations?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH)
(a) to (c) After ‘waiting on weather’
Sagar Samrat hag been deployed on
driling the second well in the Bom-
bay High structure which was spud-
ded on October 7 1974 A fow more
wellg in this area are scheduled to be
dnlled by Sagar Samrat in the com-

1ing, months All  these wells would
help establish the potential of this
structure

Running of Rajdhaui Express between
New Delhi and Howrah atl [oss

319. SARDAR SWARAN SINGH
SOKHI. Will the Mumster of RAIL-
WAYS be pleased to stale

(a) whether at present Rajdhani
Express 1unning between New Delh:
and Howrah, 1s running at an appioxi-
mate loss of Rupees Twenty thousand
because 1t runs with an average of 100
seatg vacant each side per trip since
the recent increase in Raillway fare;

(b) whether the Railway staff in the
Rajdhani Express {llegally make
money by utilising unoccupied A.C.C.
Sleepers|Berths for those passengers
who pay them handsomely by shifting
them from chair cars, at night; and
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(e) if s0, what iminediate steps Gov-
ernment propose to take to check
corruption in Rajdhami Express (New
Delhi-Howrah) and to make up the
loss incurred by plying empty chair
cars|coacheg in the train?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
BUTA SINGH): (a) Although the
percentage of occupation has shghtly
dechineg after the increase .n fares
from 15-9-1974 the tota]l earnings from
these trains have, m fact, increased ns
a result of increase in the fares.

(b) No.

(e) Does not arise

WRTATE CITTH ATy mEr Y g fear
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Travelling By Air-Conditioneg First
class more expensive than Air Travel

327. 8HRI C. K. JAFFER
SHARIEF:

SHRI G. Y. KRISHNAN:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether travelling by Air-
congditioned First class im the train is
more expensive than gir travel after
the recent hike in Railway fares; and

(b) if so, the salient features regard-
ing the policy of Governmant in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Considering the degres of com-
fort provided in the air-conditioned
first class, there is justification for
not keeping the fares for this class
lower than the air fares.

Income tax cases with appellate
Tribunals

328. SHRI GAJADHAR MANJHI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:
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(a) the number of Income tax
cases pending before the Appellate
Tribunals all over the country, state-
wise; and

(b) the steps Government have
taken to clear them?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI): (a). The number of
Income-tax cases pending before the
Income-tax Appellate Tribunal as on
1st October, 1974 is as under:

STATE/UNION TERRI- No. of cases
TORY pending on
1-10-74
1. Andhra Pradesh - 4839
2. Assam . . 1310
3. Bihar . . ' 3414
4. Gujarat » 5 4980
5. Haryana . . . 930
6. Himachal Pradesh X 18
7. Jammu & Kashmir . 224
8. Kerala i F 1251
9. Maharashtra 10950
10. Madhya Piadesh 2000
I11. Manipur . i i 68
12. Meghalaya . 53
13. Karnataka , . . 1733
14. Nagaland " 52
15. Onssa . . . 516
16. Punjab ¥ 5 . 1966
17. Rajasthan " . 2609
18. Tamil Nadu 7 8526
19. Tripura s % 3 22
20. Uttar Pradesh " 7418
21. West Bengal = 8166
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STATE/UNION TERRI- No. of cases
TORY on
1-10-74
Union  Territories :
1. Andaman & Nicobar
Islands . . . 3
2. Chandigarh , F . 111
3. Delhi i . 5386
4. Goa, Daman & Du 680
5. Pondicherry = 9
67,321

(b) The President of the dIncome-
tax Appellate Tribunal has directed
all concerned to give top priority to
the disposal of old cases as well as to
the disposal of cases where the amount
inrolved 1s less than’ Rs, 40,000/-,

Supply of diesel tc farmers at con-
cessional rates

328. SHRI R. R. SHARMA:
SHRI MADHAVRAO
SCINDIA:

Will the Minister of PETROLEUM
AND CHEMICALLS be pleased to state
whether there is a scheme to supply
diesel to farmers at concessional rates
angd if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)"
No, Sir.

Rebate on petrol/diesel used in Gov-
ernment Vehicleg
330. SHRI R. R. SHARMA:
SHRI MADHAVRAO
SCINDIA:
Will the Minister of PETROLEUM

AND CHEMICALS be pleared to state
the extent of rebate on each litre of
petrol/diesel used to be allowed upto
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1972 to Government vehicles or the
vehicles used, by Minsters and extent
of rebate allowed now?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANESH):
Rebate of five paise per K. L. was
being allowed upto 1-1-1974 by IOC on
saleg of petrol/diesel under DGS&D
rate contracts. This rebate was al-
lowed both for bulk upliftment and
on sales through the company's re-
tail network. ‘Government vehicles
anq the vehicles used by Ministers that
used fuel from such purchases also
enjoyed this benefit. With effect
from 1-1-1974, IOC has discontinued
the retail outlet supplies against
DGS&D contracts. This rebate is at
present availble for upliftments in
bulk.

Loss of production suffered by F.C.L

33]l. SHRI RAM SHEKHAR PRA-
SAD SINGH: Will the Minister of PE-
TROLELUM AND CHEMICALS be
pleased to state:

(a) whether the Fertilizer Corpora-
tion of India has suffered a produc-
tion loss of more than 45,000 tonnes of
nitrogen in 1974 valued at 10 crores;

(b) if so, the main reasons for the
loss; and

(¢) the steps being taken to im-
prove profits and to prevent any fur-
ther loss?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
() and (b). The Corporation suffer-
ed g production loss of about 45,800
tonney of nitrogen, valued at about
Rs. 10 croreg on account of power
interruptions/voltage dips etc.

(¢) The Corporation are taking steps
to instal g 12.5 M.W. turboalternator
st for inplant power generation at
Gorakhpur to meet emergent require-
ment of power. In respect of other
wnity ioo0, studies have been under-
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taken to assess the need for captive
power facilities.  These apart, close
liaison 18 being maintained with the
local Governments/Electricity Board
to secure adeguate and stable power
to fertilizer plants.

Setting up of fertilizer plants in Fifth
Plan

332. SHRI RAMSHEKHAR
PRASAD SINGH:
SHRI R. V. SWAMINATHAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether work on the fertilizer
plants to be set up in the country
during the Fifth Five Year Plan has
been started; and

(b) if so, in which States
plants will be set up?

these

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). The Fifth Five Year
Plan envisages the setting up of five
large-sizeq fertilizer projects in the
public sector. These plants would
be located at Bhatinda (Punjab), Pani-
pat (Haryana), Mathura (U.P.), Para-
deep (Orissa), and Trombay (Maha-
rashtra). In addition, a fertilizer
project in the cooperative sector would
he set up at Phulpur (U.P) cduring
the Fifth Plan. Work on the Bhatin-
da Project has commenced and the
other projects are expected to be taken
up for implementation as soon as
necesary financial ang other arrange-
ments are tied up.
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336. BHRI RAMAVATAR
SHASTRI:

SHRI C. K. CHANDRAPPAN:

Will the Minister of PETHOLEUM
AND CHEMICALS be pleased to state:

(a) whether certain officets of his
munistry undertook a tour abroad to
contact firms who would sell know-
how to Indian drug industry in Public
Sector;

(b) if so, number of officers who
went abroad and the expenses incur-
red by Government; and

(e) the achievements of the tour?

THE MINISTER OF STATE 1N THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)
(a) and (b). A delegation of a tech-
nical team consisting of (i) Dr. B.
Shah, Deputy Direcior General, DGTD,
(n) Dr. P. R, Gupta, Drug Adviser.
Mimstry of Petroleum and Chemi-
cals, (iii) Dr. L. K. Behl, M. D,
Indian Drugs & Pharmaceuticals Ltd,
(v} 8hri C. N, Chari M, D, Hindus-
tan Antibiotics Ltd.,, visited Italy,
Yugoslavia, Hungary, East Germany,
West Germany, Sweden, Switrerland,
France, UK, UBA and Japan with
a view to explore the possibilities of
obfaining technmical know-how and
assistance from the flrms/organisations
in those countries, i1 the context of
the public sector drug manufacturing
programme durimg the Fifth Five

| Year Plan, Thé expenditure on dele-
gBationts' tour belng required to be
borne by IDPL and HAL in equal
Proportion, no expenditure by Govern-
ment is frvolved. Itderrnation re-
garding eéxpendihive ihcurfed by JDPL
and HAL is being collected shd will
be laid on the Table of the House.

(c) The delegation vontscted 2 latde
Number ¢f frms in the above men-
tioneq countries. All the firms/orga-
nisations contracted by the delegation
apledd 1 geindtygle bo tee offer of
technology to thé publie seetér or to
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their assoclates in the privete secior.
In cesel where technology arrange-
merits dre slréedy in' existence with
the public sector units, the inter-
national  collaborators agteed in
principle to extend their collabora-
tion. A number of countries show-
ed interest in exchanging pro-
ducts/technology in pharmaceutical
chemicals and production facilities.
These discussions will be continued in
the fields of inhterest to India,

Accummuigtion of drugs ang raw
material with STC and IDPL

337. SHRI BHOGENDRA JHA:

SHRI DEVINDER BINGH
GARCHA:

PROF. MADHU DANDAVATE:
SHRI MOHINDER BSINGH
GILL:

SHRI P. NARASIMHA
REDDY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are aware
that imyported and indigenous bulk
drugs and raw materials worth over
Rs. § crores are lying in the stocks of
the State Trading Corporation and the
Indian Drugs and Pharmaceuticals
Limited;

(b) if so, the reasons therefor;

(c) stepe being taken to see that
the stocks are lifted by mamuatee
turers;

(d) whether drug manufacturers by
ntt lifting the stocks hsve reduced
{heir production te ereate soarcity;
amd

(e) ¥ so, the steps being taken to
see thet production i maintained at
full level?

THE MINISTER
MINISTRY OF
CHEMICALS (SHRI K. B GANESH):
(a) Yes BSir.

STATE IN THE
AND
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(b) The excessive stocks are ve-
ported to be due to slow liffing of
their allocations by the actual users.

(c) The matter has been discussed
with the representatives of the drugs

and pharmaceutical industry, who
have attributed slow lifting to shortage
o: funds on account of the policy of
credit squeeze imposed by the Res-
erve Bank of India. A meetmg was
accordingly arranged op 9th October,
1974 between representatives of drugs
industry and the Department of Bank-
ing wherein 1t was indicated that
adequate credit could be made avail-
able to the concerned units if a pro-
per case for their requirements was
submitteq by them to thewr bankers.
The industry has undertaken to sub-
mit a memorandum to the Government
giving a few concrete cases to 1llus-
trate the kind of problems faced by
them to enable the Governmeni to
take remedial action m the matter

(d) No such case has come to the
notice of the Government

(e) Does not arise,

Restoration of status, quo ante as
existeq before May, 1974 strike

338. SHRI BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleas-
<d to state:

(a) by which time it is proposed
to restore status quo ante as existed
before the May, 1974 strike by with-
-drawing all steps of victimisation; and

(b) the broad outlines thereabout?

144

trations are doing their utmost to fina-
lige their cases. In the case of staff
who have been prosecuted for the
offences committed by them, the law
has to take its course.

Demand for increase in price of crude
by foreign ojl companies

389. SHRI BHOGENDRA JHA:
SHRI K. LAKKAPPA:
SHR1 H. N. MUKERJEE:
SHRI SHASHI BHUSHAN:
SHRI SAMAR MUKHERJEE:
SHRI JAGANNATH MISHRA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the foreign o1l con-
cerns operating in India have again
demanded rise 1n crude prices and 1if
so, Government's reaction thereon;
and

(b) what steps are being taken to
overcome oil shortage in the country
and to achieve self-sufficiency in oil
production?

THE MINISTER OF STATE IN
THE MINISTRY OF PEEROLEUM
AND CHEMICALS (SHRI X R.
GANESH): (a) Yes, Sir. The foreign
oll companies have been asked to
clarify the reasons for increase in
price of crude oil with effect from
1st October, 1974 and quantify them.

(b) Government have taken and
are taking various measures to meet
the situation created by the oil
shortage in the country, These
include:

(1) Intensifying efforts for
maximising indigenous crude oil |
production;

(2) Placing increasing reliance on
alternative sources of energy;
(8) Curbing non-essential con-
nmpﬂt_m of oil products; .
(4) Import of cryde oil under bi-
lateral srrangements;
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(5) Maximising exports to meet

the cost of oil import.

The measures taken and proposed to

be taken by ONGC for - intensifying
exploration efforts and for maximising
indigenous production of crude oil
have been included in the Fifth Five
Year Plan. The objectives enumerat-
ed in the Fifth Plan include:

(1) Establishing additional reco-
verable reserves of 70 million tonnes
of oil;

(ii) A cecumulative production of
34.12 million tonnes during the Fifth
Plan period as well as a production
rate of 8.42 million tonnes during
1978-79;

(iii) A cumulative production of
4902 million cubicc metres of gas
during the Fifth Plan period as well
as a production rate of 1150 million
cubic metres of gas per year by the
snd of 1978-79;

(iv) To carry out exploratory and
develoyment drilling of 1,47 million
metres during the Fifth Plan period
besides intensification of geological
and geophysical services;

(v) Quick development of the dism
covered oil fields;

(vi) Maximum utilisation of the
existing production wells; and

(vit) Wider application of secon-
_dary recovery methods.

Oil India Limited has taken up oil
exploration in Arunachal Pradesh as
well as in certain portions of Assam fin
addition to steps for maintaining pro-
duction of crude oil at the level of 3
million tonnes per annum throughout
the Fifth Plan period,

In addition to ONGC’s own opera-
tions in Bombay High area, contracts
have been awarded to two foreign
parties for offshore exploration of the
Kuteh and Bengal Offshore area.
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Nationalisation. of foreign: ofj~ .
companlgs

340, SHRI fario‘c;i‘ﬁph% JHA: .
SHRI C. K. CHANDRAPPAN:
SHRI SHASHI BHUSHAN:
SHRI SAMAR MUKHERJEE:
SHRI 8. M. BANERJEE:
SHRI M. KATHAMUTHU:

SHRI C. K. JAFFER
SHARIEF:

Will. the Minister. of PETROLEUM
AND CHEMICALS
be pleased to state:

(a) whether it is proposed to na-
tionalise all the foreign oil companies
and to achieve homogeneity in. the
production processing and distribu-
tion of oil in the country; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND  CHEMICALS (SHRI K. R.
GANESH): (a) and (b). The con~
trolling interests of Esso’s operations
in India have already been acquired
through negotiations and legislation.
Negotiations are under consideration
with Burmah Shell and Caltex.

Decline in passengey traffic

341. SHRI C. K. CHANDRAPPAN:
Will the Minister' of RAILWAYS
be pleased to state:

(a) whether the passenger traffic
in railways has dropped during the
first four monthg of thig year as com-
pared to the last year; and

(b) if so, the reasons therefor and
its impact on railway finances?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Fall in passenger traffic was the
result-of a combination of factors,
including cancellation of passenger
trains for loco-coal shortage as well



agitations by Reilway staff, civil dis-
turbances, ete

Passenger earnings during thm
period decreased by 7.29 per cent and
the over-all decrease in gross earnings
for the same period was 120 per cent
as compared to the corresponding
period of last year.

Lowering of voting Age

342 SHRI C, K CHANDRAPPAN
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state,

(a) whether Government have taken
any fina] decision for lowering the vot-
g age to 18, and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR
SAROJINI MAHISHI) (a) and (b)
No, 8Bir The proposal requires care-
ful consideration and study having
regard to all its implications and some
more time is hikely to be taken to
arrive at u decision,

New Techniques for 0il exploration

343 SHRI SHRIKISHAN MODI.
SHRI ANAD] CHARAN DAS
SHRI P GANGADEB
SHRI RAGHUNANDAN LAL

BHATIA.

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state

(a) whether his attention has been
drawn to a news item in a local daily
of 6th September, 1074 entitled “new
method of oil hunt successful”;

(b) whether new techmigue has
been made yse of in India;

(c) iz wo, with what result; and
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(d) it not, whether Government gre
to make wse of this new
method?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R
GANESH) (a) Yes, Bir (The date
should be 18th September, 1974)

(b) No, Sir
(c) Does not arwse

(d) The technigue is tRrough relas
tive Amplitude Processing of seismic
reflection data and has been reported
to be partially successful in locating
only gas pools The computer prog-
ramme for making we of this tech-
nique 1s 1n the process of development
by ONGC The techmnique 1a proposed
to be utilised in the first instance in
respect of the offshore data on a selec-
tive basis and thereafter extended to
some of the unshore basins, whete the
primary object would be the location
of gas pools
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World Bank Leans for Indian Rallways

346 SHRI INDRAJIT GUPTA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have re-
quested the World Bank for 80 million
dollar loan for the Railways;

(b) if so, broad outlines thereof;
and

(c) whether the World Bank is
sending a team to assess the needs of
the Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). The
current credit of U.S. 80 million ob-
tained from ILD.A. for meeting the
foreign exchange requirements for im-
port of components and materials for
production of locomotives, coaches,
electric multiple wunits and wagons,
rails and materials and equipment for
electrification and signalling and tele-
communication schemes etc., 1s hikely
to cover Railways' requirements upto
June, 1978, The next Credit from
1.D A, ig therefore, likely to be needed
from July, 1975 onwards. The amount
of credit required has not yet been
finalised and no request for any speci-
fic amount_has been made to LD.A.
An LD.A. Mission is likely to wisit
India in December, 1974/January,
1975 for undertaking an appraisal of
the newt eredit requirement.
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Deinand for increase in ‘price of crude
by Burmah Shell

347. SHRI INDRAJIT GUPTA: Will
the Minister of  PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether  Burmah-Shell  has
sought a price increase of 50 cents per
barrel of crude from October 1, 1974;

(b) whether the O.P.E.C. nations
raised the taxes on companies by

3.5 per cent or about 33 cents per
barrel;
(c) whether O.P.E.C. communi-

que mentioneq that the incidence of
the additional taxation should not be
passed on to consuming nations; and

(d) if so, Government’s reaction to
the demand of Burmah-Shell?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (c). Yes, Sir.

(d) The Company had been asked
to clarify the reasons for the proposed
increase and quantify them.

Loss suffered by Railways due to
Agitation in Uttar Pradesh

:348. SHRI S, N. MISRA:

SHRI BIRENDER SINGH

Will the Minister of RAILWAYS
be pleased to state the loss and damms
age to the Raiiway property caused
during the recent agitation in Uttar
Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):' Nil.

Deaths due.to sﬁﬁoéation in trains in
Bombay Division
349. BHRI S, N. MISRA: Will the
Minister of RAILWAYS be pleased
to state:

- €
(a) whether Government are aware
that a number of passengers died due
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to suffo‘catxldn in the Railway trains in
Bombay Division during the last one
year;

(b) if so, the number of such'deaths
during that period; and

(c) whether any step has
taken to improve the Suburban
services in Bombay Division?

been
rail

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No death due
to. suffocation has been reported . in
the suburbap trains in Bombay area.

(b) Does not arise.

(¢) In order to provide relief tio
commuters of Bombay, a total of 56
additional suburban trains have been
introduced this year.

Compensation paid for loss of life and
property in Raiiway aeccidents during
1973-14

350. SHRI S. N. MISRA: Will the
Minister of RAILWAYS be pleased
to state the amount of compensation
paid by Government during 1973-74
for loss of life and property in Rail-
way accidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): The information is
being collected from the zonal Rail-
ways and will be laid on the Table ef
the Sabha.

Decline in passenger and goods traffic
during 1974

351. SHRI R. V. SWAMINATHAN:
SHRI K. LAKKAPPA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Railways Passenger
traffic and goods traffic has gone down
during the months of July, August,
and September, 1974;

(b) if so, the main reasons for the
decline;




‘(c) _steps being taken to i_mpmve
the rtraffic; and ° : )

- (d) the_ lo_ss on passenger and goods
traffic suffered by the Railways dur-
ing these months?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) As compared to
the first quarter of 1974-75 there is an
increase in both passenger and goods
traffic in the second quarter,

(b) to (d). Do not arise in view
of reply to part (a) of the question.

Directive to drug units to strengthen
facilities for research and development

353. SHRI D. D. DESAI:
SHRI P. GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether his Ministry hag asked
the large drugs and pharmaceutical
units to set up facilities for research
in development procegs and reduction
in production costs;

(b) if so, whether the Units have
also been asked to strengthen their
research and development base for
reducing import of technology and
improvement in quality contradl;

(c) whether any other instructions
have been issued to these Units to
boost research base; and

(d) if so, the broad outlines there-
of?

THE MINISTER OE STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b). The con-
cerned drug manufacturing units have
been advised as follows:—

(i)Industrial units with a turn-
over between Rs. 1 to Rs. 6 crores
per annum should establish full-
fledged formulation and packaging
development laboratories with faci-
Jities for toxicological and bio-avail-

..ﬂt&?«l}, Ag}sw 'r& 1,54,

ab1l1ty, studles and pr?cess improves
ment measures \ 2

(ii) Units with turnover of Rs. 6
crores and above should set up their
own facilities for the above purpose
and also for development of design,
engineering and scale up activities;

(iii) Large units with turnover of
Rs, 10 crores and above should es-
tablish their own fullfledged rese-
arch centres with full facilities for
progressive and innovational types
of programmes as well.

(@sNow Six:

(d) Does not arise.

Scarcity of certain drugs in the
country

354. SHRI D. D. DESAI:
SHRI N. K. SANGHI:

SHRI RAGHUNANDAN LAL
BHATIA:

SARDAR MOHINDER SINGH
GILL,

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are aware
that there has been a near famine of
sulpha drugs, antibiotics and vitamin
preparations in the country particu-
larly in Delhi for some time past;

(b) if so, whether Government are
also aware that chemists fear worse in
the coming months;

(c) whether manufacturers plead
that they are not getting adequate
supplies of raw materialg from Gov-
ernment. agencies; if. so, steps being
taken by quern_ment in this regg;‘d;

(d) whether manufacturers are not
marketing their products due to the
revision of prices of certain drugs, pro-
posed to be made by his Mlmstry,
and

(e) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY 'OF PETROLEUM
AND CHEMICALS " (SHRI K. Ri
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CANESH): (a) to (). No Sir.
Except for Vitamin B8 and Sulpha-
guanidine for which international
availability is rather 4 STC
have made arrangements to import
adequate stocks of canalised bulk
drugs and drug intermediate to meet
the requirements of the drug industry.
STC and IDPL have very large stocks
of bulk drugs available with them,

(d) and (e) The revision of prices
of diugs is a continuing process under
the Drugs (Prices Control) Order,
1670, The procedure for cviring
prices has been strearlined to ensure
expeditioug price revisions and con-
tinued availability of drugs fn the
market. The drug manufacturing
units with turnover not exceeding
Rs 50 lakhs per annum have been
expeditious price revisions ang con-
obtaining Government approval for
prices of their formulations,

Supply of crude oil by ESSO for its
Bombay Refinery

355. SHRI N. K. SANGHI: Will the
Mimuster of PETROLEUM AND
CHEMICALS be pleased to state.

(a) whether the ESSO was allowed
to retain 26 per cent ghares holdings
of the Hindustan Petroleum Corpora-
tion on the understanding that the
company will secure supplies of crude
for its Bombay refinery at a price less
than those charged by oil producing
countries;

(b) whether Government had esti-
mated a saving of Rs. 14 crores through
this concessional supply till 1981;

(c) whether the ESSO has failed to
supply and the price advantage bets
soon the price charged would be the
same ag those chargeq by the produc-
ing countries; and

186

(d) it a0, bovumnt’l reaction in
this regardy

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (d). Security of
supply and the price advantage bet-
ween the prices charged by the private
oil companies and the National Oil
companies of the oil producing coun-
tries of the Middle East, prevailing
al the time of acquisition of shares by
Government in Esso's operations in
Indin, were considerations which were
taken into account while acquiring
share~ {o the extent of 74 per cent
only, As per the Agreement with
Exxon Inteinational Oil Company for
supply of crude to the Hindustan
Petroleum Corporation refinery, the
price for the ciude shuil be the same
as that charped by Exxon to ity affi-
liates in the Far East The price of
crude supplicd by Exx ;1 to Hindustan
Petroleum Corporation trom 14th
March, 1974 till end of Oct Mer, 1974
has been lower than the going price
for crude of similar qualit,.

Shortage of raw material for drug
manufacturers in Delhi

356. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether the drug manufacturers
of Delhj are facing financial crisis due
to long delays in supply of raw mate-
rials and this hag resulted in noh-
availability of vital drugs and prepa-
rations; and

(b) if so, the steps Government pro-
pose to take for the regular supply of
raw materials?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) No such report has
been received from the Drug manu-
facturers of Delhl
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(b) Requirements of drug industry
1in réspect of raw materials imported/
distributed by STC/IDPL have been
by and large met in full according to
their entitlements and recommenda~
tions of respective State Drug Con-
trollers except for Vitamin-B6é and
Sulphaguanidine which are scarce fin
the world market. At present STC
and IDPL have very large stock of
hulk drugs available with them

Steps takem to increase Raillways’
earnings during current year

{77 SHRI S R DAMANI Will 1he
Ty fer of RAILWAYS he plcised 19
ites

(a) whether Rail vays' egarningg in
the current year s0 ‘ar have come up
sccording to the proposal, mto the
Budget;

(b) 1f not, the reasons therefor
giving latest available figures and how
do they compare with earnings for
similar period m the previous year;
dand

(c) the steps taken to increase earn-
mgs in the remaimming period of the
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
carmings upto September, 1974 have
fallen ghort of the proporiionate
Budget estimates by about Rs 10127
rrores mamnly due to traffic not hav-
ng come up to the anticipated lcvel
The shortfall has been during the first
four months of the year by about
Rs 10553 crores but there has been
a recovery during the months of
August and September, 1974 during
which monthg the total earnings were
above the Budget estimates by about
Rs. 4.28 crores. Among the reasons for
the earnings being short of the Budget
estimates are the Rallwaymen’s strike
in May 1974 and its aftermath, drop
in production due to power cuts in
various States and unprecedented
ramng in the Bombay area in July, 1974
which completely dislocated rail traffic.

158

In addition restoration of a number of
passenger traing cancelled earlier, has
not been possible due to less availa-
bility of coal. The earmings during the
months April, 1974 to September, 1974
compare with the correspond: 1g months
of the previous year as follows:

(Earnings in Crores of Rupees)
1973 1974

Apnil i 100 17 101 [
May . 100 £3 71 57
June : < 102 7% 113 &1
July | " 98 11 105 of
August . 85 19 117 55
September 90 35 116 64

(Approximate).

(c) (1) Fares and freight rates have

been enhanced wet 15th September,
1974,

(1) All-out efforts are Le.ng made 10
step up the oveirall loading, and

(m) Eftorts are also being irntensi-
fled 1o increase the share of high-
1 ited goods traffic

Loss to Cochin Unit of FACT due to
strike

38 SHRI S R DAMANTI
Minister of
CHEMICALS

Wil the
PETROLEUM  AND
be pleased to stall

(a) the loss of production suffered
by the Cochin umt of the Fertilizers
and Chemicals Travancore Limited
on account of the strike in July and
August;

(b) whether after production res-
tarted in September, there is accumu-
lation of urea due to sirike in the
loading division; and

(c) how this situation was remedied
ot is going to be remedied 30 that pro-
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duction and movement of stocks are
not hampered?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R
GANESH* (a) to (¢) The informa-
tion 1s be'ng collected and will be laxd
down on the table of the House
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Agreermient with Rumania for oil
exploration

360. SHRI YAMUNA PRASAD
MANDAL:

SHRI PRABODH CHANDRA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state.

(a) whether an agreement has been
concluded with Rumania to explore
jointly for oil in third countries; and

(b) if so, the salient features of the
agreement?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) ang (b). Both India
and Rumania have agreed in principle
to examine the possibility of collabo-
rating jointly in oil exgloration and
exploitation in third countries but no
proposals have so far emerged.

Electrification of Railway tracks

361. SHRI YAMUNA PRASAD
MANDAL:

SHRI M. RAM GOPAL
REDDY:

Will the Minister
be pleased to state:’

of RAILWAYS

(a) whether programme for electri-
fication of railway tracks has somems
what slackened

(b) if so, the reasong therefor; and

(c) the names of Railway tracks
scheduled to be electrified durmg
1974-75 ang 1975-767

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):+ (a) and (b). In the
context of overal]!favaila}(:ility Q_fv,vfun,"s

) Waritten Answets 362

st s by

as well: -as the need for economy-in ex-
pendxtu‘x‘é,‘ ‘the ' inter-se.. m:lomty .oﬁx
planned prOJeets has also been, re-
V1ewed 3

(c) Following sections are expect~
et to be energised during 1974-75 and
1975-76:—

Year Section

1974-75. Virar-Bhestan of the West-
ern Railway as part ot
Virar-Babarmati electrifica-

tion scheme.

1975-76: (i) Panskura-Haldia of the

South Eastern Railway.

(ii) Tundle#Ghaziabad of the Nor-
thern Railway as par{ of
Tundla-Delhi electrification
scheme,

Accumulation of Naptha in
Refineries

362. SHRI TRIDIB CHAUDHURI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Indian refineries are
faced with the problem of huge accu-
mulation of Naptha stocks owing
to the difficulty in disposing of these
stock in foreign market and short-
falls in internal consumption by ferti-
liser plants within the country; and

(b) what steps are contemplated by
Government to relieve the situation
and to see that all available naptha
stocke are properly utiliseq for the
production -of fertilisers, the purpose
for which production of motor gaso-
line was deliberately reduced by fiscal
measures?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) There has been some
accumulation of stocks of Naptha be-
causdof Tow off take by fertiliser
plants. About 1.24 lakh tonnes of
Naptha has been exported so far in
the'" current year and "another 20,000
tonnes is hkely to be' exported in the
current month It is proposed to ex-
port another 50 000 tonnes later in the
Vear if cons1dered necessary

" e s
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(b) Efforts are being made 49 4ee
that the existing fertiliner plagts are
zun at full capacity and the commis-
sioning of new fertiliser plants near-
ing completion is expedited. It is ex-
pected that the naptha off takes by
fertiliser plants will 1mprove from
November onwards.

Setting up of coal-baseq fertilizer
plants

363 SHRI B R SHUWKLA Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to stote:

(a) the steps Government have
taken so far, to set up coal-based
fertiliser plants or to convert the exist~
g one into such plants; and

(b) whether there are any experts
in the list of technologists with his
Ministry who have actual experience
of working of coal-based fertiliser
plantg in any foreign country?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
ND CHEMICALS (SHRI K. R.
ANESII): (a) Three public sector
pal-based fertihizer projects are under
mplementation at Talcher (Orissa),
Ramagundam (Andhra Pradesh),
and Korba (Madhya Pradesh) There
1s however no proposal at present
to convert to coal the existing plants
operating on other fecdstocks,

(b) Presently, there are no such
experts conversant with the working
of coal-based fertilizer plants, but the
foreign party (viz., M/s. Koppers) who
have supplied the requisite process
know-how would assist the Fertilizer
Corporation of India in the crection,
stariesp and commissioning of the
coal-based plants and also train our
-pessennel in their operation.
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High Courts Judgement on dismissal
of permanent and casual Rallway
labour

367. SHR] SAMAR GUHA: Will the

Minister of RAILWAYS be pleased
to state:

(a) whether Calcutta and Madras
High Courts held dismissal orders
served on a number of casual labour

who participated in last Railway strike
as illegal;

(b) if so, the facts thereof and the
reaction of Government thereto;

(c) facts about the number of per-
manent and casual railway workers
(i) taken back to services after the
strike and (ii) still kept either in sus-
pended or dismissed categories; gnd

(d) number of cases instituted
against the railway workers and the
policy of Government related to other



;ﬁ? Wntten Answers
ay 2] e ) b g

Rt
wt

THE DEPUTY MINISTER IN. THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Information is
being collected and will be laid on
the Table of the Sabha;

(b) Does not arise.

(c) (i) About 7690 permanent em-
ployees have been taken back to duty
so far; and about 12,000 casual labour
have been re-engaged. (ii) About
1020 Permanent employees are under
suspension and about 3500 dismissed
have not yet been taken back and about
9000 casual labour have not been re-
engaged,

(d) No railway employee is victi-
mised if he acts within the limits of
law. Where, however, he has flouted
the law of the land and violated clear
orders, he has been suitably taken up.
Information as regards the number of
cases in which prosecutions are now
in progress, is being collected and will
be laid on the Table of the Sabha.

President’s statement on
Railway strike

Former

368. SHRI SAMAR GUHA: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether the former President of
-India, Shri V. V. Giri, said in an inter-
view with a newspaper correspondent
that his advice to the Railway Minis-
ter to take back all workers, victimis-
ed during the last strike without any
break in service, was agreed to by the
Railway Minister;

(b) whether he further said that
the Railway Minister changed his
position afterwards; 3

(¢) whether Shri Giri, in a meeting
during - second week of. Octobéer in
Bombay, reiterated that al) Railway
workers who participated in the strike
‘'should be taken back Wlthout break

‘in sérvice; and

(d) if so,” the reaction of Govern-

meht ' theréon?

PO ey

NOVEMBER 12 1974

THE DEPUTY MINISTER IN THE

MINISTRY-OF -RAILWAYS: (SHRI
BUTA SINGH): (a). to (c). Rele-
vant extracts are reproduced in ‘the
attached statement.

. (d) After the strike was called off
unconditionally, = Government took
sympathetic view of the ‘cases and
decisions taken in the matter of tak-
ing back to duty the staff whose
services had been dispensed with and
in the matter of condonation of break
in service as a result of their absence
during the strike have been in the
process of implementation since then
with all possible promptitude.

Statement

(1) The relevant extract of the
statement of Shri V, V. Giri as re-
ported by Shri Kuldip Nayar in “The
Statesman” of 10th October, 1874 is
reproduced below:

“He said that he told the Gov-
ernment that even during the Bri-
tish period all employees were ree
instated after a. strike was over.
There was never any victimisation
and magnanimity dictated policy
after victory.” At one time, “Mr.
Giri said, “Mr. L. N. Mishra, the
Railway Minister agreed to abide by
my. advice, but I don’t know what
happened later because he did
nothing”,

Mr. Giri who has been a labour
leader for many years and is due to
preside over the 75th birth anniver-
sary of Mr. Dange, President of AH\
India Trade Union Congress, still
feels quite strongly about the rail-
way strike. He said: “Whenever I
get an opportunity I am going to
demand that the dismissed emplo-

" yees be taken back and that the
break in thelr service be condoned.

I shall not let the matter rest where

it is.”

(2) The relevant extract of the
statement reported in a section of the
press as having been made by Shri
V. V. Giri on 11th October, 1974, in
Bombay, is reproduced below:

““Referring to the rai}way strike,
Mr. Giri -said; “I strongly- and
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honestly felt the approach of the
Goveérnment was ‘hot just or right
‘and that it should have beén one of
sympathy and understanding. Dur-
ing the strike many leaders met me
giving -their own viewpoint and
suggestions. As .expected, Dange
and myself ‘agreed in toto, for our
long experience in conducting the
trade union movement had taught
us that workers should not be allow-
ed to go back to work humiliated,
and that there should be no victi-
misation of break in service”.

Gas depositg in Tripurg

369. SHRI SAMAR GUHA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether a large deposit of gas
has been found in Tripura;

(b) if so, facts thereebout;

(c) whep collection of gas will be
started; ang

(d) how the gas will be utilised?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. IR
GANESH): (a) A number of gas
horizons have been ‘encountéred in
the first well drilled at Baramura
structure in Tripura.

(b) to (d). The commercial na-
ture of this strike can be established
only after testing this well thoroughly
and drilling and. testing . some - more
wells in this structure. And, it is
only afier the discovery is proved to
be commercial that the question of
its utilisation can be considered. =

| K
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Oﬂ-shore oll exp’loratldn in
belt of West Bengal

coa‘sia‘l

370. SHRI SAMAR GUHA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether off-shore exploration of
oil in the coastal belt of West Bengal
will be started soon;

(b) if so. the facts thereabout; and

(c) if not, the reasong for dela
starting exploration work?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLY.UM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b). Contract
has been awarded to Carisberg India
Group for off-shore exploration in
Bengal Basin and they have already
commence seismic surveys in that
area.

(c) Does not arise.

Withdrawal of credit facilities by the
u.s. Company for supply of crude to
HP.C

371. SHRI D. B. CHANDRA

Minister of
CHEMICALS

GOWDA: Will the
PETROLEUM AND

-be pleased to state:

(a) whether Government of India
is in loss owing to the withdrawal of
credit facilities by the U.S. Company,
EXXON, for the supply of its crude
oil to the Hindustan Petroleum Cor-
poration,;

(b) if so, the reasons thereof; and

(c) the assessment of loss India is
undergoing every year?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. _  R.
GANESH.: (a) to (c). There were
no credit facilities as such made avail-
able by FXXON for the supply of
crude oil pzi or to the aCQUlSltlon of
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majority shares in Esso Standarg Re-
fining Company by Government on
14th March 1974. The procedure in
vogue, however, was that on receipt
of the invoice from Exxon, the remitt-
ance was made after obtaining the
Permission of the Reserve Bank
of India. This resulted in a timelag
of 30 to 40 days between the date of
loading of crude and the remittance
of the amount. In terms of the Agree-
ment for purchase in bulk crude oil,
between Exxon International Com-
pany and the Government of India,
Hindustan Petroleum Corporation Li-
mited are required 1p open an jrre-
vocable Letter of Credit. Under this
procedure, the remittance is effectad
within seven to eight days of the gate
of loading of crude,

Punctuality of traius ang condition of
EM.U. coaches on Sealdah Division

372, SHRI MADHURYYA BALDAR:
Will the Minister df RAILWAYS
be pleased to state:

(a) the monthly statement of pune-
tuality of trains maintained by subur-
ban section of Sealdah Division of
‘Eastern Railway for last six months;

(b) whether maintenance of E.M.U.
coaches of Bealdah Division is poor;
angd

(c) if go, steps taken or proposed to
be taken to improve maintenance of
EMU. coaches and also the punctu-
ality of trains of that Division?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a), The punctuality
periormance of suburban trains on
Sealdah Division for the last six
months i.e. from April, 1974 to Octo-
ber 1974 is given below:

April, 1974 ™ 66 7%
May, 1974 . . Strike
June, 1974 , .. 4%1%
July, 1974 . ., . ., 6o'5%
August, 1974 537%
September, 1974 654%
October, 1974 C . 668%

(b). N, )

(¢). In order to improve the rum-
ning of thege services, besides érganis-
ing intensive security checks, capacity
for repairs of motors in Howrah cer
shed ang Kanchrapara workshop has
been augmented by way of introducing
two ghifts in repair shop and adopt-
ing anti-theft measures,  Assisiance
is also being taken from Bharat Heavy
Electricals to repair the motors suppli-
ed by them, in addition to the impro-
vements in the design of their equip-
mentg considered necessary as a result
of experience in Calcutia are:,

Construction work on Nangal-Talwara
Railway

374, PROF NARAIN CHAND
PARASHAR: Wil the Minister of
RAILWAYS be pleased to state:

(a) whethry the construction work
on the Nangal-Talwara Railway Line,
which was sanclioned, has been start-
ed; and

(b) if so, the progress made so far
in this work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILAWAYS (SHRI
BUTA SINGH). (a) and (b). As
per the normal procedure, the Plann-
ing Commission have been addressed
to formally clear the project for cons-
truction and also to make available
additiona]l funds required for taking
up this work during the current finan-
cial year. The project will be sanc-
tioned after Planning Commission's
approval is obtained.

Employment to children of loyal rail-
way employees on Northern Railway

375. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of applications re-
celved by the Divisional Superinten-
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Cut in Pla, alloraiion for LD P.L,

378, SHRI . M. SAYEED: Wil thc
Muuster of PETROLEUM AND CHE-
MICALS bve pleased {5 stale:

(a) whelher pla, allocation fou
IDPL has becen cut down,

(b) if so, which of the projecis will
be adversely affected, both those in
the offing and those which were
proposed to be expanded;

(¢) production of which of the
essentia] drugs #hall have toibe sel

aside as a vegylt of thy cyt in finan-
cial outlay; &nd
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(d) broad outlines of the proposals
to make up the deficiency of the
aforementioneq essential drugs?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a) to (d). Indian Drugs and Phar-
maceuticals Ltd, (IDPL) have sub-
mitted proposals for expansion/instal-
lation of additional and new capacities
of various bulk drugs and formula-
tions These were considered by the
Planning Commission and it proposed
an allocation of Rs. 40 crores for the
projects to be implemented by IDPL
under the Fifth Plan. The names of
projects and capital cost of various
projects is estimated as follows:—

(Rs. 1n crores)

Project Estimated

Capital
investment
1. Expension Scheme—SDP 21 90
2. Nicotinamude Plant i 8 38
3. Expansion Scheme—ARD 920
4 Formulation Unit 550

5 ot  Plant Studies for

new S.D.P. ., . " 1 00
Toral 44 98

The Plauning Commission has not
imposed any cut on the provision of
Rs, 40 crores as envisaged in the draft
plan

Rules regarding  appointment of
Chairman and Members of various
Railway Service Commis-

sions

379, SHRI P N, SAYEED:
SHRI SAKTI KUMAR SAR-
KAR;
Will the Minister of
be pleased to state:

(a) whether Government have ac-
tepted the recommendation made in
2884 L7
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the Thirteenth Report of the Parlia-
mentary Commitiee an the Welfare
of Scheduled Castes ang Scheduled
Tribes  (Fifth Lok Sabha), about
amending the rules relating to  the
appointment of Chairman and Mem-
bers of various Railway Service Com-
missions, so that either the Chairman
or 3 Member of each Railway Service
Commission is drawn from the Sche-
duled Caste or Scheduleq Tribe; and

(b} if no. the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
matter is under examination,

Implementation of orders relating to
§.C./8.T. in Railways

380. SHRI P. M. SAYEED:
SHRI SAKTI KUMAR SAR-
KAR:

Will the Mimster of
be pleased to state.

RAILWAYS

(a) whether a Cell has beep set up
in the Railway Ministry, as announced
in the Lok Sabha on the 31st July,
1973, to ensure proper implementation
of various reservation orders relating
to the recruitment of Scheduled
Castes and Scheduled Tiibes under
the Railways; and

(b) if so, when was this Cell set
up what 1s ils sirength and what are
the designations and status of each
of the officers appointed in the Cell»

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) The Cell was set up in October,
1973, It is headed by an Additional
Director who is assisted by two Advi-
sers of Joint Directors’ status, It has
alsp one post of Assistant Director/
Under Secretary. At the lower level
there are 8 non-gazetted employees,
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Posting of 5.C/5.T. near Home Tons
881. SHRI P. M

S 8. M. SHPAVYA:

Will the Minister of RAILWAYS
he pleased to stats:

(a) whether any insiructions have
been issued .to the yarions Railways
that the Scheduled Caste and Behedyl-
ed Tribe employees s}}puld be posted
near their Home-Towns, to the maxi-
mum extent possible; and

(b) if s0, in case of how many
Scheduled Caste and Schedujed Tribe
employees in each of the Rallways, out
of the total number of such emplo-
yees, it has not been possible to post
them near their home towns as on
1st January, 18747

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Instructions
have been issued to the Railways that
the transfer of Scheduled Castes and
Scheduled Tribes employees <should
be confined to their native distriets
or adjojning districts or places where
the administration can provide quar-
ters. These instructions are required
to be followed to the maximum ex-
tent possible, subject of course to the
exigencies of service.

(b) No such statistica is maintain-
ed.

B. N. Eliag ang Company, Cailcutta

382 SHRI JYOTIRMOY BOSU: wWill
the Minister of LAW, JUSTICE AND
(iOMPANY AFFAIRS bc pleased to
state:

(a8) whether B. N. Eliag and Com.
pany, Calcutta has heey recently
taken over hy the Goenkas of Duncun
Brothers:

(b) it s0, the sallent features of
the deal;

(c) the composition of the Board of
Directors of B. N. Eliag and Company
after the take over;

(d) whether 3 number of irregulari-
ties and ‘malpractices have beep de-
tected im this transaction; and

¥ HR¢ Virider Answew 180
(e) if 80, what setion, if any, is be-
hlnqnud-r pwﬁdoua!the
Comnlnh

THE DERUPY MINISTER IN THE
WWBYQFMW.WEHCIAND
COMPANY AFFAIRS (SHRI BE-
DABEATA BARUA): (a) to (e).
The information is being cellected and
will be lrid on the Table of the House.

Maruti Limiled, Haryana

383. SHRI JYOTIRMOY BOSU: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 10
stpte:

(a) the composition of the Board
of Directors of Maruti Limited, Har-
yana as on 30th September, 1874;

(b) the names of principal shaic-
holders of the Company at present
together with the number and value
of shares held by each;

(c) tota] borrowings of the Com-
pany to date;

(d) respective shares of Nationalis.
ed Banks and term financing institu.
tions in the total Lurrowing; and

(e) total value of fixed assets of il.e
Company as on the 31st March, 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BE-
DABRATA BARUA):

(a) The composition of the Board
of Directors of the Maruti Lid. as on
30th September, 1974 is as follows'—

Designation

Name
1. Shri M.A. Chidambaram  Chairman
2. i Sanjay Gandhi Manulna
Durectar
3. » Raeunaq Singh Director
4 Vidya Bhushan
5. 3 Kapil Mohan
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(b) The mames of the slpnsholders

of the

y whe held 10,

,000 ghares

or more of Ra. 10 each in the company
according to the returns fled with
the Registrar of Conipahies, Haryana

upto 1st July, 1074 are given below:—

Sl. Names of Share- No. of
No. holders equity
shares of
Rs. 10/~
each held
(z) (2) (3)
1. M/s. Madhusudan Lid. 63,000
2. M/s. Rainbow Steels Ltd. 60,000
3. M s. Mohan Meakin Bre-
weries Ltd. 56.000
4. M/s. Trade Links Pvt, Ltd. 53,000
5. M/s. Automobile Products
of India Ltd. & 50,000
6. Shri Banwari Lall g 50,000
7. M/s. Bharat Steel Tubes
Ltd. . : 50,000
4. Shri Purshottam Dns = 50,000
9. M/s. Hingir Rampur Coal
Co. Ltd. 40,000
10. Mrs, Uttar Pradﬂh I‘ra-
ding Co. Ltd. 40,000
t1. M's. Rainbow Refractoncs
Pvt.Ltd. - 37,500
12. M/s. EHast India Carper.
Co. Ltd 35,000
13. M s, Durbhn.ngn Marl:e-
ling Co. Ltd. 30,000
$- M s, Sudarshan Trndmg
Co. Ltd. 30,000
5. M/s. Killick Slmted An-
gles Lad. 26,000
6. M s. Delhi Automob:les
Pv: Lad. | i 25,000
7. Shri Narottam B. Javeri |, 25,000
8. M s. Nlrlrm Synthetic Fi-
bres s Ltd. , 25,000
9. Mle, Fi.ltrom India Ltd. , 24,000
0. M's. Bonij Udyog Pvt.
Lid. 2 22,500
. Shri C.M. Jntia 20,000
2. M{s. K.D. Virni & Co
P, Led. 20,000
3. M/s. Saran Mingco
Lad. 3 20,000
4- Shri Vidya Blrashan . 17,500
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5. M/s. Hsatem Electronic
(Delhi) Ltd. . 15,000
26. Shri Premabhai Mangal
Bhai Tandel 5 15,000
27. Shri Subhash Chand Jain 15,000
28. Shri Milkha Singh 14,750
29. Shri B.C. Jindal 12,500
30. Shri Mahasukhlal Shiv-
1al Sheth 12,000
31. Shri Mehar Singh ' 11,500
32. M/s. Champaran Mnr—
keting Co. L:d 10,000
33. Shri Manharlal Manilal
Mehta % z 5 10,000
34. Shri Narsing  Prasad
S 10,000
35. Ms. Pqum\l SPE & Wvg.
Mills L 10,000
36. Shri Sat)’l Nmyan
Bagla 10,000
7. Shri Sawal Ram Shroﬁ 10,000
38. Shree Kishan Bagla 10,000
39. Shri Suresh Kumar Deorah 10,000
40. Shri Sushil Kumar Deorah 10,000
41. M/s.  Universal Invest-
ment Trust Ltd. 10,000

(e) and (d). The total borrowings
of the company as per the latest
balance sheet of the company as on
31st March, 1874 amounted to
Rs. 1,06,07,950. The details of the
borrowings as shown in the balance
sheet are as follows:—

Secured Loans (from

Banks) Rs. 59,53,735
Unsecured Loans (from

sources other than

banks) Rs. 46,54,215

A further analysis of the sources of
borrowed funds is not available in the
balance sheet,

(e) The value of the net fixed assets
of the company as per its latest
balance sheet as at 31st March, 1974
is Rs. 4,48,00,553.

Contract for B. G. construction from
Sonepur to Barabanki Link

2384, SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS
be pleased to state:



183 Written Answers

(2) whether one Shri Raghunath
Pandey of Muzaffarpur, Bihar has
been given a contract worth about
rupees one crore in the North Eastern
Railway for B.G. Construction pro-
gremme from Sonepur to Barabanki
link;

(b) if so, what are the antecedents
of thig contractor;

(c) whethey he has any previous
experience in railway construction
workg and if so, what;

(d) whether this contract hag been

given without any security deposit;
and

(e) if so, on what grounds?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) to (e). Do not arise.

Expansion of Haldia Refinery

385. SHRI JYOTIRMOY BOSU:
DR RANEN SEN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether there are any scheme
for expansion of the Haldia refinery
and getting up of a petro-chemical
complex at Haldia;

(b) if so, the salient features therc-
of; and

(c) when these two schemes
expecteq to be put up into effect?

are

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH)): (a) to (c). There is at
present no scheme for expansion of
the Haldia Refinery under considera-
tion, A project to prodce methanol
to the extent of 100 toones per day,
based on petro-raw material, is being
implemented at Haldia. This project
is expected to be completed in 1976-77.

NOVEMBER 12, 1974
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Monopely of multinational corpora-
tions In prodmotion of essential drugs

386. SHRI H. N. MUKERJEE:

SHRI 8. A. MURUGANA-
NTHAM:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state: ’

(a) whether the multi-national cor-
porations have monopoly on certain
essential drugs and no Indian manu-
facturer can produce those drugs;

(b) if go, the names of those multi-
national corporations and the names
of those essential drugs; and

(e¢) the reasons as to why Govern-
ment cannot go in for the manufac-
ture of those drugs?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) With reference to the essential
bulk drugs as histed in Schedule I of
the Drugs (Prices Control) Order,
1970 a few of them are being pro-
duced only by the multimational cor-
porations. There is however no bar
to production of such drugs by the
Indian manufacturers.

(b) The names of the drugs and the
concerned manufacturers in the orga-
nised sector are as follows:—-

Ttem Manufacturers
1. Vitamun A . M/s. Roche Producst
M?:d Glaxo Lrd.
2. Amodiaquin M/s. Parke Davis.
3. Insulin M/s. Boots.
4. Prednisolone M/s. Wyeth Labs.

(¢) The two public sector units,
namely, M/s, Indian Drugs and Phar-
maceuticals Ltd, and M/s, Hindustan
Antibiotics Ltd. have taken up the
manufacture of a large number of
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antibiotics and synthetic drugs includ-
ing Vitamins, sulphas etc. They have
alsg plans to take up the manufacture
of a mumber of other drugs and also
tp expand the production of the
existing items to meet the increasing
requirements of the country. De-
pending upon the availability of the
suitable technology, both the private
and the public sector units are allow-
ed to take up the manufacture of
bulk drugs.

Iimplementation of Mathura Refinery

387 SHRI H. N, MUKERJEE- Will
the Mimster of PETROLEUM AND
CHEMICALS %e pleased o state

(a) whether the Chairman of Indian
O11 Corporation has been given the
responsibility of implementing the
Mathura Refinery which is being set
up in collaboration with Soviet Union;

(b) if so, whether he hag advised
against Soviet collaboration for
Mathura Refinery; and

(c) will it not affect the work of
the Mathura Refinery?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K.| R.
GANESH): (a) Indjan Oil Corpor-
ration have been entrusted with the
1esponsibility of implementing the
Mathura Refinery Project, which s
being set up in collaboration with the
Soviet Union,

(b) No, Sir.
(c) Does not arise.

Unauthorised production by Mis. E.
Merck

388. SHRI P, M. MEHTA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(2) whethey Messrs. E. Merck are
manufacturing a number of formula-
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tiong without industrial licence or ap-
proval of Govermment;

(b) if so, the tacts about names of
formulations and their quantities of
production; and

(¢) what action Government pro.
pose to take against this Company
for producing items without any vahd
authorisation?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) to (c). Information
15 being collected and will be laid on
the Table of the House,

Special Courts to try Economic
Offenceg

389. SHRI P.M. MEHTA :
SHRI V. MAYAVAN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
io state:

(a) whether Law Commission
have suggested to Government to get
up special courts to try economic
offences;

(b) whether they have also stated
that the present courts will not be
able to dispose them off expeditiously;

(c) if s0, whether the Unjon Gov-
ernment have taken any final decision
in this regard;

(d) what are the other suggestions
made in this regard; and

(e) the names of the States where
such courts have been set up?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI): (a) Yes, Sirs.

(b) The Commission feels that the
social and economic offences could not
be dealt with adequately except by
special courts constituted more or
less exclusively for trying them.
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(o) The matter is under considera-
tion of the ‘Ministry of Hems ‘Affsiss.

(d) The other suggestions of the
Comunissien hiove bben werislishd in

(e) Does not arige as the courts
have not been as yet et up.

Statement

1 Offences under the Acts in ques-
tion—exeapt the Weslth Tax Act and
the Inmtl? Aot,—should be tried
by Special Judges to be appointed
under a special Act creating special
courts for trying these

2 In such tmals, theé Special Judge
may, for reasons to be recorded, re-
fuse to summon any witness, whose
evidente will not be muterial.

3 If, ;n any trial for an offence
under the Act, 1t 13 found that the
accused has committed an offence
whether or not such offence 18 direct-
ed to be tried by a Special Judge, or
has been charged or not, the Special
Judge may convict such person of such
offence and pasg sentence authorised by
law, if satisfied that the woetused has
had a fair opportunity of defending
himself with reference to that offence.

4 The recommendation for the trial
of these offencés by Special Judges
to be appointed under a separate Act
will render it neécessary to mike con-
sequential changes in a few procedu-
ral provisions in ‘the-various Acts anil
some of them—e.;y the provisions as
to summary trials—may even betéme
totally obsolete, framed ag they are
with reference to trials befose Magis-
trates Tt has not been considered ne-
cessary to distuss 'all'these' changes in
this report; but these wl have to be
carried out.

5 In reSpeet of aﬂéneu und& the
Excise Act, e’ Custbths "Act ahd'the
Gold cantrol Act, mens'rea should
be presumed unlegs the accused-proves
its absence

6 In'

trlals under all the Acts ex-
cept the

ealth Tax Act and the In-
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come-tax Act, the Court should call
upbn -tk aectsed -to wiuth. his dufelite
after thedifarge is frbpind. Winse suah
cxmmtinbiion: s ihade by, thie icmist, it
i{s ziot ‘Decessary for the coust to ema+
mune fhe actused under ‘seciion 343,
Cr, P, C. excops as regards mafters
which have -arisen ‘dfredh.

7 I1n triWls for offénces unfler the
Acts except the W¥éalth Tax Act and
the Incomestax Act the court’should,
before passing judgment, hesr the
prosecution as well as the mccused,
as to the senlence that would be ap-
propriate,

8. In respect of trials under all the
Acts except the Wealth Tax Act, the
Income-tax Act, there should be pro-
vision for review of jutigment.

9. A geparate Act should be enact-
ed crealing Specral Courts so as {g pro-
vide for the trial under the Act of
all offences umder the Acts with
which this Report s concerned, ex-
cept the Wealth Tax Act and the In~
come-tax Act

Amendment of Act to sell unclaimed
goods

390. SHRi S. A, MURUGANAN-
THAM: ‘Wil fhe Minister of RAIL-
WAYS be pleaged to state:

(a) whether the ' At has
been amended to enable tiwe Mallwuy
Board to sell uncleared 8 in their
godowns to State Gow agén-
cies without glving any notice of auc~
tion; and

mﬂ") It 0, this jallént'teitates thére-

MINIBTRYMF mmﬁ

BUTA-SINGH}: (8)-and (). The
matter is undesr consideration,
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Dééisién’ of cases of Railwaymen
fiding BReAK if'servicd
391 SHRI S. A. MURUGANAN:

THAM:
SHR} SARJOO PANDE:

Will thé Ministér of RAILWAYS
be pleased to state:
(a) whether Govérnment have

taken a decision that nearly 242,000
railwaymen would not face break in
service for participating in last May’s
Railway strike; and

(b if 0, the salight features thert:
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
last May strike on‘Railways bad been
deciared illegal. Natural consequence
of participating in an illegal strike,
as provided in the Indian Railway Es-
tablishment Code, is break in service.
Generally all railway employees are
aware of this consequence. Even so
on the eve-of the last strike the emp-
loyées had been forwarded of
consequences- that they may have to
facein case they take part in the ille~
gal strike;
ing;” if sbme-employees took part in
the strike, ‘they-hiave to-bear the cen-
sequences flowing from such participa-
tion in the illegal strike.

There 'was break' in'sétviee dir ake
out 5.9°14khs railWay efiployees, who
absentefl from duty diiring’the’strike:
Individual eases are, hoWevét, being:
considered and where there have been
extenuating ciréuritancdlf, and whety
the gtaff have bekh unable’ té cotie
to work due t§ intifiidAtion amd vio:
lence, the break‘in ser¥ice is being con:
doned. On this basis’sb faf break in
service of neatly 3.37 1dkhg employees
has been condoned. This process of
considering individual casé&‘is’ c¢ontinu-
ing.
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Complaints regarding: corruption and
abuSe of powef by Railtvay Officers

392, SHRI MADHU LIMAYE: Will
the Ministef of RAILWAYS be pleased
to state:

(a) whethér the Ministry hag re-
ceived any complaint ifi regard to
corruption and abuse of power by
Railway officers, especially Divisional
Superintendents of Danapur (ER),
Nagpur (CR) and Railway Officer of
Gwalior;

(b) if se, the nature of the charges
made;

(c) whether any induiry has beéen
conducted; and

(d) if so, the nature of the inquiry
and its results?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, complaints
have been received against Divisional
Superinténdents of Danapur, Nagpur
(SE Rly) and Area Superintendent
of- Gwalior.

(b) The complaints coitain allega-

tions about mal-practices in recruit-
ment and reinstatement of staff and
favouritism in thié allotment of vend-
ing and fishing conracts:

(c) Inquiry hag been takep up by
Zonal Railway: Vigilance and the C.B.I.

(d) The Complaints are under ir}—
vestigation. On completion of inves-
tigation, further action will be faken
in consultation with the Central Vigif-
lance Commission, wherever neces-
sarye
Memoranda about inconvenience caus-
ed” to Commutery iy, FJasidih:Vaidya:

nalli’ Dham Sector

393. SHRI MADHU LIMAYE: Will
{he-Minister of RAILWAYS be pleased

to state:
(a) whether hé has réEéiV'ed. any
memoranda of comfhunications about
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inconveniente ceused to Redlway com-
muters in the Jasidih-Vaidysnath
Dham Sector of the Eastern Railway;

(b) if so, the major demands and
complaints; and

(c) the gteps taken to remove these
complaints; ang

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Restoration of cancelled trains.

(c) Cancelled trains are being gra-
dually restored. Out of 3 pairs of
traing cancelled on Jasidih-Vaidyanath
Dham Branch, 2 pairs of trainsg have
already been restored.

Recommendations of Ganga Poliution
Inguiry Committee

384. SHRI MADHU LIMAYE: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what were the recommenda-
tions of the Ganga Pollution Inquiry
Committee broadly accepted by Gov-
ernment;

(b) how many of these wers im-
plemented by the 1.0.C;

(c) the nameg of the officers who
were asked to implemeni themy

(d) whether gome of the more im-
portant officers who were incharge of
implementing the accepted recommen-
dations actively sabotaged them; and

(e) whether in spite of this sabotage,
they were promoted by the Ministry?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH)- (a) and (b) The Com-
mission of Inquiry on Ganges Water
Pollution had recommended certain
steps that must be taken by Barauni
Refipery in particular and the other
refineries in India in general to avoid

NOVEMBER 12, 1074
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recurrence of pallution of river waters
by the effluent discharged the
refineries, 'Government broadly accep-
ted all the recommendations, 20 in
number pertaining to Barauni Re-
finery, subject to their techno-ecomo-
mic suitability and practicability.
I0C hag implementeg all these re-
commendations at the Barauny Refin-
ery recommendations Nos.
17 and 19.

Recommendation No, 17 pertains to
construction of an approach road
along the route of the pipeline carry-
ing effluent. The Board of Directors
of I0C had taken a decision that it
was not necessary to build a Pucca
road, firstly because the pipeline is
mostly underground and patrolling
along the line will not be of much
use, and secondly because it is easier
to inspect the outfall in the Ganges
along the river bang from the bridge.

Recommendation No. 19 pertaining
to dispersal of effluent in the river
stream was examined by IOC in con-
sultation with the CW&PC and was
not found tenhno-economically feasi-
ble The Refinery has, however, taken
other measures by which the ofil con-
tent in the effluent is reduced and
movement of the effiuent in the main
stream is ensured. The question whe-
ther the Bihar State Heslth authori-
ties are satisfled with the steps being
takenj has been taken up with the
State Government by the 10C,

As a result of the measures taken
by IOC, the oil content in the effiuent
presently being discharged by the re-
finery is well below the limit prescrib-
ed and there is no pollution of the
river by the refinery at present.

(c) Government had written to the
Managing Director (Refineries Divi-
sion) of Indian Oil Corporation who
directed the refimery management to
take necessary action as stipulated in
the various recommendations.

(d) No, Sir.
(e) Doey =ot arise.
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Development of Chemical Indmstry

305. SHRI MADHU LIMAYE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have made
any evaluation of the development of
chemical industry, including fabrica-
tion of plant and machinery in the
country ip the last flve years;

(b) whether the export potential in
the matter of chemicals and chemical
plants has been explored;

(¢) if so, the Ministry’s plans for
exports during the current year; and

(d) the help that is being extend-
ed to this industry by the Commerce
Ministry in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (d). The informa-
tion is being collected and will be
1aid on the Table of the House as
soon as possible,

Recommendations of Working Group
on the Cost Structure of Bulk Drugs

806, SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of
PETROLEUM AND CHEMICALS
be pleaseq to refer to the reply given
to Unstarred Question No. 2810 on
the 20th August, 1974 and gtate:

(a)-whether Government have
:’ken a decision on the recommenda-
lons of the working group under the
Chairmanship of the Chairman of the
Bureau of Industrial Costs and Prices;

(b) it 30, the broad outlines there-
of; angd

(¢) what are the findings of the
Working Group on the profits of the
foreign controlleq drug companies?

r
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (c). The Govern-
ment have already announced the
decision on reports submitted by the
Group in respect of two specific
terms of reference wiz. (i) the fair
selling price of 24 bulk drugs and
(ii) the norms for process loss, con-
version costs and packaging charges.
A statement to this effect was laid
on the Table of the Lok Sabha on
18th April, 1874 The recommenda-
tions of the Working Group under its
residuary terms of reference are
under consideration, As mentioned
in reply to unstarred question No.
2910 the Working Group was not
specifically asked to examine and re-
port on the profits of the foreign con-
trolled drug companies as such.

Cut in Wagon Building Programme

307. SHRI Y. ESWARA REDDY:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railway Board has
a proposa] to cut their wagon build-
ing programme; and

(b) if so, the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.

Amendment of Law prohibiting
donations t{o Political Parties by
Companies

398. SHRI N. K. SANGHI: will
the Minister of LAW, JUSTICE AND
th?:PANY AFFAIRS be pleased to

(a) whether Government are con-
sidering to amend the present Law
which prohibits companies 1o donate
funds to political parties;
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(b) if .20, W are the fastiors that
hive h&m:&b
[

(c) whether any dechloy in fHe
matier has been taliel awd it g0, ‘e
salent festittesy therdory

THE DEPUTY MINISTER IN THE
MINISTHY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) te (c). The
question of removing the ban of
company donations to political per-
ties was raised in both Houses of
Parliament by some Hom'ble mem-
bers during the course of discussion
on the Companies (Amendment)
Bill, 1972. The suggestion is under
consideration.,

Propessl to redoee Sale Price of
Petrbleum

399, SHRT SHASHT BHUSHAN: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether therg is any proposal
under consideratiop, of Government to

reduce the sale price of petroledim: and
(b) if so, the particulary thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHiRt K. R
GANESH); (a) No, Sir.

(b) Does not arise,
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 8ir, I have given
you noticee I have recel a
telegram #rom Pref. M N. Majaw,
MLA in a. I would like to
read out the telegrarh to you because
it 18 very alarming. It says

“] have personally interviewed
w oottt Hotity CIUb meeting.
Club A
Thiey SWel ribedt swéar that not
at® B frdlk réports on
AYHERR  quite cbrrect
1 bt rebbfutiondry stal
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wrrelevant to medern India un-
quote. Second in other democratic
countries also multi party syétEm
has miserably failed. Third singlé
party system has succesded in
Russia East European Afiican
countries. Fourth he quoted Prime
Minister Zambia who compsted
MPs MLAs to monkeyg jimping
from tree to tree until all trees but
one cut down. Fifth greatest dan-
ger to Indian democracy is that MPs
MLAs now elected are incompetent
illiterate  ungualified whereas
Russia elected only executive ex-
perts qualified to speak on complex
subjects Indian MPs MLAs only
gualfied 1in the art of shouting for
the sake of popularity. Speaker
used other contemptuous words of
ridicule while describing MPs
MLAs. High Government officials
privately admit that they left meet-
ing with definite impression that
Speaker had spent forty-flve minu-
tes 1n categorically stating that
multi-party system had not suited
gemus and conditions of Indian
people while praising one party
gvstem. Am hopeful of securing
volcanic conclusive evidence Jour.
nalists present from Indian Express
Amrit Bazar Patrika Press Trust of
India Assam Tribune Shillong
Times..” etc., ete.

The tape-recorded version, I am
told, is in the possession of some-
body.

MR SPEAKER: Please bring it.

SHRI JYOTIRMOY BOSU: I want
to say in this connection that the
present Hpeeltear canmst continug as
Speak#r hecause he has no faith in
the present multi-perty ‘system which
is the bapis of Parliamentary demo-
cracy; sewondly, the is «demolishing the
present system and its institution
whinh is the pivet.of the system and
over: which .he presides; and thisdly.
he .does ;not -believe in .any opposition
whigh «f .course, we hawe sampled-on
m-m during .his Speaker-
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Sir, I have given a no-confidence
nivtion agéirat' you. I'sm sorry I'hed
to do it. Unless you get this fully
cleared to the satisfaction of all of
us, the mitter will stand.

MR. SPEAKER: I saw this tele-
gram sent by him. It ig seit by an
MLA. I know how some people’s
ming works. 1 cleared it to the lea-
ders of the Opposition and gave
every reason, Will you also believe
your Speaker when he explains it to
the leaders or a telegram coming
from a certain MLA?

Now, 1 take the House into confi-
dence. I spent about 15 minmgtes
out of which about 8<7 minutes I
spent on the ideals of Rotary Club
I told them—as I could remember—
mn hurry. “At one time, I had alse
been the President of the Rotary
Club I do not find time now, The
ideals have a lot to do with the
moulding of character.”

I told them that three things had
a great effect oh me, on the mould-
ing of character, firstly, my few
years spent in Rotary Club; secondly,
some brief time spent in the Army
which was a very hard life and,
thirdly, a few years spent in jail s=
a political prisoner. | sadd, “That
keeps some balamce in me.” I told
the Retarians, “Den’t {alce it as some-
thing over and above “the people. Ir
you have the resources, ysu must do
something for the common mmn sad
you must also do your best to pro-
mote "intermatisnal amity.” I stopped
there. Then, Iisald, “We-ase thank-
ful to your people for inviting us to
Shillong.”

I did not write fully to Mr. Atal
Bihari Vajpayee, 1 only contradicted
in hurry when he said that I pleaded
for one-party system. As I can re-
member, I told Rotarians, “We are in
your capital on your inwvitation and
we are discussing many important
subjects. As you know, all through-
out the year, when we face difficult
preblems, we keep them for disous-
slon.iin the Presiding Officass’ Con-
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ference, We are discussing them
there.” ,

I said, “Now that some of you have
asked me about the functioning of
democracy, hon. members as you
know I am the President of the In-
ter-Parliamentary Union where there
jare multi-party system democracies
and single-party system democracies
and we see in many shapes their
working.” I said, “We have noticed
this morning a speech of a Member
in the Seminar as to why do we cling
to British-system” I told them, “We
do not follow all the British gystem,
Perhaps that did not suit us.” I said,
that the Member spoke in the Semi-
nar that the British social structure
was a different one from India’s so-
cial structure where there are so
many castes and religions.

Then, I said, ‘“There are many
types of democracies. @ The multi-
party system democracy, of course,
has not allowed a sizable Opposition
party to come into being in India.”
This is what I mentioned in my
Address to the Presiding Officers’
Conference also., This is what I
mentioned on the 28th October in
my speech to the Conference organis-
ed by the All-India Political Science
Association, They are all printed
speeches. I sent it to them. This is
what 1 said in my Seminar speech
on the role of the Opposition in the
Legiglature.

SHRI JYOTIRMOY BOSU: This
is about the Rotary Club speech

MR. SPEAKER: I am coming to
the Rotary Club speech. This is the
gpeech I am quoting. A few hours
before, this is what I sald. These are
three written printed speeches.

Then, I said, “We do not adopt
everything that is British. There are
varioug countries which have come
down to one party system.” I said,
“In the Soviet Union one good thing
I have found is that they lay
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emphasis on specislisation, they lay
emphasis on committees. Secondly, I
had the chahce of visiting African
countries; they have all come down to
one party system.” When I went to
Zambia to attend the Commonwealth
Speakers’ Conference, I asked the
Prime Minister, ‘What has gone wrong
with you? Your were our only hope
of party system in Africa and we are
surprised that you have also reverted
to one party system'. If he swears, I
can also swear. Then, the Prime
Minister made a very interesting
speech. He said, “we had a very bad
experience”. All the Commonwealth
Speakers were sitting. It was reported
in the Zambian press perhaps He
said, “We have many trees and many
monkeys, there are clans, tribe: sub-
clans and many parties and every day
one monkey of one tree would climb
to another tree.” He was referring to
defections He had added, “Every
day we had a problem and the system
was collapsing.” He said that he
would justify it in this way in cling-
ing to one party system. He said it
amidst laughter *That is why, we had
to cut down al] the trees but one so
that there may be no other trees to
climb.” Then I gaid, ‘In our country,
we have now to revise our system;
most of the time is taken in plenary
session.’ After all, I was speaking in
a Rotary Club in an academic manner.
I have a right to express my opinion.
It is not that, because I am Speaker, 1
have left my political opinions. T said,
“We have to consider because of the
social system, caste, creeds, religion
and all that. We have a lot of illiter-
ate people, a lot of laymen, and most
of the speeches made are sometimes
purely directed to the comstituencies.
It is high time that, instead of quar-
reling with each other and shouting,
we lay emphasis on specialisation, we
lay emphasis on expert knowledge, we
lay emphasiz from plenary session to
committes session where we could
impart specialised knowledge; the
results may come from the commitiees
before the whole House” I also said,
“However, we are not going to adopt
what the other countries have done;
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we would adopt a Parliamentary
system which is best suited to the

genius, the circumstances and condi-
tions of our country”. He swears, Let
a committee of this House be ap-
pointed. If J am wrong, I will quit.
Every day he creates a headache for
me. I know from where it is coming.

SHRI JYOT'RMOY BOSU: Let us
have a Parliamenfary Committee.

MR. SPEAKER: Let the House de-
cide. 1 do not want this headache
every day. Let the House decide it
once and for all. I have my right to
speak 1n my house, in my social cir-
cles, in my clubs. I have my political
opinions If you find anything in a
written speech, in a printed speech, in
a Seminar speech—you may object.

SHRI JYOTIRMOY BOSU: He has
sard, * .hopeful of securing volcanic
evidence., .".

MR. SPEAKER: There is no question
of ‘vo'canic’, I do not want this head-
ache every day. After all I know from
where 1t 18 coming.

SHRI MADHU LIMAYE (Banka).
Please in not make insinuations.
Where is it coming from?

MR SPEAKER: There 1s in-fighting
m Mesghalaya, There are differences of
politiral opinion. Whv  should they
imvolve the Speaker or the conference.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): When this matter was first
raised in the meeting which you had
with the Leaders of the Opposition,
you took a lot of trouble to explain
to us, ...

MR. SPEAKER: I laid the whole
position before them.

SHRI K. RAGHU RAMAIAH: You
took a lot of trouble to explain as
to what transpired at these various
meetings which you addressed and it
was said at that stage by the leaders
Present there that they were satisfled
and that the matter might be closed.
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Subsegquently, again next day Shn
Jyolirmoy Bosu came up again with
one of those statements..............
(Interruptions). For once why do you
not lhisten to me?

SHRI JYOTIRMOY BOSU: I
that 1t did not cover one
speeches.

SHRI K. RAGHU RAMAIAH: Then,
the hon, Speaker took the trouble of
explaining at length as to what trans-
pired Now, after the hon. Speaker
has made a categorical statement that
he has not made any such statement
and has explained the circumstances
under which he said what he said,
should we mnot accept the statement?
Instead of that, the hon. Member is
raising the matter again on the basis
of some telegram somebody sends him.
We must keep the dignity of the Chair
and the House. This 1s the convention.
I understand that ihis 1s the conven-
fion that even when an  ordinary
Member denies something we attach
importance to it.... (Interruptions).
May 1 complete® It is an unwritten
convention of this House that even
when an ordinary member makes a
statement and denies the allegation,
we pive respect to il. Cannot we give
the =ame respect 1o the Chair in ths
case”, .,

PROF MADHU
(Rajapur): Let us end the
There is no controversy.

SHRI K. RAGHU RAMAIAH: There-
fore. I am appealing to Shri Jyotirmerv
Bose also not to move further in the
matter. And we would like to express
here and now our greatest confidence
in the Chair and the Speake:.

SHRI JYOTIRMOY BOSU: It 1s not
a maiter which should be suppressed
like that. I am not raising this matter
in that sense. I assure you my regards
for you are there. ... (Interruptions).
You must understand that six senior
journalists were there and thev ask.
"Where do we stand when we give an
authentic bit of news and publish it
and we are discredited?” Here is a
signed telegram by an MLA.

said
of the

DANDAVATE
chapter.
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AN HON. MEMBER: How ean a
telegram be signed?

MR. SPEANER: I tel) you I might
have been taken astray because some-
times when you speak in a private
club, somelimes in a social circle, you
dg some loud thinking,

SHRI JYOTIRMOY BOSU: You are
the guest speaker as Bpeaker of Lok
Sabha and not in your personal capa-
city,

MR. SPEAKER In my house, social
circle or a club, I am not a Speaker, I
have given you the mst of what T
spoke.

PROF. MADHU DANDAVATE: 1
suggest that once you have made a
cateforical  statement, the matter
should be dropped.

Ang 1 may inform you that Mr Piloo
Mody vesterday said thal he has no
objection to one-party system provided
it 1s BLD.

SHRI PILOO MODY (Godhra): He
has distorted ‘vhat [ said.

SHRI JYOTIRMOY BOSU., 1 can-
not throw 1t intg the waste  paper
baskel He says ‘I am hopeful of

securing conclusive evidence

=t weet fagrdt awoda anifeg
T HAIT, OF FJIT A 7 FFET7
w7 foar Araar AW ooy 9t )
g7 Tir w7y fF 73wy ar T
cc |

sit ww fow@ : AT A o A
gy Arfad )

PROF. MADHU DANDAVATE: The
matter should be ended now.

Let us take up the next item, SiT.
BHRI JYOTIRMOY BOSU: If was
most ynwise to quote Prime Minister
of Zambis. He hag no locus stund: .
ot wew fagnd st @ @
wfeamr & wgq a7 579
1 f%4 T9 Zraq7 F 4TI FAEG |

MR SPEAKER: I said exactly what
had been  gaid there. They have

already given that out. I am so
sotry, if evgn opm an acadednic Gues-
tion, or agademic discussion. I should
be debarreq from expressing royself;
iomorrow for instance, if I talk of
Gandhiji or Marx or Engels or some
other modern writers, and motives are
attributed. Gofl helpl

Now, Shri Madhu Limaye.

12,22 hrs.
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ot 7y foed (wiwr) : meaw
TEA, ATIA GAAEA W T JIHA
w F& A g7 #AqafT « 2 g
Hrad V1A gI9 ATEHG S0 Foard ¥
T 98T ®1 wrvATHA fzav war gy fx
@ro dro wree F WT 0 ZH F T
ardt wraErdr wew w30 - T,
afra o 7ar aafea w gARmT 7w
wr freendt v SqmT o Fars
F OATIT TT AT | A F1E FrAGTA
@t & wf | gafrw A s sre|w
Z B a11 & a7 afr W 7 A A9
fear 41 37 I97 & favdq #4 wrw
frmr wr & 7

g9 AI~-FT A4, 1 NATH
feqr war a7 fF Fzqq 707 & wdy
qETAT H T ST FT A 0w
T J1T EAT—~2R8 S, & #, AT
farq fax Sq wraw %1 g0 X "ET #
3507 91, 941 fag w9 wEwrd &
4 5 weetgner %W Ffew woies
" zq A1 fadidt g =gt =t
TR X FTA AR U E 1 &Y 28 W
%1 7% aFErd §r Y, Afpr g & A9
¥IT e §, W TN 3, AF(eT X
Wi & are woer-qar A FHewr wrgl-
e & sratagt o gt 3T & fram-
eqAY 9T B WY T )
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it drx T smare mfr w5 &
o owwfed 41w fAT ww oA
awrg o gFT sl fr ore 26 wTer #Y
§x yod-awn Aw Hea Fiea ok
T AFEaT & U ¥ wrAwrdy & o Ay
81 A a% o &o wTEo HIT gIHIT
Fr gelr  wraafar  Swfmar grer
¥4 HrHATEr @ ¥ vE—gw T Aw6rE
g =gl

weae wged, A wgrag & fr
FTHE  HA@T ® MY HIT LA
g QEATEA XA AEAET 1 JHA-
FT i AT w7 & fag qrfeeee,
3 W AR AT q AT I AR F
fifra sy e W gz qar s ar &
T g gefemvr @UREA @ SRR
ardfy ad &, ¥ femga amw ol
? AT {9 A HIF 15 99 & a@
A ¥ ATZAAT & are T wIsT quH
fFr o 2 3 agET 2
Ar - qfag arme fay 5 fFF 9o
THMEATH  AF AT ST waAT B, T
FANTACEF T F TTHFH FIA
1 %9 A & sy wEAT g oo
AR 37 YT &1, a7 &7 9197 foemr &,
asyvr FT & IT F PAAre wriawEr
4T T ®y kP

N ofEmad @I 7
31 AFFAT ® AT WA § IF TH
w@ fawr, v sEay —

“As regards the delav in replying
to your letter, I was out of the coun-
try for a number of days, and, be-
sides, certain consequential action
had to be taken on peceipt of interim
teports, mainly from the CBL”

o Fz7 fafafed= ama 8, 57 &7 #7-
a7 & f5 dro dro wrdo & 7, W
wafifor q¥fagt & frid o7 ord,
fer®t  arrerd T W af & of
2
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“The information sought by you
in your letter of the 30th Septem-
ber, 1974, is therefore, being given
at the earhegt possible oppor-
tunity "

#Y o FemET & T ¥ o qer
qr—3F qIR FEA R —

“It 1s correct that officers of the
Import Trade Control Authorty
visited Pondicherry to make on the
spot study. You are also aware that
CBI 15 enguiring mtio these matters
and their report is awaited. On
regeipt of the repert such action as
may be consmdered necessary will
be taken,”

gq fqw oy w@ww § sraeT
Fien g fr iR FgET Ay ¥
A A% FIE OFT G ART AT AT |
W Qs 9w F arz w19 47
fo¥e A7 #) 1 41, IR 7 39 AGT-
sfar  g2fes  THE4 w1 ATSAE
W Fa?r ysmar adifwdew fear
mr a1 w4 fF aAfrmr ot fE
Faffe et A F R gr T 9w &
W 28 AT TIA FT WTEAF A w1 (HET
a1, T 37 %1 A agara £ fgfm &
oY 78 P, ¥7 @ g7 A FAfAE 6@
sqrer wrfeT g1 @At # 1 galso
ﬁﬁ'm%ﬁﬁm’o?ﬁ'oﬂﬁoﬁﬂﬂ
gAedtEy  naferat &Y fradr fovs
& 9w %Y iy T4 A= ¥ AW g
qT TEAT JifEm

qTq & ATF AFHET VIR & 41 o
% frgw do 181 F §7A 77 9=
oy foorr ar, PR oo 71 Fratea WA
gfaw gvar & f o1 gaww ST ¢
Iq FT "IT Bl #faw 0 FEY a7
arew fafer ¥ ma sE I A A F
at § ggw Afag | wnaw wEET,
e w7 & wmex g, e
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[fl'f{ﬁﬁ"ﬁ]
ggEry 1 i oy @1 e, feeiaie
#T1 $Taiew g @7 & fFgangT ww F
forg @t s w7 weaTy & 3w ¥ Feg
gezfaree ARfto o Afwz 1 &
T AT ST §, 5 97 & Hqo A
s wmarz

AT g T Qg FE AT § ~—

*That this House resolves that
Shr1 Tulmohan Ram who had made
false statements after the proroga-
tion of Lok Sabha and found guiity
of receiving gratification and other
misdemeanours be removed from
the membership of the House "

A & "M A9 ¥ oF Tmr
seqra A1 fzar ar froga ol frovy
F AT 97 A oifvaraer R
famem 779 F1 ST FW A4y FY wwr
37 &1 aa Hifnr fe aw =Y R
¥ az 771 A1 f¥ 7 mfeprmie & ofy-
T FT A ST Aray §, e e
fro s & foiz A19 ¥ av7 39 Sy
w OWITT AT | WO WET WY
arfpmra=y  Fadt 7 I54 ¥ ar o
wfar armam fag 9o wgmmaTE W
T & TF 9% AGTA FT AT 57 ATIA9
T X FY VI F OIA FT TEO-
fregr Fm T Ty T qiER 0 T
w7 o> ATy T T ge AT A
¥ TEITU A W A T g—Wedlo
gde &7 41 98 o1 7 fF 20 @zem
¥ g @g JIAEAIH A1 IR
arfanit & W g

A wfadg a7 (srawes ZrET )
4T T

off Ay fomd : swET B
grar vl e femr gy &

WART  qrEAy —aa1 @Yo do wido
gt aw & afetwdz Za o ?
¥ o w7 o wrAAE ¥ o9 F oAl §
arz femmT amar g —fio do wrko
& oY dow-yglon  qamed——fr ar
2, THY wTWA T 98 gAATE 4 o
oft g & fevee et §, Sifew
T ¥ FH-QIMAATT ¥ & FRrg @Y
T AT TR @ fRar e frees
qET 21 g9 fag e fre wrde
& qFaqE AT av7 WA AT gy o
T UART ¥ o7 T 7 § fir 6-7
ATE ¥ gEOET AT 8 1 ¥4 fav
TR R faaw F7 T Ew oA
ez greIrsien qEvE &1 g
F1 &t ferar =nfev | wemw w@ET,
wq aF qiqaragy  wadr e agr
IR, A AT @A AM F IT T wE
a7 8 ot ag feafa wag &Y nfar
Far d wH Al ¥ whg=
AT FE A A AT ¥ qmwA T
#ootr W A ardar 1ear g fe W
TEATEAT A AT HAVY w17 AV |
7 47 491 SEATET 97 @7 989 g
Frlzo |

ot wew fagrdt mway (o)
geqer S, Wi fET mEd ¥ oAew
Fme A v gmf @ ©y ¥ fuew
ofadmT § o4 IF HIT &Y 9 A7 aF
w=rE 3 27 B s g A ow W
75T 77 gEemar & frefam s fanr
wrg o 77 Ay wPET ¥ wgr 9v A8
yreEdt AW A & mw @ @ g,
arw o @ & 317 g0 wvEwEy
w41

seqel o, FTHAEY ¥ wT &
gt ag M qF urw faema w fre
3, ofF o TW AT & @F da W
fireaar< ¢ ot &Y waww g &
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TgaredT & & 1 wa g a6,
sarr sy, Awdr ey s, wae
¥ & waare oft g W ¥ freg
gy w A NI g7

SHRI JYOTIRMOY BOSU: Sir, I
rise on & point of order, 1 want to

know 1is he speaking on privilege
motion?

it wrm fagrdt st .
fomorar qr AW TR

¥ o

MR. SPEAKER: Before me on a
motion of privilege, three names are
given 1 have got three names under
one headmg. When I say his. I mean,
Madhu Limaye’s.

ot wew gt T - weger
AL FT o & ff Fe ofl o ga-
g7 7 F fawg womw A F fra
At AN E? A ATy Gt oeT R
wa  EM audr el w1 e
fear, myam a7 A 53 & ey sy
frr 37 a7 d@Eedr & mw
[T TT ATLT F 1 AGT A7 |IV
AT T J1@ FT AFTo0 TGN F 5 99
& faeg @7 wrdaEr ¢ 7 WY
araar #o Yo wrEe ¥ arfae far &
qZ 9o, AfH GA3 HEE ¥ §9 A 99
T WA %W wgw wr ot faser w7
M wriaey &1 fawg awwr wrfgm
TETH HEIEH, AT ATLHE W€ & AT A GH
AT ATARTd gRraTe-gay & fadefr
% we v § e W dlo @o wrko
¥ off qw arad ¥ wry w sl aw Bk
aerl A ? wa wEw w7 aried
e dss @@ Wi & FoRv ga A uiv
X wgy wr fis o @Yo wrfo Mz ¥
FiFpmum tm ¥ fra N g
T (OTO FT FF § | I4 W
A 7 FgT 971 Glo o Wrio /T B WY
R o wafr & AR ¥ el 3@ @)
T IT A or qd Frore fer
g A0 g w1 w3 AN
2394 1858,
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g gt g% Wo o e o FvAT
W 99 w1 w7 9afenn e | e,
Y wrq gETHRGET A gl w7 i
AT @ GRTEATCET Bt &1 Agr g
ﬁw%’ﬁﬂ?ﬁ’ﬂ'ﬂﬁﬁﬁoﬂ'ﬁomo
Fa ¥ QO ave 7 favamw ¥ w4 fam
T g7 | WAT WT F1 FEAFT AGT
fraf g A & agm qgaft Kt uw
witfaea & <y & 1 wfasgs & &9
ATATCAAT A TF T A MART ST
F gg w=q &1 af@r & fag 3F adr
grr o gw g WAt 7 ol Srawrd
faady  =fga

A=Y 717 a5 & 5 dro dto AT
T OF T 97 A E AT I
aft wreg fersmmasgav 2 fF
sore w1 qry faeeefi, o fafa @4
wgreg ) g a% § fF wwen @ &
WY W7 S WY §_W W1
®IEAT FRAT g FO | A WIRAT
g & T arr P Ot @@ 9=
amai ? Qﬁﬂﬁomuﬁmﬂﬂ*
mz, Yo dto wrfo ¥y FiE 37 %
g WEERSEl ¥ gEye €Wl
BT W & FaT WAl W, gk O
ot arwTd § g9 ag T T F,
gl ETCAT B g weaw wgEd,
# st wtgaT § O gw s & Aifeda
& GATRT T WY F 979 g Helv FT WY
o qu wra & 5 oa  geewA
g & A ¥ A€ aar v Ay §°

ME. SPEAKER: This morning they
conveyed to me that they want to
make a statemeat op this.

W wew fogrdt  wwdd AW
g TR ST AT WA s @
sEmr a5 owe fad o WX 39 9T
e AT a1 g W wE O

iy ¥ site yPNTeI X wg A



211 Question of Privilege NOVEMBER 12, 1874 Question of Privilege 212

[& wzwr fagrdt av.4471)

fr oy ot o § ey arreder X ma &
g T FAw A A A E | IFA
w21 & @ w7 & wa o TER
TN HET | wq qg gt war fE
IR AgAT 37 feY, I AT AR
#rar, faw Fwve foar &, &Y arfoen
w4 ¥ w3 f& W woar o &
ATEAT FAT AE AT | WYY 6T
wRATTT ¥ 97 7977 § 7 77 W] wfeew
YA AR T AR I T AR
ferr s @ 9 qATHr FAET o)
T & Arw WAt 47 1 3y
A T g9 & A arforsg w4 st
AT §EGT F THUT I ¥
I & Bar  gEW wEr fear
g 3D o6T FeAy qrfge, Agr & I
® farsx gw fradrst sog @A 1 @7 AT
Y wgAr faarw AT qwAT & Wa o
o wrfo &Y N froE ww aw 0 L
I W G F ATAY T@T WG T IW
AT F WA 9 WHW AR N qw
W27 U & g 1% #47 FrEardr FF o
@ & o o 92T Y I w0 5w
G ¥ g auraTaar ¥ @l W
% a7 geq ¥ afon & fav &e @
&1 W & 5y ¥ Srdar v e ww
gy wfasra & wr &€ @
WTHAT ACHTL T AEN SIET 5T a%arl |

SHRI JYOTIRMOY BOSU- S8ir, I
have given my privilege motion ynder
Rule 223 becsuse the Home Minister
has deliberately committed a breach of
privilege by allowing the CB.I. En-
quiry Report on the Licence scandal to
go to the press without first placing it
before thizs House violating his earlier
clear and categoric promise and assur-

ances given op the floor of the House.

While replying to the licence scandal
cdebate, he said—I am quoting from the
debate:

“I am making a promise, I am
giving an asurance that affer the
Investigation is over, the first thing
thal we will do is to come to Parlia-
ment and we will see this 18 where
we have arrived, Please tell us what
we should do. It is only after that
according to the wishes to the Par-

liameni, that we will proceed We
are not closing the door for further
investigation by Parllament, There
can be one remote possiblity when
the matter can go to the commit-
tee. As it I8 to<lay, my request ia
that the matter should not be pres-
sed.” R

Sir, he gave a clear and categorical

assurance that once the C.BI. has
given 1its report, 1t will first come
before the Parliament, The Home

Mimister undertook that responsibility
of parrating the findings of the CBIL.
before the House before they may de-
cide the course of aclion.

Now, instead of that, what they
have done is that ten days prior to
the commencement of the session or
seven or ten days before, they gave
it to the press, I have got the clippings
from the Statesman—a double column
given by Shri Kuldip Nayyar, who is
a man of standing in the journalist
world Now, op the face of it, the
C.B.I. has sllowed this so called enquiry
findingg to the press which could well
be seen in the newspapers for ins-
tance, the Statemen ete, Furthermore
the Government hass prosecuted, with-
out even informing the House, Shri
Tul Mohan Ram, a sitting Member of
the House and has arrested him along
with some other persons, All these
have been done within ten days prior
to the commencement of the winter
session.

This has been done by Government
in clear violation of an undertaking,
denigrating the House and committing
a serious breach of privilege thereby,
at a time when the session was practi-
cally knocking at their door. This is &
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clear case of breach of privilege and
1 would like the matter to be referred
to the Privileges Committee. -

SHR1 BSHYAMNANDAN MISHRA
(Begusarai): Arising out of ice re-
marks that have been made by some
hon. memkbters, may I draw your at-
tention to a ncws ilem wiich has been
circulated by the UNI, a very respect-
able news agency. which says that the
approver i1 this c.ase has already made
a statement that several honourable
members of Parliament have received
lakhs of rupees in this manner? This is
in The Times of India of today.

SHRI PILOO MODY (Godhra): Only
from one party.

SHRI SHYAMNANDAN MISHRA:
This further widens and deepens the
issues with which we have been grap-
pling all the time. This is one aspect
of the matter....

SHRI VIKRAM [MAHAJAN (Kan-
gra): These are stray remarks. He is
condemning a class as such by saying
‘several MPs'. This is wrong. He must
specify, Otherwise, he should not
make a wild allegation. He must
specify one. He should not read a
thrash. (Interruptions).

MR. SPEAKER: He is not going into
a stray matter. He has said that aris-
ing out of what has been said, he is
saying this referring to what the
approver in this case has said. This
is related to that. That is why I
allowed it.

SHRI SHYAMNANDAN MISHRA:
I am not making any allegation.
Then 1 would also like you to recall
that when during the course of the
discussion last session ‘I had made »
request to you that the FIR and other
becessary information must be made
available ‘to us, you were pleased to
say that had I informed you earlier,
you would probably have been in a
position to secure such necessary in-
formation for the House. After that,
I wrote to the Lok Sabha Secretariat.
The Lok Sabha Secretariat, after three
or four meminders, was able to get for
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me the FIR, after 1} or 1} months of
struggle. I would like to know what
has been the reason for this kind of
reluctance on the part of Government
to part with necessary information,
information which is very necessary
for our functioning and for coming to
ceitain decisions in Lhis matter. “[ we
are prevented from functioning in a
proper manner by Government, il is
for the custodian of the House to take
notice of it.

Then so f[ar as the two motions are
concerned, it seems to me that one is
a formal motion by the hon. member,
Shri Madhu Limaye, and the other is
probably a suggestion embodied in the
form of a motion that action should
be taken against one member, the hon.
Shri Tulmohan Ram. But may I tell
my hon. friends not to walk into the
trap of the ruling party which wants
that the matter should and after the
termination of the membership of Shri
Tulmohan Ram? We cannot counten-
ance this. If Shri Tulmohan Ram's
membership has to be terminated, it
must be on the basis of the view taken
by the House and not the view taken
by the CBI. We will have to come to
certain decisions about this.

So the case of Shri Tulmohan Ram
must be remitted fo the care of the
Privileges Committee, because on the
basis of available information, the
hon. member, Shri Tulmohan Ram,
has undermined the prestige of this
House. He has lowered the dignity of
the House. So it is a fit case for refer-
ence to the Privileges Committee and
we should not allow the matter to end
after there is a formal motion from
the other side, which probably the
other side is only too eager to bring
forward for the termination of the
membership of Shri Tulmochan Ram.
The issues go much more beyond Shri
Tulmohan Ram or any other person.

SHRI S. M. BANERJEE (Kanpur):
Mr. Speaker, Sir, you will remember
that a discussion took place in this
House. I then moved a motion that a
committee consisting of 15 to 17 Mem-
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1ers of Parliament ghould pe appointed
nd 1t should go into the whole affair.
Untortunately, that motion was defeat-
ed by the brute majority uver there
But I did realise at that time. and
our premonition was correct, that a
time will come when the CBI will
submit a report on the whole matter
and that Shri Tulmohan Ram 1s going
to be pumished for the offence. The
matier is more serious and i{ deserves
deterrent action also,

Shr1 Uma Shankar Dikshit, when he
was the Home Minisler, gave tartain
assurancres already mn this House. His
portfoilp has been taken away; whe-
ther that poitfolio contained some of
the tmportant papers and who 15 kecp-
ing them. whether it is the Prime
slimisier or the Home Minister, I do
not know. Su, in this case, I would
like you tp appoint a commitiee of
this House You can appoint a com-
mittec of this House tp go wnto this
entire matter, so that 1t may ehcit
more information and ehicit the truth.
A commitiee of this House 1s a must,
and that should be appointed

Today's newspapers say that Shn
Tulmohan Ram, 8hri Yogendra Jha
and Shri 8 M. Pillai have been arrest-
ed Another Pillaa was involved, but
he has not been arrested. Ordinarily,
even for small faults a Government
servant is suspended immedietely, but
this Pillai has not been suspended
though he is a senior Government
official. So. I request you to see that
the Home Minister makes a statement
angd this privilege motion and tha other
motion which has bean moved by
hon. friend, Shri Madhy Limaye.
be kept in abeyance, kept pending,
such time as you make up your
abput the appeointmeni of the c
mittee to which I have referred,

SHR1 JYOTIRMOY BOSU: 8Sir, a
point of order. I have given a specific
motion and my basis for that is the
documentary evideace iaken from the
debate which shows that the Home
Minister ‘was under a clear ebligation
fo come before the Hpuse with the
report of the OBI Apding snd than

iy

£

8

praceed against Shri Tulmohan Ram
or do whatever the House decides
about it. Instead, they have gone to
the press and they have tgken gction
agamnst Shr1 Tulmohan Ram and com-
pany. (Interruptions) I want my

r;;otmn 1o be dealt with as it should

SHRI SEZHIYAN (Kumbakonam):
1 want t, know whether the Govern-
ment has given you the report of the
CBT. inte mim or final, before any action
was  Lioceeded with  Has it been
done?

MR SPEAKER: I have not got any

SHRI SAMAR GUHA (Cnntai)- Sir,
there are two aspects of this question
One aspert is concerned with the House
and tne olher 1s concerned with the
Goveinment  There 1s a situation in
which Shri Tulmohan Ram hasg creat-

ed a situation whereby the dignity ot

the House has been lowered. And it
is vour responsibility to initiate steps
against Shri Tulmohan Ram; that 1s
your responsibility, because he has
lowered the dignity of the House
and the privileres of the Houge, This
13 one aspect We want g know from
you what steps you are going to
mihate, and in which way; he has
lowered the dignity of this House and
the privileges of thigs House And
that is vour concern; it concerng the
House.

The other aspect is one which con-
cerns the Government. The Govern-
ment is committed to this House that

{hing. Whep my friend Limave drew
the atientlop of thg House o

matter the Government is caming
make a statemaept, glthough they have
taken gteps against Tulmohan Ram.
There is ane aspect aboul you also.
The Gowernment made a comumitmpent
to this Heuse aud that hag not been
fulfilled by them because they have
legked out {he Dews to {he Puess



217 Question of

There also it is your responsibility to
pull up the Government why they
have failed you should initiate a com-
mittee to go into the whole matter.
The whole tning boils down to this, it
is your responsibility,

SERI P. K. DEO (Kalahandi): In
this regard I want to submit {hat the
Government wants to take shelter
under the plea that the matter is sub
sudice because they have charge-
sheeted certuin persons. They want
lo gc back on the assurance given to
the House that they would place all
the papers here before they proceed
against any particular individual. It
appears that Mr. Tulmohan Ram is
made a scapegoat and others who were
a party to this scandal are gcing to
be let scot free. All the papers should
be laid before the House even before
the 'Government makes a
the House should be shown all the
papers.

MR. SPEAKER: I have seen the
oid record, it is not because I do not
believe in what Mr. Bosu had quoted
but because you asked me to see it
again, The Home Minister at that
time gave a categorical assurance on
9-9-1974; “I may give an assurance
that after this investigation is over.
the first thing that we will do is to
come to Parliament and we will say:
this is where we have arrived, plesse
tell us what we should do.”

It is your predecessor’s words. I am
quoting. I do not know what you wiil
to: "HalSadE=“RTis only =after thaf,
according to the wishes of Parliament
that we will proceed. We are not
closing the door for further investiga-
tion by Parliament. There mav be
one remote possibility that the matter
can go to a committee.” He has been
guarded in this sentence., He said
further. “It is therefore my request
that the matter should not be pressed.”

May I invite the attention of the hon.
Home Minister to cne thing? In the
observations made by hon. Members,
they have raised some points. 1f he
has a readymade statement which
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dozs not cover these points, you can
revise that and you can come later.

SHRI JYOTIRMOY BOSU:
given a specific motion,

I have

Mil. SPEAKER; There are
other motions also.

some

=
g

SHRI PARIPOORNANAND
NULI (Tehri-Garhwal): Earlier the
hon. Home Minister Mr. Dixit had
stated that he would take the House
into confidence and everything would
be placed before the House. I want
to know whether the Home Ministry
has released the news item which has
appeared in the Press or did it get the
news from its own sources,

RAI-

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): A  request wag made to
permit me to make a statement dur-
ing the course of the day. If you
Permit me, I will make a statement at
about 5p.M. today.

SHRI MADHU LIMAYE: It should
cover all the points raised.

MR. SPEAKER: I thought he was
going to make it just now. That is
why I seid it.

SHRI JYOTIRMOY BOSU: On a
point of Order, Sir. T have given as
specific rnotion based on documentary
evidence. . It is clear that they have
not complied with the assurance given
to this house. This is a suo motu
statement: it has nothing to do with
the privilege motion. How can you
mix up things and make a mincermeat
of the rules of procedure like this? 1
want my privilege motion to be placad
before the Heuse.

MR. SPEAKER: Let the
make thz statement first.
ke laid.

minister
Papers to
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12.56 hrs,

PAPERS LAID ON THE TABLE

PerroLEuM Propucrs (REGULATION OF
SuppLy To RETAIL OvuTLETS) ORDER,
1974

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
I beg to lay on the Table a copy of
the Petroleum Products (Regulation of
Supply to Retail Outles) Order, 1874
(Hindi and Fnglish’ versions) published
in Notification No. G.S.R. 396(E) in
Gazette of India, dated the 18th Sep-
tember, 1974, under sub-section (6) of
seclion 3 of the Essential Commodities
Act, 1955, [Placed in Library. See
No LT-8445/74].

OnpeERs OF THE DELIMITATION CoMMIS-
SION UNDER DELIMITATION AcT, 1972

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): I Dbeg fo lay on the
Table a copy each of the {following
Orders (Hindi and English versions)
of the Delimilation Commission under
sub-section (3) of section 10 of the
Delimitation Act, 1872:—

(1) Order No. 22 of the Delimitation
Commission in respect of ithe State
of Haryana, published in Nolifi-
cation No. 8.0. 545(E) in Gazette
ot India, dated the 11th Septem-
ber, 1974.

(2) Order No 23 of the Delimitation
Commission in respect of the Stiate
of Rajasthan, published In Notifi-
cation No. 8,0, 587(E) in Gazette
of India, dated the 4th October,
1074, [Placed in Library. See
No. LT-8446/74).

Norirications, CosT AcCCOUNTING RE-
coRps (SUGAR) RULEs, 1974 AND
REPORTS FTC.

THFE. DEPUTY MINISTER IN THE
MINISTRY OF LAW,. JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on
the Table:—
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(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 67 of the Monopolies and
Restrictive Trade Praclices Act,
1969 :—

(i) The Monopolies and Restrice-
tive Trade Practices (Amend-
ment) Rules, 1974, published in
Notification No, G.SR 1016 in
Gazette of India, dated the 7th
September, 1974.

(ii) The Monopolies and Restric-
tive Trade Practices (Second
Amendment) Rules, 1174, pub-
lished in Notificalion No.
G.S.R. 1017 In Gazeite of
India, dated the 14th Scptem-
ber, 1974, [Placed in Lilnary.
See Neo. LT-8447/74 ]

(2) A copy of the Cost Accounting
Records (Sugar) Rules, 1974,
(Hindi and English versions)
published in Notification No.
G.S.R. 982 in Gazette of India
dated the 14th September, 1074,
under sub-section (3) of section
642 of the Companies Act, 1956.
[Placed in Library, See No. LT-
8448 /74].

(3) A copy each of the following
papers (Hindi wversion) under
«eclion 62 of the Monopolies and
Restrictive Trade Practices Act,
1969; —

(1) Annual Administrative Re-
port on the working ot the
Monopolies and Restrictive
Trade Practices Commission
for the period 1st January,
1972 to 31st December, 1972,
[Placed in Library. See No.
LT-8448,74).

(ii) Report on the working and ad-
ministration of the Monopolies
and Restrictive Trade Prac-
tices Act, 1960 for the period
1st Jenuary, 1972 to 3lst
December, 1972, [Placed in
Library. See No. LT-8450/74].
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(4) A copy each of the following
Reports (Hindi version) of the
Monopolres and Restrictive Trade
Practices Commission under
section 62 of the Monopohes and
Restrictive Trade Practices Act,
1969: —

(i) Report under section 21(3)
(b) of the said Act in the
case of M/s. Vidyut Meteallics
Prop Panama Private Lirmied
Calcutta and the Order dated
16th July, 1978 of the Central
Government thereon,

Report under section 22(3)
(b) of the said Act in the
case of M/s. T. V. Sundram
Iyengar and Sonhs Private
Limited, Madurai snd the
Order dated 2nd December,
1972 of the Central Govern-
ment thereon.

Report under section 22(8)
(b) of the said Aect in the
case of M/s Kamani Tubes
Private Limited. Bombay and
the Order dated the 28th
February, 1974 of the Cen-
tral Government thereon.

Report under section 21(3)
(b) of the said Act in the
case of M/s, Gwalior Rayon,
Si1lk  Manufacturing (Wwvg)
Company  Limited, Nagda
(Madhya Pradesh) and the
Order dated the 3rq May,
1974 of the Central Govern-
ment thereon.

(n)

(ai)

v)

(v) Report under section 23(6)
of the said Act in the case
of M/s. Macneil and Bairy
Limited, Calcutta and order
dated the 19th Februaiv, 1973
of the Central Government
thereon [Placed mm Library
See No, LT-8450/74]

(5) A statement regarding prosecu-
tion of persons found gwlty of
indulging in restrictive trade
practices, in pursuance of =an
assurance given by the Minis-
ter of Law, Justice and C(om-
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pany Affairs on the 20th August,
1974 during a supplementary on
Starred Question No, 418. [Placed
in Library. See No, LT-8450/74].

Ranrways Rr  Tarwr (BTu Ambpr)
RuLE, 1974 UNDER INDIAN RAILWAYS
Acr, 1890

THE DEPUTY MINISTER IN THE
MINISTRY OF RAICWAYS (SHRI
BUTA SINGH). I beg to lay on the
Table a copy of the Railways Red
Tanff (Sixth Amendment) Rules,
1974 (Hind1 and Englsh versions)
published i1n Notification No G SR,
1060 in Gazette of India dated the
28th September, 1974 1ssued under
section 47 of the Indian Railways Act,
1890 [Placed in Library See No. LT-
8451/74).

st e faw (gAIgER)
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12.59 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

REPORTED POWER CRISIS IN THE
COUNTRY

SHRI S. M. BANERJEE (Kanpur):
Sir, I call the attention of the Mims-
ter of Energy to the following
matter of urgent public ymportance
and I request that he may make a
statement thereon:—

“The reported serious power
c¢nisis m the countiy, especially in
UP hitting industries and  agri-
culture.”

THE MINISTER OF ENERGY
(SHRI K C. PANT): A serious
shortage of power was experienced in
varous parts of the country in
1972-73. The condition of shoitage
continued in 1973-74, and the States
which had to impose significant
restrictions on the consumption of
power were Uttar Pradesh, Tamil
Nadu, Punjab Haryana, Karnataka,
Andhra Pradesh, West Bengal and the
DVC area. The main reason for this
gituation was the shortfall In addi-
tions to generating caPacity during
the Fourth Plan, Due to the failure
of the monsoons, the sitnation was
agravated by reduced water avail-
sbility in some of the hydro-electric
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reservoirs. It was recognised that the
conditions of shorfage could be miti-
gated in tlie short-term by maximis-
ing generation from the thermal
stations and expeditious completion
of on-going generation projects,

I have already placed before the
House in the last session the various
decisiong taken .n the Conference of
the State Ministers of Irrigation and
Power, in regard to the sfeps to be
taken to maximise generation and
mimmise the power shortage We
have been pursuing fhe Tmplementa-
tion of these decisions, and montering
the performance of the thermal
generation projects, as “well as the
progress of new schemes Being im-
plemented in the States. Only last
week, we had detailed discussions
with the Chairmen of all the State
Electricity Boards to review their
performance and the progress of
future generation programmes. The
picture which emerges is as follows:

The loss of production and disrup-
tion in power supply was the greatest
in the Eastern region till a few
months ago. T am now happy to in-
form the House that there has been
a very considerablé ~Improvement in
the power situation in the West
Bengal and Bihar areas, Including the
DVC. The DVC has, sihce the It of
October, removed all resirictions on
the consumptlion of power and the
demands within the Valley are being
fully met. The DVC is presently
supplying about 100 MW to West
Bengal though 1t is under no con-
tractual obhgation 1o do so. This
includes some generation from the
Santaldih Station of West Bengsl
which is now feeding into the DVC
System. In addition, U.P, is being
supplied upto 2 million units a day
through the Bihar System and re-
cently, because of reductith of avail-
ability of power in Orissa, 20 to 25
MW are bemng supplied to the
Rourkela Steel Plant, In West Bengal,
a rationing scheme was introduced in
Amgnst this year and this scheme is
working  reagenably  satisfactorily.
Load shedding is now wusually not'
necessary. Ih faet there is surplus
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energy available during night hours
in West Bengal and if the labour and
the management cooperate to im-
plement measures designed to flatten
the demand curve, industrial produe-
tion could further go up in the State,

In Bihar, the power generation
during the last six monilis has becen
about 6 per cent higher than last
year, and there is no shortage. In
Orissa, due to the failure 6f the mon-
soons, the hydro-electric projects at
Hirakud, Balimela and Machkund
have water to pgenerate only 35 per
cent of their normal energy potential.
Despite the generation from the
Talcher Thermal Station being 30 per
cent higher compared to last year,
Orissa has had to introduce substan-
tial power cuts from the last half of
October, but agricultural loads have
been exempted.

In the Southern Region, Kerala has
surplus power while Tamil Nadu has
not had any power cuts dffing the
last few months. Tamil Nadu is,
however, reviewing the situation for
the coming months. Andhra Pradesh
has a shortage of aBoul 20 per cent
thouzh theimal rencration 1= higher
this year. The situation is, howewer,
bemng managed by curbing non-pro-
ductive consumption though a judi-
cious mixture of quotas and graded
tariffs. Karnataka has imposed
power cuts upto a miximum of 35 per
cent, on the has's of a svstem of
graded priorities, Agmicultural loads
and small domestic consnmels have
been exempted from the cuts

In the Western Region, Gujarat and
Madhya Pradesh do not have any
power cuts, In Maharashtra the mon-
soon this vear was inadequale and
hydel energy potential is 50 per cent
less than last year. Consequently.
Maharashtra has had to introduce
power cuts ranging from 4 per cent
to 25 per cent with relaxation to agri-
cultural loads and essential and prio-
rity industries.

The Northern Region continuous to
be the worst hit in respect of power
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shortages. The States primarily
affected are UP, Punjab and
Haryana, Punjab and Haryana are
almost entirely dependent upon power
from the Bhakra project. This year,
Bhakra has had a serious shortage of
water inflow, and as a result the
energy availability is only 60 per cent
of the actual generation of last year
which was an exceplionally gooa year.
This has led to reduced supply of
energy from the Bhakra System, to
Delhi, Rajasthan, Haryana and
Punjab. Delhi does not have any
problem, specially because of improv-
ed generation at the thermal station
of the DESU. The situation in
Haryana and Punjab continues to be
difficult. The industrial production
in these two States has been ad-
versely affected, However, special
measures were taken to protect agri-
cultural crops by giving priority to
agricultural consumers, specially when
there was failure of rains during the
khariff season. Power from the
Badarpur Station is beifig supplied
to Punjab, Haryana and U.P. Further,
load-shedding was resorted to in
Delhi in order to help the agricul-
tural requirements of these three
States, The Bhatinda Project has
been commissioned in Punjab, while
the first unit at the Faridabad thermal
station is expected to be synchronised
in two or three days. Two units are
functioning in the Badarpur thermal
station and the third unit is expected
to be commissioned next month
Rajasthan has some surplus power,
but so far it had not been pos-ibl~ to
evacuate 1t. Recently, experimenial
parallelling of the Raja-thon and
Bhakra system was done so as to
tiansmil power from Rajasthan 1o
the deficit States. The results were
satisfactory but, certain {e hnweal as-
pects have to be sorted out for con-
tinned wvarallel operation of the two
systems. It is expected that these
measures would make up the shortage
in Bhakra generation.

The position in UP. continuous to
be extremely difficult. This iz dwe
to the successive failure of the
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monsoon in the Rihang catchment,
and delays in commissioning of new
projects. The energy availability
from Rihand this year would be
lower even than last year. How-
ever, thermal generation from existing
stat.ons 1n the State has shown im-
provement. The generation from the
thermal stations in April-Oclober 1974
was higher by 340 million units as
compared to the corresponding period
last vyear, In fact, the generation
during the last three monthg has been
higher by 45 per cent over last year's
level. This increased thermal genera-
tion has compensated for the reduc-
{1on in availability from hydro stations
thus year. The import of power nto
UP. from the DVC Bihar system,
und from Badarpur, 18 alsp now much
higher. As a consequence, the overall
posifion in UP 1in the last quarter
has been somewhat better, and no new
power crisis hag developed.

Thig year, the addition to generat-
ing capacity has so far been about
700 MW, With the improved per-
formance of thermal stations, specially
in the last 2-3 months, the power
availability is better than what it was
last year It would thus not be
correct to say that any power crisis
has recently developed in ihe couniry
The Ministry is closely monitoring the

implementation of thd  wvarious
measures necessary to reduce the
power shortages Vigorous effort

will continue to be made, and we ex-

pect that the trend towards higher
generation and improved power
availability will continue in the
coming months.

SHRI § M BANERJEE : I am

really sorry that my hon friend, Shri
K € Pant, for whom 1 have the grat-
cest regard and who is also coming
from U.P., has, in his statement, said:

“As a consequence, the overall
position in U.P. in the last quarter
has beren somewhat better, and no

new power crisis has developed.”
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I am sure, he reads newspapers, parti-
cularly the newspapers printed 1n
U.P. In U.P. the condition ig that all
ihe rolling mills, re-rolling units, foun-
daries and smal]l scale industries
which are producing either mild steel
or pig iron ore on the verge of closure.
Nearly 1.50,000 workers are laid off.
The situation has been further aggra-
vated by the decision of the Employ-
ers' Association of Northern India
not to pay lay-off compensation to
the ‘workers who are laid off due to
power shortage Upto September,
those workers who were laid off, whe-
ther in Kanpur or Varanasi or other
places, were paid lay-off compensa-
tion. Now the Employers’ Association
of Northern India has taken a stand
that they will not pay lay-off com-
pensation 1f the workers are lad-
off becuuse of power shortage, and
notices to this effect have been
pasted on the Notice Board of textile
mulls, jute mills, rolling mills and so
on. The Labour Commissioner, U.P.
has received similar information from
all the units situated 1n Varanasi and
other places. In the textile industry,
20,000 to 25.000 workers are laad off,
and two textile units producing me-
dium and coarse cloth in Kanpur are
likely to be closed down because of
power shortage. Recently what has
happened?” The rolling mlls have
been assured some power and those
umts will work from 900 p.m, that
is, one shift The textile workers
are working in two shifts and in some
places 1n one shift. The entire small
scale indusiries in Varanasi, Naini
and other places in UP are practical-

ly on the verge of closure, ] am
quoting from the newspaper which
<pys: ‘UP {faces industrial unrest’

The All India Trade Union Congress,
CITU and other organisations have
taken a decision that, if lay-off com-
pensation is not given to them by the
employers, they will resort to a
general strike All those workers,
whether in West Bengal or Faridabad
or Haryvana or UP or any other place,
who were getting this lay-off compen-
sation were able to manage, with
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great difficulty, two meals a day; they
were facing semi-starvation condi-
tions. Now the decision of the Emp-
loyers’ Association not to pay them
lay-off compensation would mean
starvation for those persons. At pre-
sent the mood of the workers is that
they will not allow their chilren to
die out of starvation because of the
situation created by them, because of
their total failure to have more power
during these 27 years, that they will
fight to the last. Ultimately it will
develop into a law and order prob-
lem.

The hon. Minister has said that the
situation has impoved in West Ben-
gal. In what respect? All these
units are working only for five days
mnstead of six days and one of the
jute mills still remains closed in Ben-
gal and the employer is taking advan-
tage and they have intensified the
work-load taking six days’ work from
the workers and paying them only
five days’ wages. This is the improve-
ment the hon. Minister is talking of.

In Haryana, if you really go to
Faridabad which is quite close to
Delhi, practically all the units are
facing a sort of closurc. Staggering
working hours have been introduced
without any fruitful results, In other
places, especially, places like
Ludhiana, Jullundur and XKhanna
there 15 also the same thing happen-
ing. I would like to know from the
hon, Minister what conercle steps
have been taken during the last so
many years, He has convened a
meeting of the Power Minister from
each State. He has convened a meet-
ing of the Chairman of the va-
rious Electricity Boards. Will he at
least assure that UP will nol be de-
prived of necessary power? Is it be-
cause the power which was given dur-
ing the recent elections in UP has
now been withdrawn? It will be a
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which were given to the industrial
workers. I would like to know from
the hon. Minister whether the situa-
tion 1s likely to improve in the near
future or we have to remain at the
mercy of the nature?

Wiuh regard to the Rihand dam, I
still hold that the entire dam was con-
structed for the benefit of the Birlas
and nothing else, It has been wrong-
ly rconstructed Everybody knows
that there 1s little rain m that parti-
cular area. During the British times
some people simply wanted to have
a good place for shikar and pienic.
So the dam was constructed and Mr.
Birla was kind enough to have an alu-
minium factory in that particular area.
And the electricity supplied to him
is cheaper than the cost price.

I would like to know from the hon.
Minister whether instructions will be
issued to the Chief Minister of UP
that he will assure those workers who
have been laid off because o! the
power crisis, that every one of them
will be given lay-off compensation
and nobody will be deprived of that,
whether some power will be diverted
to mitigate the present situation in
UP and whether in Bengal any work-
er who is suffering loss of wages as
he is working for five days instead
of six days, whether that money will
also be paid as lay-cff compensation.
I do not wish to threaten. If the
situation is not tackled properly, there
will be starvation amongst the work-
ers and their children are facing star-

vation. 1 want to know whether
adequale action has been taken f1o
safeguard the interests of workers

against this on slaught.

SHRI K C. PANT 1If the hon Mem-
ber had listened carefully to the state-
ment I have made, I have given sume
facts and figures to substantiate the
general statement I made,

Firstly, about the last quarter, the
availability of power has been better
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If he likes, I can give him the exact
figures. In August 1973 the thermal
generation wasg 300 and in August
1974 il was 374 and import of power
from outside was 37 in 1973 and 34
i 1974 and the overull availubility
was 548 in 1974 as agamnst 515 in 1873.
That i{s an improvement. In Septem-
ber also the thermal gencration rose
from 235 in 1973 to 422 in 1974 and
that my friend will agree, is 1 sire-
able increase,

He was speaking about imports
from other States. Imports from other
Stares went up from 36 to 7l—that
15 & sizeable increase. The overall
availability went up from 430 in 1973
to 640 in September 1974. The posi-
tion in October is that as against ther-
mal generation of 315 in 1973 this is
414 i 1974- 1t 15 Jmost  hundred
more. In 1961 the unport is 58 and
the overall availability is 53. The
reason why it is marginally higher in
spite of the mueh higher increase in
therma] production is because of the
lower hydel production. While we
can certainly insist on the States tak-
ing certain measures to intrease ther-
mal production where there is short-
age of rainfall we are helpless in the
matter, the hydel power shortage is
to be compensated to the exlent we
can by incveasing goneration from
thermal stations and nuciear stations
etc. The Rihand Dam has becen con-
ceived with a design potential of 875
mu. g year The averave generation
for 8 years of working since commis-
sioning in 1966 has Leen about 780 m.u.
a yoir. It is wrone to say that this
Rihand scheme has nnt heen conceiv-
eq or worked wroperly. The differ-
ence is this, namely, 875 and 780. The
Birlas are getting very little power
from the gcneration units just now.
They are getting power from their
own captive units but not much from
the grig as far as I am aware,

So far as rerolling mills are con-
dérned I uhderstand their difiitaity.
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They have miet me aldo. When'I wa¥
in Steel Ministry I have advised them
to set up many things. At one stage
I had even informally talked to the UP
Government and they have got some
extra power, But in the ultimate ana-
lysis it is for the State Government to
allocate priority and supply to the
various consumers,

I have here a long list of various
consumers—hospitals, defence require-
menis, agricultural pumping etc. They
will get higher priority. Then there
are coalmining, iron and steel indus-
tries, cement, explosives, ete, Al
these have higher priority. Su, it is
difficult for me to say hcere what are
priority’ industties in any particular
State or to say that any one particu-
lar industry must be given priority.

The question presently is, to what
extent we could give more power to
UP from other States. That is what
it comes to just now. Also, we have
to see to what extent we can help
the States in maximising their own
production, and expediting the projects
which are under construction. 1 have
already indicated o the House what
we are doing in the mattcr. We have
already given a large amount of
pover [roms Delhi, Badarpur Station.
This is entirely reserved for Punjab,
Haryana and U.P. During last khariff
season Delhi sulf~red because of this
but I am happy to say, the people of
Delhi willingly accepted this. Fans,
air-conditioners and even lights were
cut off ...

SHRI DINEN DRBHATTACHARYYA
(Serampore): There were two-hours
load shedding per day,

SHRI K. C. PANT: There was a re-
gular roster. Some people accepted
it. It worked well Again we are
sending power from Badarpur to
fubx;jah, to H;irzaﬁa. to U.P. because
abj Sowing be thére and so
witl dgrée with me fthat for rabi .&"
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ing, priority has to be higher than
even for the oil industry.

Broadly, this is the position. We
are helping them. As I said in my
gtatement, Bihar is helping them;
D.V.C. is helping U.P. and Badarpur
is also helping U.P. So far as genera-
tion is concerned it has gone up for
thermal units. So far as new units
which are coming up are concerned.
we are trying our best to see that they
come up although I am afraid that in
a few cases there had been some
difficulties.

SHRI S. M. BANERJEE: My sub-
mission is that the situation has been
aggravated because the employers’
asgociations are not Indians, They
have refusced to pay any lay-off com-

pensation, They have paid up fto
Beplember The workers shoulil  not
starve. I want an avnswer to thie

SHRI K C. PANT: I have answered
so far as it is rclevant to my depart-
ment.

SHRI S. M. BANERJEE: This has
been aggravated because of the deci-
sion taken by the employers in
Northern India that they will not
pay the lay-off compensation to the
workers. Will he take up the matler
with the Chief Minister for paying
the compensation® It hag been paid
upto the month of Sepiember.

MR. SPEAKER: You will kindly sit
down.

K. C. PANT; He can take up
th'l matter with the Labour Minis-
ter. This is not within my power.

SHRI 6. M. BANERJEE: But the
thour Minister has not replied. The
maiter cannot be shuttle-cacked

between the two departments.

MR, SPEAKER: I am not prevent-
ing . Yoy gome to me direct. I
lplllr’l“!k the Labour Minister to

Otherwise you may raise it
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SHRI S. M. BANERJEE: You were
kind enough to give permissipn and
accept the Call Attention Notice. That
kindness will not help me. In the
State of UP. there are big confliclg
and industrial unrest because the em-
ployers do not want ifo nay the lay-
off compensation to the workers.

MR:; SPEAKER: He cannot
mit himself on behalf of the
Ministry.

com-
other

SHRL S M BANERJEL: I do not
want the commitment. Will he ask
the Labour Minister to make a state-
ment?

MR, SPCAKER You addiess
direct 1o Speaker and I can ask the
Labour Minister to make a statement.
Mr Modek,

SHRI BLJOY MODAK (Hooghly):
Mr Speaker, Sir, there 15 a serious
power shortage uffecting the whole
country. This affects the agricultural
and industrial production. That s
due to the defective plammng followed
since Independence. Hithertofore, the
emphasis was not on the electricity
generation. Recently since the Gov-
ernment has changed its mind, a se-
parate ministry for energy has been
created. It seemg that stil] there is
this 1mbalance in planning—generat-
ing power shortage. The piciure as
given in this statement is not up to the
mark As you will see fram that
statement, the production and distri-
bution of power in the eastern region
is not satisfactory. I can give you
the picture about West Benggl. The
picture here is that in West Bengal,
the power supply is from the D.V.C.
Abqut 100 M.W. of power js being
supplied. It is stated that there is
no contractual pbligation to do so.
Actually the DV.C. is not supplying
100 M.W. of power as given in the
report, Secondly, from the grid sys-
tem &g il is existing, the D.V.C, is not
in = tion to supply the power.
Will the Minister look into this also?
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Becondly, regarding the rationing
system, even after its introduction,
there 1s a serious crnisis of power
there Though the Mimster says that
there is surplus—he says m the state-
ment, ‘Load shedding 13 now usually
not necessary’'—I say that there 1s
load shedding still there In fact, be-
cause of the rationing, the mulls are
working only for five days There 1s
a dispute between labour and
managements thioughout the State
Dur to this in my district India
Jute Mill has been locked out The
managemeni dp noi pey the actual
wages for filve days for which the
workers worked

Then there is total general lay off
I do not know the average So I
want to know from the hon Min-
ister the total number of workers
laid off during the list sin  1nonths
and the production loss due to power
shoitage

Then there 1s supply of bad quality
coal to the Bandel thermal power
station and due to this the genera-
tion of elecfricity has been ham-
pered Good quality coal must be
guaranteed

Lastly, after the introduction of
rationing, what 1s the shortage of
power and what 1s the quantity sup-
plied and what are the plans and
programunes for remedying this shor-
tage?” Also what 18 the period that
will be required for agtually solving
this power shortage problem i1n West
Bengal?

SHRI K C PANT As I sad
i my mamn slatement one nf the
bright features in the power situation
1s that there has been a sigmficant
mmprovement m the eastern sector in
the last few months My hon friend
will remember that only a few
months ago there was a lot of diffi-
culty m Calcutta on account of fre-
quent unscheduled load shedding
This had created problems in indus-
try and also i1n domestic power
supply. But now this kind of un-
scheduled load shedding, I under-
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stand at least from the West Bengal
officers, 1s a thing of the Past

SHR] DINEN BHATTACHARYYA;
Not wholly, it may be partially true.

SHRI K C PANT. I am told that
it 15 s0 There may be odd instances
here and there I can only tell you
on the basis of the report I got from
them that this situation 1s not there
now

What I do know as a fact is that
some months ago DVC was able to
supply Calcutta something Lke 40
MW of power per day and Calcutta
was asking for 75 The old conirdc-
tual obligation which 1» fimished was
for 75 MW Nevertheless today DVC
1s m a position to supply 75 MW plus
something more plus what 1t gets
from Santaldih There have been
occasions when the supply has been
quite high, subject to the limutations
of the lme to which Shri Modak re-
ferred which 1s correct, with which
I agree The answer to that lies in
the ccmpletion of the Santaldih-
Calcutta line We have been advis-
ing the West Bengal Government to
expedite 1t We have also been
helping them wherever our
help has been needed t{o expedite
thal line because that will really
sort out the problem of Calcutta and
Santalath will pe a sure source of

supply
So this 1s the position When I
talked of surplus it was only at

night time In the day time every-
body wants to take power The load
curve goes up at day time and
comes down during night time If
there can be a staggering of indus-
trial loads, there can be more of
industrial production, because at night
Bandel has had to shut down part of
its  power generation capacity—
there were no takers. If this kind
of staggering can be arranged, to
that extent there will be more of
industrial production and more work,
and the problems to which he
referred can be partially sorted out
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If my friend talks while I am
giving the answer, then it is not fair
of him to ask me to repeat my
answer.

oY W W W (U)o A
aimg, ¥ T7 ¥ oF g 9 q90 g
g | ©ifx oF aft 9= 417 FEr .

“Vigorous efforts will continue to
be made, and we expect that the
trend towards higher generation
and improved power availability will
continue in the coming months.”

afFF 50 wYT WP 76 FAT BT
1973 7% %39 @9 fFar & 9 A
g7 F44 & avg food o & fv e

“The Committee are unhappy to
note that the achievement during the
successive Five Year Plang was not
commensurate with the investments
made as there had been consistent
shortfalls in the planned targets
ranging from 20 per cent in the
First Plan to 37 per cent in the
Fourth Plan. (lst Three Years).”

gg ¥ TR FT g9AAZ | 48 & AT |/l
T FY gAvTfr AF Y F qrg e
faar &1 o7 AT 359 ¥ gET W 97
12 Ht fesmarz fawft ov ffver o
gAY & #ET ZETY ¥ & sAc 93 o
A& 4 " g W&y sTT a s
F7X & ATT WY q¢ =2=H= &, q¥ XA
%y miforer &% & 2w € faiw awdie
FT @ § A 27 WA FT 0K A7 4
2 fir wff ot firel oY Trow & oitferg
ST FTETT & 39 A7 fawedt 7 e
@ o vy & fF werwe @)
arfy frdr ot sy Tqwde Wy W=
T &, I ¥ A oy w7 fim,
o Ay fawelt & @Y et &, wrwR
&1 S war ar §, I W dav v
quat § 9T Wi At ST ¥ qefagwa

¥ gam w7 faar e gw & wre % ae
S ot A8 T ) @ W WY 77 WY
qfedt & 7 TEARW feaw & F
¥ fpadr fasrelt dar gt & wiT Toreara
TG 8 ? & wmAT B
fe o5 AvAw qET ofedt @913 0
ag #1E 707 912 A & 5 oo w
AY §3 F7 ¢ & TE 3T T U &,
FHY GT7 97T 20T F AT 5 £ |
g qrav F20E §1 oy F7 2 e
qOIT OB G AT T A AE T
g, 3T ¥ AqTHT @A F, IT A AT
Afr 2?7 1€ g & Foa qrfe
7 2 ferpma ¥ A fawe)
FAY g 21 6T AT oravmE 6
2a 1T 5T 5 w€ ar & g Y 738
I T Ara w AT A FEr A fEoow
qrfeRfl W7 FATEE, Wq T AEY G
g7 FuEA A wET A

“Apart from the fact of co-ordi-
nation, it is alsg necessary to for-
mulate at thq Central level, a
national power policy and prepare
a long term plan for extending
over a period of at least 15 to 20
years, a power generation scheme ™

soft fiET R O FE we
FLAF ME 1 & AT I X FAT
2wy &Y AwAw grEe afadr ¥
arf fedormm &1 faew At | @&
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W ¥ o W w®Y e
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ey, W A W A X e B §
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fawrelt 2, 9 & fod v IFC MW A
Wagmn s Mm@ g ?

faweft frqra & g gaar
&t gt ¢ & st A a7 @ st
# 3w & fo A1 geag A @
et ax fazdt foma <2 afea ww
aF AW A a9z gT @ 1 g
agT wiee € F) fawd afl faa o
2 fora &t 79z ¥ FroHTQ FT W
e @rg 1 fowAr awr 18 93 & oy
g9 W W wrz forr few & & @
qFATA g wr & 1 gy g Afewr
faer ) 72 &, afr B W12 FTeEE
# For wy Frordy o) faer < 2 o
& ¥ SR OWRW BIE FF gAY
TE PN FAMA a1 GE | W
& fo o ereerr wT W g ww ?

ZrT qrdy grAEYg  gwell A el
fr fm a= & fo7r at magsn =
G941 7T 2 @ & o & Fwr R A
& AR ATg T 0T HIET §  GHT
FAAT AT TET @ | W ATE HYEIT W
mgrE A oqra AT ey faa & Awge
IFTY T N A FTEAR AITET FGA
w® |

ufAg Fvd g Fgar ATEar 2
fF =van og afawy  faadr @y 73
Iarmfaar & 2 3 B, 9 oA ¥
gureT wmgar & [ avsrT ar @Y 99
N g1 2 T wAgR w2 F g ¥
qrg €777 dar § Tafad wro gE e
RAXzT q17 qFA §, W A fawel
T g M Xy I o A ow )
fastell & oy & gWR AT WS W

KARTIKA 21, 1898 (SAKA) the County (CA) 246

FFAFA B qAT T T2 9% § fow &
T A wE wT @ & | ogafeg
R 7Y ¥ 7= w4 fr vEw 35 )
g7 A Tf AAET FERET 87X )
T WA FfAwAl T oam A,
S Y qark ¥ Y faordt A spaear
Hford avr & Y FEw @ FRir

s gAg . qust (wEdEr) s
aqre g & A € 1 ox wi €Y &1 o
|

Nt gow =W Qe @ ATHEE, W
& wiA W osfa & 7 92 faoely &Y
st oY, feamT ¥ @mr a7 12
L FAE | TATEAL A au graf 4y
o AT AET &Y 1T ATEH AEY
gt o T ¥ AT & 12 92 =@r
A wf ol A ogaE ¥R 12 W2
g AT W\

ST ;9 J &Y ATy w99 &7
w & wd fare @ B faoelt @1
FTEA @A wWifgd wifE g @
aw & foy faoet wfed wlc
uF = & foir srafawar & 1 & e
g fr fawet & Seamaw a2 ¥ A9 71
griT & A =AY wvr oafz s s
FAME TTHTT 9T T23T @I @l ey $
wRAT FTA F wvarAr gei fom ¥ fod
¥ oo w7 o g o

N WT F ae @AGLON R AR
¥ wodr g @A &1 gua frar &
RN AR A fEr d
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318 55 hrs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FoRrTY-SIXTH REPORT

SHRI G G SWELL (Autonomous
Distructs) 1 beg to present the Forty-
sixth Report of the Committee on
Private Memberg Bills and Resolu-
tions

MR SPEAKER
for lunch to re-assemble

Clock

We now adjourn
at 3 O\

13 56 hrs

The Lok Sabha adjourned for Lunch
till Fifteen of the Clock

The 1ok Sabha re-assemblcd after
Lunch at Five Minutes past Fifteen
of the Clock

[Mr DEPUTY-SPEAKER i1n the Chair]

SHRI S M BANERJEE (Kanpur)
May I draw your #Kind attention
that he Supreme Court has ad
mitted yesterday a writ petition
challenging the validity of the Addi-
tional Emoluments (Compulsory De-
posit) Act My information s that
four instalments of DA have fallen
due tc the Central Governmemnt em-
ployees Now, i1f the entire amount
and not 50 per cent as in the past, is
to be deposited, it will cause a great
hardship and will result in growing
disconient among the government
servanis 1 would thereforc iequest
you to ask the Minister to convey to
the Finance Minister to hold the re-
coverie, In abeyance till the Supreme
Court gives 1ts final verdict I request
the Fuuance Minister should come
and mule a statement

248
15.06 hrs.

NAVY (AMENDMENT) BILL—
Contd

Clause 1 (Short title)
Amendment made
Page 1, line 3,—
for “1973" substitute “1974" (2)
(Shri J B Pdlnaf®)

MR DEPUTY-SPEAKER The
question is*
“That clause 1, as amended,

stand part of the Bill”
The motion was adoptec

Clause 1, as amended was added to
the Bill

Enacting Formula

Amendment made
Page 1, line 1 —
for “Twenty-fourth”
“Twenty-fifth” (1)
(Shr1 J B Patnaik)
MR DEPUTY-SPEAKER The
question 1s

“That the Enacting Formula as
amended, stand part of the Bill’

substitute

The motion was adopted

The Enacting Formula as amended,
was added to the Bull

The Title was added to the Bill

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J B PATNAIK) I move

“That the Bill as amended, be
passed "

SHRI P K DEO (Kalahandi)
At this stage of the Thurd Reading of
the Bill T would like to make a few
observations because it 18 going to be
a part of our statate Book and 1 could
not get an opportunity to speak on
the previous readings S0 I take this
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opportunity to make certain observa-
tons.

We all wanted that there ghould be
a comprehensive legislation so far as
Navy is concerned. The Minister has
given an assurance in his reply to
the First Reading that at an appro-
priate time he would come forward
with a comprehensive legislation...

SHRI J. B. PATNAIK: 1 have
given no such assurance. I have said’
that th~ Act is already comprehen-
Rlve,

SHRI P, K. DEO: Anyway I stand
corrected because I was not there.
But I would lfke Yo submit that the
1ole the Indian Navy has to play so
far as the defence of the country, the
defence of the coastal smpping and
the defence of our merchant shipping
is concerned, ig of vital importance.
We have got 3500 miles of sea board
which 15 nearly double the size of our
land frontiers and tv protect the sea-
board, the role of the Navy 1s very
important. We have been talking
from the house lops and expressing
our concern regarding the American
nava] establishment at Diego Garcia

or of the movement of the Soviet
war ships in the Indian Ocean. I
would like to know categorically

what steps we are going to tike to
improve our Navy.

Indian ocean 1s of strategic 1m-
portance. As far as merchant ship-
ping is concerned in the coming five
year plan the {onnage of merchantile
shipping is going to be doubled and our
Navy shoulg be streamlined. Ice-
land’s economy depends on fishing.
They took a very stiff and a stern
ang also a nationalist attitude so {far

as delimitation of the territorial
waters. .

MR. DEPUTY-SPEAKER: 1 hope
you have read the BIll

SHRI P. X DEO: 1 have read

the Bill. So, the Brntish Navy had
to withdraw {rom the continental

shelf, Ag far as we are concerhed,
though this Bill envisuges some good
steps at the time, I have to bring cer-
tain points which have arisen when
we took up consideration of the Bull
There has been creation of a new
cadre, that is Master chief petty offi-
cer, We all know that in the army
there are these jumior com-
missioned officers like the nayaks,
subedars and subedar majors, We
have got warrant officers in the an
force. We have got pefty officers
in the navy. &ven though they do
some type of job 2f officers they do
not get the same pay, they get only
half and this 15 a legacy of the British
imperialism  So I would like to get
clarification from the Minister whether
these master chief petty officers will
get equal emoluments as that of com-
missioned officers. This is my first

pownt.
Then there 15 penal law to  safe-
guard against mutiny etc. So fdar as

ciscipline 1s concerned there are no
iwo opinions ahout 1t We want a
disciplined armed force, [he Defence
Service Regulation prohibnits certain
officers to seek redress by ventilat-
tug their grievances and so on if
they do collectively 1t two are join-
ed, then 1l 15 (alled mutiny All
sorts of penal provisions are made
in thig Bill, which 1s aimed to strike
their collective bargaining power
Some mechanism should be created to
redresg their grievances and to ameli-
ornte the conditions of thewe services.
This 15 my point

These armed forces are disillusivped
by the recent report of the Third
Pay Commission. 11 has hardly
neutralised the rise in prices Defen-
ce services are given a raw deal, I

should say. And so far ag the cri-
teria for the appointment of Judge
Advocate-General is concerned even

though some improvements is made in
this Bill, I would like to point out
that one ex-Judge Advocate-General of
the Navy Mr. Giinud

MR. DEPUTY SPEAKER: Why
mention names?
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SHRI P. K. DEO. There has
been a question in this house, an

extradition warrent pending against
him.

MR. DEPUTY SPEAKER: We
should not take up individnal cases
in the House...

SHRI P. K. DEO: When  criteria

for appointment cf Judge Advocate-
General s gomng to Le decided, I
would be failing in my duty i1f I don't
bring it to the attention of the House
that is, the past malpractices which
have been perpetuated by some indi-
viduals and my request is that there

should not be any repetition of that
thing.

He ran away wth (12,000 which
was given for the benefit of the rat-
Ings who took part in the World War

We think about the defence forces
only at the time of the war hut
not 1n peace time In the time of
peace, we ghould think of their condi-
tions of service and their emculuments
This 18 the proper time thot we should
b¢ able to do something for them

So far as Navy 1s concerned, I would
be failing 1n my duty if 1 do not point
out one fact that we should moderni-
se our present warships

MR. DEPUTY-SPEAKER, That s
much beyond the scope of the Bull

SHRI P. K. DEO Though 1t I8
beyond the scope of thig Bill yet I
would like to take this opportumty
io make a few remarks, Our des-
troyers and cruisers are of the 1038
vintage, Vikrant is gong to outlive
its utility by the seveniles. At the
moment Leander Class frigates which
are produced In Mazagon and Garden
Reach number 56. Ti will take us
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a long time to replace our present fri-
gateg and cruisers. At the same
time, we should make every effort to
see that we start producing more of
such ships which can be replaced
quickly. As Mr. J, B. Patnaik comes
from Orissa I request him to  see
that Paradip shipyard is established
ag it has already heen selected for the
manufacture of these typeg of war
ships. He should go ahead with
this, Rourkela Steel Plant 18 in Cris-
sa We get plateg from there.
And Paradip 1s a port nearby the
deepest seaport of the country. So,
during his time, we must have the

ship-building yard ctherwise he
would not be doing justice o his
State.

With these remarks I conclude my
speech

SHRI S M BANERJEE (Kanpur)
rose—

MR. DEPUTY-SPEAKER Mr
Banerjee, you have not given Your
name. The Hon, Member has given
his name in advance Your name
can come in the second round

SHRI 8 M BANERJEE 1 only
want two minutes.

MR DEPUTY-SPEAKER. All
right.

SHRI S. M. BANERJEE. Sir, I
rise to support the Bill. At the

same time I must also pay my com-
plements to those who are running
our naval forces. The hon, Mem-
ber, Shri Dep who spoke just now
said something about the vintage
quality of our ships, cruisers and fight-
ers. I am surprised to hear that he
hag appreciation for everything which
ig imported but not for the ghips that
are manufactured in his own country.
These young naval officers and their
retings have fought the entire battle
with Pakistan,

MR. DEPUTY-SPEAKER We all
appreciate what they have done, But,
is this part of the Bill at all ?
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SHRI 8. M, BANERJEE: I am
talking of Navy anly.

MR. DEPUTY-SPEAKER: I am
talking of the Bill—not of the Navy.

SHRI 8. M. BANERJEE: I shall
mow confine myself only to the Navy.
1 want an assurance from the hon.
Ministey on one thing. As correcily
stated by my hon. friend Shr1 Deo,
as regards the wages, salaries and
emoluments, the Pay Comrmussion has
done the greatest injustice tp the
army and air force, Someihing should
be done to rectify it. I do not know
whether 1t has been rectified or mnot.
The Mimster should assure us and tell
this House that something will be
done.

SHRI M. RAM GOPAL REDDY
(Nizamabad): Just now Mr. P. K
Deo saud that the Minister belongs to
Ornsssa And that is why he should
look to the interests of Orissa That
1s a very wrong concepiion. He is
the Minister for the entire country
ang he bas to look to the interests of
the entire country,

MR DEPUTY-SPEAKER: Anyway
he understood like that. You also
want to look to the interests of Viza-
gapatnam.

SHRI M RAM GOPAL ¢+ REDDY:
There is a mention in the book about
petty officers 1 want that this name
should be immediately changed. I want
an assurance from the Minister that
such a menial name should not appear
here. Everybody is an honourable
citizen of this country.

MR, DEPUTY-SPEAKER: Nobody
ig petty; we are all honourable.

SHRI M. RAM GOPAL REDDY:
So that must be removed

Regarding the pay of our defence
services men, we should give them
more pay than the civilians who do
not work, who strike and do so many
things. This i a special category.
They give their blood and life for the
country and so they must be given
mmore encouragement. I am glad that
the promises made by Babu Jagjivan

Ram during the war to them have
been fulfilled.

SHRI J. B. PATNAIK: I am thank-
ful to the hon. members for their ob-
servations, Some general observations
were made about the navy. 1 have
replied to them yesterday and I am
not going to repeat them.

Shri Deo made certain observations
regarding some provisions in the Bill,
particularly the cadre of master chief
petty officer. This is not a new pro-

vision added to the Bill; it is already
there.

SHRI P, K .DEO: A legacy of
British imperialists.

SHRI M. RAM GOPAL REDDY:
We want it to be deleted.

SHRI VASANT SATHE
Call them pretty officers.

SHRI J. B PATNAIK: The name
‘petty’ officer does not make an officer
petty. He really does a very respon-
sible duty in the navy and is reward-
ed as such, The cadre of master chief
petty officer is a buffer between offi-
cers and sailors and they are not really
officers. As for their emoluments,
there has been a substantial increase
in the new scales of pay that have
been accepted by Government.

(Akola):

Regarding the word ‘mutiny’, 1t is
already there in the Navy Act. It is
not a new provision made in the Bill.
The provision against ‘mutiny’ in all
the Acts, whether it ig the Navy Act,
Army Act or Air Force Act, is the
same. The hon. member would agree
that mutiny in a highly disciplined
service hke the navy, air force or
army 1s a very deplorable thing and
:hdould not on any account be tolerat-

As for redressal of grievances, s.
23 of the Navy Act makes enough

provision I will read a portion from
it:

“If ap officer or a seaman thinks
that he has suffered any personsl
operational injustice or other 11l
treatment at the hands of any,
superior officer, he may make a
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[Shri J. B, Patnaik]
complaint in accordance with the
regulations made in this Act”

Then it says that:

“The regulation referred to in
sub-gection (1) shall provide for
the complaint to be forwarded to
the Central Government for its con-
sideration 1f the complainant ;s not
satisfied with the decision on  his
complaint "’

So the provision is already there
for making a complaint against any
decision given by & superior officer
and the Central Government is em-
powered to take a decision in this re-
gard and redress the grievances of
the officer The grievances of officers
1n all the services are being redressed
under thig process.

In regard to the general emoluments
of the armed forces, certamn observa-
tions have been made It 15 said that
ihe armed forces are discontented as
a result of the recommendations of
the Pay Commussion [ would like to
say that there 1s absoluiely no discon-
tent as far as the Government’s im-
provement on the recommendationg of
the Pay Commission goes.

SHRI P. K. DEO: Question.

SHRI J. B, PATNAIK: Improve-
ments have already been made 1n the
pay scales of officers, As far the pay
scales of the jawans, this has earlier
been done. 1 have never heard of any
discontent anywhere and we should
not import discontent into our highly
disciplined and contented armed for-
ces

As regards the case of a Judge Ad-
vocate General made out by my hon.
friend, I do not know the particulars
of this case I would certainly look
into it, but the amendment has nothing
to do with it The amendment is a
simple one; it is just in order to pro-
vide a facility for tne officers serving
in the Navy who are denied this facill-

iy .
With these words, I move.
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MR. DEPUTY-SPEAKER: The
Question is:

“That the Bill, ag amended, be
passed.”

The motion was adopted

15.26 hrs.

INDIAN WORKS OF DEFENCE (AM-
ENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRL J,
B, PATNAIK): Sir, I beg to move:

“That the Ball further 1o amend
the Indian Works of Defence Act,
1803, as passed by Rajya Sabha, be
taken into consideration.”

This amendment again is a very
simple one. The Act came into force
in March, 1903 The purpose of the
Act was to keep our works of defence
and the assets as safe and secure as
possible For this purpose, certain ies-
trictions were imposed on the use of
lands adjacent to the works cf
defence The Act also provided for
determuning the amount of compen-
sation to be paid for the removal of
such buildings or constructions arourd
or adjacent to any works of defence
and to provide a machinery for this
purpose. The machinery to enforce
the provisions of the Act has been
specified under section 37 of the Act.
Under this section, it is usually the
Collector or an officer authorised for
this, who has to enforce the provisions
of this section. If in enforcing the
provisions of this section, the Collec-
tor or the officer authorised is imped-
ed in his duty, then he is empowered
to enforce compliance for this purpose.
If he iz himself a magistrate, he can
enforce compliance, having the ma-
gisterial power. If he is not, he will
have to apply to a magistrate and in
certain places like Calcutta, Madras
and Bombay, the police commission-
ers have been empowered with the
magisterial powers. So, in these three
cities, the Collector has to apply for
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compliance with the provisions to the
police commissioners.

There are somd places where the
post of Police commissioners have
been created. For example, at Nagpur
and Poona. To provide for this in the
Act, the amendment 1s brought kefore
the Houge to the effect that the Col-
lector has to apply to the police rerom-
missioners wherever such posts are
created.

The Government has taken advan-
tage, taking this opportunity, to bring
forward two minor amcndments to
the Act. The first is to the short title
of thd principal Act, namely, the
Indian Works of Defence Act. Now,
this prefix “Indian” is not given to
any of our Acts, and we have taken
this opportunity to remove this prefix
from the name of the Act It would
be simply the “Works of Defence Act,
lsm-ll

According to section 44 of this At,
the Central Government is aulhorised
to make rules for the guidance of
officers in all matters connected with
the cnforcement of this Act Now.
all such rules have to be placed be-
fore both Houses of Parliament, and
hence we have made a provision to
this effect.

With these words, I move,

MR. DEPUTY SPEAKER' Where
is the amendment by which you seek
to remove the word “Indian?”

AN HON. MEMEBEI : 1t is theic.

MR. DEPUTY SPEAKER: One
Minute. This Bill, as passed by the
Rajya Sabha, says in clause 1:

“This Act may be called the
Indian Works of Defence (Amend-
ment) Act, 1973."

You said that you had taken the
opportunity of removing the word
‘Indian’. I do not see it anywhere
here.

The purpose of the Bill as far ag I
see ig that besides the Commissioners
of Police of Caleutta, Madras and
Bombay, the Commissioners of police
in other cities as may be appointed
will also be empowered to enforce the
Crovisions.

of AgeRT YERmw (FTHYT) ¢
fedr efiwz gga, sfegs awr 716
fedmr & famfay ¥ 1 famr o Frar
oy &, qf @ # =f @A e
a@r &, Afew & ag Fe AEar g %
7z oz 1903 1 &\ Pafewr gwem
¥ TH FWA A A g1, fT AT 7
TEIH qEY q7 A A wEuEREA AW
mr oW g g ofr shvedw g
frar wmr &1 & FvETT X 3@ IEiR
F7AT ar {5 79 Avg & f-dm w3-
= A A1 F7 ag wr weiRfew
femr alt W TA FTAA A AT
qur * fgre & agdfr s 7@t )

T aA—sA wivEae faw W
14 T ATa wM & fRwm ¥ am I3
w4 FF ¥ W17 A arieaner 7 Ay
FT 74T IS | T FAH TR A
7 31 FF wpgar ot 39 F7 AAA AR
T, g dfarr W T wT w@ma T@
T Y, w7 39 Wt (ThvT A F A%
T Fdr aifad Tq & weT =HT
At g fedem & weEd F dgA @Y
I F ATIE AT 9T qrefy FwPEY
w1 fagr mar | w7 3w A BEAT AR
g€ 74 AT YA AAVEHZ W AHT A0
1o

MR, DEPUTY-SPEAKER: This
question came up so many times. It
1s not within the scope of the Bill.
The scope is only to empower Com-
missioners of Police besides those of
Calcutta, Madras and Bombay to en-



259 Indian Works of

[Mr Deputy Speaker]

force the restrictions Why go into
that case which has figured in this

House agamn and agamn?

ot shpewe feMTRW C oRT 6%
FAFAT & qEaw I aat oy
i e a0 oot FENEE ¥ fesa
& TT T AHT F—TvOYLT ¥
AT TR Tk B guT 8, fw A
feder o7 GRS & 1 9E TR W
fedeg Y T9 IH9 O dFSE
AT av @ § Jm Y aqw w3
B AFTmm Ao g s =
i FT F19 AfAF & | 917 T
g Y fedrm fawmr ¥ G @Y A 9+
& qur a1 fF 7 If fee &1 § 1 T
T 9 AT & @1 T Y AEE A
AT AW | g9 IFW UF FEA T
fFar—amr FT @Y ¥ FRET gEE
47 39 & WG IH K AT | FAX
felt ¥ 7w T @ A AE
2@y FTAT AEr 41 |

AT W oATAT A A g )
a7 & v AT &7 Fnr qud & |
wfaferm #%E aifar s & af
adt a8 fr 9w ad fra A &)
Bz Y@M Adsga e fF
gar e 7 7 & ) Resemarar &
owt & 7 727 § B gart am A frard
agr b = o osT @Y
FET E-ASH TN £ AE AT F@
§ 1 a7 fedm & oA & ge g,
Tz @17 g ot wrow ww g fwar )

dvaiee o ¥ w3 ®
HTHYTA & §ATH § 99 o7 QY qrafat
urT ¥ o Y & fe s Qur @
H¥mfref o agfed
¥ A wrg A TN AT ATERATE )
AT WIS 91 WY o a7 §, Ay
T &Y 77 e wfer frowda &
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FAN ¥ W7 & qE fewl e o,
wET T O TE T qUT FATEY WY g9
s ¥ afod | w ww & aW G
T qir § & I8 A7 frae g ¥
fHfod arfe ag s=ra Gar wT @ )
T 7t atz ffa¥ arfe a7 o
frdr wovm @ & 1 9w @Y g gy
fF gt 99 TWT Y a5, 99
& agr TUET-AIIIE ¥H IE ¥ A TRV
g WX M F AGATHE TET WA
waEdy gz el 1 ¥wwarg e
T T I FOL AT | ORATAIT FIT
L W9 99 frare #1 7ew & A
W@ At @& BT 9ar 99 Ay f=
ST X FGT FTAGET I § |

Al Fra—ara fogem frar-
U W FTTF FT ATAITAT T, gqAT
FXET ATT FAT AFT AN | AT ¥ qgT
fafady =7 & @=1 fefem & Afm
firr ot =Y w¥ Frowrw mrEE &
araT & W w1 TP WY 7 A )
qTET F1 AT A TZTRHT FT & AFT
aFar gadt S gfe a1 o /AT 8,
frw ey @Y 9| F1 ) 3@ A Y—
feazge 7 79 TR W P TSOR
Y ¥ arfT ard T S s
ey &, F1€ AEETET A - o
AT A Wge e A A g 7
i {F qemerd 7 Fwde F7 feor
@ gat faq I A geive s famn
oTaT &, AW A w6 FEedme fwar ?
% o ¥ quodo gur g, A g &
oS qaeT AEw o fre W Wi &
wE W WY §, 9w &Y o A, deEr
2 i oo oA ¥

W oA N gl fedw §
A F I O W
&, agt o Frw awer &, 9w ¥ agy
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ftime Shri Majithia, the then Deputy

Defence Minister, assured the House
- ar § ¥ O fagar o el # aFq 0 ‘i that a comprehensive legislation is
AR AT AP T AT AIE agt | 11} likely to be brought in soon which will

wm w3 @ § € A fow s § L
mﬁmnmﬂﬁwwt
Ty ww AW E A v & @
Tzt wHr | & T G agt 9% "1 A
T & 7w FT @ |

gt a% ¥A A AiAg Fodroed
FT q139 &, @1 SrEFwA g g, Sfear
grir ¥, T e &, g9 ®1 ImA
F1 AT 2— HH wPET ¥ gEAr
wigat g o 7 v frw q7g & fmoredy
A 1 aw JbF 77 Ay §, A8 @A ¥
Pr w9 w3 ¥ Faardd | afes @
IO FL I FT AT F A 4w FY )
gar a4 g dA7 geHiET oW F ArA
¥ g, &dr grgsd gt 7 2 oy
HIG-818 agFIFTa §L A Iq &1 2W
& amA @ AifE gF @rl s W
arEA g &% /T g AT 6 7 [T
FY FIT TF fF T ATHAT I AGHIFTT
& g 2

SHRI S. M, BANERJEE (Karpur):
Sir, while supporting the Bill I fully
associate myself with the sentiments
expressed by my hon. friend, Shri
Mohd. Ismail. I come from Kanpur
where also there is a cantonment with
four defence factories and other
defence units with nearly 35,000 em-
ployees, It is a fact that some plot
of land is just taken over by the De-
fence Ministry or some defence depart-
ment without any purpose. I can
understand that the security has to be
maintained but in the name of secu-
rity, if large tracts of areas taken over
by the defence department, which
ould be profitably useq for cultiva-
lion and other purposes, it is not pro-
per, This matter was brought to the
notice of the Government in 1958 by
.2 non-officfal resolution and at that

! amend those provisions in the existing
Cantonment. Act. 1 am told that &
mmmittee wag appointed recently by
Shri Jagjivan Ram, the then Defence
Minister, with Shri Dave as Chairman
and that he has submitted his report.
I want tg know what has happened to
that report.

Are we really amending the existing
Cantonments Act which was enacted
by the Britishers? It was the idea cf
the British that the army should not
be kept in touch with the people. So,
they kept them separate. Today the
army consists of the children of the
soil, the brave sons of the peasants.

workers and middle class employees of
our country,

So, they should not be kept in isola-
tion, Also what is the use uf keeping
so much of land idle when it could
otherwise be profitably used?

Certain instances have been brought
to our notice where some buildings
which have been put up in those lands,
either in the form of jhuggies or jom-
pries or small cottages, they are demo-
lished. This happeneg in Jubbalpur
not long ago. Hundreds of people who
have lived in those lands for the last
20 to 30 years suddenly received notice
one day that their houses or cottages
were likely to be demolished. Thanks
to the intervention of the hon. Minister
of State in the Defence Ministry, Shri
Shukla, and also the then Defence
Minister, Shri Jagjivan Ram, those
cottages are still there and they will
be regulariseqd,

Why should this depend on the Mili-
tary Estates Officer or the Director of
Lands and Buildings? It can be
done on the basis of the report of some
officer in the Cantonment Board. So I
would request, the hon, Minister to go
through the various provisiong in the
Cantonments Act glso along with this.
We do not mind passing this legisla-
tion, if it is required, but the time has
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come when the enlire complexion of
the cantonmentg will have to he chang-
ed Because, we cannot possibly aftord
to have more land at the disposal of
the defence units than s absolutely
necessary when we have a large num-
ber of peasants and landless labour
After all we canot stretch our land,
land cannot expand, 1t can only shrink
So, distnibution of this land has to
take place among the landless labour

Then, everybody has to tighten his
belt and specially, the Defence Mmnis-
try has also to sacrifice in the inferest
of the country I do not say that they
are not doing it They are duing 1t
They are laying down their bives for
the sake of the country

You take any Delence project ony
ordnance factory at Ambajhail and at
other places 1 have been told fbat a
huge area of land 15 lying at the dis-
posal of the Detence Mimistrv  Let
them put up tarms there Tet the
Deience Department start L nms there
When there 1s a tremandous shortage
of food 1n the country, when the people
are dving ol starvation how coan we
aflord to have so much of land in the
name of the security of a particular
Defence project” This 15 4 sad com-
mentary on wocialism and the talk of
giving land tp landless labour

Another point 15 as my hon Inend
Shi: Mohammad Ismail said there are
no quarters for the Defence employees
working 1n the Ordnance Depots You
take all the Ordnance Depots through-
out the country whether in Delh1 Cant
or in Kanpur or anywhere else The
guarters are available only tp the 50
per cent of the employees of the Ord-
nance factories There 1s the MES
They are supposed to build quarters for
everyone Naturally you cannot ex-
pect efficiency from the Defence em-
ployees if they know that their address
15 only “C/o footpath” I would re-
quest the hon Minister to do some-

thing about it
I would urge upon the hon Mimster

1o assure the House that a compre-
hensive Bill be brought forward by
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the Government which will change the
complexion of all the Defence projects
and the surplus land available w.th
the Defence either in the
form of a project or an ordnance fac-
tory or a depot will be made available
for cullivation purposes, for coustruct-
ing quarters and so on,

I can understand about an ammuni-
tion factory that you cannot possibly
construct anything within a range of
5-6 miles of the ammumtion factory
But about those faclorzes which are
not ammumtion factories there at
least you could do it 1 would request
the hon Mimster to go to the Pana-
garh depot and see that a siretch of
land, kilometre after k lometre 18
there which has become a dumpirg
ground Where the surplus land 18
available 1t should be gien to the
peasants

With these words 1 would reguest
the hon Mimster to throw some lght
on these matters Let the hon M nis-
ter aswure us that he will apply his
mind {o these things The whole diffi-
culty 1s that by the time a,ybody 1s
able to 1pply his mind honesily 1rtel-
ligently and objectively on a paticular
subject* he 1s transferred to another
Mimstry This reshuffung has become
the order ol the davy I do not know
when she 1s going to stop the reshufl-
1ng every Yyear every Six Imcnths
When a Mimster understands that the
word 15 not ‘Ordinance” but Ord
nance’ he 15 shifted to another Minis-
try I am <aying from my own ex-
perience  (Interruptions)

This 1s a harmlesg Bill I support
it I have spent the ambitious period
of my life about 20 years in the
Ordnance Depot The hon Minisier is
more educated than me I would re-
quest him to consider the suggestions

made by me

st T W@ ot () gfenw
aw e feRmaoAeEhe fimi 973 ¥R
¥ welY oft %7 wgaT & FF oy wgw O
a1 fo@ § ) € T W OF wEEY O
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ur af | oF e arenT & &Y g
9 @I 9, TF I 47 A FHT VA
IE A | F WRHT ;AN qgaT |
I vEr fir ad 3o WY T w8,
IHX O FX qATE | Y@ I BT
T WY 1A% O IaX 77 w97 @t |
TR a1 Y 7T AT AT | IAA
T B0 AT %% @ 6 awr I
Tt I § qafw Ser I T AT
oz &, zafae oo S wrer § o
iy ot ¥ a® gde Wkt ¥ wer 2
frag agr ST ar faw & 1 & o
9@ aFaraY ¥ 57 17 ¥ weww g
IR oF Fiadfar famr T =ifed
o 0 FY g ¥ g wr famars
q W qX FAET JwAT WA |

1903 FTAE ORT & | 37 T4 ¥
ara fedq sisgoA o dee &
ATaqrE ! AT 9T FE FAATA-
IV gAY 7 ) Tad fAg %
¥ ¥HMEA TR T § AT A FmAIAT
fasY oY o9 mET ¥ yrg A7 ¥ A
AT TR & 5 oW @ & agT e
fran Ffam sg & fradT O s
q% "7 6T qE g wARTAESE
ey frar mar § o feedr 9w
% ¥ owmey gl § orima A4 frm
Ffam ¥ qFww foar & 1 siq o A
gqH AT qTRfT T F fav fedw
N g 97 mfaswwr $7T T8
o 3W & wEr wel AW wAw dar
T AFR ¥ T AT 47 7% qOEE }
f& ararr #1 wigsrdsm & oam
ZAL WY Wy arav H  F 70 Avg & w78
T FW 7 Fr{A MV g Foam
aF 3y § AR W g gEy A
gt & | wAw g agcvio § 1 ¥ryA
AT wEgerqer g ¥ FwAT &1

HOAM FTAT, IF 9T IFAT Hgearqr

g1 97X 39 & 5 wo s & fama
¥ T w &1 99 e & wram
FET T § ) T WY wTAr gL |

oy Fre AfremT a1 @ &y
o1 ¥ 1 @@ a1 et ¥ wgr BFowmw
xfega ¥ A1 gern = 8, gfeaT awd
g fedm ¥ gfom = W o
FET ART & | 1903 & gFz ¥ A
RN FIIS # IAE AT 03 | P
2 ®1 9% | 39 ¥ F% 919 wrewr gAY
fedft fax & g AT =rfed | &
AR RAT F | NATEITE T OFT Y
o7 A

“The following persons shall be
deemed ‘entitled to act’ as and to
the extent heremafter provided, that
1s to say—

A married woman, in eases 1t
which the English law 1z applicable,
shall be dcemed the person so en-
titled to act and whether of full -e
or not to the same extent as if she
were unmarried and of full age”

SHRI J B PATNAIK That has
already been amended by the Amend-
mg Act of 1965

ft vw @ st I am coming to
that You have amended 1n 196>

7 aieAz g 1 fRe oy
T #1965 ® T Am
S §@r A ®T gASr AT g7 AW
4T 7Y a1 w1974 7 aGT A7 93
2 | €T A 9IOR A IAR AY Tur )
;A GLIRT AT AIFAT F 0 IR
# 1 3 FTYF FAT AT AT ST
# OFIT T oWr TF 1 ATIIITT,
sargfee ey Hrurs Tz @ & ) 3947
T GFE ¥ 1 1965 X WY OATAL
qroa frar a7 AT oig o7 S F
¥y IR dmr ¥ IF @ ¥ A
oA AT i AT sgT ag g R
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[t T a7 wad)

R AfwewT s ww I® aT 93,
w91 9 wrw A sfewy ¥ fee
A gar & 3w wra e ar
Ted A 35 shwifes fad w faa-
fad & @10 1 1065 ¥ gHW St whE-
Az frar 2(q) q@= 39 W% 1965
% feam & 96Y quy O qw w A
& | IAET aTE WOV WA aF ST
W far 1 drmm ¥ s aaag e fx
oo a% faax ¥few gawedz & gq
2 %0 ¥ 9§ IfT 97 FEr wAr
TR, AN AT AT I ga &
g ahkam gR g ¥
Ty

AR QA A var g e g
aa o & W TT oaF  wfewdfeg
fam s s wifs s @ e
far 7% s stam & wedt 7y ¥
T g1 9% W fedhm A oY vwr a2y
q O\

*SHRI J MATHA GOWDER (Nil-
gins) Mr Deputy Speaker, Sir, I rise
to say a few words on the Indian
Works of Defence (Amendment) Bill
As the hon Minister pointed out in his
introductory remarks this 1s no doubt
a small plece of legislation But, the
problems being faced by the common
people as a result of imolementation
of the parent Aet are mamiold

Imtially, I would refer to Clause 4 of
the Bill which provides the Govern-
ment with the powers to formulate
rules under thig Act and ilso to place
such rules on the table ot hoth the
Houses of Parliament I have to say
that there 18 firstly inordinate delay 1n
framing rules not only under this Act
but also under many other Acts If
after many months of enactment of a
legislation the rules are framed, there
1s every chance of exceeding the powers
granted to the Government under the
provisions of the Act We have the

*The original speech was delivered
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most important committee called the
Subordinate  Legislation Committee
which examines thoroughly the rules
to find out whether there has been any
excess committed by the Government
in delegating the powers under the
rules Ag we normally gee every day,
there is also unconscionable delay lmr
laying such rules on the table of this
House. In consequence the Subordin-
ate Legislation Committee cannot fun-
ction effectively and purposefully. By
the time the Subordinate Lejislation
Commutitee examines this question and
submits its report fo the House, the
Government would have gone on 1m-
plementaling the ruleg and regulations,
however defective or excessive they
might be 1n comparison with the pro-
visiong of the parent Act

I would like to request the hon
Minister to ensure that the rules are
framed expenditiously and wplaced on
the table of both the Houses of Parhia-
ment without undue delay They only
the question of delegated legislation
will have its sigmficance 1n our demeo-
cratic system.

1600 hrs

Sir, in my Conshtutency, the Nilgiris
there is Willingdon Cantonment, where
many civiliang are living I regret to
point that the Cantonment Hoard has
not provided to them even the muni-
mum basic amenities for living to these
cavilians I have taken up this issue
many times with the Cantonment
Board authorities  They take great
care and caution In meeting the re-
quirements of their own Officers living
there and the civihang are left to
fend for themselves I am sure that
this must be the fate of civiliang in
almost al] the Cantonment areas n
many parts of our country I request
through you thé hon Minister tn look
mto this human problem and do the
needful immediately

Sumilarly, in the Cantonment area
of Willingdon, vast tracts of land had
been taken on 99-yearg lease fr-m the
villagerg by the Britishers. Now the
99-year lease period is over The lends

in Tamil, -




269 Indian Works of KARTIKA 21. 1896 (SAKA) Defence (Amdt.) Bill 27

bave not been purchased outright from
the villagers, they were getting all
these years only lease charges, The
villagers have been repeatedly plead-
ing with the authorities that the lands
must be returned to them because the
99-year lease period is over. If that 18
not possible they should be given al-
ternative land outside the Cuntonment
area. If that is also not feas.ble, they
should at least get adeguate compen-
sation for the land which has been
taken from them on 99-year Jease only
But all their pleas have fallen on the
statue-like Cantonment Board which
remamns unmoved I appeol to the
hon Mimster that he should bestow
‘his personal attention in sulving this
buman problem I would even go to
the extent of saying that the lands
which remain unutibsed by the Can-
tonment Board could easily be culti-
vated by the local people, after all
they are the citizens of this country
they are not going to manufacture
bombs in such areas They will natu-
rally contribute something to the
nation’s growing requirement of food-
grains We are passing through such
hard times that every inch of ciltiva-
ble land, whether it 18 withia the Can-
tonment area or not, should be utilised
for producing foodgramns If the
Cantonment authorities cannot trust
the local people let them do cultiva-
tion themselves and produce food-
graimng We cannot afford to allow
such vast tracts to go waste I hope
that the Government will ponder over
thig problem in all seriousness

There 18 another important 1stue in
my constituency, The Nilgins There
15 Aravangod Cardite Factory which
wag set up by the Britishers They
chose thig area for producing gun-
powder elc because of the salubrious
climate in this area There 15 vast
area available for expanding this fac-
tory. Instead of expanding this fac-
tory, the Government, I regret to pont
out are shifting in parts this factory
to the northern parts of our country
I do not know the reasons for taking
away this landmark in my constitu-
ency I would appeal ty the hon
Minjister that he should <top this pro-

cess of shifting thus factory to other
places. It should be expanded furthe.
in Aravangod itself The Government
should not deprive the backward area
like my constituency by taking away
this factory to some other place, this
will further reduce the dwindling job
opportumties in this area, I appeal o
the hon. Minister that the Government
should formulate a comprehensive lard
policy in the Cantonment areas of
the country.

&t arqw wigeare (S
YR AEIEd, WY /AT Sgq frar
w &, & SEET AW AY F97 g, *fer
# A T §S AT T T@aAr g 1

¥ Ha ¥ Al $iv adAr QY fel-
T AR T | T9 TEHT FRAA q1E
&a7, @ 17, 18 &1 &Y g1 faar mar
T F3T ¥ FFmmT Y i & o E,
g7 & frrr g wiw< T afdw
gz sl mrer fY @t ot g€ R
fafaed #Y aTF & 7 IuwT H1E IOy
gar F A A ft WS & gy 3
fFamET S 7oy ot & agw i T o
w & W T e frer &

AT REWAZ € aPT qUAT §
FET FY TATEA 1914 F TE9 ¥7 F4V
75 & 1 @ Awa qEy wAw & fE owm
e wred %Y "@alq far o A Ar
A7 a9 AT TEY qAT AFAT R 1 AMET
A @I ST O T 755 w9 q41 A7
§ few =g 9l Wt 5% A s AwAr
¥ STTEATR XA amr g §=
¥z qFz gy qUAT § 6T IEY SqwieT
HCAT WIS 8 |

frie ofer & fafred qefas
¥ o e v wfsre o a0 o
£ & fer a0 & @ v @nr Ay
A8y U5 WEHTT FAT ARA § 7 ;AT
qA zree & dfew @ gf Eadr
=y arferat & o< aw€ &1 w2 g
gy ¥ et g F At ¥ & q@ewr
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afersr @R & e ag At o
aghr &1

dZmue 0 & &Y waew Aagr ®
ey wifpex & fred & MR,
S fis qF w4 3 | 90 FAT A I
w1 s &w a§ @, & agr &1 WA g,
& 78 arge Frna qar | IR wRAr ®
| T Jra W oewT dwT Arg e
fear | ¥ ww At ¥ faase fasoa
woft & 4

At $2AE #2337 AN FAT
1 AT W www A T R, S0
a3d 47 grea A & ) WA AW AW
AT FY g &y & o7 aFar F, A
wfafaifedy w1 3 Afod | wwET F
drre w7y W Ao o 3 & A
T oA R o fadm R g
g7 F=AHE TR W A {5 A4
FWA FAT@T 9@, arfs w98 awA
aT 7% W ereg-NaTl f7 gFeqr
A g |

sty e (gemRTET)

3T HEET, 59 faw w1 R F @g
T FAY WAEG FT N FAY F AT H
seft & o 17 77 3 fiF e e faw o
Fv fam oy @Y a7 ww fod favdw
g wam fr fedq &Y svg F o w
St FE AW AAT THIQ AT A7 @
ar FTOW mEETAd @ 3 A
Y TATEA) WY FIEET WY FEIA Fy
WMEAT 7 A9RT ¥ At ¥ gq feafy w
7z faa davem &1 for & arn wfe-
Y 2, A gAwr e F4a fag
# ®FAT ¥, wAfF 9% AT T 9ETY
& fwfor &Y O Qv @@ |

%% qdagarit ¥ arsfa 1@y ar
fors e 8 1wy gArE g Hwaa ¥
fe@m miwmsr & 39 97 nmfa 4,
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e gfcaom ¥ wqua sif & wg wier
wrEfy  wrowr WA & folr ¥ A )
wre wAY wgved 54 faw & ara @Y
¥ T[T A EWAT  wEAT A, 4@
diggfem s ew § ) Sl
ghcam, e, A€ wve whity sy Fafedy
& A A Far F § o d@wRe
ad ¥ T ¥ {L ALAYL & ATK 97 947
& § w7 o ey s fae & g
ITE Erafedy & faoa &7 wiese
Ty & O gw auwy § fr gw farer &t
w1f gawa TEr R 0

FE AT ATATTH F@TAWTY
fedg ar s fl9 g wT 39F  arT
fafa 1 Sni & sd@ it 1 A7 7 w0
Hq7EE 0T | WA 1 ¥ ogr wA feda
snfipees ved @, 981 I9% T H AT
qEg= a0 FIQ ¢, g @ @ fF T
S2or ¥ MY T FE g AT H7<
AT FEA & | OF AVT AT fahm &
FaaTieat w7 sfemfay & 7 o
afgar A FAT 1 3T F
AT TTAN & FT AT & HR 7T
g ¢ AT 1@ qvE 9% q9T &
a9 g7 A7 afegar a4y A @A I
g & 98 o F@, IR
™ ATE FIG ATH AW TR ggr
AT AAE AF T v 3, 39 afeqqr ¥y
9T FWAAIR FIA § AT GEF FAT-
aEE W1 8 g€ @t # 1 AEEEe
FY ATH ¥ g A ¥ T T AEY
grar & o frdw o AW &y a@r
Ty & | orfae fedm Y 9 fme-
A F FigT & FiA 78 gnii—ag 1
weE AT o Y ) FER ® aw F
oY AT AT WA P a7 W AgA
g 2, o TelY Pfrar mfu st & Ao
& Al ¥ 1 gwfed g fam & 38 &y
& ferlr wewY ot st sify &1 sama
FEF & 1A Y wifgg
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AT ATTEAD T 4ZT THAH g R |
FH #% qg AT R | FE gaTs g W@
g | 3ATgENE A AT R 1 AT FETS
Fegmiug | AT IR I W
IH ST 9T FIE FTH TGN AT | UF
TS | gavs AgT e | oY Siq avfE-
TAA § FAT T arer a0t =rd F qr
wd s3 Adw F fad 3 sgTrar A
AT gEAT. 27 WA 4 g ST 3 99y
T8 SAFT AL AT Fehy § g AdT,
#I% froar gl 2, afs= sa®r a1 %X
TEAT ATZA & | AR AT FG g BF =07
2 4ifs4, gfeet &, 703 € a1 anad &
HIFW & a7 F AN EA AT AL T
g, 3% T 9T 94 TE g, I
& [y grd =1 2 9fqa, & a9 3
afeq 717 37 A & fea fR am
ST 2@ g g ° AT &M H @i+ FT
fewrar agi & 1 {ggearT A geFT JE
3 FT fa3ai ¥ wear Wrg wiad & foag
ST g 1 2% qIE A ¥ 437 &
fan s fafaz<r wd@r 1o gax fox
FFAT RIAG FAIT AT Sy, F gEAAT
g & az agT w=ar favgey fggeara &
faz 7Y & 1 3ty & oz s
qd foiadr & fed1 % strg & foasr
F1% zerArd fag7 qfF /1T AT & A4,
g TR & AT wmid AR ag frand
2 gy & 5 o F0e 77 e A% 5A
SHIT @y F1E TET AT 4SAY T A
FY AT T A0 W A T Aq1 e
& qfadra § ar graw TET & § 90w
TFATES g IS fraaery ,859% dzq1
afsa 1 wrTF g 38T ¥ ag7 & wearg
ST #ErE 7 Are s g S faaan g
STRT W E, IAF A3 AT § IAH A2Al
AT | wTE ATAT TR T DT
T TE FATT |

Tl qra-FE gt 97 Y @ 2
& sigr fedq &7 widia g fedg & o

ug §1d 8, g% afr g5 8, ufewsa ¥
2394 1L.S—10
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qF FAW F A6 A s S A qTH
IAGT @ ¥ O wA F faa fedw
FT FHF q2dT & 1 IgH T AT TS &
& ot s=1 S F o T WO AN
g IT | AT 5F FT AT X g ACHT
FIJ AT & AT (FFET WX H dF 357
3 AT dlo fro e Sy &t St oy FTH
gIAT 8 3q T % qAy e Arfsai 7 Ay
arzv wrfeat s=a & fa¥ qare &
affa 3°% agt oF waftr 1 fewg
F FAT wF K AT N Q@ T ATEA
TE1 & gaAT A F0E S0 A1 a9ay
HIET TSR % aUEY F fEar w0 g
gy 7 wgh oy o7 feuy @ 9=t o=
9 ¥E0 3 7 S OF ®ATT T UEaT
g 1 fedya tafa=dy & =gt & ma & &,
I AT, FL A7 BATT FL AH @
f ot 5o €1 7 7% gew 9 &Y E, 399
QF FAW AT Tg IAT & TEWI Arg al
fedhg fafel a5 aow &7 F, 78
qr o Toq S F AWT T ] § ATHA

FY 3T | afE fig @ aifE e ®

AN &, gARY oz gam FAT & 1 g
S€T qIAT & S§q qeF 97 KT @A
AT & AT W ANT 3AH Tl T & &
3 =y aeg Mfsd | afFT gqaT # F8
& AT g o ot e & fgwhrerd waer
vead Agl AT F3AT 2, qoh Ay fRhraa
e BN GATH SiAar (TR § 1 3Afea
ITEI WEAT HT AGT TraTS Fh  Fad
qeed FY SAM & ATH 97 T4« H1 IHST
ST HR ST AN TS FIS F QA IT
F G0 AT FIL@MAT Graq & (o0 gH(TT
3T &1 ag 7 &7 fad faega fawewr
gHIT ;1T 3T fasr &1 qur FF ATq FaT
TT WIT FT 9T AT HT | TFAT
& uF FEAT 4T |

SHRI J, B. PATNAIK: I am
thankful to the hon. members for
their observations and I take it that
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they have accorded general support
to the Bill. Some confusion has been
created by certain speaches made by
hon members regarding defence
land in cantonments and land to be
brought under restriclion as provi-
ed for in this Bill. We are not dis-
cussing cantonment land which
comes under a different Act alto-
gether, that is, the Cantonments Aect,
of 1924, I assure the House that
Government are contemplating a
comprchensive Bill to amend the
Cantonment Act of 1924 which would
be brought before this House as earlv
as possible, may be mm the next hud-
get session of Parliament.

But this Bill, as T have said earlier,
is an enabling Bill of a very simple
nature. I do not understand how
gome hon. Members have asked for a
comprehensive legislation, This
legislation for this particular
purpose 1s comprehensive. This
Act the Indian Works of De-
fence Act, 1908, is a comprehensive
Act itself, While this Act was being
worked over the last so many years,
certain deficiencies have been found
out. The purpose of this Bill iz to
remove those deficlencies in' the
working of this Act,

As T have observed earlier, hon.
Members would appreciate that works
of defence need a certain amount of
safety and security, ¥or that pur-
pose, there should be some restric-
tions on the constructions around the
works of defence or adjacent to the
works of defence. For that purpose,
this Act is now empowering the Col-
lector, or the officer so empowered,
to apply to the Police Commtssioners
in particular places where they have
both police powers and magisterial
powers. Some new Police Commise
sioners posts have been created in
certain cities, and there may be such
posts created in future. This Act
has only taken this fact into Account
:eamathwhyﬁxgsm et has

n brouight forwerd!: S
Wkl Menlers 3o acBept “{ifh Srdand-

ment which is of a very simple and
enabling nature,

1 shall now come to certain obser-
vationg made by some hon, Members
in this respect. The hon. Member,
Shri Mohammad Ismail, made an
obgervation regarding the lands which
are illegally trespassed upon. Every-
body knows that not only defence
land but Government land all over
the country is trespassed upon.
There are thousands of such cases.
They will also remember that scores
ol rases have heen instituted against
such trespass by fIndividuals. I
would only request hon, Members to
use their influence over the people
not to irespass upon the land that
belongs to Government either in the
Defence Ministry or in any other
Ministry.

AN HON, MEMBER: Maruti

SHRI J B. PATNAIK: The ghost
of Maruti is still possessing mapy
people's minds, 1t 18 still haunting
them. This has been comprehensi-
vely dealt with in the House, and I
do not want to waste the time of the
hon, House over. Maruti again,.

PROF. MADHU DANDAVATE
(Rajapur): The word ‘Maruti’ has
been declared as unparliamentary!

SHRI J. B. PATNAIK: As regards
surplus land, Government is thinking
of a comprehensive Bill as to how to
dispose of surplus land belonging to
defence. After this policy is decided
upon, I hope it would be to the gatis-
faction of the hon. Members. For
the present, our land policy has not
been a stable one, Therefore, the
Government is thinking of a compre-
hensive policy in regard to the land
belonging to defence and to dispose
of the surplus land thereof,

When that policy comes into ope-
ration, the grievances of landless exms
servicemen and the needs of the local
bodies and municipaBties would be
S Lt Tk i
cases have mentiongl Ly semp
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bon. Members $hri Gowda and others.
I promise that I ghall look to those
cases and they would be dealt with
fairly. With these words, I commend
the Bil! to the House.

MR, DEPUTY-SPEAKER: 'The
question is:

“That the Bill further to amend
the Indian Works of Defence Act,
1803, as passed by Rajya Sabha, be

iaken 1into consideration”,
The motion was adopted.

MR DEPUTY-SEAPKER: We take
up clause-by clause consideration,

The question is:

“That clause 2 to 4 stand part
of the Bul”,

The motion was adopted

Clause 2 to 4 were added to the
Bill,

Olause 1 (Short title),

Amendment made
Page 1, line 4—
for “1973" substitute “1974" (2)

(Shrs J. B. Patngik)
MR, DEPUTY-SPEAKER The ques-

tiop is.
“That clause 1, as amended, gtand

part of the Bl

Thgﬂrw was adopted.

Clause 1, ag amended, was qdded to the
Bill.

Enacting Formula
Awmendment made-
Page 1, line 1,—
for “Twenty-fourth Year™
Substitute—
“Twenty-fifth Year”
(Shri J, B. Patnaik)

MR. DEPUTY-SPEAKER. The ques-
tion ia:

“That the Enacting Formula, as
amended, stand part of the BillL"

The motion was adopted,
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The Endcting Formula, &g anended,
was added to the Ball.
The Title was added 1o the Bl

SHRI ¥ B PATNAIK.
move

* That

"

I beg fto

the Bill, as amended, be

MR DEPUTY-SPEAKER The ques-
tion 1s:
Asen
' That the
passged.”

Bill, us amended, bhe

The motion was adopted
MR DEPUTY-SPEAKFR I am told
that the hon Home Minister will be
ready with the statement round about
5.30, not 500 I am mentioning this
so that Members whp are interested

may know We ghall now take up
the next business.

——

16 24 hrs.

RESERVE BANK OF INDIA (AMEND-
MENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHEILA ROHATGI): ] heg 1o mawe:

“That the Bill further to amend
the Reserve Hank of Indig Act,

1934, as passed by Rajya Sabha,

be taken intg congideration.”

This Bill sgeks to amend oceriein
provigiogns of the Reserve Bapk of
India Act, 1834, Af this siage, while
cppemending the Bill or consideration,
I shall make § mention of only the
rplativaly mope important amepd-
mentg.

One set of amendment is intended
to extend the scope of reflnance from
the Reserve Bank primarily for agri-
cultural operations It is proposed to
extend the faclity of concessional
refinance to apex co-operative Barksin
respect of loans given by them to co~
operatives formed exclusively for acti-
vities allied to agriculture such as
poultry farming, msciculture, ete.
There 1s also a proposal to permit the
Reserve Bank finance the development
?g fisheries through loans from the

Fuors, s Foul o
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cedural formalities for obtaining refi-
nance from the Reserve Bank in res-
pect of advances for agricultural oper-
ationg or for marketing of crops or for
bona fide commercial or trade transac-
tions are proposed to be simplified,

A second set of amendment relates to
collection and dissernination of credit
information. Reserve Bank has a
Credit Information Bureay which coll-
ectg credit information from banks
and financial nstitulions gnd  also
makes available <uch informalon as
they may need. There are certain
mhibitions which restrict free eox-
cthange ol mformation among banhks
and financaal anstitutions  on the
aflairs nf their customers  The
amendmenls which are being proposed
in keeping with the 1ecommundations
of th¢ Banking Commission would
give statlutory protection to banks and
financial institutions in case they
choose to exchange information mu-
tually among themselves We are also
taking the opportunity of enlarging
the definition of “credit information”
so as to cover collection of informa-
tion relating tp, means, antecedents,
history of fAnancial transactions and
credit-worthiness of any borrower or
class of borrowers.

The third set of amendments aim at
tightening the regulatory provisions
of the Reserve Bank in respect of
deposit taking non-banking institu-
tions The definitions of “deposit”
and “financial institutions” are pro-
posed to be made more comprehensive
and precise 1t is also propoged {o
arm ihe Reserve Bany with powers to
ingpeet any mon-banking institution
whenever the Reserve Bank considers
such inspection necessary and expe-
dient. There is a proposal {o make it
compulsory not only for companies
but also brokers to discloge full parti-
culars and information regarding the
companies before canvassing for

deposits

Sir, there are certain other mis-
cellaneous amendments in the Bill
which are intended to rationalise or
clarify existing provisions of the Act
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or are mainly of a procedural or
consequential pature. These have been
explained in detail in the notes on
clauses, I dpo not think I need take
further time of the House by explain-
mg these provisions in detall, Sir,
1 move,

SHRI VIRENDRA AGARWAL
(Moradabad): Sir, the Bill as moved
by the hon Deputy Minister is so
brief that I do not think I should be
in a mood to oppose it wn toto. But
1 am afraid 1 cannot support it n tord
either. As has been pointed out, this
Bill enumcrates three different cate-
gories of amendments. So far as the
hirst amendment is concerned, 1e. con-
cessional  refinance to cooperative
banks for agricultural operations, I
feel it is a laudable objective Agri-
cuitute needs all encouragement. At
the momeni, agriculture has not been
able 1o move forward largely for rca-
sons that our farmers are not able to
secure bank credit. Banks have been
nationalised for quite some fime now.
One of the objectiveg of nationahsation
was that the banks would be able to
extend large credit facilities to our
rural population. But unfortunately,
even today 1if agricultural production
is not moving up and has stagnated at
104 1aillion tonnes. it is largely for
one reason that the farmers are not
able to secure either essential inputs
or agricultural credit.'\ Therefore, I
would support any measure coming
from the Government so far a< sup-
porting the agricultural commumnty is
concerned I wish that such efforts
are further extended to such an ex-
tent that all credit requirements of
the [armers are fully met

Having said that, there gsre two
other categoties of amendments, re-
lating to the collection and disse-
mination of information and tighten-
ing the regulatory provisions of the
Reserve Bank of India in regard to
the acceptance of deposits by mnon-
banking institutions which, I am
afraid, I will have to oppose.
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All over the country the most im-
portant tradition of the banking sys-
tem is that the banks have got a right
to keep all information confidential
1f the banks are obliged to release
any information of a secrei nature to
the Reserve Bank, I am afraid it is
going to become a very seriwous affair
Similarly, in respect of non-banking
mstitutions the provision for inspec-
tion is also fraught with dangerous
conscquences, So, I am opposed to
these two categories of amcndments,
while I feel that so far as the re-
finance to the cooperative banks 1s
concerned. it 15 a laudable objective.

Whenever we think of the Reserve
Bank, we think largely in terms of
the money situation in the country. Is
it not a fact that the people of this
country as a whole have no faith in
the value of the money? Who is res-
ponsible for this if it is not the Re-
gerve Bank? 1 say that the Reserve
Bank of India is charged with the
primary function of stablising the in-
ternal and external value of the
rupee. What is the value of the rupee
today? It has gone down fo 23 paise.
We all know it. When the value of
the rupee is dwindling at such a
faster pace, one does have serious
doubts about the total functioning of
the Reserve Bank. I have been say-
ing for quite some time, and I repeat
it now, that the Government must do
something to go into the functioning
of the Reserve Bank I have demand-
ed that the Parliament should appoint
some sort off commission to go into
the funntioning of the Reserve Bank.
The Reserve Bank has failed to dis-
charge its responsibility to the nation.
so far as the stability of the rupee is
concerned, which is basic if we really
want our economy to move forward.

Even though a lot has been said
on this subject, 1t is rather unfortunate
that the Government has not been
able to make up its mind or devise
a scheme or machinery to look into
the whole affairs. So long as the
monetary management by the Reserve
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Bank is not properly looked into, I
am afraid the economy of this coun-
try can never be improved. So, I
would suggest within the himited time
that I do have very serious apprehen-
sions about the Bill I also feel that
ihe Reserve Bank 1s nol discharging
ils functions properly and the Govern-
ment should better think mn terms of
bringmg some sort of comprehensive
Bill in respect of the total functioning
of the Reserve Bank, rather than such
piecemeal effort I feel that this Ball
does not go very far, so far as the
functioning of the Reserve Bank 1s
concerned, nor 1s 1t doing justice to
the economy. So, I would request the
Government to think 1n a deliberate
monner and to think in  terms of
bringing some sor{ of comprehensive
Bill on the total functioning of the
Reserve Bank. I am sorry that the
Government hag not yet applied its
mind to the economic stagnation which
prevails in the country today,

SHRI NOORUL HUDA (Cachar)!
Sir, the hon, Minister has just now
stated that these amendmenta aeaf
meant to extend the scope of refley
nance from the Reserve Bank fomd
agricultural operations, to extend tir
facility of concessional refinance to
apex cooperative banks in respect of
loans given by them to cooperatives
and to permit the Reserve Bank to
finance the development of fisheries.
There are also certain other minor
amendments about collection and
digsemination of information.

There is also another amendment
which is supposed fo tighten up the
regulatory provisions of the Reserve
Bank ot India Aci i respeel of de-
posits and credits of banking and
non-banking institutions

We do not have any fundamental
difference of opinion in regard to
these amendments But somehow or
other, it appears to us that the
amer.dments which are brought for-
ward by the Government from time
to #ime have lost all meaning. After
all, the Reserve Bank ig the princi-
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pal finand¢lal institution and one
of itg funchions 15 fg regulate and
control money and credit in the eco-
nomy with a view to maintaning
stability Where 1s the stabihty?
Unless the economic policles of the
Government are directed towards
achievement of the goal which the
leaders of the ruling party announce
in their speeches day

& economy, not only d
capiitalintic ecotumy bBut an economdy
ddminatéd by mohopolistic Big blsl-
ness hotses, That is why, as regards
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and the péople have very little lands
Inspite of bank nationalisation, inspite
of credit policles followed by the Re-
serve Bank of India, the gap between
the wealthy and the poor 1s still
widening We have no doubt in our
mind that in spite of the amendments
which have been brought forward by
the hon Minister, the gap 18 not
going to be reduced unless the main
economic principles and policies are
directed towards that goal This has
not been done so far.

That is why our criticisth Is main-
iy cotfined t6 implementation. The

Bt the question ik Who {8 to Hiiplée
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ment them and how to implement
them? Leaining from the lessons of
the last sop many years, two decades
and a half, how are Yyou going to
irmplement them? What 1is the
machinery? As far as the machinery is
concerned, that is completely at log-
ger-heads They do not carg for the
policles of the Government They
do not for any pronouncements made
on the floor of the House by the
Prime Minister or thé Finance Minis-
tér of by the other big leaders outslde
the Houge That i3 thé math criti-

and thousands of people who are
being employed in that Industry do
not suffer.

There are certain other providiems
which are quite allright, which are
innocuous, about which there can bé
fo objection, as I have already stat-
ed But I would Uke to say that
there 1g no hint in these amendments
to restiucture the total agricultural
credit syrtem so that the cooperative
societles ar¢ put on a viable basis
That is one criticlsm which T want
to offer on behalf of our Party.

We agree with the objects which the
hon Minister has stated in this House,
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tural sector, we And that the results
are totslly disappointing because of
ihe simple fact that 60 per cent or
more of them are living below poverly
line; they have no lands, they have
nothing to mortgage they canuot give
any guarantee or security, These 60
or 70 per cent of the people living 1n
the countryside, living in the villages
the agricultural labour and the poor
peasantry do not get any loans or
assistance from the cooperailive socie-
ties. Nobody knows where actually
these moheys are going. Soms monmes

Sthte exchéquer or Central exchequer,
we# do ndt know; but they do ot
tritide doon th the vikagera, We find
thet i my constitusncy, in the Cachar
distedet, wihich economicaly and
industrially backward as a matter of
fact in the whole State, the poverty-
strigken farmers and agricultural

Ag far ag these amendments are
«copcerned which run into 9 or 10 pages,
they have no redeeming features and
the implementing machinery is not at
all being geared up so that the poor
and the middle-class people can bene-
fit and get assistance of the Reserve
Bank and other banking institutions.

With these words I want to gene-
rally support these amendments but
with the reservations I hHave mention-
ed.

SHRI C. K. CHANDRAPPAN (Telli-
cherry): The objects of the Bill are
laudable. We have no quarre] with
the Goverament on the amendments.
But, as it was stated, the main problem
is: what is the guarantee that these
laydgble principlesy the Goveroment is
enynciating will be implemented, §o
{ar a@ fhe expepience goes, what has
been proved all these years is so dis-

appointing an  experience that the
Reserve Bank has failed in periorming
the duties which 1t 1s suprosed to dis-
charge.

As was stated, it is the hankers' bank
ang it 18 supposed to stabilise the
money and, pariicularly in a situation
when we are facing serious inflations.
What is the performance of the Reserve
Bank? Ii is not at all giving us any
confidence that the same machinery of
the Reserve Bank will be able to 1m-
plement the noble objects which are
set in the Bill. To ensure that the

:
9
|
£
%
:

I am sorry the Minister is not listen-
g What is the use of my saying?

SHRIMATI SUSHILA ROHATSI- 1
am listening.

SHEI PILOO MODY (Godhra): In
an one-party government, it doeg not
matier,

SHRI C, K, CHANDRAPPAN: The
point is that the representatives of
workerg in the pationalised banks con-
tributed greatly to implement the new
credit policy. That the Government
itself has admitted in the course of
several debateg in the House and we
want the Government to reconstitute
the Board of Directars of the Reserve
Bank so that the workers will have a
say and the representativeg of the
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employees will have a say regarding
the implementation of what the Gov-
ernment say in the Bill. That should
not be confined merely to the Board
of Directors. They should be given
representation at all decision-making
levels in the Reserve Bank.

Secondly the Government say that
thig amendment 1s meant to extend
more credit facilities io the :giazian
sector and also to the co-operative
sector,

Il 15 a very noble thing, there is no
doubt about it. When they nation-
ahised banks in 1969 Government said
that the nationalisation of the banks
was meant for delinking the financial
mstitutions of this country grom the
grip of the monopoly houses, Today
I am quite sure the Government will
not be able to say with confidence that
they have succeed in that objective,
The figures which are available about
performances of the Reserve Bank of
India and the Commercial Banks also
in respect of the credit policy are I
should say, most alarming. This is
particularly so when the Government
and the nation is facing such a serious
inflation as we have today. The Gov-
ernment said that money supply
should be restricted. They brought
forward the credit squeeze policy. It
was to curb the infiationary trends in
our economy But what happened? I
will give some flgures. In 1972 the
credit given to the commercial and
scheduled banks was Rs, 6564 crores.
It wag 25 per cent more than what
was the previous ycar's figure, That
15, 1y gay aftcr introducing the credit
squeeze, 25 per cen” more credit was
talkken away by business house; mainly.
In 1974, take the figures for the 2
inonths that are avalable, January
and February; you wall find there is an
merease of 50 per cent when yoy com-
p. ¢ this with tha previous yvear, This
15 the posittion  Tn 1972 1t was Rs 400
c1ares and m 1974, January-February,
1t became Rs. 460 ciores. It has
mosily gone 10 big business houses. It
has not gone to the agrarian gector or
to the neglacted sector.
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‘When we debated the Banking Com-~
misgion’s report in the House the facts-
were placed before the Government.
The ldrge chunk of credit which was
given by nationalised banks and gther
banks has gone to the big people.
This 18 my submission. It has not
gone tg the cooperative sector or to
the common man, ordinary man, the
sharecroppers, the landless people and
the ordmnary 'workers, the techmically
qualified people who do not have any
mnmovable property and all that.
They do nol gel credit so easily from
these banks. Thal 1s the sort of credit
policy ‘which you follow even after the
nationalisation and that ig the credit
1olicy which is being pursued by the
R.BJI without any hesitation, what-
cver be the policy statemeni made in
the House. This 18 the present posi-
tion,

So, what I submit 1s that the R.B.I
should be made accountable to Parlia-
ment. Whatever may be the perform-
ance of the Reserve Bank, today the
condition is that they can go on doing
whatever they '!;uw like without an-
swering Parlidment They may be
answering to their Ministry, but mot
to the Parliament.

The Bill ghould have been more
comprehensive that it should deal with
these aspects of the Reserve Bank in-
cluding 1ts accountability to Parlia-
meni and the re-structuring of the
present board of directors and all that

As things stand to-day, just now,
my {riend spuke about the fate of coir
industry in Keiala  According to the
Reserve Bank of Indla Act, in clause
17(2)(b) there 1s a provision for giving
(rlwin concessional finances to small-
grale industries and cotlage industries
It was incduded with a view to help
ihe traditional industries to develop
Thig hind of finance was available to
the handloom scctor. And laler, the
Government included 22 more indus-
tnes put the coir industry was not
included, By concluding the debate on
this Bill in the Rajya Sabha at that
time, the hon, Minigter Shri K. R.

Ganesh gave an agsurance to Rajya-

\
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Sabha that he would lookx into this
matter and see that colr industry was
included in the list of those industries
which would get the concessioral fin-
ances fiom the banks I would like
i{p ask the Minister now whether that
promist which was made in February,
has been fulfilled or not till now We
are a! the ¢nd of this year I want to
know the 1cason for nol fulfiiling that
promuset  Why 1 insist that thus pro-
mise shnld be tulfilled 1s that there

1, schemc subm it.d by the Kerala
Government 1o the Contre Rs 15
crore: will be neressary {io1 the im-
plementation of that scheme There

will he virnoue cooperative socleties
m the firld wmch will be financially
viable This industry will come main-
ly 1n the cooperative sector But, the
Heserve Bank 1s denying finances to
the cooperative sectors on the basis
that these cooperative societies which
are not finanaally viable ] would
therefore request the Minister to give
an assurance in thig House whether
the Government will do something
about the coir indusiry.

Thesa are the few observations
which I would like to make while
participating 1n this debate

SHRI JYOTIRMOY BOSU (DIA-
MOND HARBOUR) Sir, I want to
seek a clarification. This mormng
I had tabled a privilege motion
There 15 a documentary ewvidence
This morning the Speaker deferred
further debate on thal because the Mi-
nister of Home Affairs will make a sta-
tement at 5 O' clock I hope he will
make a stalement now I have to
catch the train to o lo Patna with
a Parliamentaiy Drlegation

It 1s suo motu hwed at 5-30 to suit
the Minister

MR DEPUTY-SPEAKER I do
not accupt thal

I have already made an announce-
ment because this information was
passed and I pawsed that on to the
House Might be that he 1s not vet
ready with his statement After all,

half-an-hour does not make a diffe-
rence, Leave that to me When we
are in the business, let us not bring
other factcrs As far ag I am con-
cerned, I am concerned with the
business of the House and I think a
margin of half an hour 15 very legi-
timate The Minister j5 not ready

SHRI JYOTIRMOY BOSU. May I
meake a submission?
1700 hrs

ar = fad (AT77)  Imayg
HEEA HIT CTIET ATE W1ET F | OWIT
F1 wrw #rm fF fawer mm #7  ATA
T T AT FT o0 ;rvaTaT FEar man
a1 & g7 = 1 fawamm & frar s
Y TAFT FATH AT F HqTAT AR 4T |
T TEY WTAT AT IEA FAT qTIAT
of A F 1 T AW gAw I AW
aear Y T § for swT oY A AT
(vamara ) — WIS §AL W AW X
Tg AATA TET ISAT LT & Tg aqTH
Y T T I 9 A FT AT AT
AAAT § TA R TU FIA A KA A
fempa 2 7
MR DEPUTY-SPEAKER We are
now concerned with a very Iimted
question Instead of making the state-
ment at 5§ PM, as the Home Minster
had said m the House earlier, he had
ginen the information to me, which
I passed on to the House earlier, that
he would not be ready at 5§ PM hut
would make the statement by 530 PM
We are concerned only with  that

Otle, thmgs will come when the
~tatemeatl comes

Shr: Nathu Ram Mirdha

SIIRI JYOTIRMOY BOSU I want
to malke a submission In the morn-
ine the Home Minister mentioned
that he has already wutten to the
Speaher

MR DEPUTY- SPEAKER' That
he would come at 530
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SHRI JYOTIRMOY BOSU, He was
not teady If he was not ready with
the stalement, how on earth did be
wiilc to the Speaker? Thig 18 all an
afterthought Some cooking 1 being
done

MR DEPUTY-SPEAKER I do not
beneve 1t becauge I gaw the procced-
ings (Interruptions) When you
draw my attenuon to something, you
should listen to me also

SHRI JYOTIRMOY BOSU Pro-
vided 1t suits us

MR DEPUTY-SPEAKER [ do
not know I saw the procedings,
whatever little ptroceedings 1s there.
The Home Minister said that he had
made @ request to the Speaker that
he should be allowed té make a staté-
ment in the course of the day.
SHRI JYOTIRMOY BOSU:
O'clock—that was the word

MR DEPUTY-SPEAKER- Order,
order.

SHRI JYOTIRMOY BOSU; Then
the records have been tamipered with,
gs 15 the prattice nowadays

MR. DEPUTY-SPEAKER" I am on
my legs (Interruptions).

Now he hagd sad that he had asked
for permission to make g statement in
the course of the day That was what
he said Then after you had made
certain submissions after certain other
members had made certain submus-
sions, the Speaker amscertaned from
him whom he would be ready with
the statement Then he said that he
would be ready by five.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RA-
MAIAH) About five.

MR DEPUTY-SPEAKER
not matter.

SHRI PROD MODY: What is fhis
‘about five'?

MR DEPUTY-SPEAKXER: Why o
you want to fight ovar one hithe werd?

Five

It does
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SHRI JYOTIRMOY BOSU How
could you brush this aside? I am fac-
ing a problem I have got to catch a
train 1 did not know that you would
be so kind to us

MR DEPUTY-SPEAKER Do
make all these statements

SHRI JYOTIRMOY BOSU We
draw up a programme for the day.
How could we stick to it if this kind
of thing happens?

MR DEPUTY-SPEAKER I do
not arcept thus (Interruptions) Shn
Nathu BRam Mirdha
g} ot avgm frad (Amit)  samerw
A, g fuewr agm fr wod IR
¥ o o my 3 o Awr faad
#fy v ST i aed & e
Y srwedy A oy WY & o faeper o
Tt fewr 31 feod &w gt e S&RT
ﬂw@'tﬁﬂﬁ«t«nmhm
&1 % gTC FW FT TA4TRA a2 & ol
37 &7 F T0FT 47 Ig AT e
o W weafer e ¥ Ay &Y
Frar | wa I aga gfmrdr afada
T T * Ay feay & owd &=
WTE & F9 IEM TR #Y Freafer
FET ¥ 1 wofr wdl) wEvaT X YW fdae
Y AW FQ@ FT WIX WA F ST AR
o & 3% g9 v a8 9w wgerd
X FAWAT FEAT | AT qG AT GILAH
aFeq X 47 IAF ATT H JIT WG
¥ Qurdy T@ wfF g77 w1 AT 9w
o1 7 W< 78 wAERe F7 R ST
¥ saa) foawr T, @ S ANET ;Y
Fiferer ¥ god & Qa7 awwaT g
feord & ¥ @ wg foig frn & ag
T 20 ¥ GAA  STAEEAT § |

AW X g w A A S Y
i Tad Jeqver ) ay Fx E O Af
"wiYc gad wATaT gaTer gggTET A€ §,
wrra, fra & fl T wge wImA

not
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ferar & A wgA A FAAT & 7H A
& faady &, Iq% 19 AL FATY A
o & A ot ofw Famg oqE g7 ¢ fore
wfi & 1 % S0 WY =g Ay F0 7 Ienfew
& % fredt @ A wawr | famd
FRT IEATEA & QU1 T &A g4 &, wIAr
Qoft T IA Y FAT @ &, 3T AW AT
g 1 AEE § TW F TR H WA
g & fad a7 aay giwardr ot fror
g =g & Afee & waafafedt | wror
o N W Afer o, S Wl
g & o fooelt dromet & §f &
fFrdtrer @ =7 ¥ g wrer ey W H oy
9 N eRwwT gur Tk are o T
@ fwrer &aryr o ofy & Swmem W
T & ol AT WY o g AR
£ TAwEHE ® WL g7 Wt ot aga
Wb o ol R A P
aeedy # 3w v gor & S W
ey ¥ aga o o 1 YRR
wgnhmagrid oy ot ¥
e & o oK e R & b
e & Dt ) of g Tl R
i B o 3o B aga ol @ i ow
ag o wft e {1 age § W foAw
T aga W qAw AT fa wF o
@ & &S fY TEET HrEET 9B R |
WAE ¥ ag w7 o @t Fady
s g m H e A ¥ fad faw ¥
w3y o ITET Ky A€ AT ABY WY
fas #r 3eTrEw & ST B =0 § gar
e ¥ 1 G Al ¥ T Ty qrEer
J wHE FTT g s 7 faw frar
W IHA A g Nt wwl G 7
fawfn o ¥ f5 Wfez & =rgear

g arfiey Sad S g 3w o 3y
ToeTe ¥, draar wrat & G arfac
ford &% & ot @ waw w5 5w finla
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farg 1 & farr ag ¢ fF faferress a3
ag Afr 97 & g fewds ar i
iz & 394 O v & afe w1z
F1o fam st A1 s 8T &
AHA TF A A faomly mit w
Fa< gaTaemg fF ww avafE
aF MEEEA A5 S W Iw T Ay
T 3 § 9% gror 3§ S ¥ Ay
T 2 FY a7 BEAT T 6 g7oq7
grit ar g gl ? A amwarg o QA
sfeq 4 i 7 B Sew avit g1 grar
o U Ta a5 A SRy ¥
A WY s QT gedyt & g 9 Ry
oY G F ST 6 ) ww o
T ¥ wdw Tga e Wi g frew
wt & s qftwrer gl 3 v f 7
w1 VT €T 0w o gw A R §
WK gE oy 7 Sy gt
xavET § 7 fafwes ot v ¥ ey
YN o ford ¥ o dw ot
awt gt &, 9o & o e g
L & AT oY ¥ o SeET W
= T § W Wy a9 FreEn
a1 AW FEE qv wfaA
FEOFET 4T VR WISt @
I A0l HY S TEAAT GGATY FY AT 8,
forad wfdr fF Seara agmT @r g9
¢ W o= @@ T gwar F, O
STt #Y 479 ¥ 7 FT Y gue frord
iF ¥esE FTET QT A &
wwwaT § f aga € @ ang § oA
g ©F @gT = IS aferrw
# oo ol g B & B A
& foaas arve Y &9 & SAar s

STREAT q@Tq T {1FT foemm | g
ey ofY JeTaT ENT A 20 FY AAAT
i s g8 i ) Wi e
T ¥ s Y g SvewT Y ey
wwoT F17 fFar § ot & R ¥ oy
T FIAT WTPAT § 1
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iy Y earfaa S &Y AT e
Farr 7 Y 1A w9 A7 Az A
|

afrT 37 |rg F a7 I d gam afoar
FY g7 Fwrs gt wrtEn ma A7 &
Fa #17 BIEAT AIE A AT 4F

s=a; fr 3y A AR A 7 F T
RS iR Al S

AAT T T QT &4 FAATAT F-—3
wa 7 7 3T fAe wAver 2T A
RITTY AAE AT TET-iY G2
S1E #1943 qTaY ¥, oW 51 v F
FAFTHE ST 750 F 800 w7% frzey
&% 1) 77 frger 7-8 wéET ¥ fiv #¢
350 & 400 w0 femza g mar § )
frord 4% o1 W19 A A AW FE BT
fr 7 fred gre o €Y o7 g
oy ¥ @) fY, aro IAET QR @
w7 fegr | AT 77 gur 5 o agt
Fr grESr I TG IoT WY, FTEFIC
& aTH W @Y 9 §, 350 ®% ¥ oft w1
ool il |

=% %7 aw & NfHd— fagy ara
o7 oTs; I FE savar fr ) fram
F1EA ATNCWT T Fg var # frowrr
fre 72 & 57 99T FTARIA AT ATHZ
¥ gra afew ) fsd &7 g §fw
faamr #1 az wifET 6 arfem fF
&y ofr 397 A 21wt T A AT dra
T4 sr f1 oM T AR AE T oo
Sfgmzimarmarfm | or owT
FT O AL AF Y AR K- =TT
AFE WIT FT AT IEIT 4R ) T
ATEH CEGRE F97 =717 AT IS
T ART &1 FFNE g ATAT FT AT
frea ZHTY HeT AT AT EEY ¥ A B
T H UFGE AT F AT EAT fem a2
FrAz AfE AT & FIH AAH] F—
ag wrar T wraer § fow qr 1w
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qAWST *AW FoAT wiigw | ST
grar ag § v amq 9@ 9T qEER
dN & faig T &F § fam
FT a1 & wd-srAewr T AT
qEAT 2, YATT-90T B & 1 WAL FIEA
& A HAG 97 ALY AFAA AT S &
I T FET TEAT | g W #;T
B¥ A1 ASAfge EA AT TET BAT
A T AT ITAT IRER HH R |
FF AT g1 o F1I Foar sAre
FEAEY FIT qaT 19 ATAY AN &L, &
wa & &7 vx T rg-mifadamga,
TFANA FIT SrzHwA A zfre ¥ awei
Fifgn, ¥ AT B a@cz swnfeR-
T AT =rfEa )

Zadt ot & AT ¥ mraw Y af@dqT
ffly §—wTT FHTHAAT  TAT TR
g 97 13 @ avg §, Afew
wE A% Fw Ay
arr Iifen | foed & aF Avi ¥
o e g ¥ I —FF A ar@r ¥
&R ¥ g Y e ¥ | grfge )
giteea@ Srvww F o s en
/W1 & fo T &7 7 A TTEAT HIIR
BT =30 AR &1 &A1 fAemT
=fzu, fGaa & § 9oy 3PTIRT =@
T4 | g4t frewor & gfy s &
1,97 W1 TS AT FHA WITH ATHA
T g, 37 7 FI70T % FTAAIEY A
wrAqr a1z | gm ag EEd F o
FIaFaT F Qo7 #7799 &7 7Y frod &%
7 ANA M3FT  IF T 597 THCANT
?, 37 AGNEA FT AT B WIEAT
T 39 A9 9141 ¥ A1 ¥ 0T 9
{g@my aa=med | ga afesir 7 § 78
et g f oar qoiar oF a2t i
7Y AT & | WIS 3w ¥ S1F
FI AR AEW FT AT PAET GG HT
& TR ¥ W @, o wr & &
g faw 1 qwdw w2 §
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*SHRI J. MATHA GOWDER (The
Nilgiris): Mr. Deputy Speaker, Sir,
I rise to express my views on the
Reserve Bank (Amendment) Bill.

Bir, at the very outset, I am very
proud to say that my old friend Shri
C. Subramaniam has become the Fi-
nance Minister. He hails from a re-
nowned family of agriculturists. He
hag served in the Central Govern-
ment as the Minister of Apgriculture
with distinction. He has rich agricul-
tural background to comprehend the
problems of agriculturisis in our
country. It is for the fir:t time that
the Finance Minister of the country
has rich agricultural bhackground. I
am sure that he wouid have himself
like to pilot this Bill providing con-
cessional re-finance facility to the ani-
ma] husbandry, dairy, poultry farming
ete. Immediately after assuming the
Office of Finance Minister, on  26th
September, 1974 Shri C. Subramaniam
announced the Reserve Bank's credit
policy for the coming season. In this
credit policy, he has given the prime
of place to the needs of agriculture, The
agriculture has been given the first
priority in the matter of extending
credit facility. I refer to this happy
augury because this legislation' also
provides for concessional refinance
facility through apex cooperative
socleties to the agriculturists.

At the very beginning I would like
to say that I have the personal expe-
rience of how these credit schemes are
being implemented. I am the Chair-
man of the District Central Coopera-
tive Bank and also the Director of
the State Cooperative Bank. Though
such worthwhile legislations are en-
acted in the interest and welfare of
agriculturists, yet the benefit of such
legislation does not reach them at all.
That is because there are so many
bottlenecks and hurdles on the way.
Besides the natural hindrances that
occur in the process of implementa-
tion, the Reserve Bank also issues so

many flats which are not easy to cir-
cumvent.

1 will give you one or two examp-
les from my own personal experience,
On account of the failure of the mon~
soon the agriculturist, who has taken
ithe loan from the Central Bank or
from the Credit Society, may not only
be not 1in a position to return the loan
within the specified period but in fact
may be in need of more money to
meet the criris If he goes to the
Central Bank or {o the State Coopera-
five Bank, withall his jewelleries and
ornaments for the purpose of pledg-
ing and getting some money, there is
the fiat of the Rescerve Bank that these
Banks ‘houid not give more than 5
per cent of their value as loan. What
will they do with this paltry sum?
Then naturally go to money-lenders
and non-scheduled Banks for getting
this loan. They are made to pay 35
per cent interest on such loans. You
can imagine their plight. In order to
meet a crisis, which jis not of their
own, they are made to pay heavy
penalty. I took up this matter at the
highest level and demanded that there
should not be this kind of ceiling of
5 per cent on such loans, which are
meant to meet the emergent needs of
the agriculturists. After a long strug-
gle, this ceiling was raised o 10 per
cent by the Reserve Bank. Even this
has not helped the agriculturists very
much. In the case of agriculturists,
the revenue-raising resource is wvery
limited. There should not be any ceil-
ing of 10 per cent for such loans. They
are pledging their own jewellery
and ornaments, which they will
redecmn after paying back the Joan
with interest. There should not be
any barrier between the credit insti-
tution and the beneficiaries. T have re-
ferred to this bottleneck in order to
highlight the point that, whatever be-
neficial legislation we might pass here,
the benefits do not go to the peasants.

Secondly, I would refer to another
important problem being faced by
the agriculturists, because of the flat

*The Original speech was delivered Yin Tamil.
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of the Reserve Bank. For example,
100 members of an Agriculiural Cre-
dit Society have taken loans from the
society, out of whom 49 have return-
ed the loan and 51 members have not
returned the loans on account of ge-
nuine jeasons like the failure of mon-
soon elc. There is a directive from
the Reserve Bank that the Agricul-
tural Credit Society should not give
any loan, if its outstanding dues,
arrears of loans, come to 50 per cent.
Just because 51 persons have not
been able to pay back the loans on
account of genuine hardships, the
remaining 49 persons who have re-
paid their loans are deprived of this
loan facility. Is it proper and just? I
would like to request the hon. Deputy
Minister to bring down this ceiling
limit of 50 per cent to 25 per cent, so
that at least same people are able to
derive advantage of the credit facilities.

wers—not the big Tea Estates—in our
country. moje particularly to the
small tea~-growers in my constituency,
the Nilgiris. They were getting long
term loans—say for a period of ' §
years—from the Cooperative Banks.
They are not like the agriculturists.
They will be getting fheir return only
after a period of 5 years or so; tea-

growing takes 5 years or so. Suddenly

the Researve Bank issued g fiat that

they should get theln eredit asaistance
from Land Mortgage Banks. and:not
from apex Cooperative Societies; You
will no doubt ‘appreciate the problemsg
involved in getting loans from the
Land Mortgage Banks, ag the very
name will guggest to you, The gmall
tea-growers live from hand to mouth,
Where will they go for getting
gurantees? Though tea is treated as
a commercial erop, yet it is called a
crop. The small tea-growers contri-
buie greatly to the foreign exchange
earnings of our country. I do mot
know in what way they are different
from small peasants and agriculturists,
Why should they be denied credit
facilities from the Cooperative Socie-
ties? I know the financial constrains
under which the small tea-growers are
handicapped greatly in my constitu-
ency. I would appeal to the hon.
Minister to direct the Reserve Bank
of India apd also the Registrars of

With these words 1 conclude.

=R mpaw wilwwy (faww) -
arw, & wawr wwds wear § R
A foad dF # g ¥ a2
foaat 57 9T s famr war & ) Wl
% o oy Ay dat & P 8, Ay A
10, 15 wfowa a§ femmt w1 & famn
pfav o 10 wE & W wfw &
At o mfoam wolw & g g
WY oWy 7% T fagr | foeer g
Favar ay w7 fie sl o fores dar
AN i tmam g g 0%
ma%iﬁ'; Jﬂ a'u‘r‘tik for fear e
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1T 30 whHwA T 7w faar mor
fagw & 5 ¥ & B fFamr &1
fo=r ey 26 Gl 37 T femt B
qTe TAT | 7T F790 4 # % agwrdy
afwfnar & gremy & &t |7 fargrdl
wt faerar & 22 7% femmar &1 & fe=ar
¢ wfr oy s ey AR e g
g v =fx R fema o afafwr &
qoifger Agr gz
ag fawm 2\ Frwd dF wrOF fawm 2
o <Y FrATEE QT =W e A S
TA¥ AwedT w1 o|mm oqEr fatmr
g & fol & aars v foor & Y
% grrsfear & ey s00 w3 2
Hr soagw dq ¢ oA & | 75
AradY oy &, FEY 250 W ¥ QW@
o %7 fean & | Afaw i 7@ frarn
BT WM W1 A R mav o aw-
for 250 Feadr w1 gy afrfawr arar
gafad oY sa aemar § fn ford &%
qHT OF AT a9 9T G g S
e Qeta arer dgrh & mrad
e et o g a oww e
s fomk & oot i wra
e wiw s fiv arer ¥ @
™ ¥l WA A S e & ol 4
st % ag dar v fe Ay Wi
&% T o wor afew e § @ &

¥ e e g & Rt € Sor
i g T wrorag § fw
NN Tv e M=
et ¥ faer w7 ool ad Y ante

FOH & | sEfen ¥ frde & R o
qAG mrEe fagsm & qre @
gwwy wraw A7 wrfe f faq S &1
fam ww & iy oo e @ e
fefasw F0frawm Bar  wifeg o
e war & e s & e 200, 500
50 ft § & e Q¥ fy e e

2% & 5 21 o @7 T g7 Wy A o
wafe aFag w T A afm 4
ar | 3fA Py = aafne o
gar welr 2 1 gafer wer faagw 2
f& ot oz fema 7 39 o7 @& o
gt wrfaw wmifs a7 F 0% w7 #rw
yafrg s &m0 =im =%, g7 &
e

MR. DEPUTY SPEAKER: The
hon Member may continue after-
wards.

The Home Minister,

17.30 hrs,
[Mr SPEAkER n the Chair]

QUESTION OF PRIVILEGE—contd.

THE MINISTER OF HOME AF-
FAIRS (BHRI K. BRAHMANANDA
REDDY):=Sir, it will be recalled
that as a result of verification a case
under $Sec. 120-B IPC, r/w 420
(cheating), 467 (forgery), 471 (using
as genuine forged documents) and
162 (taking gratification to jnfluence-
public seryants) was gegistered in
compection wikh issue qf licemges to

sorRe lsgdqn of Yanam and Mahe
by 4he GBI (SPE) on 2nd September,
1974

During the course af jinvestigation
it was poted that op 1st November,
1954 when the erstwhile French
Possesgions namely Pondicherry,
Karaikal, Yanam and Midhe and
Chandernagar were e facto merged
with the Indian Union, the then
Ministry of Commerce and Industry
igsued a notification extending the
provisions of the Imports and Exports
Act to these territories. A Public
Notice was issued on 11th June, 1955
extending facilities of issue of special
additional licences to all establhished
importers of the former French Pos-
sessions. As in the body of the Public
Notice only Pondicherry and Karaikal
had been mentioned, another Public
Notice was issued on 20th December,
1088 specifically removing misunder-
standing in regard to importers of
Yanwm snd Mabe snd giving shem a
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further opportunity to submit their
applications "by 30th December, 1855,
Seven merchants namely S. Ganapati
Rao, A. M, Abubekar, S. Mohammed
Zecharia Maricar, A. Marimuthu
Rediar, R. Muthian, Kumaran Stores
and S. Chidambaram, submitted their
applications for esiablishment of
quota in Septemebr, 1856 and for
special additional licences in Janu-
ary, 1857. Their applications for
special additional licences were rejec-
ted as by that time the policy was
to issue such licences on repeat
basis only. In 1969 a group of 1m-
porters, which included the 7 mer-
chants named above, formed an Asso-
ciation, namely the Yanam and Mahe
Merchants (Importers)  \ssociation
and Shri 8, M. Pillai was nominated
as its Secretary. Three of the 7
merchants had also filed wiit pelitions
which were dismissed as withdrawn
on 11th September, 1972 by the Delhi
High Court,

Shri S, M. Pillai continued to take
interest in this matter. In March
1971 one Gurbachan Singh put Shri
S. M. Pillai in touch with Shri Tul-
mohan Ram. According to Shri
Pillai, Shri Tulmohan Ram told him
during talks in which Shri Yogendra
Jha also took part that he would
get the work done by exercising his
personal influence but he would have
to be paid a sum of Rs. 50,000. Shri
Tulmohan Ram presented a petition
dated 2nd April, 1971 of Shri S M.
Pillax on behall of the importers to
the Minister of Foreign Trade on 7th
April, 1971. This petition was, how-
ever, not accepted Shr1 Tulmohan
Ram asked S. M. Pilla) to prepare a
fresh petition and he also gave S. M.

Pillai letter papers bearing his name,
On these letter papers a fresh peti-
tion was typed and was given to
Shri Tulmohan Ram by Shri Pillai.
This is the petition in question and
bears the signature of Shri Tulmohan
Ram and the forged signatures of 20

other ML.Ps.

In the course of investigation the
opinion of Shri B, Lal, the Govern-
ment Examiner of Questioned Docu-
ments Simla wag obtained. In the
light of his opinion as well as other
evidence there are sufficient grounds
to believe that signatures of the 20
Members of Parliament were forged
and that 14 of the signatures were
forged by Shri Yogendra Jha and
2 by Tulmohan Ram. Regarding
the remaining 4, the opinion of the
GE.QD. was not definite. Further
adequate evidence, both oral and
documentary, has also come on record
to establish that boith Shri Tulmohan
Ram and Shri Yogendra Jha used to
meet Shri Pillax and that Shri Pillai
paid a sum of Rs. 70,000, besidcs other
small amounts, {0 Shri Tulmohan
Ram. Shri Gurbachan Singh, who
had put Shri S. M, Pillai in touch
with Shri Tulmohan Ram had also
obtained a pronote for Rs. 40000
from Shri S, M. Pillai.

As the evidence menhtioned above
pime facie established that a crimi-
nal conspiracy was entered intg by
Tulmohan Ram, Yogendra Jha, Gur-
bachan Singh and Shri S. M. Pillai,
a charge-shect, as required u/s 173
CrP.C., was filed against Shri Tul-
mohan Ram, Shn Yogendra Jha and
Gurbachan Singh u/s 120-B IPC r/w
Sections 420, 162, 163, 468 and 471 IPC,
in the court of the Chief Metropolitan
Magistrate, on 11-11-74. Shri Tul-
mohan Ram has further heen charged
with substantive offences punishable
u/g 420, 468, 471/468, 162 and 163 IPC
while Shri Yogendra Jha and

Gurbachan Singh for having abett-
ed offences u/s 420, 471 162 and
163 IPC Shri Tulmohan Ram and
Shri Yogendra Jha were arrested and
released on bail. Shri S. M, Pillai
has become an approver and hasg been
granted pardon accordingly by the
court, Shri Gurbachan Singh has not
yet been fraced. The investigatiods
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did not discloge that any of the offi-
cers who dealt with the matter were
involved in the commssion of the
offence

SHRI SHYAMNANDAN MISHRA
(Begusara)) We take 1t as you want
us to believe Dishonest investigation

SHRI K BRAHMANANDA REDDY
During the investigation ¢ the case
licences worth Rs 2616 *62/- out of
the total value of Rs 29,15 119/- have
been seired and on receiving informa-
tion from the CBI orders have also
Yeen 1ssued by the Mimstry of Com-
merce that no clearance should be
allowed agamst the remaining licences
Thus none of these licences can now
be made use of for ny purpose All
the firms concernel are 1n ewisience
and were established imporiers at the
relevant {ime

ot wy fewd (T31) gz

SHRI K BRAHMANANDA REDDY
The question however whether t{hese
licences were the subject of any trans
action 1n wviolation of the conditions of
grant of these licences or of the rele
vant provisions of the Import and
Export Control Act 1s being looked
into

SHRI
Still»

SHRI K BRAHMANANDA REDDY
I aw requires that every eriminal n-
vestigation should he completed with-
out delay and as soon as 1t 15 com-
pleted  investigating officer shall for-
ward (o the Magistrate empowered o
toke cogmzance of the offence all the
relevant particulars grdinanly re-
ferred to asg the chargesheet The m
vestigating officer of the CBI has ~om-
blied with the requitements of law

ot g fesd ey wEE, T
welt Wy w7 gHfAy awg fonr
™ W & I N w T an,
A I XATY G AT I AT qT
Y wwar w1 | 83 ) o wF T £,
TR AR A R 1 oI e
oy fear &1 mao ¥o far o nfi-
ez z f& fafiree, ot Fo 90 W7o
2894 L 811

PILOO MODY (Godhra)
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frm smz % FIHT WF T
7T mEgEg 7 A4 AfaT arvam
foa stz s Yo dre FFATE TR
T g EHf FTATTAR fem g =9
AT F1 TAqr3T Frmr maT & 3mm
AT FHAT 3 fr 7 o e # fom
7 37aq fear mar 2 wafead o
a7 fafgser & #ara a7 7 Afwr o

SHRL JYOTIRMOY BOSU (DIA-
MOND HARBOUR) You read out
the assurance given bv the Home
Minister in the morming I want
clear and categorical reply from the
Home Muuster a< to why the CBI re-
pmt was not brought before the
House first, hefore this action was
taken I want fo make another sub-
mission.

o v fagrdt arwsadt (saifage)
o W WEET WTH AAT WA 7 WIAHAT
3BT W FL TEEAT X OAATAGAT W
Bt g€ mas ¥ oA w ferooft & oA
HAT WEET 7 WA AT | 9B AT
TFR 9 TH AF 797 "y A fov
q13 GTH qX A9V BH FT ATT FFT
forar & o &1 F7 W=t F for samAr
T A A A wfFE g ay A
wpfi 7T # 1 = fr s fadee 2
fram g TTaAT ST 3 |

7H AW T ST JE IBW & TAH
WaTT 2T 2 7 g et wEEm 4T
Hqro #e wrfe FY i oy o) A
ag fra1d ag T A7 2 Y Y 95 77
wraeT arfas frar mr ¢ ozw g e
TRT & aft w1 AT 6 60 G o=
IO 9T FTH FT AFT G ) AIGT AT
HgRg # FEr fremam 3 & 2 4
T8 ¢ @ ww e Aw A WA

-

Zogawr AaaFer g ?

ot vy fomg  wEmer 7ERT Y9
¥ wrm & ft fr Fard greT I AT
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st wrw, fererd )

7t w7 Javr fear s 1wy &

Qfed f& war IF7 T wTAT R )
werw RBYXa A F1 sArT T

gt g7

ot o fwad - ¥ qren g R
i ST AR A ART & A F W
Fo Yo FZPNTETT FT 94 TF FT AT
T FAT | IT T TN FI 91 fr
fargsd Yo ¥ r v gw
AN %7 A A, o faT Y feE
F oy o7 ¥ Argdw for wr owEe
gt & fF ¥ oearfemee ovde ¥ Ay
X8 Ay ¥ w5 gt af
ar fee srgafasr o1 gaarass w7 Y
deq ®Y s ¢ ——gafw fr
¥ e o Y | WY T agEw A
Tg1 & fv qem-ifwar smedq arz oy
T ——Ngeart WY T | oY SpvardY w
Froyr sferrfed ot wfaar ) g oo
frar 1 | ga% faar aw &F &
ECIL AR (I A
¥ g WY 1 waer fearomar &
{7 THY BT IAT WIAT WIET | oo
*ommi‘:oqﬂomﬂ r‘?ﬁ i
ar §T gAY fFar g I
fawifn o7 sredfewr for o ) @
@ wfam & frzz -4 sfer arem
fox s Yo TRgeATT F Qi ¥ )
SHRI JYOTIRMOY BOSU, 1 gave
a clear substanijve motion of privilege
in the morning I read out from the
debate, The Government has given no
answer, as to why they trample their

own promises and assurances Sir, 1f
is a clear case He said on the 8th

“I am giving an assurance that
after this investigation is over, the
first thing that we will do is to come
1o Parliament and we shall say.”

1 quete;

“This is where we have arrived

Please tell us what we ghould do It

i1s only after that, according to .the
wishes of Parliament that we ghall
proceed. We are mot closing the
door for further investigation by
Parliament There can be one re-
mole possibility that {he matter can
go fo a Commttee as it is To-day
my request is that the matier should
not be pressed ™

T wani to know from you as to why
th's thing did not come to Parliament?
Shry D Sepn gave 1t first to Kuldip
Nayyar and then thev prosecuted that
man, It 1s only when we catch him
that the Minusler inakes a statement in
the eveming at 5-30 when the House 1s
supposed to achiourn at b ‘O clock 1
wani your prolection I wani 1o know
whether the House’s rights could be
trampled n this munner®” 1 want a
¢lear and cateporiri] assurance on
this  This 15 a (ear (ase of breach of

privilege,

MR SPEAKER Mi Reddy, would
you ke to g1y anything?

SHRI JYOTIRMOY, BOSU, 1 want
10 say ong mote thing Tn the Statec-
man, in the 1ist paragraph, there 1s an
often<tve and derogatory remark by
the CBI official The  spokesman
claims that a Paihiamentary probe
could not have got the facts and als»
the contesswng by Shr Tul Mohan
Ram. This is how Parliament is werk.
ng in the eyes of the CBI, Official
Why should you pieside over the
funeral of this House?

MR SPEAEKER Please be care-
111 while making such observatioss.
Don't be frrespongible -Kimdly, sit
down

SHRI SAMAR GUHA (Contal)* 8ir,
1 rise on a point of order My -poimk
of order is this. , According, to, the
statement that was made by the
former Home Minister was this, Ha.
categorically said in thak: statepapet-—
which he made on the floor of, the_
Houre that he will ascertain the wish
of the House by making & full stetes..
ment of the facts gonosraimg: C.B.L.
fnquiry There are two points here,
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Arve you satisfied about one point?

Is this the way to ascertain the wish

' of the’ House? He has categorically
-« gtated~that:the matter.could not be
proceeded with as the-ease has-goune

-to--the- court.riAre you- satisfled. with

- ithe: statement that-has been. made?

~There .. are many . concealed things,
7t Why - the: Members’: signatures . could
+nos be.identified or could not be veri-
=fled? ., In.-his. statement -he said- trat
. these-.licences were not used. But,
~ultimately it- was found that it was
not a fact. |
I want to know whether you are
satisfied that the statement that has
becn made by the hon. Minister is
-in accordance with the one made by
If it is no, I want
you to direct that a categorical state-
ment should be made by him or..

SHRI VASANT SATHE (Akola):
He rises to a point of order and gces
on making a‘speech for half an hour
without ceming to -the point.

SHRI SAMAR GUHA: I have al-
:ready raised the point.
We should ascertain the views of

‘the House. For that the statement of
the hon. Minister should be taken
“into coasideration by this House.

SHR! PII.OO MODY: There are
several points that are-of relevance
- over here. First of all, when pou vour-
self this afternoon read out what the
rrevious, Home Minister had said in
Parltament. it was with an idea to
giv2 a direction to the Minister that
hiz reply should be at least commacn-
surate with the assurance' given by
Shri Uma:Shankar Dikshit to Parlia-
‘ment. The statement that the preseut
Home Minister, Shri Reddy, has rcad
has no relevance ‘to your dirzction
‘gt all, As a matter of fact, the same
statement  he could hax@ made yes-
“terday, the ‘same statement he could
have' made at 12’ Q’clock, the  same
statement he could have made at 1
O’clock, the same statement he could
have made at 5 Oclock when he pro-
" mised to make a statement, instead of
“delaying it tby another half an-hour.
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What was this rotten thing they were
working on? Is this a statement re-
quiring any working - or’any ‘consul-
tation?

MR, SPEAKER: Do not-get excited

SHRI PILOO MODY: Therefore,
there is definitely ‘mala fide ' &action,
not only-about the timing of the state-
ment but about the quality of the
statement that has been made. z

So it is quite evident from the state-
ment that Shri Tulmohan Ram  has
been made a fall-guy to protect four
or five or six individuals including
two Ministers and several officers—
and God knows who else is involved
in this matter. In order to do that, all
manner of long drawn-out sections
under which this man has been con-
mitted is being sought so that the
matter goes to court, it can stay there
and it becomes sub judice and:then
afterwards nobody -can discuss it.

This is by no means satisfactory. It
has not only come out in. the wvress;
it has been said in this House unpteen
times, and it is a matter. of fact:and
knowledge very widely known, that
many cf these firms or all of -them
are bpogus firms. It has also heen
known ihat none of these consign-
ments were actually used by the useis
themselves; they were all sold with-
out even their ever seeing them or
even placing the order for them_ All
trese things have happened, as' the
whole world knows now, for gratifi-
cation ~ received by certain Ministers
of this Goverrment. And this is the
bottom of the matter that we want to
get:at.!”"We: do'not want any of this
white-washing, any of this window-
dressing. I do'mot care how I many
Secretaries: you- employ to:keep on
making these statements. We will not
accept it. We want to know who tcok
the money, how it was used and how
it was extracted.

st wew fag QO amdt ¢ g H
3 fywe 457 ¥ Wit qw@ig fear 491
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[t mz 7 fagrdt @ dr)
ar faa® 3T AT FEL W &7 L4
BT AT IA F AT A OHIG FT GHAT
4391 3, T& WAT FT ALY | 48 FFT 047
41 fF g WA 7 & WY gt Fv4
q 98+ Z13R #1 fawm T far aram
4% T&T fFar mar 1 "o de mrde
FTAA A WA Zrfaa %7 faar | w&q
T ITAT A TL 1 AT wrearAA faar
T 91 IAFT FoA9A fHr v | gmw
e 7o of v weAr g AR ey
g Wt 7 A qarg far & AR v
TATAT £1 T TET & | TZ F4T ALIT
¥, FRAMSIAT £ WY FHIT ¥4 7 U7
TH AAT R [T FTR AT E fA
@ AR 1 AT * 37 oy qAa=T
T 1 afeq FT Avr FAA AT 2 )
Mgl WA, W7 TF, AATATI 941 T
ST BT F4T & WY AL Al Ao wrde
& AAT A N[ ZHAT 7 I ATV 7 AAT
TEET FO FEA & fAT A7 A 2
W F7 ot fF & 1 wrdo & wwa
&1 A A wifgr 77 fmr o0 wE
A% 21 AAT F1 A7 2, T &7 A4l
famm w3as ¥ e 37w a7 @
MAMAE t g gAT W OATIAA
weq gafa § wT & Ao Ao
Are A9 TR | A Agieeng
FZ 9% ¢ & awan g m sww
ATIT ATHIA AA 2 | |7F T7 947 7824
7z 7% ¢ 5 =ream geares fag oy
A} FAZOTEATA T Ag AT AR 91
“Nothing to our knowledge has
been brought to raising or warrant-
ing any doubt that these licences
have been trafficked into.”
FEM a7 9 Tz fr amra g fn
nar ¥ 4| ag A F2 & qmra
HT 2N 97 ATAT R A FF, T
wa 97 7F 73 ¥ fr Arsae grqree e
wr TR

g Atg g 2 fF aurar oF 7

BT & WMo fro o Fgar 7| K
IR AT F qOAA OFAT ATEAT F |
“On the advice of lawyers, a writ
petition was filed in the High Court
on September 11, 1872. In Novem-
ber the same year, Mr. Tul
Mohan Ram allegedly suggested
that the party involved should file
a fresh petition as advised by Mr.
N. K Singh, a Government offi-
cial, and that Rs, 20,000 would be
paid to Mr N. K Singh”— as his
fee.
FIKAT IZMATEAT 7 247 THo Fo faz
r atq 37 faq foar ar 1 Mo ¥
faz & gt o sgrena w1 A
fadr w5 Y 1w wAe Fo fag w1 @Y
TFT F7 f3a1 17 | F AOAAT ARAT
f Fa1 397 QBT FY WE 7 TAGEA
Ty oA nAe Te fag w1 am fRar 2
qI7 AR 7TH T FwT & 6 30 g
QT HIT | W4T WG A S0 Fo g
#1 o1 w1z faar, fomrd w1 4 Bz faar)
z1 wdr ez f5a w1 dt weAT o
fz7 ma 7 41 g9AET 777 & A6
1 Bz fo1 7y 1 weFEa fag wr o
AFr & v Aray g @ 7 oawm e
HAITET ATT FTEH WA Z 1 A
qAEY H qSATS ®y A€ a1 Wi ! Ag
oAaT FR@ £ ¢ Ay A7 orE T wAET &
T H AT AT & ot § faw § A
T OFET WIAT Z AR WAA ® dIET
CEE |
“Tul Mohan Ram allegedly ad-
vised the importers, the charge
sheet said, that they would need to
get signatures of some Members of
Parliament ‘to obtain the licences
They were asked to come to Parlia-
ment House on November 17th
1972, While Mr. K. V. Nair and
Pillai waited outside, Tul Mohan
Ram and Yogendra Jha went in"
ag farze & @y mgc wpt 4 7 foerd
T W Wi feaT war ¢ s gaford

e fvr wrar  fir fserd avefy g
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TR ST AN @Y H1 BAAR, AT ALET
oIy X, TR G WA Fomz Qi
feef 1 WA FIAF FT FTIN WA
g ? war faar = & wgaw aare
qTE Foq ATHA ALY ATY AT wHF G 7
Ay oY gqri A0 TOy ATA |7 FAFAT 4T
o oiffaradt #RE Tm AT §
HqIL IT A%T § IART THZ FT AHKAT 47 |
weae AEET, A% W9 7 Ar4qn
# fw fafaer ST & a8 T w7 97T
daer Dl wre oz St qgrw frar g
& 9T g0 w9 w1 wher fifod | wm
41 GI1 & a1% A7 7T 43 a7 & 77
ag &7 a7 | ag wrAST AR =
afr fear saar HX ATEAT wATHA
¥ & gAFT AMGTT 9T &7 FH AZA
F1 EF HMT 97 I 7 A A qLT
faar sy o
SHR1 SHYAMNANDAN MISHRA:
I had raised some points in the

morning, and I would like to be given
at least two minutes’ time.

ot wew ate (TefgT)  wema
wgry, w1 fadgT ag & &% s A Froad
#r iz ors @ 9w fad o aAna
it wE & fF quarT ™ oW =
897 & YT I3 few avg 7 da fAT
ag ardy A A @y aré K oard p
AL FZ AIAAT ATE AgF gar 2w
ATTRA 27 q ST W @ 7 fafaeee §
T8 757 ¥ w2 g1 % sveaw % f7m
a7 o7 et ware % wif a7 Fraw
N ATEET T T A O AT AL QY
N ad I8 & wrdw gEAET A g7
a7 asar a1 f5 3ogiq fAmada wix
frr, wmT A warer e F
eifol X7 Wy W oarw wEAT
waifgr s &7 7 v ggw Ay
fadare & | ag gurt wfqdr 7 A%
w7 & fr xad zur? Amw Y wfrer
frft 1 @ 3a ¥ oY gA

KARTIKA 21, 1896 (SAKA)

Priwvilege 3lq

ITC JUTH A AWT & wEEEr oa
afqesr frafy | gafer g Tty &
&t s gt wrfgn f& & wET 1
A am gEw fer faewr g
o7 wEAE 3 " oA § et
Y 8 | Q& a1 /% F qHA g Anfg
ERTIY A0 B—F\T gAY AqEEdr A ;A
B-ZW WA 9T AEF & < QL agw
gt =rfem, wifE T & T wn
# we men g 2, §9 A
SEET T % fE a1 fdR wrf & ez
BF AT 8 T g w7 o Y adewr
3 fx wg7 7 agw @ A1fw a7 wwe
g AW

18.00 hrs.

SHR1 SHYAMNANDAN MISHRA:
Furst 1 should Lke to have your gud-
dance whether it should be consider-
ed as a statement or investigation re-
port. In th» morning what was de-
cided was that the Home Minister
weuld make a statement covering the
points that had been raised by some
hon Mcmbers. What in effect he had
given is the summary of the investi-
gation report. Even as an invesliga-
tion 1eport summary 1t 1s thoroughly
useless «nd incomplete,

The hon Home Minster said that
doubls still persist about four signa-
tures, There has been no clearance.
If that is the investigation report,
woyM Jnogr SISQUIDIA ‘UoY Y} SIB Oym
doubts still persist and who have not
been cleared? Unless that basie infor-
mation is given it cannot be considered
to be an investigation relwrt,  Such
information 1s not to be kept confined
io the hon Mimster Mr Brahmananda
Reddy The House has been In po-ses-
sion of this matter all the time and
the commitment made to the House
was that the investigation repart would
be made available to the House
Where 15 that basic ang vitlal peacc
of information®

The hon. Home Minister has been
using the word “established Impor-
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ters”, Would it be by any such of ima-
gination the description by an invesli-
gating authority? Therefore I'say that
it is a peculiar amalgam of both. It
the investigating authority have estab-
lished that they are established im-
porters I must say that they are dis-
honest investigating authority. We
have got all the information in our
possession. They have not been estab-
lished importers. Is the investigating
agency competent to say inis? Have
they gone into this matter whether
they have been established importers
of not?

He hags also referred {o a Body cal-
led the Yenam and Mahe Merchants
Association, There is no such' Asso-
ciation registered with the Registrar of
Cmpanies and Firms., W< thave made
our own .inquiries intp this matier.

“'How can you describe that? Wiy have
“you used this concept gf asgsociation?
'That also ‘'we do not know.

In the morning you will recall that
I had read out the substance of the
report by the UN.I. A point hag heen
raised whether one person should be
allowed to turn approver, What are
the mysterious reasons for making him
an approver? I do not want to go
into that aspect now. The U.IN.I. report
published in the Times of India says
that several Congress Members ¢f Par-
liament received lakhs of rupees in
the Licence ' Scandal....” (Interrup-
tions).

AN HON, MEMBER: it is irrelevent
now.

SHRI - SHYAMNANDAN MISHRA:
Please see this report nf the UNT, It
says that '‘several lakhs «f{ rupees had
been received by Congress Members of
Parliament k in that import licence
scandle and that a statement has been
made by one of the four accused who
has turned an approver. - We would
like to know: why this has not .been
included in the statement made by
the hon. minister, if it can be called
a statement. We raised it in the
morning.

The assurance given »y the then
Home WMiinister has not been fulflied
in all respects. He had said that after

- the investigation is done, they will

come to Parliament and say where
they have arrived. They say. #*We-have
not arrived anywhere; Only this much
of information is given and that tco
incomplete. It has been rigntly point-
ed out that any further course of ac-
tion -could have been tatken in terms
of the commitment made to the House

‘only after the matter had been refer-

red to the House. But the Gouvernment
haq in an unseemly way rusheqd tc the
court and ‘that also in an. incomplete
way and in a very suspicious manner.
Therefore, the Government has f{la-
grantly’ violated the comrnitments made
to the- House.

The then Home: Minister had also

said:

“We do not close the door for fur-
ther investigation by aniament and
there can be a remote possibility
for rthis matter to go t» a Commit-
tee.”

That also was an implied commit-
meént that” the Parliament might go
into” this' matter through a Commnttee.
What has the minister to say abou!
that? Does he want tg' honour the
assurances given by hig predecessor or
not? The statement mads by him is
thoroughly useless. - The investigation
report presented to the House is
thorougly useless and also dishonest
because the report says, no official has
been found to be involved in this.

SHRI P. G. MAVALAKAR (Ahme-
dabad): The Home Minister’s state-
met has only confirmed some of our
worst fears and suspicious about this
sordid affair. Government -has delibe-
rately suppressed and perverted- some
of the most important facts about this
case. The matter has been deliberate-
ly thrown in your court and you-have
to decide whether it should continue
.0 rémain in the orbit of the Govern-
ment or whether there should be a
parliamentary probe. In between the
last session and this session the whole
country has been discussing it again
and again. We do not want the matter

- lo be left only to the Government to

do what they like showing the guilty
as innocent. this bringing the whole
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papligmentry  institution into dis-
repute, Now. that ihe ball has been
thrown into, your court, please] hit
the ball back correctly and rightly.

SHRF K. BRAHMANANDA RED-
DY¢ Thé point raised by several
Hon. Members is with regard to the
assurance given by my predecessor
which, Sir, you were also pleased to
mention this morning. If the hon
Members have heard the last para-
graph of my statement, they would
have seen that as soon as the CBI
processes have set in, they continue
and no government can mterfer with
the procesees thal ought to take place
after: the anguiry 1s completed, Since
a point wag raised that the assurance
was not kept up I am trying to sub-
mit to you that the legal procesces
have to follow after the inquiry Sec-

tion 173 of the Criminal  Procedure
Code says:

“(1) Every ivestigation under

this Chapter -shall be completed

without unnecessary delay

(2) As soon as il 1s completed
the officer in charge of the police
station shall forward to a Magistrate
empowered to take cognizance of
the offence on a police report, a
report in the form prescribed »
It will have to give several particu-
lars.

SHEI. SBHYAMNANDAN MISHRA:
Can-you pay that it has been mvari-
ably -followed in all casex after in-
vegtigation? - We know cases -where
you have: mot followed them

SHRI K. BRAHMANANDA RED-
DY: THis is a mandatery provision.
After the CBI complete the inquirv.
they are compelled to stibmit the re-
port to the court. Then the court can
do ene or. twp. things; It can asly for
further invesiigation or can  accept
the chargersheet agsinst, a particular
accusea. .

oy Fawm, - sowe wERR AT
syweay w7 v & 1 Pefster sefrsiT
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7 &Y WA g & ¥ gw oW A
AFAT 3, 9 T9 WA WAJ & 1 @WIT
Ar wE & IA aary e Afew
T g% difafors mam ss@ M
# 1 #ar wra aE A g g fam
777 8 ST AR 71 wrwe o ganfear
TAM wia WA # weafed 90
7T & 3\ &Y o7 ofy qey wdar ?

wraqagiea  AF 97 A1 A
Aifeir fr ag Fr FAAT ATRA X 7

stwa fowd  Taw) AAET Afeg
fr swR FzmT & wfewifr &
faorrs & o w1 af, sE-AaAT
o Zfew FdeRT 07 |1 YT g
F1 71 aftany gur, W7 faT wDEt
F AW aaW JTfRE |

SHRT K BRAHMANANDA RED.

DY  As this 1z the compulsion under
the law, naturally

SHRI MADHU LIMAYE:
legal quibbhing

This is
We know all that.

SHRI K BRAHMANANDA RED-
DY 1 am not here to answer -all
the suspicions m the misunderstand-
ings which the hon Members may
have,

SHRI SAMAR GUHA:
point of order, Sir

I rise on a

The hon Minister sayg that he is
not clear about what information
we want But his predecessor had
calegorically said that he would come
before the House and eclarify everv-
thing about the investigation mede
by the CBI How does he say that
he is pot clear? How can he make .-
such o statementl? It is cleanly con-
tradictory to the statement that was
made by his predecessor.,

SHRI K BRAHMANANDA RED-
DY: Therefore, it is absolutely clear
because this is a compulsion of law.
The CBI, after they complete the
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investigation, have to approach the
court. ... (Interruptions) It is not a
question of assurance. There was
never any intention on the part of the
Government, nor it is there, to shut
out any information which they have,

The point is that this is a process
which has got to be gone through by
the investigating authority, I mav
read again:

“As soon as it is completed..
(Interruptions) I can only speak
about the investigation that was
made I made clear to the House
about the investigation that was
made by the investigating authority
If the four names have not been
mentioned or the 14 names have not
been mentioned, that is a matter of
small detail.. (Interruptions)

SHRI SHYAMNANDAN MISHRA:
How is it a small matter® It is only
a petty mind which can say that.

MR. SPEAKER: Don't be asper-
sive in your remarks Kindly avoid
aspersions After all, you are sitting
in the House to deliberate on it.

SHRI K BRAHMANANDA RED-
DY: 1 do not think Shri Shyaman-
dan Mishra should lose his balance...
(Interruptions)

SHRI SHYAMANDAN MISHRA:
You are trying to make the CBI to
be dishonest (Interruptions)

SHRI K. BRAHMANANDA RED-
DY: I must say that this is a very
uncharitable remark to be made
against an investigating authority. It
has taken great pains to investigate
it

SHRI SEZHIYAN (KUMBAKO-
NAM): Just now, the hon. Minister
said that because of the legal com-
pulsion, the investigation has to be
carried on and he has not come be-
fore the House But in the statement
made by his predecessor, Shri Uma
Shankar Dikshit, he categorically
sald that after the investigation is
over, he will come to Parliament and
it is only after that, according to the

wishes of Parliament, he will proceed
with the case. FEither he was not
aware of it or he misled the House.
Either Shri Uma Shankar Dikshit
was not correct when he made the
statement and misled the House or
the present Minister is not correct.
Which is correct? His predeceasor
said, after the investigation is over,
he will come to the House to ascer-
tain the wishes of the House to pro-
ceed with the case, Now, the present
Minister says that it is a legal com-
pulsion This legal compulsion has
been there,

SHRI K. BRAHMANANDA RED-
DY: It is subject to legal technicali-

ties, NN &

ot ww feed - oenw wERw, ¥E
=raeqr 97 uwg g Hfed 1 73
oA wAT ff wr gfus qww gafan
feat f aaT? w3t F7 A waTA T AS
afra wdr A% TEiA w17 AN & ATy
@Y fdy, et A e Saea
¥ Tgm ¥ q ¥ 59 A4 FAr, WL
AT ¥ 1T F A 9T ¥ TEE
w1 frar o9 ar? & arwrd @ )

(Interruptions)

SHRI SEZHIYAN: The legal tech-
nicalities which the hon. Minister
refers to now were there even when
Shri Uma Shankar Dikshit made
the statement. Either Shri Uma
Shankar Dikshit or the present Min-
jster has misled the House. I want
to make it clear that Shri Uma
Shankar Dikshit gave this categori-
cal assurance with the legal techni-
calities in the background.

PROF, MADHU DANDAVATE
(RAJAPUR): S8ir, we want your
protection here. There is an assu-
rance that was given in the last Ses-
sion and as Mr, Madhu Limaye has
rightly said, we had sought Informa-
tion on specific points. These legal
and technical points which he is
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raiging now were there even at that
time, We want information on the
issues that have been raised in the

House, and I would urge on the
Home Minister to give the informa-

tion before his portfolio changes;
otherwise, there will be complica-
tions Let hum give the informa-

tion. We are not interested in legal
technicalities.

SHRI SHYAMNANDAN MISHRA
On a point of order. As against the
commitment made by his predecessol,
the hon, Home Minister has quoted
from the Crimunal Procedure Code.
Apart from the fact that the Ciiminal
Procedure Code existed at the time
the commifment had been made by
the hon. Home Minister, the thung for
you to consider i1s whether, soon after
the investigation 1s completed, the
matter is to be taken to the court of
law That 15 the provision which he
has read. I would ask your guidence
as to what is meant by after the
investigation is completed, it would
be taken to the court of law’. Does it
mean that, if the investigation is
completed at 6.30, it would be taken
to the court of law at 6.31?7 1Ix that
the concept of taking the matter to
the court of law? The matter could
have been brought before Parliament
and after that it could have been
taken to the court of law. You h:ve
also been a lawyer, Sir. Tmmediacy’
does not mean that, soon after the
report is completed, it would Le
taken to the court of law, I ean
assert with all the knowledge that
we command about this that three
to four months would have been
taken for prucessing the matter for
presenting it to the court I ecan
agsert that with all knowledge, T.et
anybody possessing legal knowledge
tell us that this period would not
have been allowed to intervene, I
ask a direct question whether it is
not a fact that in many cases when
the reports had been completed, the
Government, honestly or dishonestly
had held up the matter and had not
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aliowed it to be taken to the court of
law. In many cases, I know, after
the investigation reports had
been completed, the Government
had, icy reasons best known to itsclf.
not presented the matlers to the
court of law I want you to give a
clear guidence on this

SHRI H K. L. BHAGAT (East
Delhi): I want to make a submission
An exception 1s being taken as to
why this case has been sent to the
court and it is being said that the
hon. Home Minister’s predecessor has
given an assurance that he would
come to this House with the report
and because the case has been sent
to the court, something wrong has
been done.

Now, with respect, I would like
to submit firstly that if you read the
Home Minister's assurance in the
whole context in which the debate
has taken place, at that time the
debate was in the context of a de-
mand for a parliamentary probe
made by the Leaders of the Opposi-
tion. The Members of the Oppnsi-
tion were making that demand for
a parliamentary probe. In that con-
text, the Home Minister was making
that reply. Now, if you see the
Home Minister's statement in trat
context, you will find that nowhere
he has said that the CBI investign-
tion would be stopped or that the
matter would not be sent to the
court or anything of that kind.
Firstly, he could not have said that,
as I said last time, this Parliament
s not above law. ..(Interruptions)
I say Parliament makes laws and the
Parliament is not above the law that
it makes....

SHRI PILOO MODY: Onlv the
the Congress is above law,

SHRI H. K. L. BHAGAT: Now,
what I am respectfully submitling
for your kind consideration iz that if
the Home Minister reads Mi. Dikahit's
statement, nowhere he gave this
assurance that the matter will not be
sent to the court, because as the law
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stands, everyone, whether it 18 Home
Minister or the Parliament, they are
bound by it.

Thirdly, Shr1 Vajpayee said last
time that from the way Shri Dikshit
is saying. 1t appears that even Sbri
Tul Mohan Ram will not be proceeded
against. Now that Shri Tul Mohan
Ram has been proceeded against, they
come forward and say that he s
being made a scapegoat,

Now that the matter has gone to
the court, whether the Parhament
can take any action or not....(In-
terruptions) I say apart from the
criminal offence, whether any person
can be proceeded against by the
Parhament or not for anything else
within the competence of the Parlia-
ment is a separate matter. There-
fore. ] am not saying that because the
case has been filed in a court of law,
they should not talk about it for
something also for which if evidence
f= found, and if they have a case,
they can do.

Now, my friends say that there are
other people also nvolved in it.
May be theie are others also involv-
ed, but if you have some evidence
before you, you can produce that
evi.dence. Or that evidence should
be produced before the CBI. These
{riends claim many things on the floor
of the House. 1 would like to know
1f any one of them could produce any
bit of evidence to the CBL If others
are mnvolved, nobody should be spared
whether he is a Minister or an officer,
1 am not sparing anybody. On the
other hand, if they have any evidence
in this 1espect, they can place it
before you to be forwarded to the
investigating agency. Even now,
filing of a report Before the court
does not mean that a supplementary
charge-sheet could pot™ be filed....
(Interruptions) Now, one of them has
been made an approver. They do not
know the law of evidence, Suppose
a person is made an approver—I am
just saying, on academic grounds, I

do not know why they did it on this
case—then if he Becomes an atctused,
his statement becomes unacceptable
against the other accused. That was
why he was perhaps made an ap-
prover,, .(Interruptions) I am telling
you. You do not now the law,

Now, filling of this charge-sheet
against these three people does not
preclude and does not bar a charge-
sheel mgainst other people. The police
can file a supplementary chargesheet.
If there 18 further evidence that evid-
dence should be produced and the ¢BI
is competent to fille a chargesheet
against others. That is the position.

SHRI SAMAR GUHA: The crux
of the problem is this. This matter
reached Parliament before CBI
enquiry was instituted, before it was
taken to the court. This redched
Parliament much earlier. This is the
position and we have to decide
whether Parliament is competent
enough to discuss this matter even if
court proceedings can be instituted.
There are two issues; number one iz
whether you can debar discussion in
this House on this statement of the
Home Minister. And then midway,
he has to give the information as
called for by Mr. Madhu Limaye,
And today the assurance that was
given was that before proceeding to
the court the whole matter would be
brought here. If need be a Parlia-
mentary Committee may have to be
set up. This matter is now taken to
the court and under the guise of sub-
judice they want to shield this
scandal; they are trying to shut out
this matter being discussed in Parlia-
ment.

SHRI DINEN BHATTACHARYYA
(Serampore): Have you not read the
assurance made by Shri Uma Shan-
kar Dikshit?

MR, SPEAKER:
follow.

PROF. MADHU DANDAVATE:
Historie ruling.

I have tried to
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MR, SPEAKER: Every day it is
all historic! So far as that assurance
is there, ] have seen it again and
again,—it is categorical. Why not
listen till the end and then decide
after that—give the applause after the
final sentence!

PROF, MADHU DANDAVATE:
Don't force us to withdraw applause,
Sar.

MR. SPEAKER: No, no. I accept—
3 is all right,

The assurance was categorieal, snd
my Chief concern ie this, The MPs
were involved in it. If it were some-
body from outside, and the matter
goes according to the law of the
Jend, that i8 different. But here MPs
were involved and so the House was
seized of the situation. (Interrup-
tioms). It is not always my duty that
1 should have my ears open while
speaking also and my eyes and ears

also sometimes don't work simul-
taneously!

What was ] saying?

SHRI R. S PANDEY (Rajnand-

gaon): That MPs were involved...

MR. SPEAKER: Yes, when the
House was seized of the situation, and
the MPs were involved, it is not an
ordinary case just as the case where

#rom outside are involved.
S0 this came before the House and
the House wanted to know what is to
be done in this case and the Govern-
ment gave this assurance that unless
the information is before the House
how can the House proceed in the
matter, This is the background as
far as I can remember. And then
in the context of that, thiz assurance
was given,

Now they have come with that
“tatement after assurance, whether it
is adequate or not. But, g difficulty
bas arisen hecause the C.BI, instead
of waiting and laying it before the
House, has followed another course by

1896 (SAKA) Priilege 326
sending it direct to the court, This
is another thing. The Minister says
thil it was beyond his power, It was
under some sections or rules that they
wcle compelled to send it and there-
jore he has got nothing to do with
this.

Now the investigation report has
also come, I can say that they have
brought it before the House. On the
other hand, it has gone beyond the
control of the House because it has
gone to the court. A plea can be
taken that it is mnow a sub-judice
matter. But, the intention as con-
veyed by fhe then Home Minister
was that before the House prodéeds
with taking up any discussion, why
not we have the full information. The
information is given. But, something
hag happened which has come in the
way of the House. A plea may be
taken that it is now a sub-judice case.

I can very well imagine fhat there
may be many matters about which
you can say ‘all right, go ahead’. But,
this House is directly concernsd with
the honour of these MPs. So, some
way should be found out of this tangle.
1 do not stand on prestige, The
M Ps. from this or that side have to
show themselves that they are honest
people, We do not like any black-
sheep which may happen to come out
of us. Many MPs resented because
their signatures were forged, The
CBI Report states that some of them
are forged und some of them are
doubtful. I do not say anything good
or bad against it, I think that some
way should be found. So far as M.Ps,
are concerned, the House should be in
a position to express its opinion. Let
them think of this as to how to avoid
this obstacle that has come in the way
which the Minister says is out of his
control but the law says is compul-
sion, We say that it could have
waited, T would also request the
Home Minister to look to this thing.
Whatever has appeared in the press is
sweeping. This is stated In a UNI
report that the approver has said that.
This ig about the M.Ps.
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SHR]I SHYAMNANDAN MISHRA.
Congress M.Ps,

MR, SPEAKER; When you say
Congress M.Ps,, mention Congress (O)
also I think we should not cieate a
precedent. In the matter of decision
<bout our own Members, some way
should be found lest this House
should be deprived of its own Jecision
on their conduct and character, be
they Mimsters or ordinary M Ps, be-
longing to this or that side; after all,
we have to keep this image of Parlia-
ment clean And this image can be
kept clean only when jt so appears
in the eyes of the people and the pub-
lic that the image is clean,

I will have to find a way out, In
spite of this legal difficulty created
over which the Minister says he hed
no authority to control, this and that

GMGIPND —I.—2194LS—

SHRI SHYAMNANDAN MISHRA:
That 15 wrong.

a way to express our opimon on these
1ssues, Angd where the information
regarding that report is found lack-
ing, I very hope the Home Minister
will bear this in nund: we may be
here today, we may not be there to-
morrow, but there should be no man
in future to point at us that ‘they
were guch people who did such things'
So we will have to find a way out of
this difficulty. Kindly let me think
over it ag to how to eross over 1l

1840 hrs,

The Lok Sabha then adjourned tull
Eleven of the Clock on Fnday, Noi-
ember 15, 1974/Kartika 24, 199

(Saka)





